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CORRIGENDA
to

The Parliamentary Debates (Part 1I, proceedings other than Questions and Answers),
1st Session of the House of the People.

In volume I.—

1. No. 2, dated 1sth May, 1952—
Col. 40, line 23, for the letter ‘w’ read ‘we’.

2. No. 4, dated 19th May, 1952.—

Col. 74, line 34, for ‘180’ read ‘ 1890°.
3. No. s, dated 20th May, 1952.—

Col. 162, smsert at the top * Motion on address by the President’.
4. No. 6, dated 218t May, 1952.—

AW 30, 7w € F “ane” & e qX “sre”’ afyq
5. No. 7, dated 22nd May, 1952.—

7) Col. 343, line 64, for the word ‘no’ read ‘ not’.
(g Col. 343: line 65; for 35 read 2540.

(115) Col. 394, insert after last line * something at the point of °. .
6. No. 8, dated 23rd May, 1952.—
@) wmr vey, df| ¢ g ® e a3 “g qfE
(ii) =T ¥ey, ofem R “F femr” & wqm a7 “fear 47 ofgd
(iii) wwrr wes, dfm o, @7 wam@ ax ‘g ofed
(iv) AT ¥og, df|r y, “wY’ e & I “gEzer w7 qfyd
(v) Col. s14, last line for the word ‘ Commis’ read ‘ Commission .’
(vi),Col. 522, put ‘ General Budget’ at the top.
(vii) Col. 529, line 40, for the word * disturce’ read * disturbance .
7. No. 10, dated 27th May, 1952—
ATT ey, IfEr 23, “FT o & €1 Fur ofyd
8. No. 18, dated 6th June 1952—

() Col. 1254 for line 13 substitute * in Hindi. Hindi is not my mother tongue”.
(13 Col. 1330 line 20, replace name * Garg Shri R.P.’ by * C! "3

anpati Ram, Shri’,
9. No. cxog, dated oth June 19§52—

b}
1, 1438, lin® 25, for “9,59,58,00 " read *‘ 11,66,89,000 *.

10. (I{)o. Czlt’ dated u}g: ]\1me 1952—
(i . between the columns 1863 and 1564 line 9, for ¢ Vasamat ® read ¢ Viswanath ®,
() Col. 1564, line 14, for ‘ Amm’ read ‘* Ammu '.f

— gr——



CORRIGENDA
to

The Parliamentary Debates Part II—Proceedings (other than Questions and Answers), £3
Session of the House of the People, 1952.

In Vol. II,—
1. No. 1, dated 12th June, 1952—
() Col. 1604, after line 33, snserz * Shrl T.K. Clnudlmrl I beg to move .
@) Col. 1675, line 8, for the word * Shnrn read * Shrumtl
i) Col. 167 g line 17, for, the word ‘ Cabhi’ rwd Dabhi’,
iv) Col. 1678, line 41, for the word * Dl a nad Dayal’.
(v) Col. 1679, line 4, after the word ‘ Sun’ put the word ‘not’.

2. No. 2, dated 13th June, 1952—
() Col. 1703, delete the line 27 and m:ert Scheme should be modified so that’.
(®) Col. 1723, line 27 for the word ‘out’ read ‘cut’,

3. No. 3, dated 16th June, 1 952—
Col. 1854, for line 22, .mbmtuu Shri V. P. Nayar, if you insist, Sir°’.

No. 8, dated 23rd June 1952—
(i) Col. 2380, line 62, for the word * bying * read “flying’.

s. No. 9, dated 25th June 19 z—
) & ol. 248ﬁ’ line 56, rep. *‘ again , whenever we want to ‘ by * have and so many
things wi
(#) Col. 2516, Ime 11, for * Misr * read ‘ Shri R.D. Misra’.
(1) Col. 2516, line 13, jar ‘N’ r L
(iv) Col. 2518, line 8, for ‘ Upadl’ read * Shri M.D. Upadhyay °.

6. No. 13, dated 3‘th June 1952—

(:')) 1. 2826, delets last line and replnce by shrl Kidwai : Ask Sardar Jal Sin;h ’
Col. 2868, line 32, for the word * m read *if°,
(%) Col. 2870, delete line 51 and insert * ernment finding the movement’.

14, dated 1st July 1952—
(ﬂ Col 2936, delete last l?nse



CORRIGENDA
to

The Parlismentary Debates Part II—(Proceedings other than Questions aad Answers),
18t Session of the House of the People, 1952.

In Vol. III,—

1. No, 3, dated 8th July, 1952—
Col. 3375, line 44, for 19534, read 19834.

2. No 4, dated oth July, 1952—
1. 3497, line 63, after ‘ chairman’ read ‘I hope the hon. Mem- .

. No. s, dated 10th July, 19
3 o396, line 48, for * Gan’ read * Gandhi Shri V.B’.

4. No. 6, dated 11th July, 1952—
Col. 3615, line 26, for the word ‘ working * read ¢ wrong ',

s. No. 7, dated 12th July, 1952—
Col. 3721, read for the first word in last line * Mysore °.

6. No. 8, dated 14th July, 1952—
Col, 3764, delste line 27, and insert * It is only the U.P. sxmed’.

. No. 9, dated 1s5th July, 1952—
Col. 38ss, after line 31, fnsert ¢ the aid of assessors or the Magistrate ’.

8. No. 11, dated 17th July, 1952—
(1) Col. 4005, delete line 16, and msm ¢ The Indian Companies Act 19 52 .
() Col. 4064, delete line 59, and snsert * Conclude for day that this Bill is’

9. No. 12, dated 18th July, 1952—
Col. 4110, line 65, after ‘day’ put *in our history. It is very blade’,

10. No, 17, dated 25th July, 1952—
AW ¥E& L, dfem ¢ F AiT § I qY v A%’ 9f§F




CORRIGENDA
to

. The Parliamentary Debates Part II—Proccedings other than Questions and Answers), 1st
Session of the House of the People 1952.

In Vol. IV,—

1. No. 2, dated 31st July, 1952—
(5) Col. 4965, for lines 3€ 36, read ** now, Any way, any single pie over and above
Rs. 1500 will not be favour’

(1) ¥tso, Ffem ¢R, ‘AgY, G e A, A A Y gF 7fyT |

2. No. 5, dated 4th August, 1952—
1) Col. 5348, after line 52, put ¢ uz‘theae pncticel should not be’.
(15) Col. 5405, after line 62, read chu'oyar, ’
?‘ic') Col. 5407, line 61, for ‘D’ read ‘
ivg Col. 5408, line 1, for the word ¢ str ‘vead * Misra’.
(v) Col. 5408, last line for ‘nha’ read ¢ Smha
(vi) Col. 5422, line 18, for ‘ English’ read Hindi *.
(vis) Col. 5434, delete line 44, and insert * Sit till 6-30 p.m. today .

3. No. 7, dated 6th August, 1952—
(:) Col. 5697, delete line 49, and mmt brought face to face and then identi- ’.

() Col. 5722, line 35, for ‘ Daya’ read ¢ Davyal’.

4. No. 8, dated 7th August, 1952.—
Col. $883, delete line 53, and insert *“ Nagas, for example, whatever special .

. No. 9, dated 8th August, 1952.—
Col. 5923, delete line 16, and snsert  gard to the recruitment of Gurkha ',

6. No. 10, dated 11th August, 1952.—
(5) Col, 6026, delete line 13 and mm ‘ Bangalows and Flats Members of ’
(1) Col. 6102, gfter line 39, put * in Puniab, 4,713 families of Meos weie ’

“




INDEX
TO

PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)

e

“Volumes I, I, I and IV, 13th May to 12th August, 1952

A

ABDULLABHAI, MULLA TAHERALI
MULLA— -

—— sworn. 6.

ABDUS SATTAR, SHRI—
Demands for Grants, 19562-53—
Agriculture—
Motion to reduce the Demand—
Policy of Agriculture. 2805—
09.
Forest. 2805—09.
Ministry of Food and Agriculture—
Motion to reduce the Demand—
Failure of Grow More Food
Campaign. 2805—09.
Food policy. 2805—09.
Policy. 2805—09.
General discussion of the
Budget. 892—95.
—— Sworn.+ 13. .
ACCIDENT (S)—
—— in Singarani
491421,
Demands for Grants, 1952-58.
Aviation—
Motion to reduce the Demand—
Frequent air ——. 2341—84.
Motion for Adjournment re —— in
Champion Reefs Mine. 5295,
5310—12.

ACHAL SINGH, SETH—

Demands for Grants,
Railways—
Ordinary Working Expenses—
Administration—
Motion to reduce the Demand—
Economy in Expenditure.
1294—1301.
Passenger Amenities.
1301.
—— sworn.

General

Coal Mines.

1952-53—

1294—

10.
91 LSD.—1 !

|
|
|
|
]
|

ACHINT RAM, LALA—
Demands for Grants, 1952-53—

Expenditure on Displaced Perenns
1962—83.

Ministry of Rehabilitation—

Motion to reduce the Demand—

Condition of displaced persons
from East Bengal. 1962—
83.

Displaced persons from East
Pakistan. 1962—83.

Policy. 1962—83.

Position of displaced persons
1962—83.

Verification of claims. 1862—
83.

Displaced Persons (Claims) Amend-
ment Bill—

Motion to consider. 453—83, 494.

—— Sworn. 9.

ACHALU, SHRI SUNKAM—
—— sworn. 14.

ACHUTHAN, SHRI—
Demand for Grants.
Agriculture—
Motion to reduce the Demand—
Imports method of -cultiva-
tion. 2813—18.
Jute cultivation ‘-and
research. 2813—18.
Policy of Agriculture. 2813—
18.
Ministry of Food and Agricul-
ture—
Motion to reduce the Demand—
Development of fisheries in
Chilka Lake in Orissa.
2813—18. :
Failure of Grow More Food
campaign. 2813.-18.

1952-58—

jute
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ACHUT’HAN SHRI-—contd

Demands for Grants, 1852-53—

contd.

Miscellaneous Expenditure under’
the Ministry of Food and Agri-

culture—

Motion to reduce the Demand—
Necessity for payment of Tull
food subsidy to Travancore-
Cochin State. 2813—18.
Essential Goods. (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Consideration of clauses. 4670—
72.
—— sworn. 15. .
ACCOMMODATION—

Statement re fixation of rent of
bungalows and flats of Members
of Parliament. 6026.

ACT(S)—

Declaration of Exemption issued
under the Registration of
Foreigners ——. —Laid on the
Table. 4003-04,

Notifications in accordance with
section 38 of the Central Excises
and Salt ——. -—~Laid on the Table,
4425-26.

Notifications issued by the Ministry
of Works, Production and Supply
—— Laid on the Table. 74.

Notification under Calcutta Port
~——. —Laid on the Table. 161.

Notifications under section 2c¢ of the

Insurance ——. —Laid on the
Table. 1009, 3512.
ADMINISTRATION—
Demands for Grants, 1952-53—
Tripura—

Motion to reduce the Demand—
—— in Tripura. 2525—2608.

ADMINISTRATION OF JUSTICE—

Demands for Grants, 1952-53.
2687—2716, 2717—389.

Motion to reduce the Demand—
Immediate and complete sepa-
ration of Judiciary and Ex-
ecutive. 2688—2716, 2717—39.
Law's delays with special refer-
ence to simplification of pro-
cedure to reduce arrears.
2688—2716, 2717—39.

D

ADMINISTRATION OF JUSTICE—
contd.

Motion to reducc the Demnnd—
contd.

Simplification of law substun-
tive as well as adjective.
2688—2716, 2717—39.

Suitable building for Supreme
Court. 2689—2716, 2717—39.

AGAM DASJI, GURU GOSAI—-
Death of —. 3129.

—— sworn. 6.
AGARTALA—
Motion for adjouriment re Tencsion
in —— of Tripura State. (Dis-
allowed). 858—81.

AGARWAL, ACHARYA SHRIMAN
NARAYAN—

Demand for Grants, 1952-53—

Miscellaneous Departments e
Expenditure under the Mini: 'p"
of Finance—

Motion to reduce the Demand——
Principles of Planning and
the inadequancies of the
Five Year Plan. 3071—76.
Election of —— to Public Accounts
Committee. 2822.
Motion on address by the President.
126—29. 3
* Preventive Detention
Amendment) Bill—
Motion to consider, and amend-
ment to circulate, and to refer
to Joint Committee. 4397—4401.
—— gworn. 6.
AGARWAL, SHRI HOTILAL—
—— sworn. 17.

AGENDA PAPER(S)—

Supply of —— to Members. 332.
AGRAWAL, SHRI M. L. —

Essential  Supplies {Temporary
Powers) Amendment Bill—
—— Motion to consider.

40.

- Prevention of corruption (Second
Amendment) Bill—
Consideration of clauses. 4847—

49,
—— sworn. 10.

(Second

6037—
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AGREEMENT (8)—

—— between Madhya Bharat and
Reserve Bank —— Laid on the
Table. . 4069-70. -

—— between - Travancaore-Cochin

. and Reserve Bank.—Laid on the

3  Table. 4069-170.

“AGRICULTURE—

. Demands for Grants, 1852-53—

¢, dfotion to reduce the Demand—

Failure: to advise the States

against the ejectment of
tenants from lands cultivated
by them. 2741—2818, 2828—
2817, 2919—30.

Improved method of cultivation.
2741—2818, 2823—2917, 2919—
30.
‘Jute cultivation and jute re-
search. 2741—2818, 2823—
! 2917, 2919—30.
! Necessity of evolving a new

-,.-. policy for equitable distribu-
tion of land to the actual til-
lers of the soil. 2741—2818,
2823—2917, 2919—30.

Policy of 27412818,
2823—2017, 2919—30.

State of jute growers in Sir-

,k ‘" + kaunlam Districts on account
. of the '‘sudden fall in jute
f prices. 27412818, 2823—2917,

2919—30.

AIR ACCIDENT—

See “Accident(s)”
AIRCRAFT RULES—
, Amendments to —— Laid on the

" Table. 985.
AJIT SINGH, SHRI—

Demands for Grants, 1952-53—

Ministry of States—
Motion to reduce the Demand—
University in PEPSU. 25%4.

—— sworn. 14,
AJIT SINGHJI, GENERAL—

~—— sworn. 15.
AJMER—

Demands for Grants, 1952-53—
Railways—

Ordinary Working Expenses—

Administration—

Motion to reduce the De-
mand— }
Non-restoration of pre-

war trains between
Ratlam and ——. 1247—
70, 1270—1334.

[
i
|

*
|
|

4

|

i
'

!
i

3

e e e s e

|  AKARPURI, SARDAR TEJA SINGH—

—— sworn. 10.
ALAGESAN, SHRI—

Demands for Grants, 18562-53—
Irrigation (including Working Ex-
penses) Navigation, Embank-
ment and Drainage Works (met
from Revenue)—

Motion to reduce the Demand—
Modification in Damodar
Valley Project. 2252—387.

Policy. 2252-57.
Policy re Multipurpose River,/
Scheme., 2252—57.
Multipurpose River Schemes—
Motion to reduce the Demand—

Overhauling of administrative
machinery. 2252—87.

Policy. 2252—57.

Progress of River Valley Pro-
jects. 2282—57.

River Valley Projects. 2252-—5'i.

General discussion of the Railways
Budget. 797.

Indian Tariff (Second Amendment)
Bill—
Motion to consider. 710—12.

Nominated to Rules Committee.
534-35,

Resolution re Linguistic
3725—32.

—— sworn. 8.
ALIGARH MUSLIM UNIVERSITY—
See “University (ies)”.

ALL INDIA COUNCIL FOR TECHNI-
CAL EDUCATION—

3214, 3216.

States.

Election to ——.

ALLOWANCES—

Demands for Grants, 1952-53—
Indian Posts and Telegraphs De-
partment (Including Working
Expenses—
Motion to reduce the Demand—
Payment of dearness — to
staff in accordance with
Central Pay Commission’s
recommendation. 2341—85.
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ALTEKAR, SHRI—

Demands for Grants 1952-53—
Ministry of Defence—
Motion to reduce the Demand—

Economy and efficiency in
defence organisation and its
utilisation for nation build-
ing services. 1508—14.

Failure to eleminate British
and Commonwealth influ-
ence over defence services.
1508—14.

Pay scales and amenities for
Army, Navy and Air Force
Personnel. 1508—14.

Policy behind discharge and

dismissal of officers and
soldiers. 1508—14.
Policy of Defence organisa-
tion. 1508—14.
Top-heaviness of Armed
forces Administration.
1508—14. )
Preventive Detention (Second

Amendment) Bill—

Motion to consider as reported by

Joint Commiittee. 5076—81,
« 5083—87.

sworn. 5.

ALVA, SHRI JOACHIM—

Criminal Law (Amendment) Bill—
Motion to consider. 3816—21.
Demands for Grants, 1952-53—
External Affairs—
Motion to reduce the Demand—
Activities of Diplomatic Es-
tablishments abroad. 1621—
217,

Foreign Policy. 1621—27.

Essential Goods (Declaration and

Regulation of Tax on Sale or
Purchase) Bill—

Motion to refer to Select Com-

mittee. 3376-—78.
Preventive Detention (Second
Amendment), Bill— .
Motion to consider. 5341—48.

Reserve
Bill—

Consideration of clauses. 6006—09.
—— sworn. 8.

and Auxiliary Air Force

v

AMERICA, UNITED STATES OF—
Demands for Grants, 1952-58—
External Affairs—
Motion to reduce the Demand—

Relations with Anglo-
American Powers. 160{'.
1606—178. -

Motion for Adjournment re Bomb-

ing of Yalu River Electric Plants™

by American Planes. 2331—34.

Motion re international situation.
4001—64.

AMIN, DR.—

Demands for Grants, 1952-53—
Ministry of Health—

Motion to reduce the Demand— '’

Ayurvedic system of Medi-
cine. 2951—53.

General policy. 2981-53.

General policy of medical
administration. 2951—53.

Policy. 2951-53.

Rural health problem. 29851—
53.

Public Health—
Motion to reduce the

All India Medical Council
2951—53.

Inadequacy of measures for
promotion of public health.
2951—53.

Medical facilities for rural
parts as compared to those
in urban areas. 2951—53.

Medical facilities for Sche-

duled Castes particularly in

villages. 2951—88.

—— sworn. 3.

AMJAD ALIl, SHRI—
Demands for Grants,

Rallways—
Ordinary Working
Administration—
Motion to reduce the Demand—
Arbitrary discharge and sus-
pension of Railway em-

1952-53—

Expenses—

ployees under  Security
Rules. 1248—57.

Economy in Expenditure.
1248—57.

r

y
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-

AMJAD ALl SHRI-—contd.

Preventive Detention
Amendment) Bill—

Consideration of clauses. 5680,
5691—94.

ol
¥ ——— sworn. 45.

/AMOLAKH CHAND, SHRI—

Nomination of —— to Joint Com-
mittee on Payment of Salaries
and Allowances to Members.
1245.

AMRIT KAUR, RAJKUMARI—

Demands for Grants, 1953-54—
Capital Outlay of the Ministry of
Health. 3007—16.
Medical Services. 3007—16.

;  Ministry of Health—
Motion to reduce the Demand—
Ayurvedic system of medi-

cine. 3007—186.

Failure to provide minimum
health and medical facilities
in rural parts of Bombay.
3007—16.

3 General policy. 3007—16.

v General policy of medical ad-
ministration. 3007—16.
Medical facilities for rural

people. 3007—16.
Minimum public health facili-

ties. 3007—186.
Non-recognition of Labour

Union, of Lady Hardinge

College, Employees. 3007—
! 16.

Policy. 3007—16.

Rural health problems. 3007—
t ie.

(Second

Miscellaneous Expenditure
! under the Ministry of Health.
3007—16.

Public health—
Motion to reduce the Demand—
All India Medical Council.

3007—16.

, Desirability of having two
tuberculosis clinics and hos-
pitals in each district witk
adequate staff and medicine
including B.C.G. vaccina-
tion. 3007—186.

AMRIT KAUR, RAJKUMARI—contd.
Demands for Grants, 1952-58—
contd.
Public Health—contd.
Motion to reduce the Demand—
contd.

Filthy drainage into sacred
rivers, like Gangs ana
Jamuna. 3007—16.

Inadequacy. of measures for
promotion of public health.
3007—186.

Medical facilities for rural
parts as compared to those
in urban areas. 3007—16.

Medical facilities for Sche-
duled Castes particularly
in villages. 3007—16.

Structure and Organisation.
3007—186.

—— sworn. 17.

Report of the Indian Delegation to
the Fifth World Health Assembly
—Laid on the Table. 5604.

Sterlisation of the Unfit Bill—
Motion to consider. 4894-985.

ANANDCHAND, SHRI—

Demands for Grants, 1952-53—
Ministry of States—
Motion to reduce the Demand—

General Policy. 2526,

—— sworn. 20.
ANDAMAN AND NICOBAR
ISLANDS—

Demands for Grants, 1952-53. 2436—
2520.

ANDHRA—

Motion for adjournment re Fast by
Swami Sitaram re ——. (Dis-
allowed). 700-01.

ANNOUNCEMENT(S) BY THE
SPEAKER—

Appointment of Joint Committee on
Payment of Salaries and Allow-
ances to Members and its terms of
reference etc. 1245—47.

Nomination to Panel of Chairmen.
1441,

The question of abbreviations to be
- used for Members of the House of
the People and the Council of
States will be considered by the
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e e e e

ANNOUNCEMENT (S) BY THE
SPEAKER-—contd.
Joint Committee on Payment of
Salaries and Allowances to Mem-
bers of Parliament. 2237.

ANSARI, DR.—

— sworn. 138.
General discussion of the General
Budget. 972—76.

ANTHONY, SHRI FRANK—
Appropriation (No. 2) Bill—
Motion to consider. 3238—42.

Commissions of Inquiry Bill—
Motion to refer to Select Com-
mittee. 3634—43.

Demands for Grants, 1932-53—
External Affairs—
Motion to reduce the Demand—
Foreign Policy. 1605.
Ministry of Home Affairs—
Motion to reduce the Demand—
Implementation of the guar-
antee given in the Consti-
tution to the Anglo-Indian
Community in particular
and the minorities in gen-
eral. 2439, 2465—70.

lewnys—-
Ordinary Workmg
Administration—

Motion to reduce the Demand—
Passenger amenities 1301—
07.
General Discussion of the Rnﬂwny
Budget. 656—663.
Resolution re Linguistic Qtates.
' 3325—32.
— sworn. 16.

APPOINTMENT(S)—
—— of Shri B. Das to verform
duties of Speaker. 20—21.

APPROPRIATION ACCOUNTS—

—— (Posts and Telegraphs); and
Audit Report—Laid on the Table
862.

‘ —— of Railways in India for 1949-
30—Part I-—Review and Part II—
Detailed ——, Capital Statements,
Balance sheets etc, Balance
sheets of Collieries and State-
ments of all-in-cost of Coal etc.
for :1940-50° and Railway Audit
Report, 1951—Laid an the 'l'tble
3759-” ’

Exnenses—

APPROPRJAT‘ION (NO. 2) BI.LL-—
See under “Bill(s)”.
APPROPRIATION
NO. 2 BILL—
See “Bill(s)”.
APPROPRIATION DEVELOPMENT
FUND—

Demands for Grants, 1952-53. 1439.

APPROPRIATION TO DEPRECIA- "~
TION REVENUE FUND—RAIL-
WAYS—

Demands for Grants, 1852-53. 1439.

APPROPRIATION TO REVENUE
RESERVE FUND—RAILWAYS—
Demands for Grants, 1952-53—

Railways. 1439.

ARCHZEOLOGY—

Demands for Grants, 1952-53. 1784—
1830.

Election to Central Advisory Board
of ——. 3218, 3216.

ARMY—

Demands for Grants, 1952-58—

Ministry of Defence—

Motion to reduce the Demand—

Pay scales and amenities f onr

—— and Air Force Per-
sonnel. 1519—85.

Statement re Recruitment of Gurkha

Soldiers in British ——. 59283—28.

ARREST(8)—
—— of Shri Dasaratha Deb. 1681—
88, 1781—83, 2613—15.

—— of Shri V. G. Deshpande.
621-22, 701-02.

Extension of time for presentation
of report on —— of Shri Dasa-
ratha Deb. 3837.

Extepsion of time for presentation °

(RAILWAYS)

.-.-of Repart on —— of Shri V. G.
Deshpande. 2616-17.
Presentation of report re —— of

‘Privileges Committee—
Presentation of Report on —— of
Shri V. G. Deshpande. 3443.

Report of the Committee of Privi-
leges regarding the —— of Shri
Dasaratha Deb—Laid on the

" Table. 3603-04.




INDEX TO DEBATES, PART II, 1ST SESSION, 1952 7

Privileges Committee —contd.
Report of Committee of Privileges

~re. — of Shri V. G. Desh-
pande—Laid on the Table. 4425.
ASSAM--

Motion for Adjournment re floods
in ——, 4855.

Statement re —— floods. 4292—95.
ASTHANA, SHRI SITA RAM—
—— sworn. 12.
AUDIT—
Demands for Grants,
3105—28, 3130—3207.
Demands for Grants, 1952-58—
Railways. 1487.
AUDIT REPORT(S)—

Appropriation Accounts (Posts and
Telegraphs); and —— —Laid on
the Table. 862.
AUDIT REPORT, RAILWAYS—

Appropriation Accounts of Rail-
ways in India for 1949-50—Part
I—Review and Part II—Detailed
Appropriation Accounts, Capital
.Statements, Balance sheets etc,,
Balance sheets of Collieries and
Statements of all-in-cost of Coal

etc. for 1948-50 and ——, 1951.—
Laid on the Table. 3759-60.
AVIATION— _
Demands for Grants, 1952-53.

2339—817.

Motion to reduce the Demand—

" Air services to Malabar. 2341—
85.

Frequent air accidents. 2341—

85.
Policx and direction. 2341—85,
AYURVEDIC SYSTEM OF MEDI-
CINE—
Demands for Grants, 1952-58—
Ministry of Health—
Motion to reduce Demand—
Ayurvedic system of medicine
" 8007—186.
LAAYYANGAR, SHRI M. A.—

Constitution (Amendment) Bill—
Motion for leave to introduce.
3925.

Election of Deput&-Speaker. 931-
92

1952-58.

Election of —— to Estimates Com-
mittee. 2823. )
Essential Goods ~(Declaration and
Regulation of Tax on Sale or

Purchase) Bill—

Motion to consider as reported by
Select Committee. 4595—98.
Motion on Address by the President.

87, 262—67.

Nomination of —— as Chairman to
Joint Committee on Payment of
Salaries and Allowances to Mem-
bers. 1245-48.

Nomination of —— to Business
Advisory Committee. 3759.

Nomination of —— to Panel of
Chairman. 70.

Nomination of —— to Rules Com-
mittee. 534.

Preventive Detention (Second

Amendment) Bill—
Motion to consider as reported by

Joint Committee. 5021-22,
. 5321-—-36.
Resolution re Linguistic States.
3688—04.
—— sworn. 2.

AZAD, MAULANA—

Demands for Grants, 1952-53—
Education—

Motion to reduce Demand—
Grants to States: for spread
of Primary and Secondary
Education. ' 1786—1828,

Physical cducatjon, and re-
creational activities. 1786—
1828. B .

Recommendations of Unjver-
sity Commission. 1786—
1828.

Geological Survey. 1779-80.

Mines— '
Motion to reduce Demand—
Development of mineral
wealth. 1779-80.
Nationalisation of mines.
1779-80. '
Ministry of Education—

Motion to reduce the demand—
Charges in England, UNESCO,
Liaison Officers in U S.A. 1779-

80, 1786-—1828.

Compulsory Primary Education

in Hyderabad. 1779-80, 1786—

1828.
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AZAD, MAULANA—contd.
Demands for Grants, 1952-53—contd

Education of Backward Classes.
1779-80, 1786—1828.

Facilities to Scheduled Castes
students for studies abroad.
1779-80, 1786—1828.

Foreign Scholarships to Sche-

duled Castes. 1779-80, 1786—
1828.
Policy. 1779-80, 1786—1828.

Religious instructions in schools.
1779-80, 1786—1828.

System of Education and mass

education. 1779-80, 1786—
| 1828.

Taking over of Usmania Uni-
versity of Hyderabad. 1779-86,
1786-1828.

Urdy Language.
1828.

Ministry of Natural Resources
and Scientific Research. 1779-
80, 1786—1828.

Miscellaneous Departments and
Expediture under the Minis-
try of Education. 1779-80,
1786—1828.

Other Capital Outlay of the

1779-80, 1786—

Ministry of Natural Resources .

and Scientific Research. 1779-

80, 1786—1828.

Other Scientific Departments.
1779-80, 1786—1828.

Scientific Research. 1779-80,
1786—1828.

Election to All-India Council for
Technical Education. 3214.

Election to Central Advisory Board
of Archaeology. 3218.

Election to Court of Aligarh Mus-
lim University. 3214-15.

Blection to Court of Banaras Hindu
University. 3215-16.

Election to Indian Council of Medi-
cal Research. 3216.

MZAD, SHRI BHAGWAT JHA—
—— gWworn, 4. .
Demands for Grants, 1952-33—
Ministry of Home Affairs—
Motion to reduce the Demand—
Absence of suitable provision
for Civil Defence. 2490—
85.

Administration of Preventive
Detention Orders by the
authorities. 2490-—95.

Improvement of the condition
of Scheduled Tribes. 2490—

95.
Policy. 2480—95.

Essentigl Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to pass as amended. 4712—
14,
General discussion on Railway

Budget.
B.CG—
Demands for Grants 1952-353—
Public Health—
Motion to reduce Demand—

603—07.

Desirability of having two
tuberculosis  clinics and
hospitals in each district

with adequate staff and

medicine ° including —

Vaccination. 2931—3020.
BACKWARD CLASSES—

Demands for Grants 1952-53—
Ministry of Education—
Motion to reduce the Demand—
Education of ——. 1683—1780.

BADAN SINGH, CHOWDHARY—
—— sworn. 19.
BAHADUR SINGH, SHRI—
Demands for Grants, 1952-53—
Ministry of Home Affairs—
Motion to reduce the Demand—
Conditions  of Scheduled
Castes. 2440—45.
—— sworn. 9.

' BALAKRISHNAN, SHRI S. C.—

—— sworn. 8. .

BALASUBRAHMANIAM, SHRI—
—— sworn. 8.

BALDEV SINGH, SARDAR—
—— sworn. 20.

BALMIKI, SHRI KANHAIYA LAL—
—— sworn. 19,

BANARAS HINDU UNIVERSITY—
See “University (ies)”.

BANERJEE, SHRI—

Preventive Detention (Second
Amendment) Bill—
Consideration of clauses. 5459,

5615.
—— sworn. 16.
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BANK(S)— .
Agreement between Travancore-
Cochin and Reserve—ILaid on the
Table. 4069-70.
BANSAL, SHRI—

Centra] Tea Board (Amendment)
Bill—

Consideration of clauses. 4473.
Demands for Grants, 1852-58—
Ministry of Finance—
Motion to reduce the Demand—
Acquisition of British assets
in India against our Sterling
Balances. 3140—44.
Financial policy. 3140—44.
Imposition of capital. 3140—
44.
Relief in indirect taxation.
8140—44.
Taxation policy. 3140—44.
Forward Contracts (Regulation)
Bill—
Motion to consider. 6141—44.
Indian Tariff (Third Amendment)
Bill—
Motion to consider. 3939—42.
— sworn. 9.
w MARMAN, SHRI—
) General discussion of the Railway
Budget. 633—35.
Rlection of —— to Estimates Com-
mittee. 2823.
Nomination of —— to House Com-
mittee. 3534.
~—— sworn. (2.

BARROW, SHRI—

General discussion of the Railway
Budget. @23.
~—— sworn. 16.

BPARUPAL, SHRI FANNA LALL—
-—— sworn. 15.

BASAPPA, SHRI C. R—
~— Sworn. - 14,

BASU, SHRI A. K.—

General discussion of the General
Budget. $05—09. ’

Nomination of —— to Rules Com- -

mittee. 534-35.

Precvention of Corruption (Second
Amendment) Bill—
Motion to consider. 4820—2¢.
~—— sworn. 13,

BASU, SHRI K. K.—.

Accident in Singarani Coal Mines..
4919-20.
A;g:xl'opriation (Railways) No. &

ill—

Motion to consider. 3220-21.
Ce;tral Tea Board (Amendment):

ill—

Motion to consider. 4468-69.
Demands for Grants, 1952-53—
Extraordinary Payments— \

Motion to reduce the Demand—-
Foreign loans. 3114—18.
Sterling debts. 3114—18.

Ministry of Finance—

Motion to reduce the Demand—

Taxation policy. 3114—18.
Ministry of Works, Production
and Supply—

Motion to reduce the Demand—
Government Industrial Un-

dertakings. 2075—79.
Policy. 2075—79.
Policy and Government un--
dertakings. 2075—79.
Sindri Fertiliser  Factory..
'2075—179.
Salt— .
Motion to reduce the Demand—-
Distribution of salt fields to
salt labourers and poor
fishermen for production of
salt in order to remove-
monopoly system. 2075—T79.
Stationery and Printing. 2075—79..
Demands for Grants, 1952-38—
Railways—
Railway Board—

Motion to reduce the Demand—-
General Policy. 1173—78.
Labour Policy. 1173—78.
Regrouping of Railways..

1173—178.
Indian Companies (Amendment):
Bill—

Motion to consider. 4012—15.
Notaries Bill—
Motion to refer to Select Com--
mittee. 3430-81.

Preventive Detention (Second.
Amendment) Bill—
Consideration of clauses. 5386-
87, 5409-10, 5456—38, 5613-14,.
5616, 5617, 5700-01, 6505-96.
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BASU, SHRI K. K—contd.

Reserve and Auxiliary Air Forces
Bill—
Motion to refer to Joint Com-
mittee. 4547—50.
Consideration of clauses. 5992—96.
.Salaries and Allowances of Ministers
Bill—
Consideration of clauses. 4987-88,
4996-96.
—— sworn. 13.

State Armed Police Forces (Exten-
gion of Laws) Bill—
Motion to consider. 3866-67.
Consideration of clauses. 3868-69.

BERNE CONVENTION—

Resolution re —— for protection of
literary and artistic works. 4772—
75.

IBHADRAVATI—

Fair retention of prices of Steel pro-
duced by the Mysore Iron and
Steel Works, ——.—Laid on the
Table. 4003-04.

BHAGAT, SHRI B. R.—
" Demands for Grants, 1952-53—
Capital Outlay on Multipurpose
River Schemes—
Motion to reduce the Demand—
Modification in Damodar
Valley Project. 2280—86.
Policy. 2280—86.
"Multipurpose River Schemes—
Motion to reduce the Demand—
Overhauling of administrative
machinery. 2280—886.
Policy. 2280—86. _~
Progress of River Valley Pro-
jects. 2280-—86.
Re-organisation of Hirakud
administrative = machinery.
2280—86.
River Valley Projects. 2280—
86

Wastage due to change of
policy. 2280-—88.
“Election of —— to Estimates Com-
mittee. 2823.
General discussion of the General
Budget. 1032—38.
Indian Tariff (Second Amendment)
Bill— S
Motion to consider. 781—34.
, —— sworn. 8.

BHAKTA DARSHAN, SHRI—

Demands for Grants, 1952-53—
Broadcasting—
Motion to reduce the Demand—
Censoring of Films. 2658—
60.
—— sworn. 10.

BHANDARI, SHRI DAULAT MAL—
—— sworn. 18.

BHARATI, SHRI GOSWAMIRAJA
SAHDEO—

—— sworn. 6.

BHARGAVA, PANDIT M. B—

Demands for Grants, 1952-53—
Ministry of Home Affairs—
Motion to reduce the Demand-—

Administration of Preventive
Detention Orders by the
authorities. 2445—49.

Civil liberties with special
reference to Preventive De-
tention Act and Press Laws,
2445—49.

Corruption and bribery in the
‘police ranks. 2445—49.

Curtailment of civil liberties.
2445—49.

Policy. 2445—49.

-—— sworn. 15.

BHARGAVA, PANDIT
DAS—
Appropriation (No. 2) Bill—
Motion to consider. 3228.

. Business of the House. 1314—17.
Code of Criminal Procedure
(Second Amendment) Bill—
Motion to consider. 3538—35.
Consideration of clauses. 3612,

3624, 3625.
Commissions of Inquiry Bill—
Motion to refer to Select Com-
mittee. 3648—58. .
Criminal Law (Amendment) Bill—
Motion to consider. 3802—11.
Demands for Grants, 1952-53—
Capital Outlay on Indian Posts
and Telegraphs (Not met from
Revenue)—

Motion to reduce the Demand—
Policy. 2377.

THAKUR

-—
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BHARGAVA, PANDIT THAKUR DAS

Demands for Grants, 1952-53—contd.

Ministry of Food and Agriculture—
Motion to reduce the Demand—
Decontrol policy in many none-
industrial and big cities in
rural areas in general and
specially in Hyderabad State.
2749—171.
Development of fisheries in
Chilka lake in Orissa.
Failure of Grow More
Campaign. 2749—71.
¥amine conditions prevailing in
Eastern U.P. with special

Food

reference to Deoria and other -

districts. 2749—71.

Food policy. 2749-71.

Paucity of results accruing from

. the Grow More Food Cam-
paign. 2740—71.

Policy of Government in fixing
the prices of the Agricultural
produce and the necessity of
fixing adequate and economic
prices of food grains produced
in the country. 2748—71.

Protection of poor peasants and
agricultural labour from feu-
dal landlords. 2749-71.

‘Taxes on Income Including Corpora-
tion Tax—
Meotion to reduce the Demand—
Activities of the Income Tax
Investigation Commission.
3156—69.
Working of Income Tax Depart-
ment and its policy. 3156—869.
Displaced Persons (Claims) Amend-

ment Bill—

Motion to consider. 426-—40, 453,
460.

Motion to pass. 506, 509.

Election of —— to Estimates Com-
mittee. 2823.

Election of Speaker. 2l.

“Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to refer to Select Commit-.

tee. 3276, 327883, 3284.

‘Motion to consider as reported by
Select Committee. 4368—70,
458288,

BHARGAVA, PANDIT THAKUR
DAS—contd.

Indian Penal Code and the Code of
Procedure (Amendment) Bill—
Motion for leave to introduce.

3922.

Motion to consider. 4812-13.
Indian Tariff (Third amendment)

Bill—

Motion to consider. 3944-46.

Monogymy Enforcement Bill—
Motion for leave to introduce.
3928.
Ngmination of —— to Committee
on Petitions. 622. .
Nomination of —— to Joint Com-
mittee on Payment of Salaries

and Allowances to Members.
1245.
Nomination of —— to the Panel
of Chairman. 1441.
Nomination of —— to Rules Com
mittee. 534-35.
—— sworn. 9.
Preventive Detention (Second

Amendment) Bill—
Motion to consider and amend-
ments to circulate and to refer

to Joint Committee. 4356—381.
Consideration of clauses. 5473,
5477-78, 5536—44, 5587—92,

5656—58, 5695—98.

Reserve and Auxiliary Air Forces
Bill— :
Consideration of clauses. 5883—

65. .

Salaries and Allowances of Minis-
ters Bill—
Consideration of

4994-95.

State Armed Police Forces (Exten-

sion of Laws) Bill—
Motion to consider. 3768.

clauses. 4987,

Consideration of clauses. 3870—72,
3873, 8878-79.
BHARTIYA, SHRI SHALIGRAM
RAMCHANDRA— .
—— sworn. §.

BHATKAR, SHRI LAXMAN SHRA-
WAN—

—— sworn. 7. 7

BHATT, SHRI CHANDRASHANKER-
——sworn. - 48.
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BHAWANI SINGH, SHRI—
——- sworn. 15.
BHAWANJI, SHRI—
‘—~ sworn. 45.

BHEEKHA BHAI, SHRI—
—— sworn. 16.
BHONSLE, MAJOR-GENERAL—
Demands for Grants, 1952-53—
Defence Services, Effective Air
Force. 1451—56.
Defence Services, Effective Army.
1451--86.
Ministry of Defence—
Motion to reduce the Demand—
Economy and efficiency in def-
ence organisation and its utili-
sation for nation building
services. 1451-56.
Policy of Defence Organisation.
1451—56.
—— sworn. §.
BIDARI, SHRI RAMAPPA BAl.-
APPA—

sworn. 5.
BIKANER—
Motion for Adjournment re train
accident near ——. 157—860.
BILASPUR--

Demands for Grants, 1952-53. 2522—
2810.

BILL(S)—

Administration of Evacuee Property
(Amendment) Bill—

Introduced. 5206,

Motion to refer to Select Com-
mittee. 6097—6128.
(Referred to Select © Committee)
- 6128.
Amendment to circulate.
21.
Appropriation (No. 2) Bill—
Introduced. 3212.
Motion to consider. 3222-68.
(Passed). 3268.
Appropriation (Railways) No. 2
Bill—
Introduced. 1783-84.
Motion to consider. 3216—22,
Motion to pass. 3222.
(Passed). 38222.

6118—

HOUSE OF THE I"EOPLE

BILL(S)—contd.
Calcutta Port (Amendment) Bill—
Introduced. 74.
Motion to consider. 746-47.
Motion to pass. 748
(Passed). 748.
Central Silk Board
Bill -~
Introduced. 4208.
Motion to consider. 4745—72.
Consideration of clauses. 4772.
Motion to pass, as amended. 47Y72.
(Passed, as amended). 4772.
Central Tea Board (Amendment)
Bill—
Introduced. 3837.
Motion to consider. 4457—T71.
" Consideration of clauses. 4471—
73.
Motion to pass. 4473.
(Passed). 4478.
Children’s Protection Bill—
Introduced. 3932-33.
Code of Civil Procedure (Amend-
ment) Bill—
Introduced. 71-72.
Motion to consider. 3400—06.
(Postponed). 3406-07.

(Amendment)

Code of Criminal Procedure
(Amendment) Bill by Shri S. V.
Ramaswamy) —

Introduced. 3930.

Code of Criminal Procedure (Second

Amendment) Bill—

Introduced. 935.

Mpotion to consider. 3493-—3509.
3512—3600.

Amendment to circulate. 3496—
3508.

Consideration of clauses. 3606-25.

Motion to pass, as amended
3626—31.

(Passed, as amended). 3631.

Laid on the table as returned by
the Council of States with
amendment. 5082.

Motion to agree to amendment
made by Council of States
(Adopted). 6096-97.

Amendment to circulate. 3643—73.

Amendment to refer to Select
Committee. 3642—74.

Extension of time for presentation
of Report of Select Committee.

4208.
Presentation of Report of Select
Committee. 4576.
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BILL (S) —contd.

Code of Criminal Procedure (Se-
cond Amendment) Bill—contd.
Motion to consider as reported by

Select Committee. 4775—96.

Consideration of clauses. 4795—
4807.

Motion to pass, as amended.
4807—15.

(Passed as amended). 4815,

Constitution (Amendment) Bill (by
Shri Madhao Reddi)—
Introduced. 3923—26.

Constitution (Second Amendment)
Bill— oy
Introduced. 2013.

Motion to consider. 3433—40,
3451—58.

Amendment to circulate. 3436—
40, 345158

(Circulated). 3458.

Control of Export and Standardisa-
tion of Handloom Cloth Bill (by
Shri S. V. Ramaswamy)—
Introduced. 3932.

Motion to consider. 4896.
Criminal Law (Amendment) Bill—
Introduced. 3130.
Motion to consider.
Consideration of clauses.
34, 3838—486.

Motion to
3846—60.
(Passed as amended). 3860.

Delimitation Commission Bill—
Introduced. 2013.

Motion to consider. 3459—-61.
Amendment to circulate. 3460-61.
(Circulated). 3481.

Displaced Persons (Claims) Amend-

ment Bill—

Introduced. 167.

Motion to consider. 404—500.
Consideration of clauses. 500.
Motion to pass. 500-11.
(Passed). 511.

Dowry Restraint Bill
Dabhi)—

Introduced. 3923.

Dowry Restraint Bill (by Shrimati
Uma Nehru)—

Dowry Restraint Bill (by Shrimati
Jayashri) —

Introduced. 3822.

Dowry Restraint Bill (by Shrimati

Uma Nehru)—
Introduced. 3930-31.
Essential Goods (Declaration and

3772—3828.
3828—

pass, as amended.

(by Shri

BILL (S) —contd.

Regulation of Tax on Sale ear

Purchase) Bill—

Introduced. 70-71.

Motion to refer to Select Com-
mittee. 749—59, '3268—86,
3367—3400.

Presentation of Report of Select
Committee. 4070.

Motion to consider as reported by
Select Committee.  4558—70,
4572—4624. '

Consideration of clauses. 4624—58,
4663—A4712.

Motion to pass, as
4712—22.

(Passed, as amended). 472%

Essential Supplies (Temporary

Powers) Amendment Bill—

Laid on the Table as passed by
the Council of States. 4822.

Motion to consider as passed by

amended.

Council of States. 6018—24,
6027—87.

Consideration of clauses. 6087—
89.

Motion to pass, as amended.
6090—96.

(Passed, as amended). 6096.

Estate Duty Bill—

Introduced. 6026.

Forward Contracts (Regulation)

Bill—
Introduced. 4997.
Motion to refer to Select Com-
mittee. 6128—40, 6141—78.
(Referred to Select Committes).
6178. '
Hindu Divorce Bill (by Shri Patas-
kar)—
Introduced. 3931.
Indian Cattle Preservation Bill (by
Seth Govind Das)—
Introduced. 3926-27.

Indian Companies (Amendment)
Bill—

Introduced. 2241.

Motion to consider. 3978—S81,
4005—38.

Consideration of clauses. 4038—
40

Motion to pass, as amended.

4041--50.

(Passed, as amended). 4050.
Indian Income Tax (Amendment)
Bill—

Introduced. 535.
Motion to refer to Select Com-

mittee. 3461—883.
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BILL(S)—contd.
Indian Income Tax
Bill—contd.

Extension of time for presenta-
tion of Report of Select Com-
mittee. 4207-08, 4662-63.

Jndian Penal Code (Amendment)—

Bill—

(Amendment of Section 487 by

Shri Dabhi)—

Introduced. 39829-30.

Motion to consider.

(Amendment)

4857—170.

(Withdrawn by leave of the
House). 4870.

Indian Penal Code (Amendment)
Bill—

(Amendment of Section 302 by
Shri Kazmi)—

Introduced. 3921-22.

Motion to refer to Select Com-
‘mittee. 4802—12.

(Withdrawn by leave of the

House). 4912.
Indian Penal Code (Amendment)
T Bill—

(By Shri R. K. Chaudhury) —
Introduced. 3831.
Indian Penal Code and the Code of

Criminal Procedure (Amend-

ment) Bill—

(By Pandit Thakur Das Bhar-
gava)

Introduced. 3922.

.. Motion_to consider. 4912-13.

* (Not ‘concluded). 4918.

_Indian Ports (Amendment) Bill—
Introduced. 1788.
Motion to consider, 4050—82.
Consideration of clauses. 4062.
Motion to pass as amended. 4062.
(Passed, as amended). 4062.

Indian Tariff (Second Amendment)

Bill—
Introduced. 161.
Motion to consider. 512—21, 703—
45.
‘Consideration of clauses. 745.
Motion to pass. T45.
(Passed). 748.
Indian Tariff (Third Amendment)
Bill—

Introduced. 3760-61.

Motion to consider. 3933—83.
Consideration of clauses. 3963—
617.

Motion to pass. 3888.

(Passed). 3968

!
|
|

I

BILL(S)—contd.
Indian Tea Control (Amendment)
Bill—
Introduced.
Motion to
3968.
Consideration
70.
Motion to pass.
(Passed). 3970.
Maintenance Orders Enforcement
(Amendment) Bill--
Introduced. 72.
Motion to consider.
(Adopted). 3412.
Amendment to circulate.
12.
Consideration of
I 16.
Motion to pass.
(Passed). 3420.
- Message from the Council of States
re ——. 1008, 3921, 4150, 4206—
07, 4426, 4521-22, 4558-59, 4658—
60, 4662, 4855-56, 5081-82, 5603,
3926-27, 6178. ’
Monogamy Enforcecment Bill (by
Pandit Thakur Das Bhargava)—
Introduced. 3928.
Muslim Kazis Bill
Deshmukh)—
Introduced. 3932-33.

1247
consider. 3889—3914,
of clauses. 3968—

3970.

3407—12.
3409 —
clauses. 3412—

3416—20.

(by Dr. P. S.

Muslim Wakfs Bill (by Shri
Kazmi) —

Introduced. 3928-29.

Motion to circulate. 4897—4802.

(Circulated). 4902.
National Cadet Corps (Amendment)

Bill—

Motion to consider. 6014—17.

Consideration of clauses, 6017-18.

Motion to pass. 6018.

(Passed). 6018. .

Laid on the Table as passed by
the Council of States. 4856.

Notaries Bill—

Introduced. 72.

Motion to consider. 3420—32.

Amendment to refer to Select
Committee. 3429—32.

Presentation of Report
Committee. 4070.

Motion to consider as reported by
Select Committee. 4722—40.

Consideration of clauses. 4740—
42,

Motion to pass, as amended. 4742.

(Passed, as amended). 4742

—

of Select
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BILL(S)—contd.

Orphanage Bill (by Shri M. l.,
Dwivedi) —
Introduced. 3927-28.
President’s Assent to ——. State-
~ment laid on the Table. 65.
Prevention of Bigamous Marriage
Bill (by Shri Pataskar)—
Introduced. 3930.
Prevention of Corruption (Second
Amendment) Bill—3130.
Motion to consider. 3884—89,
4815—42.
Consideration of clauses, 4842—
48.
Motion to pass as amended.
4848—54."
(Passed, as ‘amended). 4854.
Prevention of .Juvenile Vagarancy
and Begging Bill (by Shr»i M. L.
Dwivedi)—
... Introduced. 3831-32,
Preventive Detention (Second
Amendment) Bill—
Introduced. 3445-—52.
Petitions presented. 3837.

- Motion to consider, 4062—68,
4070—4204, 4208—00, 4296—4354,
4356—4424, 442757, 4487—89.

Amendment to circulate. 4108—
4204, 4209—80,  4295—4354,
4356-—4424, 442757, 4487—
89.

Amendment to.refer to Select
Committee. 4133—4204, 4208—90,
42054354, 4356—4424, 4427—
52, 4487—89.

Amendment to refer to Joint
Committee. 4133—4204, 4209—
90, 4205—4354, 4356—4424,
442752, 448789,

(Referred to Joint Committee).
4488.

Petitions presented. 4295.
Extension of time for presentation
of Report of Joint Committee.

4744-45.

Presentation of Report of Joint
Committee. 4921.

Motion to consider as reported by
Joint Committee. 4997—5081,
5083—5154, 5156—5294. 5296—
5310, 5312—8e6.

Consideration of clauses. 5386-
5440, 5441-95, 5495-3602, 5604-
5710.

| BILL(S)—contd.

i
|
I
!

|
|
I
|
|
|
|
|

Motion to pass as amended. 8710--
74.
(Passed, as amended). 5774

Punishment of Adulteration of’
Foodstuffs Bill (by Shri Jhun-
jhunwala)--

Introduced. 3923.

Repealing and Amending Bill—
Introduced. 2014.

Motion to congider. 3458.
Consideration of clauses. 3458--
59.

Motion to pass as amended. 3459.
(Passed, as amended). 3459.

Reserve and Auxiliary Air Forces:

Bill--~

Introduced. 162. _

Motion to consider. 4474—87,.
4489-—4500, 4522—58.

Amendment to refer to Joint Com-
mittee,  4477—87, 4480—4500,.
4522—88.

Extension of time for presenta-
tion of Report of Joint Com--
mittee. 4837.

Presentation of Report of Joint
Committee. 5082.

Motion to consider as reported by
Joint Committee. 5927-80.

Consideration of clauses. 5959-72,.
5981—80086.

Motion to pass as amended. 6008--
14.

(Passed, as amended). ‘0014.

Rubber (Production and Marketing)-
Amendment Bill—
Introduced. 2241.
Motion to consider. 3971—177.
Motion to pass. 3977.
(Passed). 3977.

Salaries and Allowances of Minis--
ters Bill—
Introduced. 4662.
Motion to consider. 4930—72.
Consideration of clauses. 4973-98.
Motion to pass as amended. 4998.
(Passed, as amended). 4896.

Saurashtra (Abolition of Local Sea:
Customs Duties and Imposition:
of) Port Development Levy
Repealing Introduced. 71.

Motion to consider. 403-04.
(Passed). 404.
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BILL (S)—contd.

State Armed Police Forces (Exten-
sion of Laws) Bill—

Introduced. 1519.
Motion to consider. 3761—72.

‘Consideration of clauses. 3868—
80.

Motion to pass. 3880—84.
(Passed). 3884.

Sterilisation of the Unfit (By Shri
S. V. Ramaswamy).
Introduced. 3929.

Motion to consider. 4871—96.
(Negatived). 4896.

Amendment to circulate. 4882—
96.

Training and Employment Bill—
Introduced. 397.

BIRBAL SINGH, SHRI—

Demands for Grants, 1952-53—-
Education—
Motion to reduce t.he Demand—
Grants to States for gpread of
Primary and Secondary
education. 1709—19.

Ministry of Education—
Motion to reduce the Demand—
Charges in England, UNESCO,
Liaison Officer in U.S.A..
1709—1Y.

(;ox.nnulsory primary educa-
tion in Hyderabad. 1709—
19,

Education of Backward clas-

ses. 1708—19.
Policy. 1709—19.

—— sworn. 11.
BIREN DUTT, SHRI—

Demands for Grants, 1952-58—
Tripura—
Motion to reduce the Demand—
Administration in Tripura.
2525.

Motion for adjournment re tension
in Agartala of Tripura State
(Disallowed). 859-80.

—— sworn. 15.

BISWAS SHRI—-

Code of Civil Procedure (Amend-
ment) Bill—
Motion for leave to introduce. 71-
72.

Motion to consider. 3400—06.
Constitution (Second Amendment)
Bill—

Motion to
3457-58.

Delimitation Commission Bill—
Motion for leave to introduce.
2013.

Motion to consider. 3458—&61.
Amendment to circulate. 3460-
61.

Demands for Grants, 1952-53—
Ministry of Law. 2734—38.

Indian Cattle Preservation Bill—
Motion for leave to introduce.
3926.

Indian Ports (Amendment) Bill—
Motion to consider. 4050—52,
4059—61.

Maintenance Orders Enforcement
(Amendment) Bill— q

Motion for leave to introduge. 72.:

Motion to consider. 3407—09.
Notaries Bill—

Motion for leave to introduce. 73.
Motion to consider. 3420—26.

Motion to consider as reported
by Select Committee. 4722—24,
4725-26, 4736- 40.

Consideration of clauses.
1.
Repealing and Amending Bill—
Motion for leave to introduce.
2014.
Motion to pass, as amended. 3459.

BOARD(S)—

Election to Central Advisory ———
of archseology. 38511.

Election to Central Advisory —
of Education. 3443-44.

Estimated Capital and Revenue
receipts and expenditure of Delhi
State Electricity —— and Sup-
plementary Statement for 1951—
Laid on the Table. 5295-96.

-~

consider. 3433—40,

4740—
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BOGAWAT, SHRI—
Demands for Grants, 10852-53—

Agriculture—
Motion to reduce the Demand—

Iniproved methods of cultiva-
tion. 2889—92.

Necessity of evolving a new
policy for equitable distri-
bution of land to actual
tillers of the soil. 2889—
92.

Ministry of Food and Agricul-
ture—
Motion to reduce the Demand—

Famine condition now pre-
vailing in Eastern U.P., with
special reference to Deoria
and other districts. 2889—
92.

Policy— 2889—92.

Protection of poor peasants
and agricultural labourers
from feudal landlords.
2889—92.

Supply of food stocks of
famine areas and irrigation
policy. 2889—92.

—— sworn. 18

BOOVARAGHASAMY, SHRI V.—

—— sworn. 8.
BOROOAH, SHRI DEV KANTA—
—— sworn. 3.
BOSE, SHRI P. C.—
General discussion of the Railway
Budget. 535—39.
——— sworn. 4.
BOTANICAL SURVEY—

Demands for Grants.
2823—2917, 2918—30.

BRAJESHWAR PRASAD, SHRI—
—— sworn. 3.

BRITISH ASSET(S)—
Demands for Grants, 1952-53—
Ministry of Finance—
Motion to reduce the Demand—
Acquisition of —— in India

2740—2818,

against balances. 3109—28,
3130—-3204.

BRITISH FLAG—

Flying of —— over Parliament

House. 1149, 1150.

— ——-

BROADCASTING—

Demands for Grants, 1952-53—
Motion to reduce the Demand—
Censoring the films. 2618—86.
Differential rates paid to the
news agencies particularly
P.T.I. and consequent subsidi-
sation of these agencies.

2618—886.

Tamil language and culture
and broadcasts from A.IR.
Station in Tamil Nad. 2617—
87.

BROHMO-CHOUDHURY, SHRI SATI-
NATH—
—— sworn. 2.

BUCHHIKOTAIAH, SHRI—

Demands for Grants, 1952-53—
Ministry of Food and Agricul-
ture—

Motion to reduce the Demand—
Policy. 2839—42.

Protection of poor peasants and
agricultural labourers from
feudal landlords. 2839—42.

Supply of food stocks of famine
areas and irrigation policy.
2839—42.

—— Sworn. 1.

BUDGET ESTIMATES—
——— of Damodar Valley Corpora-

tion 1952-63 —— Laid on the
Table. 1078.
BUDGET, GENERAL—

Demands for Grants. 1441—1518,
1519—1602, 1603—80, 1338—2430,
2521—2612, 27172818, 3130—
3211.

See also “Demands for Grants,
1952-53.”

Presentation of the ——, 1952-53
522—32.

General discussion on ——, 1852-33.
862—928, 935—1008, 1009—1074,
1075—1148.

BUDGET, RAILWAY—

Demands for Grants, 1952-83.
1151—1243, 1247
See also “Demands for Grants,
1952-53—Railways—"
Presentation of the ——, 1952-53.
333—40.

General discussion of the —, 1832-
53. 535—818, 622—98, 767858,

91 LS.D—2
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BURAGOHAIN, SHRI—

Election of Speaker. 21.
—— sworn. 3.

BUSINESS ADVISORY COM-
MITTEE—

Nomination of Members. 3759.
BUSINESS OF THE HOUSE—

Business of the House. 2239-40,
3919—21, 3925-—30. '

C
CABINET—

Demands for Grants, 1852-53—

Motion to reduce the Demand—

Decentralisation of administra-
tion.

Failure to plan for the socio-eco-
nomic role of Defence Forces
during peace time. 2439—25189,
2620—2686, 2687—2716, 2717—

39.
CALCUTTA—
Motion for Adjournment re use of
force by Police in —. 3815.
Notification under —— Port Act—

Laid on the Table. 161.

CALCUTTA PORT (AMENDMENT)
BILL—

See under “Bill(s)”.

CAPITAL OUTLAY OF THE MINIS-
TRY OF COMMERCE AND INDUS-
TRY—

Demands for Grants, 1862-53. 18338-
1888, 1889-—1806.

CAPITAL OUTLAY OF THE MINIS-
TRY OF HEALTH—

Demands for Grants, 1952-58. 2932—
3020

CAPITAL OUTLAY OF THE MINIS-
TRY OF HOME AFFAIRS—

Demands for Grants, 1952-53.
2437—2520.

CAPITAL OUTLAY OF THE MINIS-
TRY OF LABOUR—

Demands for Grants, 1952-53.
2146—2236.

CAPITAL OUTLAY OF THE MINIS-
TRY OF REHABILITATION—

Demands for Grants, 1952-53,
1906—2012, 2014—70.

CAPITAL OUTLAY OF THE MINIS-
TRY OF STATES—

Demands for Grants, 1952-53,

2523—2612.

CAPITAL OUTLAY ON BROAD-
CASTING—

Demands for Grants, 1952-53.
2617—87.

CAPITAL OUTLAY ON BUILD-
INGS—

Demands for Grants, 1952-53.
2073—2116.

CAPITAL OUTLAY ON CIVIL
AVIATION—

Demands for Grants, 1952-53.
2339--88.

CAPITAL OUTLAY ON CURRENCY—

Demands for Grants, 1952-53.
3107—28, 3130—3209.

fPITAL OUTLAY ON FORESTS—

Demands for Grants, 1952-53.
27412818, 2824—2917, 2919—31.

CAPITAL OUTLAY ON INDIAN
POSTS AND TELEGRAPHS (MET
FROM REVENUE)—

Demands for Grants, 1952-53—
Motion to ‘reduce the Demand—
Policy. 2341—84.

CAPITAL OUTLAY ON MINTS—

Demands for Grants, 1952-53.
3108—28, 3130—3210.

CAPITAL OUTLAY ON MULTI-
PURPOSE RIVER SCHEMES—
Demands for Grants, 1952-83—

Motion to reduce the Demand—
Modification in Damodar Valley
Project, 2244—2330, 3020—
38, 3041-—52.
Policy. 2244—2330, 3020—38,
3041—52.
Policy re  multipurpose river
«  schemes. 2244—2830, 3020—
38, 3041—52.
CAPITAL OUTLAY ON PORTS—

Demands for Grants, 1952-53.
2889—2430.

CAPITAL OUTLAY ON ROADS—
| Demands for Grants, 1852-53.
| 2389-—2430.
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CAPITAL OUTLAY ON THE INDIA
SECURITY PRESS—
Demands for Grants,

3107—28, 3130—3209.

CAPITAL OUTLAY ON VIZAGA-
PATAM PORT-—

.“ Demands for Grants, Railways,
1952-53. 1440.
CENSORSHIP—
Demands for Grants, 1952-83—
Indian Posts and Telegraphs
Department (Including Work-
ing Expenses)—
Motion to reduce the Demand—
—— of letters. 2340—83.
—~ of letters and telegrams.
2342—84.

CENSUS—
Demands for Grants, 1952-53. 2436—
. 7 2520.

CENTRAL ADVISORY BOARD OF
' ARCHZEOLOGY—
Election to Committee. 3213, 3216.

4
CENTRAL ADVISORY COUNCIL
(PROCEDURAL) RULES—

ot See “Rules”.
' CENTRAL PAY COMMISSION—

Demands for Grants, 1952-53—

Indian Posts and Telegraphs

Department (Including Working
Expenses)—

Motion to reduce the Demand—

« Payment of dearness allow-

ances to staff in accordance

with —— recommendations.
2341—85.

CENTRAL RAILWAY—
, See “Railway, Central”.
GCENTRAL ROAD FUND—

Demands for Grants, 1952-53. 2889-
2429.

CHACKO, SHRI P. T.—

Commissions of Inquiry Bill—
. Motion to refer to Select Com-
" mittee. 3664-85.
Consideration of clauses. 3845,
. 4804—06.
\'"«. Ct;sngl}imtion (Second Amendment)
‘ ill—
Consideration of clauses. 3845,

1952-58.

CHACKO, SHRI P. T.—contd.

Constitution (Second Amendment)
Bill—contd.
General discussion of the General
Budget. 935—40.
Indian Income Tax (Amendment)
Bill—
Motion to refer to Select Com-
mittee. 3466—76.
Indian Tea Control (Amendment)
Bill—
Consideration of clauses. 3868—70.
Nominated to Business Advisory
Committee. 3759.
Notaries Bill—
Motion to refer to Select Com-
mittee. 3429-30.
Prevention of Corruption (Second
Amendment) Bill—
Motion to consider. 4815—20.
Consideration of clauses. 4843—
45.
Preventive Detention (Second
Amendment) Bill—
Motion to consider as reported by

Joint Committee. 527783,
5260.
Consideration of clauses. 5488—
91.
Reserve and Auxiliary Air Forces
Bill—

Motion to consider. 5831-—37.
Consideration of clauses. 5959-62.
Rubber (Production and Marketing)
Amendment Bill—
Motion to consider. 39¥74-75.
Salaries and Allowances of Ministers
Bill—
Consideration of clauses. 4972,
—— sworn. 15.
CHAKRAVARTTY,
RENU—
Demands for Grants, 1852-58—
Ministry of Defence—
Motion to reduce the Demand—
Economy and efficiency in
defence organisation and its
utilisation for nation build-
ing services. 1456—860.
Failure to eliminate British
and Commonwealth influ-
ences over Defence Services.
1458—80.
Pap scales and Amenities for
Army, Navy and Air Fo..e
personnel. 1456-—60.

SHRIMATI1
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CEAKB.AVABTI‘Y SHRIMATI
RENU—contd.

Demands for Grants, 1952-53—
contd.

Ministry of Defence—contd.
Motion to reduce the Demand—

contd.

Policy of Defcnce Organisa-
tion. 1456—~60.

Top heaviness of Armed
forces Administration.
1456—60.

Ministry of Rehabilitation—
Motion to reduce the Demand—
Condition of displaced persons
from East Bengal. 1941-48.
Displaced persons from East
Pakistan. 1941—48.
Policy. 1941—48.
Position of displaced persons.

1941—48.
Election of Speaker. 21.
Essential Supplies (Temporary

Powers) Amendment Bill—
Motion to consider. 6070-—T73.

Flying of Britisn flag over Parlia-
ment House. 1149.

General discussion of the General
Budget. 888.

Leave of absence from the House.
3128-30.

Motion on Address by the President.
120—32.

Nomination of —— to Committee
on Petitions. 622.
Nomination of —— to the Panel of
" Chairmen. 1441.
—— sworn. 138.

CHAMPION REEFS MINE—
See “Mine(s)”.
CHANDA, SHRI ANIL K.—

Demands for Grants,
Ministry of Education—
Motion to reduce the Demand—
Charges in England, UNESCO,
Liaison Officer in U.S.A.
1691—95.
Policy. 1691—95.
System of education and mass
education. 1691—85.
Motion on Address by the President.
75-80.
Motion re Kashmir State.
—— sworn. 16.

1952-53—

5800-06.

CH.ANDAK SHRI B. L.—
—— sworn. 6.
CHANDRASEKHAR, SHRIMATI—

Demands for Grants, 1952-53—
Ministry of Education—
Motion to reduce the Demand—
Charges in England, UNESCO, *
Liaison Officer in U.SA.
1778-79.
Compulsory primary educa-
tion. 1778-79.
Education of
Classes. 1778-79.
Facilities to Scheduled Caste
/ students for studies abroad.
1778-179.
Foreign scholarships to Sche-
duled Castes. 1778-79.
Policy. 1778-79.
— sworn. 1.

CHARAK, SHRI
SINGH—

General discussion of the General
Budget. 580-95.

General discussion of the Railway
Budget. 580-92.

—— sworn. 17.

CHATTERJEA, SHRI

Demands for Grants.
Ministry of Labour—
Motion to reduce the Demand—
Condition of jute industry
labour. 2147-59.

Failure to improve the condi-
tion of labour. 2147-89.

Hardships of labour employed
in the textile mills of
Sholapur and Barsi. 2147-89.

Implementation of labour
legislation. 2147-89.

Labour policy with special
reference to reduplication of
Labour Department Work—
Central and States. 2147-
59. .

Problem of unemployment. 2147-
59.

Unemployment caused by
retrenchment in the fac-
tories. 2147-59.

Preventive Detention
Amendment) Bill—
Consideration of clauses 5409,

5411, 5615-16

Backward

LAKSHMAN

TUSHAR— {
1952-53—

(Second
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CHATTERJEA, SHRI TUSHAR—
contd.

Preventive Detention
Amendment) Bill—contd.

Resolution re Linguistic
3287-90.

—— sworn. 13.

CHATTERJEE, DR. SUSILRANJAN—
—— sworn. 16.

CHATTERJEE, SHRI N. C.—

Appropriation (No. 2) Bill—
Motion to consider. 3259-60.
Code of Civil Procedure (Amend-
ment) Bill—
Motion to consider. 3408.
Code of Criminal Procedure (Second
Amendment) Bill—
Motion to consider. 3501.
Demands for Gmants, 1852-53—
Administration of Justice—
Motion to reduce the Demand—
Immediate and complete sepa-
ration of Judiciary from
Executive. 2689-95.
Ministry of Law—

Motion to reduce the Demand—
Revision of statutes to bring
them in conformity with
Constitution. 2689-95.
Ministry of States—
Motion to reduce the Demand—
Application of Constitution to
Kashmir. 2529-36,
Appointment of Advisors in
Part B States. 2529-36.
Constituent Assembly of
Jammu and Kashmir. 2526-
36.
General Policy. 2529-36.
Policy re Kashmir and Hyder-
! abad. 2529-36.
Privy purses and allowances
of Indian Rulers. 2520-36.
Separate flag for Kashmir.
2525, 2529-36.
Withdrawal of Kashmir issue
from U.N.O. 2529-36.
Relations with States—
Motion to reduce the Demand—

(Second

States.

Plebiscite in Kashmir. 2529-
36.
Displaced Person: (Claims) Amend-
ment Bill—

Motion to consider. 424-26.
Election of Speaker. 35.

R e —— e e — e

CHATTERJEE, SHRI N, C.—contd. .

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Motion to refer to Select Com-
mittee. 3386-89.

General discussion of the General
Budget. 863-64.

General discussion of the Railway

Budget. 628-32.

Indian Companies (Amendment)
Bill—

Motion to consider. 4031-34.

Consideration of clauses. 4039-40.
lndian Tariff (Third Amendment)

Bill—

Motion to consider. 3950-51,
Motion on Address by tie President.

174-80.

Nomination of —— to the Panel of
Chairmen. 1441.

Normination of —— t the Rules
Committee. 534-35.

Point of Privilege—
Arrest of Shri V. G. Deshpande.
622.
Preventive Detention
Amendment) Bill—
Motion to consider. 4100-02, 4119,

(Second

4216-32.

Amendment to circulate. 4119,
4216-32.

Amendment to refer to Joims
Committee. 4216-32.

Motion to consider as reported by
Joint Committee. 5025-36.

—— sworn. 16.

State Armed Police Forces (Extem-
sion of Laws) Bill—
Consideration of clauses.

80.
Statement re Kashmir. 4521.

CHATTOPADHYAYA, SHRI—
Demands for Grants, 1952-58—
Broadcasting—

Motion to reduce the Demand—
Censoring of films. 2618-23.
Differential rates paid to News

Agencies particularly P.T.I.
and consequent subsidisa-
tion of these agencies. 2618-
28.

General discussion of the General

‘Budget. 956-61.

General discussion of the Railway

Budget. 569, 792, 828.

3879-

—
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CHATTOPADHYAYA, SHRI—contd.

Preventive Detention (Second
Amendment) Bill—
Motion to consider. 5862-66.

Resolution re Linguistic States.
3332-34.

—— sworn. 19.

CHATURVEDI, SHRI ROHANLAL—
Demands for Grants, 1052-53—
Ordinary Working Expenses—
Labour Welfare—
Motion to reduce the Demand—
Policy of the Government.
1341-47.
—— sworn. 10.

CHAUDHARY, SHRI G. L.—
—— sworn. 11.

CHAUDHURI, SHRI R. K.—
Central Silk Board (Amendment)
Bill—
Motion to consider. 4468-67, 4758-
65.
Central Tea Board (Amendment)
Bill—
Motion to consider. 4463-67.
Constitution (Amendment) Bill—
Motion for leave to introduce.
3924.
Demands for Grants, 1952-53—
Expenditure on Displaced Persons.
1986-90.
Industries—
Motion to reduce the Demand—
Unemployment in the textile
industry. 1878-88.
Ministry of Rehabilitation—
Motion to reduce the Demand—
QOndit.ion of displaced persons
from Fast Bengal. 1886-90.
Displaced persons from East
Pakistan. 1886-90.
Policy. 1986-80.
Position of displaced persons.
1986-90.
Demands for Grants 1952-53--Rail-
ways—
Railway Board. 1227.
Miscellaneous Departments and ex-
penditure under the Ministry of
Finance—
Motion to reduce the Demand—
Principles of Planning and . the
inadequacies of the Five Year
Plan. 3062-687. '
Election of Speaker. 40.

CHAUDHRI, SHRI R. K.—contd.
Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Motion to refer to Select Com-
mittee. 3275-78.

General discussion of the Railway “
Budget. 52-53, 695-96, 769, &11-
14.

Indian Penal Code (Amendment)
Bill—
Motion for leave to introduce.
3931.
Motion for Adjournment re tension
in Agartala of Tripura State. 861.
Point of privilege re arrest of Shri
V. G. Deshpande. 702.

Preventive Detention
Amendment) Bill—
Consideration of clauses. 5397—

99. :

Reserve and Auxiliary Air Force
Bill—

Consideration of clauses. 6009-12.

Salaries and Allowances of Ministers
Bill—

Motion to consider. 4837-41.

—— sworn. 2.

State Armed Police Forces (Exten
sion of Laws) Bill—

" Consideration of clause;. 3881.

83.

CHAUDHURI, SHRI T. K.—
Demands for Grants, 1852-53—
External Affairs—

Motion to reduce the Demand--
Foreign policy. 1587-90.
Foreign policy and the rela-

tionship with the Anglo-
American powers. 1587-90.
Relations with Anglo-Ameri-
can Powers. 1604.
Withdrawal from Common-
wealth. 1604.
Withdrawal of India from the
Commonwealth. 1587-90.
Ministry of Defence. 1557.
Ministry of Food and Agricul-
ture—

Motion to reduce the Demand—

Decontrol policy in non-indus-
trial and big cities and
rural areas in general and
.specially in Hyderabad
State. 2809-13.
Policy. 2809-13.

(Second
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CHAUDHURI, SHRI T. K.—contd.

Demands for Grants, 1852-53—Rail-
ways— )
Ordinary Working Expenscs- Ad-

ministration—

Motion to reduce the Demand—
Arbitrary discharge and sus-
pension of Railway em-
ployees under security

rules. 1248.

Railway Board—
Motion to reduce the Demand —
Condition of workers. 1155-59.

Fares and freights. 1155-59.
General policy. 1155-59.
Labour policy. 1155-59
flailway regrouping. 1155-59.

Recruitment. 1155-59.
Third and Inter Class passen-
gers. 1155-59.

Efection of Speaker. 21, 36-37.

General discussion of the Railway
Budget. 667-69.
Motion re Kashmir State. 5780.

Motions for Adjournment re use of
force by police in Calcutts. 3916~

117.

Preventive Detention (Second
Amendment) Bill—
Motion to consider. 5336-41.

Consideration of clauses. 5455-56.
‘Salaries and Allowances of Ministers
Bill—

Consideration of clauses.
-—— sworn. 12,
CHAVDA, SHRI AKBAR—
—— sworn. 4.
CHETTIAR, SHRI NAGAPPA—
—— sworn. 8.
CHETTIAR, SHRI T.S.A.—
Central Silk Board (Amendment)
Bill—
Motion to consider. 4755-57.

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Motion to consider as reported by
Select Committee. 3269-71,
4600-04.

4986.

CHETTIAR, SHRI T. 8. A.—contd.
Essential Supplies (Temporary

Powers) Amendment Bill—
Motion to consider. 6063-67.

Motion on Address by the Presi-

dent. -108-13.
Reserve Auxiliary Air Forces
Bill—

Motion to Consider. 5945-50.

—— sworn. 8.

CHIEF INSPECTOR OF MINES—
Demands for Grants, 1952-53. 2145-
2235.
CHINARIA, SHRI—
Election of Speaker.
—— sworn. 14.

21.

. CHOUDHRI, SHRI M. SHAFFEE—

—— sworn. 7.
CHOWDARY, SHRI C. R—

—— sworn. T.
CHOWDHURY, SHRI N. B.—

Demands for Grants, 1952-53—
Education—
Motion to reduce the Demand—
Grants to States for spread of
Primary and Secondary
education. 1719-28.
Ministry of Education— _
Motion to reduce the Demand—

Policy. 1719-23.
Religious instruction in
schools. 1719-23.
System of education and mass
education. 1719-28.
Preventive Detention (Second

Amendment) Bill—

Consideration of
5414-16.

sworn. 18.

CIVIL DEFENCE—
Demands for Grants.

2235.

CIVIL VETERINARY SERVICES—

Demands for Grants, 1952-53. 2741-
2818, 2824-2917, 2919-30.

CLAIM(S)—
Demands for Grants, 1952-53—
Ministry of Rehabilitation—
Motion to reduce the Demand—
Verification of —— 1906~
2070.

clauses. 5410,

1952-53. 2145-
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CLAIM (S)—contd. COMMISSION (S)—contd.
Decom;s for Grants, 1952-53— First Report of the Finance ——

Ministry of Rehabilitation—contd.

Displaced Persons (——) Conti-
nuance Ordinance, 1952—Laid on
the Table. 70.

CLOTH—-
Half-an-hour discussion on prices of
coarse and medium —— 3981-92.
COAL MINES—
See “Mine(s)”.
COCONUT—

Demands for Grants, 1952-53—
Ministry of Commerce and Indus-
try—
Motion to reduce the Demand—
——— growing industry and
trade etc. 1832-88.
Tanning industry. 1832-88.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL—

See under ‘“Bill(s)”.

CODE OF CRIMINAL PROCEDURE
(SECOND AMENDMENT) BILL—
See under “Bill(s)”.

COMMERCE AND
MINISTRY OF—
See “Ministry of Commerce and

Industry”.

COMMERCIAL INTELLIGENCE AND

STATISTICS—

Demands for Grants, 1952-53. 1832-
1888, 1889-1905.
COMMISSION (S)—
Demands for Grants, 1952-53—
Education —

Motion to reduce the Demand—

Recommendations of Univer-
sit 1683-1780.

Miscellaneous Departments
Ezpenditure—
Motion to reduce the Demand—

Need for setting up of a Plan-
ning Committee in each
district to advise the plan-
ning —— of the develop-
ment of roads, water supply,
electricity, education, health,
protection of TB. and
Leprosy. 3107-28.

Need for setting up of a Plan-
ning Committee in each
district to advise the Plan-
ning —— regarding the im-
provement in the standard
of agricultural and landless
labour. 3107-28.

and

INDUSTRY,

Laid on the Table. 237.

Tariff —— Report on the continu-
ance of protection to the Motor
Vehicles Industry—Laid on the
Table. 5604.

COMMISSIONS OF INQUIRY BILL—
See under “Bill(s)”.
COMMITTEE(S)—

Business Advisory —-. 3759.
—— of Privileges. 533-34.
—— on Petitions. 622.

Election to All-India Council for
Technical Education. 3214, 3216.
Election to Central Advisory Board

of Archaeology. 3213-16.

Election to Central Advisory Board
of Education. 3443-44.

Election to Court of Aligarh Muslim
University. 3214-15, 3216, 3606.
Election to Court of Banaras Hindu

University. 3215-16, 3606.
Election to Indian Council of Medi-
cal Research. 3216.
Election to Estimates
2336-38, 2823.
Election to Public Accounts
2822-23, 3216.

Extension of time for presentation
of report on alleged statement of
Shri Sundarayya. 6025.

E:xtension of time for Presentation
of Report on arrest of Shri V. G.

Committee.

Deshpande. 2616-17.
Nomination of Members to House
—— 534.

Joint Committee on payment of
salaries and allowances to Mem-

bers.
Appointment, Announcement of
1245-47, 1270.

Joint —— on payment of salaries
and allowances to Members—Pro-
cedure—

(1) The —— is to lay down its

own procedure. 1245-47, 1270.

(2) Quorum—The provisions
made in the Rules do not apply
to the special —— which the
House has adopted by its reso-
lution—quorum fixed by the
Speaker. 1245-47, 1270.




INDEX TO DEBATE, PART IJ, 1ST SESSION, 1852. 2§

COMMITTEE (S) —contd.

(3) Quorum—Proportion from
either House—when a Joint —
is formed or when a Joint
Session of the Houses is called.
it means that they merge into
one another and there is no
turther distinction as Members
of the Council of States or Mem-
pers of the House of the People.
1245-47, 1270.

Point of Privilege re reference to
Committee of Privileges re certain
papers laid on the Table by Dr. S.
Sinha. 2331-35.

Presentation of Report re arrest of
Shri Dasaratha Deb. 4425.

'Report of Joint —— on payment of
salary and allowances to and

abbreviations for Members of
Parliament. 5495.
Report of Privileges ——. 861-62.
Report of the —— of privileges re

arrest of Shri V. G. Deshpande—
Laid on the Table. 4425.
Report of the Privilege —= re-

garding the arrest of Shri
Dasaratha Deb—Laid on the
Table. 5603-04.
Rules 534-35.

Statement re meetings of Standing
—— Laid on the Table. 2335-36.
COMMONWEALTH—

Demands for Grants, 1952-53—
External Affairs—-
Motion to reduce the Demand—

Withdrawal from ——. 1604-
05, 1608-78.

Withdrawal of India from the
——. 1567-1604.

Ministry of Defence—
Motion to reduce the Demand—

Failure to eliminate British
and —— influence over
Defence Services. 1518-65.

COMMUNICATIONS (INCLUDING
NATIONAL HIGHWAYS)—
Demands for Grants, 1952-58—

Motion to reduce the Demand—

Construction of National High-
ways. 2389-2430.

National Highways in Himalayan
region. 2389-2430.

COMMUNICATIONS, MINISTRY OF—
See ‘“‘Ministry of Communications”.

COMMUNITY DEVELOPMENT PRO-
JECTS—

See “Project(s)".

COMMUTED VALUE OF PENSION—

Demands for Grants, 1952-53. 3108-
28, 3130-3210.

COMPENSATION—

Demands for Grants, 1952-53—
Railways—

Ordinary Working Expenses—

Labour Welfare—
Motion to reduce the Demand—

—— to dependents of Railway
workers. 1335-99.

CONSTITUENT ASSEMBLY CF
JAMMU & KASHMIR—
Demands for Grants, 1952-53—.
Ministry of States—
Motion to reduce the Demand-—

Constituent Assembly of
Jammu and Kashmir. 2526-
2608.
CONSTITUTION—

Demands for Grants, 1952-53—
Ministry of States—
Motion to reduce the Demand—.
Appiication of —— to Kagh-.
mir. 2526-2608.

CONSTRUCTION OF NEW LINES—

CAPITAL AND DEPRECIATION:
FUND—

Demands for Grants, 1952-58——
Railways. 1399-1437.
Motion to reduce the Demand—
New lines in Orissa. 1400-36..
Refusal of supplies. 1416-36..

CORPORATION (S)—

Annual Report of Damodar Valley
—— Laid on the Table. 1075.
Budget estimates of Damodar

Valley —— Laid on the Table.
1078.

COUNCIL. OF MEDICAL
SEARCH, INDIAN—
Election to — 3216.

RE-
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ACOUNCIL OF STATES—

Messages from the ——. 1008, 3921,
4150, 4206-07, 4426, 4521-22, 4558-

59, 4658-60, 4662, 4855-56, 5081-
82, 5603, 5926-27, 6178.
‘CRIMINAL LAW AMENDMENT
BILL—
See under “Bill(s)"”.
CURRENCY—

Demands for Grants, 1852-53. 3105-
28, 3130-3204, 3207.

Motion to reduce the Demand—
—— policy and control over
inflation. 3105-06, - 3111-28,
3130-3204, 3207.

.CURRENT DIGEST—
Extracts from —— of Soviet Press—

Laid on the Table. 1605-06.
CUSTOM (S)—
Demands for Grants, 1952-53—

Motion to reduce the Demand—
Customs policy. 3110-28, 3130-
3205.
Policy. 3110-28, 3130-3206.
Smuggling of goods from French
and Portuguese territories
into India. 3110-28, 3130-3208.
Ministry of States—
Motion to reduce the Demand—
—— duty in Hyderabad. 2526-
2608.

D

.DABHI, SHRI—

Dowry Restraint Bill (by Shrimati
Jayashri)—

Motion for leave to introduce.
3928.

Indian Penal Code (Amendment)
Bill (Amendment of Section 497
by —)—
Motion for

3929-30.
Motion to consider. 4857-64.
—— gworn. 8.

DAMAR, SHRI A. S.—
—— sworn. 18.

leave to introduce.

DAMODAR VALLEY CORPORA-
TION—

Annual Report of — 1950-51—
Laid on the Table. 1075.
Budget Estimates of the —, 1852-

53—Laid on the Table. 1075. *

DAMODAR VALLEY PROJECT—
Demands for Grants, 1852-53—
Capital Outlay on Multipurpose
River Schemes—
Motion to reduce the Demand—
Modification in ——. 2246-
2330.

DAMODARAN, SHRI G. R.—
Demands for Grants, 1952-58—
Ministry of Works, Production and
Supply—
Motion to reduce the Demand—
Government Industrial under-
takings. 2113-16.
Policy. 2113-16.
—— sworn. 8.

DAMODARAN, SHRI N. P.—

Demands for Grants, 1952-583—

Broadcasting—

« Motion to reduce the Demand—
Censoring of films. 2628-383.
Tamil language and cul

and broadcasts from A.ILR.
Station in Tamilnad. 2628-
33.
Communications
National Highways)—
Motion to reduce the Demand—

(including

Construction of National
Highways. 2390.
Demand(s) for Grant(s), 1952-58—
Railways—

Construction of New Lines—
Capital and Depreciation Fund—
Motion to reduce Demand—

Refusal of supplies. 1400-04.
—— sworn. 9.
DAS, DR. M. M.—
Central Silk Board (Amendment)

Bill—

Motion to consider. 4765-68.
Commissions of Inquiry Bill—

Consideration of clauses. 4802-03.
Demand(s) for Grant(s), 1952-58—

Ministry of Health—

Motion to reduce the Demand—
General policy. 3003-07.
General policy of medical

administration. 38003-07.

-~
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DAS, DR. M. M.—contd.
Demands for Grants, 1852-53—contd
Ministry of Health—contd.
Motion to reduce the Demand—

contd.
Policy. 3003-07.
Rural health problem. 5603-
07.
—— sworn. 13.
Election of —— to Public Accounts

Commiittee. 2822-23.

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Eill— .
Consideration of clauses. 4650-52,

4707-08.

General discussion of the
Budget. 883.

Reserve and Auxiliary Air Force
Bill—

Motion to refer to Joint Com-
mittee of the Houses. 4493-98.
Motion to consider as reported by
Joint Committee. 5937-40.
Consideration of clauses. 6002-03.
DAS, SHRI B.—

Appointment
duties of Speaker.

Central
Bill—

. Motion to consider. 4460-63.
Consideration of clauses. 4472.

Demands for Grants, 1952-53—
Ministry of Finance—

Motion to reduce the Demand —
Financial Policy. 3181-84.
Ministry of Works, Production
and Supply—
Motion to reduce the Demand—
Government industrial under-
takings. 2092-98.
Policy. 2092—898.
Policy and government under-

General

of — to
20-21.
Tea Board (Amendment)

perform

takings. 2002-98.
Sindri Fertiliser Factory.
2092—98.
Taxes on Income Including Cor-
poration Tax—
Motion to reduce the
Demand—

Activities of the Income Tax
Investigation = Commission.
3181-84.

Discussion on election of Deputy-
Speaker. 929.

Election of —— to Public Accounts
Committee. 2822-23.

{
\

l

DAS, SHRI B.—contd.

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Motion to consider as reported by
Select Committee. %562-63.
General discussion of the Rai’.way

Budget. 768.
.Indian Companies (Amendment)
Bill—

Motion to consider. 3979-81.
Reserve and Auxiliary Air Force

Bill—

Motion to consider and amendment

to refer to Joint Committee.
4498-4500, 4522-28.

Resolution re Linguistic  States.
3293.

—— sworn. 9.

DAS, SHRI B. C.—

Demands for Grants, 1952-53—
Miscellaneous Departments and

Expenditure under the Ministry

of Finance—

Motion to reduce the Demuand—
Principles of planning and the

inadequacies of the Five

Year Plan. 3087-71.
Demands for Grants, 1952-53—
Railways—

Ordinary Working Expenses—
Labour Welfare—

Motion to reduce the Demand—

Compensation to dependents

of railway workers. 1384-

89.

Labour welfare policy. 1384—

89.

Policy of the Government.

1384-89.

Provisions for more schools

etc. 1384-89.

Welfare services. 1384-89.
—— sworn.” 9.

DAS, SHRI B. K.—
——— sworn. 13.

DAS, SHRI BELI RAM— B |
—— sworn. 2.

DAS, SHRI K. K—
——sworn. 12. '

DAS, SHRI NAYAN TARA-—

—— sworn. 4.
DAS, SHRI RAM DHANI—

—— sworn. 3.
DAS, SHRI RAMANANDA—
—— sworn. 20. ,
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DAS, SHRI S. N.—

Demands for Grants, 1952-53—
Irrigation  (including Working
Expenses), Navigation, Embank-
ment and Drainage Works (met
from Revenue)—
Motion to reduce the Demand—
Execution of Malampuzha
Scheme. 2316-25.
Irrigation facilities in Maha-
rashtra. 2316-25.

Multipurpose River Schemes—
Motion to reduce the Demand—
Policy. 2316-25.
Progress of River Valley Pro-
jects. 2816-25.

Reorganisation of Hirakud
administrative = machinery.
2316-25.

~ River Valley Projects. 2316-
\{ 28.
iscussion on election of
21.

Discussion on prices of course and
medium cloth. 3989.

Speaker.

Election of —— to Public Accounts
Committee. 2822-23.
Essential Goods (Declaration and

Regulation of Tax on Sale or

Purchase) Bill—
Preventive Detention

Amendment) Bill— -

(Second

Motion to pass, as amended. 5716-
25.

-~ sworn. 3.

DAS, SHRI SARANGADHAR—

Andhra State Bill—
Motion to consider and amend-
ment to refer to Select Com-

mittee. 1009-1102.
Consideration of clauses. 1192.
Demands for Grants, 1952-53—
Agriculture—
Motion to reduce the Demand—
Improved methods of cultiva-
tion. 2824-30.
Jute cultivation and jute re-
search. 2824-30.
Necessity of evolving a new

policy for equitable distribu-
tion of land to actual tillers
of the soil. 2824-30.

DAS, SHRI SARANGADHAR—contd.
Demands for Grants, 1952-53—contd..
Capital Outlay on Multipurpose

River Valley Schemes—
Motion to reduce the Demand—
Policy. 2257-62.
Policy re multipurpose river
valley schemes. 2257—82.
Ministry of Food and Agricul-
ture—
Motion to reduce the Demand—
Failure of the Grow More
Food campaign. 2824-30.

Policy. 2824-30.
Supply of food stocks of
famine areas and irrigation
policy. 2824-30.

Multipurpose River Schemes—
Motion to reduce the Demand—
Policy. 2257—62.
Progress of River Valley Pro-
jects. 2257—62.
Reorganisation of
administrative
2257—62.
River Valley Projects. 2257—
62.
Wastage due to
policy. 2257—862.
Election of —— to Estimates Com-
mittee. 2823.
General discussion of the General
Budget. 1076.
General discussion of the Railway
Budget. 783-886.
Motion on Address by the President.
99-104.
Motion r¢ Kashmir. 5872—76.
Nomination of —— to Business
Advisory Committee. 3759.
Nomination of —— to Committee of
Privileges. 533-34.
Nomination of —— to House Com-
mittee. 534.
Preventive Detention
Amendment) Bill—
Motion to consider and amend-
ments to circulate and to refer
to Joint Committee. 4427-28.
Motion to consider as reported by
Joint Committee. 5085-71.
Consideration of clauses. 5660-61.
Salaries and Allowances of Ministers
Bill—
Motion to consider.
—— sworn. 9.
DASARATHA DEB, SHRI—
Motion on Address by the President..
180-83.

Hirakud
machinery.

change of

(Second

4966-69.
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DASARATHA DEB, SHRI—contd.
Committee of Privileges—

Point of Privilege re arrest of —.
1681-83, 1781-83, 2613-18.
Extension of time for presentation

of Report on arrest of ——. 3837.

‘Presentation of Report re arrest of
—. 4425,

Report of the Committee of Privi-
leges re arrest of —— Laid on
the Table. 5603-04.

~—— sworn. 15.

DATAR, SHRI— .

Commissions of Inquiry Bill—
Motion to refer to Select Com-
mittee. 3661-64.

Demands for Grants, 1852-38—

Administration of Justice—
Motion to reduce the Demand—
Immediate and complete
separation of Judiciary from
Executive.
Simplification of laws sub-
stantive as well as adjective.

2695-2700.
Election of —— to Public Accounts
Committec. 2822-23.
‘General discusczion of the General
Budget, 1952-38.
Indian Income Tax (Amendment)
Bill—
Motion to refer to Select Com-
mittee. 3477-78.
Motion 7e-Kashmir State. 5811-16.
Preventive Detention (Second

Amendment) Bill—

Motion to consider and amend-
ments to refer to Select Com-
mittee, to circulate and to refer
to Joint Committee. 4262-75.

—— sworn. 5.

DEARNESS ALLOWANCES—
See “Allowances”.
DEATH—
Condolence on the —— of Shri
Sheodas Daga. 1608.
—— of Guru Gosai Agam Dasji.
3129.
— of Shri A. S. Nandkar. 2331.
— of Shri Sheodas Daga. 1608.
— of Shri Vidya Sagar Pandya.
2117.

DEB, SHRI S. C.—
—— sworn. 16.

DEFENCE CAPITAL OUTLAY—

Demands for Grants, 1952-38. 1443-
1518, 1519-66.

DEFENCE FORCE(S)—
Demands for Grants, 1952-53—

Cabinet—
Motion to reduce the Demand—

Failure to plan for the socio-
economic role of —— during
peace time. 2439-2514, 2520-
2686, 2687-2716, 2717-39.

DEFENCE, MINISTRY OF—
See “Ministry of Detence"”.

DEFENCE ORGANISATION—
Demands for Grants, 1952-58—

Ministry of Defence—

Motion to reduce the Demand—

Economy and efficiency in ——
and its utilisation for Nation

building services.  1442-
1518, 1519-1568.

Policy of ——. 1442-1518,
1519-65.

DEFENCE SERVICES, EFFECTIVE—
AIR FORCE—

Demands for Grants,
1442-1518, 1519-65.

1982-53.

DEFENCE SERVICES, EFFECTIVE—
ARMY—

Demands for Grants.
1519-65.

DEFENCE SERVICES, EFFECTIVE—
NAVY—

Demands for
1519-66.
DEFENCE SERVICES, NON-EFFEC-

TIVE CHARGES—

Demands for Grants.
1443-1518, 1519-66.

1442-1518,

Grants. 1442-1518,

1952-53,
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DELEGATION—

Report of the Indian —— to the
Fifth World Health Assembly—
Laid on the Table. 5604.

DELHI—

Nemands for Grants, 1952-53—

Motion to reduce the Demand—

Low salary scales of the con-
stabulary. 2436-2519.

Election to Court of University of
——.  3444-45, 3836-37.

Estimate Capital and Revenue
receipts and expenditure of —
State Electricity Board and Sup-
plementary Statement for 1951—.
Laid on the Table. 5295-98.

Motion for Adjournment re Tension

in City of —— (Disallowed). 619-
21.
DELIMITATION COMMISSION
BILL—

See under “Bill(s)”.
DEMANDS FOR GRANTS, 1852-53—

Adiministration of Justice. 2687-
2716, 2717-39.

Motion to reduce the Demand—

Immediate and complete separa-

tion of Judiciary and Execu-
tive. 2688-2716, 2717-39.

Law’s delays with special refer-
ence to simplification of proce-
dure to reduce arrears. 2688-
2716, 2717-39.

Simplification of Law substan-
tive as well as adjective. 2688-
2716, 2717-39.

Suitable building for Supreme
Court. 2689-2716, 2717-39.

Agriculture. 2741-2818, 2828-2917,
2919-30.

Motion to reduce the Demand—

Failure to advise the State

against the ejectment of

tenants from lands cultivated

by them. 2741-2818, 2823-
2917, 2919-29.

Improved method of cultivation.
2741-2818, 2823-2017, 2919-29.

Jute Cultivation and Jute re-
search. 2741-2818, 2823-2917,
2919-29.

o c——

|

DEMANDS FOR GRANTS, 1952-
53—contd.

Agriculture—contd.

Necessity of evolving a new
policy for equitable distribu-
tion of land to the actual
tillers of the soil. 2741-2818,
2823-2917, 2919-29.

Policy of agriculture. 27%1-
2818, 2823-2917, 2919-2929.

_ State of jute growers in Sirka-
kulam districts on account of
the sudden fall in jute prices.
2742-2818, 2823-2917, 2919-
29.

Andaman and Nicobar Islands. 2436-

2520.

Archaeology. 1683-1780, 1784-1830.

Audit. 3105-3128, 3130-3207.

Motion to reduce the Demand—
Economy. 3111-3128, 3130-3204.
Working and policy. 3111-3128,

3130-3204.
Aviation. 2339-87.

Motion to reduce the Demand—

Air Service to Malabar. 2342-
85.

Frequent air accidents. 2341-84.

Policy and direction. 2342-85.
Bilaspur. 2522-2610.
Botanical Survey. 2740-2818, 2823-

2917, 2919-30.
Broadcasting. 2617-26817.
Motion to reduce the Demand—
Censoring of flims. 2818-86.

Differential rates paid to the
news agencies particularly
P.T.I. and consequent subsi-
disation of these agencies.
2618-86.

Tamil language and culture and
broadcasts from A.LR. station
in Tamilnad. 2618-86.

Cabinet. 2435—2519,  2520-2686,
2687-2716, 2717-39.

Motion to reduce the Demand—

Decentralisation of Administra-

tion. 2439-2519, 2520-26886,
2687-2716, 2717-38.

Failure to plan for the socio-
economic role of Defence
Forces during peace time.
2439-2519, 2520-2686, 2687-
2716, 2717-38.

Py
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DEMANDS FOR GRANTS, 1952-
53—contd.

Cabinet—contd.

Capital Outlay of the Ministry of
Commerce ana Industry 1833-88,
1889-19086.

,Capital Outlay of the Ministry of

> Health. 2932-3020.

Capital Outlay of the Ministry of
Home Affairs. 2437-2520. .
Capital Outlay of the Ministry of

Labour. 2146-2236.

Capital Outlay of the Ministry of
Rehabilitation. 1906-2012, 2014-
70.

Capital Outlay of the Ministry of
States. 2523-2612.

Capital Outlay on Broadcasting.
2617-87.

Capital Outlay on Buildings.
21186.

Capital Outlay on Civil
2339-88.

Capital Outlay on Currency.
28, 3130-3209.

Capital Outlay on Forests. 2741-
2818, 2824-2917, 2919-31.

Capital Outlay on Indian Posts and

~ Telegraphs (Not met from

«.). Revenue). 2339-87.
Motion to reduce the Demand—

2073-
Aviation.

3107-

Policy. 2341-84.
Capital Outlay on Mints. 3108-28,
3130-3210.
Capital Outlay on Multipurpose

River Schemes—
Motion to reduce the Demand—
Modification in Damodar Valley

Project. 2244-2330, 3020-38,
3041-52.

Policy. 2244-2330, 3020-38,
3041-52.

Policy re Multipurpose River

Schemes. 2244-2330, 3020-38,
3041-52.
Capital Outlay on Ports. 2389-2430.
Capital Outlay on Roads. 2389-
2430.
Capital Outlay on the India Security
Press. 3107-28, 3130-3209.
Capital Outlay on Vizagapatnam.
1440.
Census. 2436-2520.
, Central Road Fund. 2389-2429.
F' Chief Inspector of Mines. 2145-2235.
Civil Defence. 2145-2235.

i
i
1

{

DEMANDS FOR GRANTS, 1852-
53—contd.

Civil . Veterinary ‘Services.
2818, 2824-2917, 2919-30.
Commercial Intelligence and Statis--

ties. 1832-88, 1889-1905.
Communications (including National
Highways)—
Motion to reduce the Demand—
Construction of National High-
ways. 2389-2430.

National Highways in Himala--
yan region. 2389-2430.
Commuted value of Pensions. 3108--

28, 3130-3210.
Currency. 3105-28, 3130-3207.
Motion to reduce the Demand—
Currency policy and control
over inflation. 3111-28, 3130--
3204.
Customs. 3104-28, 3130-32086.
Motion to reduce the Demand—
Customs policy. 3110-28, 3130--
3205.
Policy. 3110-28, 3130-3205.
Smuggling of goods from French:
and Portuguese territories into-
India. 3110-28, 3130-3205.
Defence Capital Outlay. 1443-1318,
1519-66.
Defence
Force.

2741--

Services, Effective—Air-
1442-1518, 1519-66.

Defence Services, Effective—Army-
1442-1518, 1519-65.

Defence Services, Effective—Navy.
1442-1518, 1586.

Defence Services, Non-Effective—-
Charges. 1443-1518, 1519-66.

Delhi. 2436-2519.

Motion to reduce the Demand—
Low salary scales of the con-

stabulary. 2439-2518.
Department of Parliamentary
Affairs. 3210-11.
Dividend payable to General
Revenue. 1440.
Education. 1683-1780, 1784-1831.

Motion to reduce the Demand—

Grants to States for spread of
Primary and Secondary edu--
cation. 1689-1789, 1784-1829.

Physical education and recrea-
tional activities.  1689-1780,
1784-1829.
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DEMANDS FOR GRANTS, 1952-53— DEMANDS FOR GRANTS, 1952-53—
contd. ' ! contd.
Education—contd. : Extraordinary Payments—contd.
Motion to reduce the Demand— . Motion to reduce the Demand—
! contd. ! co‘ntq. 2. 3130
Recomm.endations of University ' Foreign loans. 3113-28, -
Commission. 1689-1780, 1784- 3205. ‘
1829 i Misuse of grants for ‘Grow
' i ' More Food’ schemes. 3113-28.
Women's education. 1689-1780, l ]
1784-1829. H 3130-3205.
Employment Exchanges and Re Sterling debts. 3113-28, 3130-
s - 3205,
settlement. 2145-2236. 205

Motion to reduce the Demand—
Problem of unemployment
2147-2234.
Expenditure on Displaced Persons.
1906-2012, 2014-70.
External Affairs. 1567-1602, 1603-05,
1608-78.

Motion to reduce the Demand—
Activities of diplomatic estab-

lishments abroad. 1694, 1606-
7.

Activities of diplomats and
diplomatic establishments
abroad. 1567-1602, 1604, 1606-
7.

Failure of Government to
pursue a real peace policy.
1567-1602, 1606-77.

Foreign policy.  1568-1602, 1603-
05, 1606-77.

Foreign policy and the relations
with the Anglo-American

. powers. 1568-1602, 1608-77.

Foreign possessions in India.
1568-1602, 1604, 1606-77.

Policy towards Pakistan. 1605,
1608-77.
! Pursuit of real peace policy.

1604, 1606-78.
Relations with Anglo-American

powers. 1604, 1606-77.
Withdrawal from Common-
wealth. 1604, 1606-77.

Withdrawal of India from the

Commonwealth. 1568-1602,
1606-717.

“Extraordinarv Payments. 3107-28,
3180-3209.

Motion to reduce the Demand—
Community Development Pro-

jects. 3113-28, 3130-3205.
.Expenditure on Community
Development  Projects in

pursuance of the Indo-US.A.
Technical Co-operation Agree-
ment. 3113-28, 3130-3205.

— e =

Geological Survey.
SV

\/érest.
2929.

2740-2818, 2823-2817, 2919-

Motion to reduce the Demand—

Nationalisation of private for-

ests, 2743-2818, 2823-2917,
2918-27.

1684-1780, 1784-
1831.

Grants-in-aid
3130-3208.
Motion to reduce the Demgpd—

Necessity for granting ?arge
grants-in-aid to Travancore-
Cochin State. 3114-28, 3130-
3204.

Indian Posts and Telegraphs-Depart-
ment (including Working Ex-
penses). 2338-86.

Motion to reduce the Demand.
2338-86. +4
Censorship of letters. 2340-83.
Censorship of letters and tele-

grams. 2342-84.
Facilities on Sundays.
Fiscal policy. 2341-84.
Grievances of lower-grade em-

to States. 3106-28,

2342-88.

ployees. 2341-84.
Grievances of Postal employees.
2340-84.

Mis-management of Post Offices
in Marathawada, Hyderabad,
due to inefficient staff. 2342-
84.

Money Order Commission. 2342-
85.

Payment of dearness allowances
to staff in accordance with
Central Pay Commission’s
recommendations. 2841-85.

Post offices and savings banks
in rural areas. 2342-85.

Salaries for strike period in
1946. 2340-85.

Village post offices.

Village post offices in
2341-85.

Work load on the staff. 2341-85.

2341-85. (
Orissa.
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DEMANDS FOR GRANTS, 1952-53—
contd.
Industries. 1832-88, 1889-1905.
Motion to reduce the Demand—

Industrialisation. 1834-88, 1889-
1904.

Jute prices, jute exports and
pitiable state of jute growers
in Srikakulam, Madras. 1834-
88, 1889-1904.

Price control of medium and
coarse cloth. 1834-88, 1889-
1904.

Unemployment Compensation to
workers threatened with job-
lessness. 1834-88, 1889-1904.

Unemployment in the Textile
industry. 1834-88, 1889-1904.

Irrigation (including Working Ex-
penses), Navigation, Embankment
and Drainage Works (met from
Revenue) —

Motion to reduce the Demand—

Execution of Malampuzha

a
+

scheme.  2243-2330, 3020-38,
3041-51.

Irrigation facilities in Maha-
rashtra. 2243-2330, 3020-38,
3041-51.

Kutch. 2522-2610.
A\ Lighthouses and Lightships. 2388-
2429,
Loans and Advances by the Central
Government. 3109-28, 3130-3210.
Manipur. 2522-2610.
Motion to reduce the Demand—
Development of Manipur State.
2525-2608.
Medical Services. 2931-3019.
Motion to reduce the Demand—
All India Medical Council. 2934-
3018.
Meteorology. 2338-86.
Motion to reduce the Demand—-
Meteorological information to
rural folk. 2341-84.
Mines—
Motion to reduce the Demand—
Development of Mineral wealth.
1684-1780, 1784-1831.
Nationalisation of Mines. 1684-
1780, 1784-1831.
Ministry of Commerce and Industry.
1832-1888, 1889-1905.
Motion to reduce the Demand—
Coconut growing industry and
trade etc. 1835-88, 1889-1904.

DEMANDS FOR GRANTS, 1952-53—
contd.

Ministry of Commerce and Industry

contd.
Motion to reduce the Demand
—contd.
Control policy. 1833-1888, 1889-
1904.

Development of village and
cottage industries. 1834-1888,
1889-1904.

Fixation of quotas of exports.
1833-1888, 1889-1904.

Handloom Industry.
1889-1904.

Industrial policy regarding Cot-
tage industries. 1833-1888,
1889-1904.

Manufacture of agricultural im-
plements of modern age. 1833-
1888, 1889-1905.

Manufacture of coir and coconut
leaf. 1835-88, 1889-1904.

Pace and method of industria-
lisation. 1833-1888, 1889-1804.

Protection and development of
national industries and Com-
merce. 1834-1888, 1889-1904.

Ministry of Communications. 2338-
86.
Motions to reduce the Demand—

Economy and retrenchment.
2340-83.

Efficiency. 2340-83.

Ministry of Defence—
Motion to reduce the Demand—

Defence policy. 1442-1518, 1519-
65.

Economy and efficiency in
Defence Organisation and its
utilisation for nation building
services. 1442-1518, 1519-65.

Failure to eliminate British and
Commonwealth influence over
Defence Services. 1442-1518,
1519-65.

Pay scales and amenities for
Army, Navy and Airforce
Personnel. 1442-1518, 1519-
65.

Policy behind discharge and
dismissal of officers and
soldiers. 1442-1518, 1519-65.

Policy of Defence Organisation.
1442-1518, 1519-65.

1835-88,

91 LSD—3
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DEMANDS FOR GRANTS, 1952-53

contd.
Ministry of Defence—contd.

Motion to reduce the Demand—

contd,
Top heaviness in Armed Forces
administration. 1442-1518,
1519-65.

Ministry of Education. 1683-1780.
1784-1830.
Motion to reduce the Demand—
Charges in England, UNESCOC,
Liaison Ofticer in U.S.A. 1689-
1780, 1784-1830.

Compulsory primary education
in Hyderabad. 1680-1780, 1784-
1830.

Education of Backward Classes. .

1890-1780, 1784-1828.

Facilities to scheduled castes
students for studies abroad.
1689-1780, 1784-1828.

Foreign scholarships to Sched-
uled Castes. 1689-1780, 1784-
1828.

Policy. 1688-1780, 1784-1829.

Religious instructions in schools.
1690-1780, 1784-1828.

System of education and mass
education. 1688-1780, 1784-
1828.

Taking over of Usmania Univer-
sity of Hyderabad. 1690-1780,
1784-1828.

Urdu language. 1690-1780, 1784-
1828.

Ministry of Finance. 3104-28, 3130-
8206. d

Motion to -reduce the Demand—

Acquisition of British assets in

India against our sterling
balances. 3109, 3130-3204.

Anomalies existing in the inte-
gration of services of em-
ployees of the Travancore-
Cochin  State  Income-tax
Department. 3114-28, 3130-
3204.

Disinflationary measures taken
by Government. 3110-28, 3180-
$204.

Enforcement of prompt actions
with reference to audit objec-
tions. 3110-28, 3130-3204.

DEMANDS FOR GRANTS, 1852-53—
contd.
Ministry of Finance—contd.
Motion to reduce the Demand—
contd.

Failure to allot suitable amount
for the welfare of the Sched-
uled Castes. 3113-28, 3130-
3204.

Financial policy. 3109-28, 3130-
3204. .

Imposition of capital levy. 3109~
28, 3130-3204.

Policy and economy in the
Department. 3110-28, 3130-
3204.

Refusal of supplies. 3110-28,
31380-3204.

Relief in indirect taxation. 3109-
28, 3130-3204.

Taxation policy. 3109-28, 3130-
3204.

Ministry of Food and Agriculture.
2740-2518, 2823-2917, 2919-29.
Motion to reduce the Demand—

Complete stoppage of foodgraing
imports as our country is self-
sufficient in foodgrains if we
observe “Miss a Meala week".
2744-2818, 2823-2917, 2919-28.

Decontrol policy in non-indus-
trial and big cities and rural
areag in general and specially
in Hyderabad State. 2744-
2818, 2823-2917, 2019-28,

Development of fisheries in

\/’ Chilka lake of Orissa. 2742-
2818, 2823-2917, 2919-28.
ailure of the ‘Grow More
Food’ Campaign. 2744-2818,
2823-2917, 2919-28.

Famine conditions now prevail-

¢ ing in Eastern U.P. with spe-

\/ cial reference to Deoria and

other districts. 2742-2818,
2823-2917, 2919-28.

Food and Agriculture: Policy.
2744-2818, 2823-2917, 2019-28.

Food policy. 2742-2818, 2828-
29117, 2919-28.

Food position in Rayalaseema
and failure of ‘Grow More
Food’ Campaign. 2744-2818,

2823-2817, 2919-28.

Imported milo and people’s
health. 2742-2818, 2828-2017,
2919-28.
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DEMAND FOR GRANTS, 1952-53—

contd.
Ministry of Food and Agriculture
contd.
Motion to reduce the Demand—
contd.

Paucity of results accruing from
the ‘Grow More Food' Cam-
paign. 2745-2818, 2823-2917,
2919-28.

Policy.
2919-28.

Policy of the Government in
fixing the prices of agricul-
tural produce and the neces-
sity of fixing adequate and
economic prices for foodgrains
produced in the country. 2744-
2818, 2823-2917, 2019-28.

Protection of poor peasants and
agricultural labourers from
feudal landlords. 2743-2818,
2823-2917, 2919-28.

Supply of food stocks to famine
areas and irrigation policy.
2742-2818, 2823-2917, 2919-28.

Ministry of Health. 2931-3019.

Motion to reduce the Demand—

Ayurvedic system of medicine.
2934-3018.

Failure to provide minimum
health and medical facilities
in rural parts of Bombay.
2933-3018.

General policy. 2934-3018.

General policy of medical ad-
ministration. 2933-3018.

Medical facilities for rural
people. 2933-3018.

Minimum public health facilities.

2742-2818, 2823-2917,

2933-3018.
Non-recognition of Labour
Union of Lady Hardinge

College employees. 2933-3018.

Policy. 2933-3018.
Rural health problems. 2838-
3018.

Ministry of Home Affairs. 2435-2519.

Motion to reduce the Demand—
Absence of suitable provision for
Civil Defence. 2438-2519.
Administration of Preventive
Detention Orders by the
suthorities. 2488-2519.

DEMAND FOR GRANTS, 1852-53—

contd.
Ministry of Home Affairs—contd.

Motion to reduce the Demand—
contd.

Civil liberties with special
reference to Preventive Deten-
tion Act and Press Laws.
2440-2519.

Conditions of Scheduled Castes.
2440-2519.

Confirmation of displaced per-
sons employed in Central
Secretariat. 2439-2519.

Consequences of the imple-
mentation of Re-enforcement
and Re-organisation Scheme
of the Central Secretariat on
the Assistants (IV Grades).
2438-2519.

Corruption and bribery in the
police ranks. 2440-2519.

Curtailment of civil liberties.
2439-2519.

Freedom of speech and freedom
of press. 2438-2519.

Implementation of the guaran-
tees given in the Constitution
to the Anglo-Indian com-
munity in particular and
minorities in general. 2439-
289. |

Improvement of the condition of
Scheduled Tribes. 2489-2519.
Inadequate representation of
Scheduled Castes ir Govern-
ment services. 2440-2519.
« Policy. 2440-2519.
Ministry of Information and Broad-
casting. 2617-87.
Motion to reduce the Demand—
Broadcasting facilities for rural
parts of Bombay. 2618-86.
Broadcasting station for Poona.
2617-86.
Ministry of Labour—
Motion to reduce the Demand—
Condition of Jute industry
labour. 2145-2235.
Failure to improve conditions
of labour. 2145-2285.
General policy. 2145-22385.
Implementation of labour legis-
lation. 2145-2285.
Labour policy with special refer- -
ence to reduplication of
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DEMANDS FOR GRANTS,
contd.
Ministry of Labour—contd.
Motion to' reduce the Demand—
contd.
Labour Department work—
Central and States. 21465-22885.
Problem of unemployment. 2145-

1952-53—

2285.

Unemployment caused by
retrenchment in the factories.
2145-2235.

Ministry of Law—

Motion to reduce the Demand—

Election irregularities. 2687-
2716, 2717-39.

Irregularities and malpractices
in general election with
special reference to Ballot
Box. 2687-2716, 2717-39.

Representation for certain
minorities in  Legislature.
2687-2716, 2717-39.

Revision of statutes to bring
them into conformity with
constitution. 2687-2716, 2717-
30.

Ministry of Natural
and Scientific
1780, 1784-18381.
Motion to reduce the Demand—

Mineral resources particularly
in South. 1690-1780, 1784-
1830. )

Ministry of Rehabilitation—
Motion to reduce the Demand—
Condition of displaced persons
from East Bengal. 1906-2012,
2014-70. a
Displaced versons from East
Pakistan. 1906-2012, 2014-70.
Evacuee property in Hyderabad.
1906-2012, 2014-70.
Policy. 1906-2012, 2014-70.
Position of displaced persons.
1906-2012, 2014-70.

Resources
Research. 1684-

Verification of claims. 1906-
2012, 2014-70.
Yol Camp inmates. 1906-2012,

2014-170.

Ministry of States. 2521-2609.
Motion to reduce the Demand—
Allowances of Ruler of Hyder-
abad. 2524-2607.
Application of Constitution to
Kashmir, 2626-2608.

DEMANDS FOR GRANTS,
contd.

Ministry of States—contd.
Motion to reduce the Demand—
contd.
Appointment of Advisers in Part
B States. 2524-2607.
Constituent Assembly of Jammu
and Kashmir. 2526-2608.

1952-58—

Custom duty in Hyderabad
~State. 2526-2608.
Disintegration of Hyderabad
State. 2524-2607.

Formation of linguistic pro-
vinces. 2523-2606.

General Policy. 2526-2609.

Linguistic provinces. 2526-26086.

Nizam of Hyderabad. 2526-
2607.

Policy re Kashmir and Hyd8er-
abad. 2524-2608.

Privy purses and allowances of
Indian Rulers. 2524-2607.
Sanyukta Maharash'ra as lin-
guistic province. 2524-2606.
Scheduled Castes in B and C

States. 2524-2607.

Separate flag for Kashmir. 2525-
2607.

University in PEPSU. 252¢4-
2607.

Withdrawal of Kashmir issue
from U.N.O. 2525-2607.

Ministry of Transport. 2388-2429.

Ministry of Works, Production and

"Supply—

Motion to reduce the Demand—
Government industrial under-
takings. 2143.
Policy. 2148.

Policy and Government under-
takings. 2143.

Sindri Fertiliser Factory. 2072-
2143.

Mint. 3108-28, 3130-3208.

Miscellaneous Adjustments between
the Union and State Govern-
ments. 3107-28, 3130-3209.

Miscellaneous Departments and Ex-
penditure under the Ministry of
Commerce and Industry. 1833-88,
1889-1905.

Miscellaneous Departments and Ex-
penditure under the Ministry of
Education. 1684-1780, 1784-1831.
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DEMANDS FOR GRANTS, 1852-53—

contd.

Ministry of Works, Production and
Supply—eontd.
Motion to reduce the Demand—
contd.

} Miscellaneous Departments and Ex-
penditure under the Ministry of
Finance. 3041-3103, 3104-28, 3130-
3208. )

Motion to reduce the Demand—
Principles of Planning and the
inadequacies of the Five Year
Plan.  3055-3103, 3104-28,
3130-3205. '

Miscellaneous Departments and Ex-
penditure under the Ministry of
Home Affairs. 2436-2520.

Miscellaneous Departments and Ex-
penditure under the Ministry of
Labour. 2145-2235.

Miscellaneous Departments and Ex-
penditure under the Ministry of
‘Natural Resources and Scientific
Research—

Motion to reduce the Demand—
Delay in Execution of Hirakud
Projects. 2243-2330, 3028-38,

k 3041-52.

Miscellaneous Departments and Ex-
penditure under the Ministry of
Works, Production and Supply.
2073-2116, 2117-44.

Miscellaneous Expenditure under
the Ministry of Communications.
2339-87.

Miscellaneous Expenditure under the

Ministry of Defence. 1443-1518,
1519-66.
Miscellaneous Expenditure under

the Ministry of External Affairs—
Motion to reduce the Demand—
Activities of Diplomats and
diplomatic establishments
abroad. 1567-1602, 1606-80,
Failure to pursue a real peace
policy. 1567-1602, 1606-80.

Foreign policy and the relation-
ship with the Anglo-American
powers. 1567-1602, 1606-80.

Miscellaneous Expenditure under
the Ministry of Food and Agricul-

ture. 2741-2818, 2824-2917, 2919-
30.

DEMANDS FOR GRANTS, 1952-53—
contd.

Miscellaneous Expenditure under
the Ministry of External Affairs—
contd.

Motion to reduce the Demand—
contd.

Deepening of wells with the aid
of the Military and giving
other facilities regarding irri-
gation in the famine area of
Chipurupalli Taluq in Srika-
kulam District, Madras State
and to give financial help ‘o
Agriculturists. 2742-2818,
2824-2917, 2919-29.

Necessity for payment of full
food subsidy to Travancore-

Cochin  State. 2743-2818,
2824-2917, 2919-29.

Refusal of supplies, 2745-2818,
2824-2917, 2919-19.

Miscellaneous Expenditure under
the Ministry of Health. 2932-3020.
Miscellaneous Expenditure under
the Ministry of Rehabilitation.
1906-2012, 2014-2070.

Miscellaneous Expenditure under
the Ministry of States. 2523-2611.
Motion to reduce the Demand—

Ministry of States. 2525-2608.

Miscellaneous Expenditure under
the Ministry of Transport. 2389-
2430.

Miscellaneous Expenditure
the Parliament Secretariat.
3211.

ltipurpose River Schemes. 2243-
2330, 3020-38, 3041-51.
Motion to reduce the Demand—

Overhauling of administrative

under
3130-

machinery. 2244-2330, 3020-
38, 3041-50.

Policy. 2244-2330, 3020-38,
3041-50.

Progress of River Valley Pro-
jects. 2244-2330. 3020-38,
~ 3041-50.

Re-organisation of Hirakud
administrative machinery.

2244-2330, 3020-38, 3041-50.
v River Valley Projects. 2244-
2330, 3020-38, 3041-50.
Tungabhadra Project in Hyder-
~ abad.  2246-2330, 3020-38,
/" 3041-50.
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DEMANDS FOR GRANTS,
contd.

Multipurpose River Schemes—contd.
Motion to reduce the Demand—
contd.

Wastage
policy.
3041-50.

New Delhi Capital Outlay.
2144.
Opium. 3105-3128, 3130-3207.

Other Capital Outlay of the Minis-
try of Communications. 2340-88.
Other Capital Outlay of the Minis-
try of Finance. 3108-28, 3130-3210.
Motion to reduce the Demand—
Refusal of supplies. 3114-28,
3130-3205.

Other Capital Outlay of the Minis-
try of
2742-2818, 2824-2917, 2919-31.

Other Capital Outlay of the Ministry
of Natural Resources and Scienti-
fic Research. 1685-1780, 1784-
1832.

Other Capital Outlay of the Ministry
of Transport. 2390-2430.

Other Capital Outlay of the Ministry
of Works, Production and Supply.
2072-2145.

Motion to reduce the Demand—
Policy in State sponsored indus-
try. 2075-2142.

Other Civil Works. 2073-2116, 2117-
43.

Other Scientific Departments.
1780, 1784-1830.

1952-53—

change of
3020-38,

due to
2246-2330,

2078~

1683-

Overseas Communication Service.
2338-87.

Parliament. 3130-3211.

Payments to Indian States and Com-
panies. 1438-39.

Payments to other Government,

Departments etc., on aeccount of
the administration of Agency
Subjects and Management of
treasuries. 3105-28, 3130-3207.
Payments to Retrenched Personnel.
3108-28, 3130-3210.
Police. 2436-2520.
Ports and Pilotage.
Prepartion
3180-3209. .
Privy Purses and Allowances of
Indian Rulers. 2521-2609.
Public Health. 2931-3020.

2388-2429.
Payments. 3107-28,

Food and Agriculture.

DEMANDS FOR GRANTS,
contd.

1952-53—

Motion to reduce the Demand—

Desirability of having two tuber-
culosis clinics and hospital in
each district with adequate
staff and medicines including
B.C.G. Vaccination. 2934-3018.

Tilthy drainage into sacred

\/’ﬁ:m like Ganga*and Jamna.
2034-3019.

Inadequacy of measures for pro-
motion of public health. 2834-
3019.

Medical facilities for Scheduled
Castes particularly in villages,
2934-3019.

Structure and
2934-3019. .

Purchases of Foodgrains. 2741-2818,
2824-2917, 2919-31.
Relations with States. 2523-2610.

Motion to reduce the Demand—
Plebiscite in Kashmir. 2525-
2608.
Salt. 2072-2144. .
Motion to reduce the Demand—
Distribution of salt flelds to salt
labourers and poor fishermen
for production of salt in order

Organisation.

to remove monopoly. 2075-
2142.
Scientific Research. 1685-1780, 1784-
1832.

Stamp. 3105-28, 3130-3207.

Stamp Cancelling and Printing Inks
Manufacturing Factory. 2074-2144.

Stationery and Printing. 2073-21186,
2117-43.

Superannuation Allowances
Pensions. 3106-28, 3130-3208.
Motion to reduce the Demand—

Policy. . 3112-28, 3130-3204.

and

Supplies. 2072-2116, 2117-43.
Survey of India. 2740-2818, 2823-
2917, 2919-29.

Taxes on Income including Corpora-
tion Tax. 3104-28, 3130-3207.
Motion to reduce the Demand—

Activities of the Income-Tax
Investigation Commission.
3111-28, 3130-3206.

Grievances of Income-Tax em-
ployees especially the Income-
Tax employees of West
Bengal. 3111-28, 3130-3208.
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DEMANDS FOR GRANTS, 1952-53—

contd.

Taxes on Income including Corpora-
tion Tax—contd.
Motion to reduce the Demand—
contd.

Policy with regard to settle-
ment of cases of concealed
income. 8111-28, 3130-3206.

Tax evasion. 3111-28, 3130-3206.

Working of Income-Tax Depart-
ment and its policy. 3111-28,
3130-3206.

Territorial and Political Pensions.
3106-28, '3130-3208.
Motion to reduce the Demand—

Question of cancelling the pay-
ment of territorial and poli-
tical pensions. 3111-28, 3130-
3204.

Tribal Areas. 1567-1602,
16006-178.
Tripura. 2522-2610.
Motion to reduce the Demand—
Administration in Tripura. 25§25-

1603-05,

2608.
Union Excise Duties, 3104-28,

3130-3206.
ological Survey. 2740-2818,

2823-2917, 2919-30.

DEMANDS FOR GRANTS, 1952-53—
RAILWAYS—

Appropriation to Depreciation Re-
serve Fund. 1439.

Appropriation to Development Fund.
1439.

Appropriation to Revenue Reserve
Fund. 1439.

Audit. 1437.

Capital Outlay on Vizagapatam Port.
1440,
Construction of new Lines—Capital
and Depreciation Fund—
Motion to reduce the Demand—
New lines in Orissa. 1399-1437.
Refusal of supplies. 1399-1437.

Dividend Payable to General
Revenues. 1440.

Miscellaneous Expenditure. 1437,

Open Line Work—Additions. 1440.
Open Line Works—Development
Fund. 1440.

——

e e - —————— e

DEMANDS FOR GRANTS, 1952-58—

RAILWAYS—contd.

Open Line Works—Replacements.
1440.

Open Line Works (Revenue) other
than Labour Welfare. 1439.

Ordinary Working Expenses—Ad-
ministration— '
Motion to reduce the Demand.

1247-70, 1270-1334.

Arbitrary discharge and sus-
pension of Railway employees
under Security Rules. 1248-
70, 1270-1328.

Economy in expenditure. 1248-
70, 1270-1328.

Goods trains for carrying food-

" grains to famine affected
areas. 1248-70, 1270-1328.

Non-restoration of pre-war
trains between Ratlam and
Ajmer. 1248-70, 1270-1328.

Passenger _amenities. 1248-70,
1270-1328.

Stores purchase policy. 1248-70,
1270-1328.
Ordinary Working
Labour Welfare—

Motion to reduce the Demand—

Compensation to dependents of
railway workers. 1385-99.

Labour welfare policy. 1335-989.

Policy of the Government. 1335-
29.

Provisions for more schools ete.
1335-99.

Welfare services. 1335-99.

Ordinary Working Expenses—Mis-
cé¢llaneous Expenses. 1438.

Expenses—

Ordinary Working Expenses—
Operating Staff. 1438.
Ordinary Working Expenses—-

Operation (Fuel). 1438.

Ordinary Working Expenses—
Operation other than Staff and
Fuel. 1438,

Ordinary Working Expenses—
Repairs and Maintenance: 1437-
3s.

Other Scientific Departments. 1683-
1780, 1784-1881.

Payments to Indian States and Com-
pgnies. 1438-39.
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DEMANDS FOR GRANTS, 1952-53—
RAILWAYS—contd.

Railway Board-—
Motion to reduce the Demand—

Condition of workers. 1185-
1244. _
Fares and freights. 1155-1244.
General policy. 1155-1244.
Labour policy. 1155-1244.
Operational efficiency. 1155-1244.
Pay of officers. 1155-1244.
Recruitment. 1155-1244.
Regrouping of Railways. 1155-
1244.

Third and Inter class passengers.
1155-1244.

DEO, SHRI C. S—

Nominated to Business. Advisory
Committee. 3759.
—— sworn. 17.

DEO, SHRI R. N. S—

Demands for Grants, 1952-53—
External Affairs—
Motion to reduce the Demand—
Foreign policy. 1605.
Indian Posts & Telegraphs Depart-
ment (including Working Ex-
penses) —

Motion to reduce the Demand—
Censorship of letters. 2340.

Ministry of Home Affairs—

Motion to reduce the Demand—
Curtailment of civil liberties.
2439.

Multipurpose River Schemes—
Motion to reduce the Demand—
Overhauling of administrative
machinery. 2276-80.
Policy. 2276-80.
Progress of River Valley Pro-
jects. 2276-80.

Reorganisation of Hirakud
administrative = machinery.
2276-80.

River Valley Projects. 2276-
R0,

Wastage due to change of
policy. 2276-80.

l
|
i

DEO, SHRI R. N. S.—contd.

Motion to reduce the Demand—
contd,

Construction of new Lines—Capital
and Depreciation Fund—
Motion to reduce the Demand—
New lines in Orissa. 1416-20.

Election of Speaker. 35-36.

Motion on Address by the President.
123-26.

Nominated to Rules Committee.
535.
Preventive Detention (Second

Amendment) Bill—

Motion to counsider and aimmend-
ments to circulate, to refer to
Select Committee and Joint
Committee. 4344-54.

Resolution re Linguistic States, 3292
——sworn. 9.

DEOGAM, SHRI KANHU RAM—
—— sworn. 4.

Department of
Affairs—

Parliamentary

Demands
3210-11.

DEPUTY SPEAKER—
" Election of ——. 928-32.

DEPUTY SPEAKER, MR. (SHRI M. A.
AYYANGAR)—

Deaths of Dr. S. P. Mookerjee,
Pandit L. K. Maitra and Shri A. H.

for Grants, 1952-53.

Guznavi. 3-6.

Private Members Bills. 834-35, 837-
38, 839.

Representation of the People

(Amendment) Bill—

Observation that the House may
if necessary can give directions
to Select Committee to consider
other matters or clauses of the
original Act along with the con-
sideration of the Bill. 30-81.

Ruling(s) on—

Reference by Hon. Members by
name to varticular individuals
who are not in the House to
defend themselves, should be
avoided, 1047.
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DEPUTY SPEAKER, MR. (SHRI M.
A, AYYANGER)—contd.

Ruling (s) on—contd.

Vhile discussing a Demand for
Grant a Member used the words
“Ulterior purpose” in connec-
tion with a Mipister, the —
ruled that the reference to such
terms is worst and one ought
not to use such a term in future.
' He further ruled that unless the
State Government act as agents
of the Central Government no
reference to them should be
made in the House. 2276.

DESAI, SHRI K. N.—

X

Resolution re Linguistic States.
3723-25.
—— sworn. §.

DESHMUKH, DR. P. S.—

Children’s Protection Bill—

Motion for leave to introduce.
3932.

Code of Criminal Procedure
(Second Amendment) Bill—
Consideration of clauses. 3624.

Commissions of Inquiry Bill—

N Motion to consider and amend-
ments to circulate and to refer
to Select Committee. 3643-48.

Demands for Grants, 1952-53—
Agriculture—

Motion to reduce the Demand—
Failure of the Grow More
Food campaign. 2873-79.
Policy. 2873-79.

Forest—

Motion to reduce the Demand—

Nationalisation of private
forests. 2873-79.
sworn. 6.
Election of —— to Estimates Com-
mittee. 2823.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
_ chase) Bill—

Motion to refer to Select Com-
¢ mittee. 3378-80. .

General discussion of the Railway
Budget. 652-56.

Motion on Address by the President.
163-69.

DESHMUKH, DR. P. S.—contd.

Preventive Detention (Second-.
Amendment) Bill—
Motion to consider and amend-
ments to circulate and to refer-
to Select Committee. 4122-23.
4125-32.

Mpotion to consider as reported by
Joint Committee. 5023-24.

Consideration of clauses. 5399-
5401.

Resolution re Linguistic States. 3744-
47.
Training and Employment Bill—
Motion for leave to introduce.
3927.

DESHMUKH, SHRI C. D.—

Agreement between Madhya Bharat
and Reserve Bank—Laid on the
Table. 4069-70.

Agreement between Travancore-
Cochin and Reserve  Bank—
Laid on the Table. 4068-70.

Appropriation Accounts (Posts and
Telegraphs) and Audit Report—
Laid on the Table. 862.

Appropriation (No. 2) Bill—
Motion for leave to introduce. 3212,
Motion to consider. 3222.

Motion to pass. 3268.

Demands for Grants, 1952-58—

Audit—

Motion to reduce the Demand—
Economy. 3191-3208.
Working and policy. 3191-

3203.
Ministry of Finance—

Motion to reduce the Demand—
Acquisition of British assets

in India against our sterling
balances. 3191-3208.
Anomalies existing in the inte-
gration of services of em-
ployees of the Travancore-
Cochin State Income-Tax
Department. 3191-3208.

Disinflationary measures
taken by Government. 3191-
3203.

Enforcement of prompt actions
with reference to audit.
objections. 8191-3208.
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_DESHMUKH, SHRI C. D.—contd.
Ministry of Finance—contd.
Motion to reduce the Demand—
contd.

Failure to allot suitable
amount for the welfare of
the Scheduled Castes. 3191-

3203.

Financial policy. 3191-3208.
- Imposition of capital levy.
.3191-3203.

Policy and economy in the
Department. 3191-3203.
Refusal of Supplies. 3191-

3208.
Relief in indirect taxation.
3191-3208.

Taxation policy. 3191-3203.

Taxes on Income including Cor-
poration Tax—

Motion to reduce the Demand—
Activities of the Income-Tax

Investigation Commission.

3191-3203. .
Grievances of Income-Tax

Employees especially the

Income-Tax employees of
West Bengal. 3191-3203.

‘Policy with regard to settle-
ment of cases of cancelled
income. 3191.-3208.

Tax evasion. 3191-3208.

Working of Income-Tax
Department and its policy.
3191-3208.

iEssential Goods (Declaration and
Regulation of Tax on Sale or Pur-

chase) Bill—

Motion for leave to introduce. 70-
71.

Motion to refer to Select Com-
mittee. 749-53, 3208-69, 3272,
3395-3400.

Presentation of Report of Select
Committee. 4070.
First Report of the Finance Com-
mission—Laid on the Table. 237.
General discussion of the General

Budget. 874, 879, 910, 1133-48,
Indian Companies (Amendment)
Bill—

Motion for leave to introduce. 2241.
Motion to consider. 3078-79, 4034-
39.

DESHMUKH, SHRI C. D.—contd.

Indian Companies (Amendment)
Bill—contd.

Consideration of clauses, 4038-40.

Motion to pass, as amended. 4041,
4047-50.

Indian Income-Tax (Amendment)

Bill—

Motion to refer to Select Com-
mittee. 3461-65, 3489-93.

Extension of time for presentation
of Report of Select Committee.
4207.

Motion on Address by the President.
206-13.

Motions for Adjournment re Food
Subsidies. 66.

Nomination of —— to Joint Com-
mittee on Payment of Salaries

and Allowances to Members.
1245.
Notification in accordance with

section 38 of the Central Excises
and Salt Act, 1944—Laid on the
Table. 4425-26.

Notifications under section 2 C of the
Insurance Act—Laid on the Table.
1009, 3512.

Presentation of the General Budget, |

1952-53. 522-32.

Report of the Rehabilitation Finance
Administration—Laid on the
Table. 237.

—— sworn. 5.

DESHMUKH, SHRI K. G.—
—— sworn. 6.

DESHPANDE, SHRI G. H—
General discussion of the General
Budget. 883-87.

Preventive Detention
Amendment) Bill—
Motion to consider and amend-

ments to circulate and to refer

to Joint Committee. 4311-15.
Consideration of clauses 5745-48.
—— sworn. 5.

DESHPANDE, SHRI V. G—

Appropriation (No. 2) Bill—
Motion to consider. 3247-50.
Code of Criminal Procedure (Second

Amendment) Bill—
Consideration of clauses. 3628.

(Second
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DESHPANDE, SHRI V. G.—contd.
Demands for Grants, 1952-53—

Broadcasting—
Motion to reduce the Demand—
Differential  rates paid to

News agencies particularly
P.T.I. and consequent sub-
sidisation of thesc agencies.
2635-44.

External Affairs—-

Motion to reduce the Demand—
Policy towards  Pakistan,
1605.

Ministry of Defence—

Motion to reduce the Demand—
Economy and efficiency in
defence organisation and its
utilisation for Nation build-

ing services. 1521-38.
Failure to eliminate British
and Commonwealth influ-

ence over Defence Services.
1521-38.
Policy of Defence Organisa-
tion. 1521-38.
Ministry of Home Affairs—
Motion t6 reduce the Demand—
Civil liberties with
reference to Preventive
Detention Act and Press
-Laws. 2440.
Ministry of Information
Broadcasting. 2635-44.
Ministry of States—

Motion to reduce the Demand—

and

Constituent Assembly of
Jammu and Kashmir. 2526.
Nizam of Hyderabad. 2525.

Policy re Kashmir and Hyde-

rabad. 2524.
Withdrawal of Kashmir issue
from U.N.O. 2525.
General discussion of the General
Budget. 976-81.
Maintenance Orders Enforcement

(Amendment) Bill—

Motion to consider. 3409-11.
Point of Privilege re Arrest of ——.

621-22, 701-02.
Preventive Detention

Amendment) Bill—

Consideration of clauses.

14, 5630-33, 5680, 5685-87.

(Second

5613-

special.

DESHPANDE, SHRI V. G.—contd.
Motion to pass, as amended.
5725-36.
Privileges Committee—
Extension of time for presentation

of Report re arrest of —.
2616-17.

Presentation of Report re .Arrest
of ——. 3443.

Report of Committee of Privileges
re arrest of —— Laid on the
Table. 4425,

Resolution ne Linguistic States.
3291.

—— sworn. 16.

DEVELOPMENT—

Demands for Grants, 1952-58—

Manipur—

Motion to reduce the Demand—
—— of Manipur State. 2526-
2608.

DHOLAKIA, SHRI GULABSHAN-
KAR AMRITLAL—

—— sworn. 20.

DHULEKAR, SHRI—

Appropriation (Railways) No. 2
Bill—

Motion to consider. 3220.

Code of Criminal Procedure (Second
Amendment) Bill—

Motion to consider. 3500-01.
Demands for Grants, 1952-53—
Ministry of Health—
Motion to reduce the Demand—

Policy. 2977-3000.
Rural health problem. 2877-
3000.

Public Health—
Motion to reduce the Demand—

Medical facilities for rurai
parts as compared to those
in urban areas. 2977-3000

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Consideration of clauses. 4635-50.
4672-91.

Indian Penal Code
Bill—

Motion to consider. 4805-09.

(Amendment)
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DHULEKAR, SHRI—contd.

Preventive Detention
Amendment) Bill—

Consideration of clauses. 35639-
49.

Reserve and Auxiliary Air Forces
Bill—
Motion to consider and amend-

ments to refer to Joint Com-
mittee. 4528-30.

Consideration of clauses. 5965-
68.

—— sworn. 11.

(Second

Sterilisation of the Unfit Bill—
Motion to consider. 4883-94.

DHUSIYA, SHRI SOHAN LAL—
— sworn. 12.

DIGAMBAR SINGH, SHRI—

—— sworn. 10.

DIGVIJAYA NARAYAN SINGE,
SHRI—
—— sworn. 3.

DIPLOMATIC ESTABLISHMENTS—

Demands for Grants, 1952-53—
External Affairs—

Motion to reduce the Demand—
Activities of —— abroad.
1567-1602, 1604-05, 1606-78.

DISPLACED PERSON(S)—

Demands for Grants, 1952-53—
Ministry of Rehabilitation—
Motion to reduce the Demand—
Condition of —— from East
Bengal. 1907-2012, 2014-70.
—— from Eastern Pakistan.
1907-2012, 2014-70.
Position of —— .
2014-70.

DISPLACED PERSONS (CLAIMS)
AMENDMENT BILL—

See under Bill(s)—
DISPLACED PERSONS (CLAIMS)

CONTINUANCE ORDINANCE,
1952—

See “Ordinance(s)”.

DIVIDEND PAYABLE TO GENERAL
REVENUE—

Demands for Grants, 1952-53—
Railways. 1440.

1807-2012,

| DIVISION (S)—

Code of Criminal Procedure (Second
Amendment) Bill—

Motion to consider. 3587-92,
3596-3600.

Demands for Grants, 1952-53—
External Affairs. 1673-78.
Ministry of Defence—

Motion to reduce the Demand—-
Failure to eliminate British:
and Commonwealth influ~
ence over Defence Services.
1560-64.

Ministry of Home Affairs. 2513-18..

Demands for Grants, 1952-53—
Railways—

Ordinary Working Expenses—
Administration—

Motion to reduce the Demand—
Passenger amenities. 1327-34.

Election of Speaker. 23-28.
Motion on Address by the President.
399-401.

Preventive Detention (Second'
Amendment) Bill. 3447-52, 4451-
56, 5405-10, 5609-12, 5789-74.

Resolution re Linguistic States.
3753-58.

DRAFT SECRET PROTOCOL—
Laid on the Table. 1605-06.

DUBE, SHRI MULCHAND—

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Motion to refer to Select Com-
mittee. 3380-82.

Consideration of clauses. 4699~
4700.

Forward Contracts
Bill—
Motion to consider. 6168-69.
Notaries Bill—

(Regulation)

Motion to consider as reported by
Select Committee. 4724.
Preventive Detention (Second
Amendment) Bill—
Consideration of clauses. 5488-89.
—— sworn. 10.
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DUBE, SHRI U. S.—
Prevention of Corruption
Amendment) Bill—
Motion to consider. 4838-39.
—— sworn. 16.
S'.DUBE, SHRI R. G.—

Code of Criminal Procedure (Second
Amendment) Bill—

. Motion to consider. 3564-67.

General discussion of the General
Budget. 985-91.

(Second

Nomination of —— to Rules Com-
mittee. 534-35.
—— sworn. 5.
DUTTA, SHRI A. K.—
Nomination of —— to Committee on

Petitions, 622.
Notaries Bill—

Motion to consider as reported by
Select Committee. 4726-27.

—— sworn. 13.
DUTTA, SHRI S. K.—

—— sworn. 16.
’\DUTY(IES)—-

Saurashtra (Abolition of Local Sea
Customs Duties and Imposition
of) Port Development Levy
Repealing- Ordinance, 1952—Laid
on the Table. 70.

DWIVEDI, SHRI D. P.—
—— sworn. 12.

DWIVEDI, SHRI M. L.—

Demands for Grants, 1952-53—
Ministry of Finance—

Motion to reduce the Demand—
Failure to allot suitable
amount for the welfare of
Scheduled Castes. 3186-
89.

Financial policy. 3186-89.
‘Taxes on Income including Cor-
poration Tax— '

Motion to reduce the Demand—
Activities of the Income Tax
Investigation = Commission.
3186-89.
Working of Income Tax De-
partment and its policy.

, 3186-89.

DWIVEDI, SHRI M. L.—contd.

Demands for 1952-53—--

Railways—

Railway Board—
Motion to reduce the Demand—
Condition of workers. 1159~
73.
General policy. 1159-73.
Labour policy. 1159-73.

Discussion on Joint Committee on
payment of Salaries and allow-
ances to Members. 1246.

Election of —— to Public Accounts
Committee. 2822-23.

Orphanage Bill (by ——)—

Motion for leave to introduce.
3927-28.

Prevention of Juvenile Vagrancy
and Begging Bill (by ——)—

Motion for leave to introduce.
3931-32.

—— sworn. 11.

Grants,

E

EAST BENGAL—.
See “Pakistan”.
EBENEZER, DR. S. A—

Demands for Grants, 1952-53—
Ministry of Defence—

Motion to reduce the Demand—
Economy and efficiency in
defence organisation and
its utilisation for nation
building services. 1493-98.
Failure to eliminate British
and Commonwealth influ-
ences over Defence Services.
1493-98.

Pay scales and amenities for
Army, Navy and Air Force
Personnel. 1493-98.

Policy behind discharge and
dismissal of officers and
soldiers. 1483-98.

Policy of Defence Organisa-
tion. 1493-98.

Top heaviness of Armed for-
ces Administration. 1498~
98.

—— sworn. 13.
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ECONOMY—

Demands for Grants, 1952-53—

Ministry of Communications—
Motion to reduce the Demand—
——— and retrenchment. 2340-

83.
Demands for Grants, 1952-58—
Railways—
Ordinary Working Expenses—Ad-
ministration—

Motion to reduce the Demand—
—— in expenditure. 1247-70,
1270-1334.

EDUCATION—
Demands for Grants, 1952-53. 1683-
1780, 1784-1831.
Motion to reduce the Demand—

Grants to States for spread of
Primary and Secondary
education. 1689-1780, 1784-
1829.

Physical education and recrea-
tional activities. 1689-1780,
1784-1829.

Recommendations of University
~Commission. 1689-1780, 1784-
1829.

Women'’s
1829.

Election to All-India Council for
technical ——. 3214, 3216, 3511.
Election to Central Advisory Board
of ——. 3443-44, 3921.
EDUCATION, MINISTRY OF—
See ‘“Ministry of Education”.

EFFICIENCY—
Demands for Grants, 1952-53—
Ministry of Communications—

. 1689-1780, 1784-

Motion to reduce the Demand—_

Efficiency. 2340, 2340-83.
ELAYAPERUMAL, SHRI L.—
—— sworn. 8.
ELECTION(S)—

Demands for Grants, 1952-53—
Ministry of Law—
Motion to reduce the Demand—
— 1rregularmes 2688-2718,

2717-2739.
Irregularities and mal-prac-
tices in General —— with

special reference to ballot

box. 2688-2716, 2717-2739.
—— of Deputy-Speaker. 928-32.
—— of Speaker. 21-44.

ELECTION (S)—contd.

—— to All-India Council for Tech-
nical Education. 3214, 3216, 3511.

—— to Central Advisory Board of
Arcnaeology. 3213, 3216, 3511.

—— to Central Advisory Board of
Education. 3443-44, 3821.
—— to Court of Aligarh Muslim
University. 3214-15, 3216, 36086.
—— to Court of Banaras Hindu
University. 3215-16, 3606.

—— to Court of the University of
Delhi. 3444, 3836-37.

—— to Estimates Committee, 2336-
38, 2823.

—— to Indian Council of Agricul-
tural Research, 4205-08, 4744.
—— to Indian Council of ‘Medical

Research. 3216, 3678.
—— to Public Accounts Committee.
2336-38, 2822-23

EMPLOYEES’ STATE INSURANCE
CORPORATION—
Estimates of —— Laid on the lele
6025-26.

EMPLOYMENT EXCHANGES AND
RESETTLEMENT—

Demands for Grants, 1952-53. 2145~
2235.

ESSENTIAL GOODS (DECLARA-
TION AND REGULATION OF TAX
ON SALE OR PURCHASE) BILL—

See under “Bill(s)”.

ESTIMATES COMMITTEE—
See “Committee(s)”.

EVACUEE PROPERTY—

Demands for Grants, 1952-53-—
Ministry of Rehabilitation—
Motion to reduce the Demand—
—— in Hyderabad. 1908-
2012.

EXECUTIVE FUNCTIONS-—
Demands for Grants, 1952-53—
Administration of Justice—

Motion to reduce the Demand—
Immediate and complete
separation of Judiciary from
Executive. - 2688-2716, 2717~

39.

»



INDEX TO DEBATES, PART 1], iST SESSION, 1952 47'

IXPENDITURE— _
* Estimated Capital and Revenue
receipts and —— of Delhi State
Electricity Board and Supple-
mentary Statement for 1951—Laid
N on the Table. 5295-96.

: EXPENDITURE ON DISPLACED
PERSONS—
Demands for Grants, 1952-53.
1906-2012, 2014-70.
EXPORT (S)—
Demands for Grants, 1952-58—
Industries—
Motion to reduce the Demgnd—
Jute prices, jute —— and piti-
able state of jute growers in

Srikakulam, Madras. 1832-.

88, 1889-1904.

EXTERNAL AFFAIRS—

Demands for Grants, 1952-53.
1567-1602. 1603-05. 1606-78.
Motion to reduce the Demand--®

Activities of diplomatic estab-
lishments abroad. 1604, 1606-

1.
' Activities of diplomats and
g *' diplomatic establishments
) abroad. 1567-1602, 1604, 1606-
1.

Failure of Government tc pursue
a real peace policy. 1567-
1602. 1606-717.

" Foreign policy. 1568-1602, 1603-
05. 1606-717.

Foreign policy and the relations
with the Anglo-American
powers. 1568-1602. 1606-77.

Foreign possessions in India.
1568-1602, 1604, 1608-77.

Policy towards Pakistan. 1605,
1606-717.

Pursuit of real peace policy.
1604, 1608-77.

Relations with Anglo-American
powers. 1604, 1606-77.

Withdrawal from Common-
wealth. 1604, 1606-77.

Withdrawal of India from the
Commonwealth. 1568-1602,
1606-717.

EXTRAORDINARY PAYMENTS—

Demands for Grants, 1952-53. 3107-
28, 3130-3209.

Extraordinary Payments—-contd

Motion to reduce the Demand—

Community Development Pro--
jects. 3113-28, 3130-32085.

Expenditure on Community
Development .Projects in:
pursuance of the Indo-U.S.A.
Technical Co-operation Agree-
ment. 8113-28, 3130-8205.

Foreign loans. 3113-28  3130--
8205.

Misuse of grants for “Grow
More Food” Schemes. 3113-28:
3130-3205.

Sterling debts. 3113-2¢
3205.

F
FACTORY (IES)—
Demands for Grants, 1952-53—
Ministry of Works, Production and

Supply—

Motion to reduce the Demand—
Sindri. Fertiliser ——. 2074,

2075-21186.
Stamp Cancelling and Printing

Inks Manufacturing ——. 2074--

2116, 2117-2144.

" FAMINE—

Demands for Grants, 1952-38—
Ministry of Food and Agricul--
ture—

Motion to reduce the Demand—

—— condition now prevailing:

in eastern U.P. with special

reference to Deoria and

other districts. 2742-2818,
2823-2917, 2919-28.

FAMINE AFFECTED AREAS—
Demands for Grants, 1952-53 Rall-
ways—
Ordinary working expenses—Ad-
ministration—
Motion to reduce the Demand—
Goods trains for carrying
foodgrains to ——. 1248-70,
1270-1328.

FARES—
See “Railway Fares”.

FAST—

Motion for Adjournment re —— by~
Swami Sitaram re Andhra State..
(Disallowed). 700-01.

FINANCE COMMISSION—

See "Commxssxon(s)"
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"FINANCE, MINISTRY OF—
See “Ministry of Finance”.

"FIRING, POLICE—
Enquiry report re Gorakhpur ——
Laid on the Table. 2822.

:FISCAL POLICY—

Demands for Grants, 1952-53—
Indian Posts and Telegraphs
Department (Including working
expenses) —
Motion to reduce the Demand—
Fiscal policy. 2341-84.

_.FIVE YEAR PLAN—

Demands for Grants, 1852-53—
Miscellaneous Departments and
Expenditure under the Ministry
of Finance—

Motion to reduce the Demand—
Principles of planning and the
inadequacies of the ——.

3041-3103.

FLAG—
Demands for Grants—
Ministry of States—
Motion to reduce the Demand—
Separate —— for Kashmir.
2525-2607.

"FLOOD(S)—

Motion for Adjournment re
—— in Assam. 4855.

Havoc caused by —— in Assam.
3835-36.
Statement re Assam ——. 4292-95.
“FOOD—

Motions for Adjournment re ——
subsidies (Disallowed). 65-69.

+FOOD AND AGRICULTURAL ORGA-
NISATION—

Report of Indian Delegation to ——
Laid on the Table. 160-61.

+FOOD AND AGRICULTURE, MINIS-
TRY OF—
See “Ministry of Food and Agricul-
ture"'
'"FOOD SITUATION—

Statement re —— in West Bengal.
4354-56.
_FOODGRAINS—

Demands for
Railways—
Ordinary Working Expenses—-

Administration—

Grants, 1952-83—

FOOD GRAINS—contd.
Motion to reduce the Demand—
Goods trains for carrying of
—— to famine affected
areas. 1247-70, 1270-1331.

FOREIGN COUNTRY (IES)—
Messages of Goodwill to Parliament.
73-74.

FOREIGN POSSESSION (S)—
Demands for Grants, 1852-53—
External Affairs—
Motion to reduce the Demand—
—— in India. 1567-1602, 1606-
78.

FORESTS—
Demands for Grants, 1952-53. 2740-
2818, 2823-2917, 2919-29.
Motion to reduce the Demand—
~ Nationalisation of private———,
2743-2818, 2823-2917, 2918-27.

FOTEDAR, PANDIT—
Motion on Address by the President.
e 365-69.
Motion re Kashmir State. 5899-
' 59805.

——— sworn. 17. .

G

GADGIL, SHRI—

Appropriation (No., 2) Bill—
Motion to consider. 3228, 3266.68.
Demands for Grants, 1852-53—
Capital Outlay on Multipurpose
River Schemes—
Motion to reduce the Demand—
Modification in Damodar
Valley Project. 2262-70.
Policy. 2262-70.

Irrigation (including Working Ex-
penses), Navigation, Embank-
ment and Drainage Works (met
from Revenue). 2262-70.

‘/) 'Multipurpose River Schemes—
Motion to reduce the Demand—

Reorganisation of Hirakud
administrative = machinery.
2262-70.

Bfver Valley Projects. 2262-
70

Tungabhadra project in Hy-
drabad. 2262-70.

Wastage due to change of
policy. 2262-70.
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GADGIL, SHRI—contd. .
Demands for Grants, 1952-53—contd.
General discussion of the General

Budget. 943-52.
Joint Committee on Payment of
Salaries and Allowances to Mem-

\ bers. 1247.

¥ Nomination of —— to Business
Advisory Committee. 3759.
Preventive Detention (Second

Amendment) Bill—

Motion to consider and amend-
ments to circulate and to refer
to Joint Committee. 4150-60.

Motion to consider as reported by
Joint Committee. 5226-39.

Resolution re Linguistic States.
3338-42.

Sglaries and Allowances of Minis-
ters Bill—

Motion to consider, 4946.52,
——— sworn. 5.

GAM MALLUDORA, SHRI—
- sworn, 7.

GANDHI, SHRI FEROZE—
-— gworn, 11,

GANDHI, SHRI M. M.
——— gworn. 4.

' GANDHI, SHRI V. B,
" Demands for Grants, 1952-53—
Industries—
Motion to reduce the Demand—
Industrialisation. 1879-82,
Minijstry of Commerce and Indus-
try—
Motion to reduce the Demand—
Pace and method of industria-
lisation. 1879-82.

i Ministry of Finance—
Motion to reduce the Demand—
Disinflationary measures taken
by the Government. 3177-79.
Financial policy. 3177-79.
Taxation policy. 3177-79.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to refer to Select Commit-
tee. 3390-92.

Motion to consider as reported by
Select Committee, 4589-4600,

Essential Supplies (Temporary
Powers) Amendment Bill—
Motion to consider., 6067-70.

———

GANDHI, SHRI V. B.—contd.
Demands for Grants, 1952-53—contd.

Indian Companies (Amendment)

Bill—

Motion to consider, 4024.27,
Indian Tariff (Third Amendment}
- Bill—

Motion to consider. 3947-48,
-—— sworn. 6.

GANGA DEVI, SHRIMATI—

Demands for Grants, 1952-53—
Ministry of Health—

Motion to reduce the Demand—
General policy. 2968-77.
General policy of medical

administration. 2968-77.
Medical facilities for rural
people. 2868-77.
Policy. 2068-77.
Rural health problem., 2968-
7. .
— sworn. 11,

GANPATI RAM, SHRI—

Demands for Grants, 1952-53—
Employment Exchanges and Re-
settlement—
Motion to reduce the Demand—
Problem of unemployment.
2208-22.

Ministry of Labour—
Motion to reduce the Demand—

Failure to improve the condi-
tions of labour. 2208-22.

General policy. 2208-22.

Hardships of labour employed
in textile mills of Sholapur
and Barsi. ' 2208-22.

Implementation of
legislation.. 2208-22.
Labour policy with special
reference to reduplication

labour

of Labour Department
Work—Central and States.
2208-22.

Unemployment caused by re-
trenchment in the factories.
2208-22,

—— gsworn. 11.

GARG, SHRI RAM PRATAP—

—— sworn. 14,

91 LSD.—4
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GAUTAM, SHRI C. D.—

Demands for Grants, 1952-58—
Agriculture—
Motion to reduce the Demand—

Improved methods of culti-
vation. 2800-05.

Necessity of evolving a new
policy for equitable distri-
bution of lamd to actual
tillers of the soil. 2900-05.

Ministry of Food and Agricul-
ture—
Motion to reduce the Demand—

Policy. 2900-05,

—— sworn. 6.

GENERAL BUDGET—
See “Budget, General”.

GEOLOGICAL SURVEY—
Demands for Grants. 1684-1780,
1784-1831, o
GHOSE, SHRI SURENDRA MOHAN—
——— sworn. 12.

GHOSH., SHRI ATULYA~—
-— sworn. 16. .
GHULAM QADER; KH.—
—— sworn. 1%
GIRI, SHRI V, V.—
Accident in Singarani Coal Mines.
4914.17, 4920-21, )
Demands for Grants, 1952-53—
Employment Exchanges and Re-
settlement—
Motion to reduce the Demand—
Problem of unemployment.
2226-36.
Ministry of Labour—
Motion to reduce the Demand—
Condition of jute industry.
2226-36.
Failure to improve:the condi-
tions of labour. 2226-36.
General policy. 2226-36.
Hardships of Labour employed
in the textile mills of
Sholapur and Barsi. 2226-
36.

Implementation of
legislation. 2226-36.

Labour policy with special
! reference to reduplication
of Labour  Department
© Work—Ceéntral and States.
] 2226-36.

labour

GIRI, SHRI V. V.—contd.
Demands for Grants,
contd.
Ministry of Labour—contd.
Motion to reduce the Demand—

1852-53—

contd.
Refusal of supplies. 2226-36.
Unemployment caused by

retrenchment in the fac-
tories. 2226-36.

Demands for Grants, 1952-53—
Railways—
Ordinary Working

Labour Welfare—
Motion to reduce the Demand—
Compensation to dependents
of Railway workers. 1389-

Expenses—

92,

Labeur welfare policy. 1389-
92. '

Policy of the government.
1389-92.

Provisions for more schools -
etc. 1389-92.

Welfare services, 1389.92,

Motion for Adjournment re accident
in Champion Reefs Mines. 5310-
ll. PR N
——— sworn. 16.

GIRIDHARI BHOI, SHRI—
— sworn. 8

GOHAIN, SHRI—
Demands for Grants, 1952-58—
External Aflairs, 1643-45,
Leave of Absence to ——. 4661.

—— sworn. 3.

GOPALAN, SHRI A. K.—

Appropriation (No. 2) Bill—
Motion to consider. 3260.
Code of Criminal Procedure (Second
-~ Amendment) Bill—
Motion to consider. 3501-02, 8517-
24,

Demands for Grants, 1952-53—
Ministry of Home Affairs—
Motion to reduce the Demand—
Absence of suitable provision
for Civil Defence. 2482-90,
2508, 2504, 2511.
Administration of Preventive
Detention Orders by the
:authorities. - 2482-90, 2508,
2504, 2511.
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GOPALAN, SHRI A. K.—contd.

Demands for Grants, 1952-53—contd.
Ministry of Home Affairs—contd.

Motion to reduce the Demand—
contd,

Civil Liberties with special
reference to Preventive De-
tention Act and Press Laws.
2482-90, 2503, 2504, 2511.

Corruption and bribery in the
police ranks. 2482-90, 2508,
2504, 2511.

Curtailment of civil liberties.

! 2482-90, 2503, 2504, 2511.

Freedom of speech and free-
dom of Press, 2482.90,
2503, 2504, 2511,

Police—
' Motion to reduce the Demand-

Low salary scales of the con-
stabulary. 2482-90,

Relations with States—
Motion to reduce the Demand—

Plebiscite in Kashmir. 2525,
26086.

Discussion on firing on Railway em-
ployees at Gorakhpur., 754-58,
764-65.

Election of Speaker. 21, 80-31.

Motion for Adjournment re—
Closure of mills in Indore. 933-

34. :
Food subsidies. 68.
Motion on Address by the President.

84, 86, 89-95.

Nomination of —— to Committee of
Privileges. 533.

Nomination of —— to Joint Com-

mittee on Payment of Salaries
and Allowances to Members. 1245.

Preventive Detention .(Second
Amendment) Bill—
' Motion to consider and amend-

ments to refer to Select Com-
mittee, to circulate and to refer

to Joint Committee. 4236-62,
4448-49.
Consideration of clauses. 5457-59,

5464-73, 5570-76, 5584-94, 5613-
14, 5627-30, 5669,
Motion to pass, as amended. 5748-
54,
Reserve Auxiliary Air Forces' Bill—
Motion to consider ag reported by
Select Committee., 5950-52.
Resolution re Linguistic States.
3698-3708,

~

GOPALAN, SHRI A. K.-—contd.

Salaries and Allowances of I..nis-
ters Bill—
Motion to consider. 4941-46.
Consideration of clauses. 4973.
—— sworn. 8, .
Statement by ——. 3601.
Statement by —— re certain allega-
tions by Shri S. V. Ramaswamy.
2615-16,

GOPALASWAMI, SHRI—

Demands for Grants, 1952-53—
Ministry of Defence—

Motion to reduce the Demand—

" Economy and efficiency in
defence organisation and its
utilisation for Nation Build-
ing Services. 1549-60.

_ Failure to eliminate . British
and Commonwealth influ-
ence over Defence Services.
1549-60.

Pay scales and amenities for
Army and Air Force Per-
sonnel. 1549-60.

Policy behind discharge amd
dismissal of Officers and
soldiers. 1549-60.

Policy of Defence
tion. 1549-60.

General discussion of the,
Budget. 870-82, 1115-22.

General discussion of the Railway
Budget. 784, 792-807.

National Cadet Corps (Amendment)

Organisa-

General

Bill— .
Motion to consider. 6014, 6015-16,
6019, .

Motion to pass. 6018.
Reserve and Auxiliary Air Forces
Bill—
Motion for leave to introduce. 162.
Motion to consider and amend-
ment to refer to Joint Commit-

tee. 4474-77, 4550-53. :
Motion to consider as reoorted
by Joint Committee. 5927-31,
5956-59.
Consideration of clauses, 5987-91,

6001, 6003-05, 6006,
Motion to pass, as amended. 6006,
6013-14.

GOP! RAM, SHRI*-
—— sworn. 15.




52
GORAKHPUR—
Discussion on firing on Railway
employees at ——, 734-66.

re —— firing—
2822,

Enquiry report
Laid on the Table.

GOUNDER, SHRI K. P.—

Demands for Grants, 1952-53—
Agriculture—

Motion to reduce the Demand—
Failure to advise to States
against the ejectment of
tenants from lands cultivat-

ed by them. 2789-92,

Orest. 2789-92,

Ministry of Food and Agriculture—
Motion to reduce the Demand—

Decontrol policy in non-indus-
trial and big cities’ in rural
areas in general and speci-

. ally in Hyderabad State.
! 2789-92.

Fallure of Grow More Food
r Campaign. 2789-92.
Food policy. 2789-92.
Food position in Rayalasima
and failure of Grow More
Food Campaign, 2789-92.

-——- sworn, 8.

GOUNDER, SHRI K. S.—
-— sworn. 8.

GOVIND DAS, SETH—

Demands for Grants, 1952-53—
External Affairs—

Motion to reduce the Demand—
Foreign policy. 1574-87.
Foreign poicy and the rela-

tionship with the Anglo-
American powers, 1574-87.

Indian Cattle Preservation Bill
(by ——)—

Motion for leave to introduce.
3926-27.

Motion on Address by the Presi-
dent. 184-95.

Resolution re ¢Linguistic  States.
3678:84.

—— sworn. 6.

—
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GRANT(S)—
Demands for Grants, 1952-53—
Extraordinary Payments—
Motion to reduce the Demand—

Misuse of ——— for Grow More -
Food Schemes. 3107-28.

GRANTS-IN-AID—

Demands for Grants, 1952-53—
Motion to reduce the Demand—
Necessity for granting large ——

to Travancore-Cochin State.
3114-28, 3130-3204.

GROW MORE FOOD CAMPAIGN—

Demands for Grants, 1952-53—
Extraordinary Payments—
Motion to reduce the Demand—
Misuse of grant for ——
scheme. 3113-28, 3130-3205.
Ministry of Food and Agricul-
ture—

Motion to reduce the Demand—

Failure of the ——. 2744-2818,
2823-2917, 2819-28.

Food paucity in Rayalaseema
and failure of —-. 2744-
2818, 2823-2017, 2919-28.

Paucity of results accruing
from the —— 2744-2818,
2823-2917, 2919-28.

GUHA, SHRI A. C.—
Calcutta Port (Amendment) Bill—

Motion to pass. 746-47.
Central Silk Board (Amendment)
Bill—
Motion to consider. 4748-51,
Central Tea Board (Amendment)
Bill—
Motion to consider. 4459,

Cons‘deration of clauses. 4471-72.

Commissions of Inquiry Bill—
Motion to consider. 4783-85.
Consideration of clauses. 4799-

4800.

Demunds for Grants, 1952-53—
Industries—
Motion to reduce the Demand—
Cottage or Handloom Indus-
try. 1843-48.




INDEX TO DEBATES,

PART 1I,

GUHA, SHRI A. C.—contd.

Demands for Grants, 1952-53—
contd.
Industries—contd.
Motion to reduce the Demand—
contd.
Industrialisation. 1843-48,

Jute prices, jute exports and
pitiable state of jute grow-
ers in Srikakulam, Madras.
1843-48.

Ministry of Commerce and Indus-
» try—

Motion to reduce the Demand—
Control policy. 1543-48.
Development of village and

cottage industries. 1543-48,

Handloom ind@stry. 1543-48.

Industrial policy regarding
cottage industries etc.» 1543-
48.

Manufacture of
implements of modern type.
1543-48.

Protection and development
of national industries and

: commerce. 1543-48.

Ministry of Rehabilitation—

Motion to reduce the Demand—

Condition of displaced per-
sons from East Bengal, 2027-
32,

Displaced persons from Xa:t-

ern Pakistan. 2027-32,

Policy. 2027-32.

Position of displaced persons.
2027-32.

Verification of claims. 2027-
32.

Yol Camp inmates. 2027-32.

M Taxes on Income including Cor-
poration Tax—

Motion to reduce the Demand—

Working of Income-Tax De-

partment and its policy.
3179-81.

Election of —— to Estimates Com-
mittee. 2823.

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Motion to consider as reported
by Select Committee. 4565-67,
4573-75.

Essential Supplies (Temporary

Powers) Amendment Bill—
Motion to consider. 6030-35.

agricultural

|
|
|
|
f
I
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GUHA, SHRI A. C.—contd.
Forward Contracts (Regulation)
Bill—
Motion to refer to Select Com-
mittee. 6154-60.
General discussion of the Railway
Budget. 654.
Indian Companies (Amendment)
Bill—
Motion to consider. 4010-12.

indian Tariff (Second Amendment)
Bill—
Motion to consider, 521, 703-08.
Motion for Adjournment re tension
in Agartala of Tripura State. 860.
Motion re Kashmir State, 5827-32.
National Cadet Corps (Amendment)
Bill—
Motion to consider. 6015, 6017.
Consideration of clauses. 6017,

Reserve and Auxiliary Air Forces
Bill—

Motion to consider and amend-
ment to refer to Joint Commit-
tee. 4536-38.

Resolution re Berne Convention for
protection of literary and artistic
works. 4773-75.

Resolution re Linguistic States. 3685-
88.

—— sworn. 13,

GUPTA, SHRI BADSHAH—

—— sworn, 11.
GURKHA SOLDIER(S)—

Statement re Recruitment of — in
British Army. 5928-26.
GURUPADASWAMY, SHRI M. S—
Appropriation (No. 2) Bill—
Motion to consider. 3225, 3226.
Central Silk "Board (Amendment)
Bill—
Mo/tion to consider, 4751-55.
Code of Criminal Procedure (Second
Amendment) Bill—
Consideration of Clauses. 3617-18.
Motion to pass, as amended. 3626-
217.
Commissions of Inquiry Bill—
Motion {0 consider as reported by
Select Committee, 4779-83.
Consideration of clauses. 4798-99,

Criminal Law (Amendment) Bill—
Motion to consider. 3776-.¢
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GURUPADASWAMY, SHRI M. S— "
contd. HALF-AN-HOUR-DISCUSSION—
Demands for Grants, 1952-53. Accident in Singareni Coal Mines.
External Affeirs— 4914-21,
Motion to reduce fhe Demand— Firing on railway employees at
Failure of Goverriment to pur- Gorakhpur. 754-66.
sue a real peace policy. Indian Tea. 5972-81.
1595-98. Prices of coarse and medium Cloth. °
Foreign policy. 1595-98. 3981-92.
Foreign possessions in India. HANDLOOM INDUSTRY—
1595-98, See “Industry(les)”.
Ministry of Home Affairs— HAR PARSHAD SINGH, SHRI—
Motion to reduce the Demand— —— sworn. 12.
Policy. 2438. HARI MOHAN, DR.—
Ministry of States— —— sworn, 4,
Motion to reduce the Demand— HARI SHANKAR PRASAD, SHRI—
Formation of linguistic pro- —— sworn. 12,
vinces, 2523. HAZARIKA, SHRI  JOGENDRA
Election of Speaker. 40. NATH—
Essential Goods (Declaration and —— sworn., 3.

Regulation of Tax on Sale or Pur-

chase) Bill— HEALTH, MINISTRY OF—

Motion to refer to Select Com- See “Ministry of Health”.
mittee. 3284-86, 3368-70.
g HEDA RI—
Motion to consider as reported by » SH
Select Committee, 4612-20. Forward Contracts (Regulation)
Indian Ports (Amendment) Bill— Bﬂl‘_— .
Consideration of clauses. 4062. Motion to refer to Select Tothmit-
Indian Tarifl (Second Amendment) tee. 6162-66.
Bill— General discussion of the Railway
Motion to consider. 728-31. Budget. 570-79.
Consideration of clauses. 745. —— sworn. 14.
Maintenance Orders Enforcement HEM RAJ, SHRI—
(Amendment) Bill— -—— sworn. 10.
Consideration of clauses. 3412, HEMBROM, SHRI LAL—

Motion for Adjournment, Admissi-
bility of. 2819-21.

Motion for Adjournment re Rioting HIFZUR RAHMAN, SHRI M.—
near Civil Court. 020,

—— sworn, 4.

e e . —— sworn, 19,
Motion for Adjournment re Tension
in City of Delhi. 620. HINDI—
Translation of —— s *hes. 2237-
Preventive Detention (Second rsg 221:0_41 Specches 37
Amendment) Bill— ’ :
Motion to consider and amend- ﬁRAKUD PROJECT—
ment to circulate. 4108-4117. Demands for Grants, 1952-53
Consideration of clauses. 5409-10, Miscellaneous Departments and
5411-14, 3457, 5495-99, 5636-39. Expenditure under the Ministry
Reserve Auxiliary Air Forces Bill— (:fﬂN;t:umi lesour ces and Scien-
Motfon to consider, 5942-45, ilic Research—
: Motion to reduce the Demand—
Resolution re Linguistic States. 3290. Delay in execution of —.

—— sworn. 14, 8020-38, 3041-50.
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HIRAKUD PROJECT—contd. ..
Demands for Grants, 1952-53—
contd.

Multipurpose River Schemes—
Motion to reduce the Demand—
Re-organisation of —— ad-
ministrative machinery,
2243-2330, 3020-38, 3041-50,

HOUSE COMMITTEE—
See “Committee(s)”.

HUKAM SINGH, SARDAR—

Administration of Evacuee Property

(Amendment) Bill—

Motion to refer to Select Commit-
tee and amendment to eirculate.
6113-26. ,

Code of Criminal Procedure (Second

Amendment) Bill—

Motion to consider. 3515-17.

Demands for Grants, 1952-53—

Expenditure on Displaced Persons.
1991-98.

Ministry of Home Aflairs—
Motion to reduce the Demand—

Confirmation of displaced
persons employed in the
Central Secretariat, 2439.

Ministry of Rehabilitation—
Motion to reduce the Demand—
Policy. 1991-98.
Position of displaced persons.
1991-98.
Verification of claims. 1991-
98.
Yol Camp Inmates, 1991.98,
Ministry of Transport—
Motion to reduce the Demand—
Nationalization of Road Trans-
port. 2390, o
Uniform policy for transport.
2390, 2402-06, 2415-16, 2425,
Miscellaneous Expenditure under
the Ministry of Rehabilitation.
1991-98.

Demands for Grants, 1852-53—Rail-
ways—

Ordinary Working Expenses—
Labour Welfare. 1337-41.
Displaced Persons (Claims) Amend-

ment Bill—
Motion to consider,
493.
Consideration of clauses. 500.
Election of Speaker. 35,

407, 408-13,

HUKAM SINGH, SARDAR—contd.
Displaced Persons (Claims) Amend-
ment Bill—contd.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to refer to Select Commit-
tee. 3275, 3284.

General discussion of the Railway
Budget. 692-95.

Maintenance Orders
(Ameridment) Bill—
Motion to consider. 3411,
Consideration of clauses. 3413-14.

Nomination of —— to Business Ad-
visory Committee, 3758,

Nomination of —— to Joint Com-
mittee on Payment of Salaries
and Allowances to Members. 1245.

Preventive Detention (Second
Amendment) Bill—

Motion to consider and Amend-
ments to refer to Select Com-
mittee and to circulate., 4133-48.

Consideration of clauses. 5$390-92,
5411, 5427-30, 5611-14, 5633-36,

Enforcement

5660-64.

Resolution re Linguistic States,
3732-38. .

Salaries and Allowances of Minis-
ters Bill—

Consideration of clauses, 4877-78.
—— sworn. 14,
HYDER HUSEIN, CHAUDHRI—
—— sworn, 12,
Nomination of ——to Rules Com-
mittee, 534-335.
HYDERABAD—
Demands for Grants, 1952-53—
Ministry of Education—
Motion to’ reduce the Demand—
Compulsory . primary educa-
tion 'in ——,  1690-1780,
1784-1830.
Taking over of Usmania Uni-
versity of ——. 1690-1780,
1784-1830.
Ministry of Rehabilitation—
Motion to' reduce the Demand—
Evacuee property in —,
1906-2012, 2014-70.

Ministry of States—
Motion to reduce the Demand—
Allowances of Rulers of ~—.
2524-2607,
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HYDiRABAD—contd.
Demands for Grants,
contd.
Ministry of States—contd.
Motion to reduce the demand—

1852-53—

contd.
Custom duty in —— State.
2526-2608.
Disintegration of —— State,
2524-26017.

Nizam of —. 2525-2607,
Policy re Kashmir and ——
2524-2608,
I
IBRAHIM, SHRI A—

—— sworn, 4.
WCOME TAX—

Demands for Grants, 1852-53—
Taxes on Income including Cor-
poration Tax—
Motion to reduce the Demand—

Activities of the —— Investi-

gation Commission. 3111-28,
3130-3205.

Grievances of —— employees

especially the —— em-

' ployees of West, 3111-28,
' 3130-3205.

Tax evasion. 3111-28, 3130-

3205.

Working of—— Department

and its policy. 3111.28,
3130-3205.

INDIAN COMPANIES (AMEND-
MENT) BILL—

See under “Bill”.

INDIAN COUNCIL OF AGRICUL-
TURAL RESEAKRCH—

Election to ——. 4205-06, 4744.

INDIAN COUNCIL OF MEDICAL RE-
SEARCH—

Election to ——, 3216, 3678.
JNDIAN INCOME.TAX  (AMEND-
MENT) BILL—

See under “Bill(s)”.

_INDIAN® PORTS (AMENDMENT)
BILL—

See under “Bill(s)”.

INDIAN POSTS AND TELEGRAPHS
DEPARTMENT (INCLUDING
WORKING EXPENSES). 2328-86.

Demands for Grants, 1852-53—

Motion to reduce the Demand—
Censorship of letters. 2340-83.

Censorship of letters and tele-
grams. 2342-84. .
Facilities on Sundays. 2342-84.

Fiscal Policy. 2341-84.

Grievances of lower-grade em-
ployees. 2341-84.

Grievances of Postal employees.
2340-84.

Mis-management of Post Offices
in Marathwada, Hyderabad,
due to inefficient staff. 2342-
84.

Money Order Commission. 2342~
85.

Payment of dearness allowances
to staff in accordance with
Central Pay Commission’s
recommendations. 2341-85.

Post offices and savings banks
in rural areas. 2342-85.

Salaries for strike period i
1946. 2340-85.

Village post offices. 234]-85.

Village post offices in 'Orissa.
2341-85.

Werk load on the staff. 2341-85.

INDIAN RAILWAYS (AMENDMENT)
RILL—
See under “Bill(s)”.

INDIAN TARIFF (AMENDMENT)
BILL—
See under “Bill(s)”.

INDIAN TARIFF (SECOND AMEND-
MENT) BILL—
See under “Bill(s)”.

INDIAN TEA CONTROL (AMEND-
MENT) BILL—-

See under “Bill(s)”.

INDORE—

Mction for Adjournment re 'closurc
of Mills in (Disallowed).
933-34.

INDUSTRIAL UNDERTAKINGS

RULES—

Registration  and Licensing of ——=
Laid on the Table. 4208,
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INDUSTRIES—

Demands for Grants, 1952-53.
1832-88, 1889-1905.
Motion to reduce the Demand—
Industrialisation. 1834-88, 1889-
1904.

Jute prices, jute exports and

pitiable state of jute growers

| in Srikakulam, Madras. 1834-
88, 1889-1904.

Price cont’ol of medium and
coarse cloth 1834-88, 1889-1904,

Unemployment compensation to
workers threatemed with job-
lessness. 1834-88, 1889-1904.

Unemployment in the textile
——. 1834-88, 1889-1904,

e —

Ministry of‘ Commerce and Indus-

try—
N Motion to reduce the Demand—
Coconut growing -—— and
trade etc. 1832-88, 1889-
i 1904.
Development of village and
i cottage ——. 1832-88, 1889-
1804,
: Handloom ——. 1882-88, 1889-
1904,

Industrial policy regarding cot-
tage — etc. 1832-88, 1889-
! 1904.

Pace and method of indus-
trialisation. 1832-88, 1889-
1804.

Protection and development of
nationa] —— and commerce.
f 1832-88, 1889-1904.
Tanning ——. 1832-88, 1889-
1904,

Ministry of Works, Production angd
Supply—
Motion to reduce the Demand—
Government Industrial Under-
takings. 2074-2116, 2117-42.

Tariff Commission’s Report on the
continuance of protection to the
motor vehicles —— Laid on the
Table. 5604.

INFLATION—

Demands for Grants, 1952-53—
Currency— .
Motion to reduce the Demand—-
Currency policy and control.
over ——, 3105.28.
INSURANCE—

Estimates of Employees’ State ——
Corporation—Laid on the Table,
6025-26.

Notification amending —— Rules— .
Laid on the Table. 3104.

Notifications under Section 2C of the-

—— Act—Laid on the Table.
1009,

IRON & STEEL—
Fair retention prices of stee] pro--

duced by the Mysore —— Works,
Bhadravati—Laid on the Table.
4004-05,

IRRIGATION (INCLUDING WORK-
ING EXPENSES), NAVIGATION,.
BANKMENT AND DRAINGAGE
WORKS (MET FROM REVENUE) —-
Demands for Grants, 1952-53—
Motion to reduce the Demand—

Execution of Malampuzha:
Scheme. 2243-2330, $020--
38, 3041-51.

Irrigatién facilities iIn Maha--
rashtra.  2243-2330, 3020-38,
3041-51,

IYYANI, SHRI EACHARAN—
—— sworn. 9,

IYYUNNI, SHRI C, R.—

Demands for Grants, 1952-53—
Ministry of States—
Motion to reduce the Demand—
Appointment of Advisers in
Part B States. 2549-51.
General policy. 25498-51,
—— sworn. 15.

J
JAGJIVAN RAM, SHRI—

Amendments to Aircraft Rules—
Laid on the Table. 935.

Demands for Grants, 1952-53—
Aviation—

Motion to reduce the Demand—
Air Service to Malabar. 2378-
83.
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JAGJIVAN RAM, SHRI—contd.
Demands for Grants, 1952-53—contd.
Aviation—eontd.
Frequent air accidents. 2373-
83.
Policy and direction, 2373-83.

Capital Outlay on Indian Posts and
Telegraphs (Not met from
Revenue)—

Motion to reduce the Demend—

Policy. 2373-83.

.Indian Posts and Telegraphs
Department (Not met from
Revenue)—

Motion to reduce the Demand—

Censorship of letters.. 2373-
83.

Censorship of letters and tele-
grams. 2373-83.

Facilities on Sundays. 2373-
83.

Fiscal Policy. 2373-83.

Grievances of lower grade
employees. 2373-83.

Grievances of Postal em-
ployees. 2373-83,

Mis-management of Post
Offices in Marathwada.
Hyderabad, due to inefficient
staff. 2373-83.

Money Order Commission.
2373-83.

Payment of dearness allow-
ances to staff in accordance
with Central Pay Commis-
sion’s recommendations.
2373-83.

Post Offices and savings banks
in rural areas. 2373-88.
‘Salaries for strike period in

1946. 2373-83

Village post offices. 2373-83.

Village post offices in Orissa,
2373-83.

"Work load on the staff, 2373-
83.

Meteorology—
Motion to reduce the Demand—
Meteorological information to
rural folk. 2373-88.
Ministry of Communications—
Motion to reduce the Demand—

Economy and retrenchment,
2373-83.

Efficiency. 2373-88.

JAGJIVAN RAM, SHRI—contd.

Demands for Grants, 1952-53—
contd.

Ministry of Communications—
contd.

Motion for Adjournment re closure,
of mills in Indore. 934, '
Motion for Adjournment re¢ Havoe
caused by Floods in Assam, 3838.
36.
—— sworn. 3. .
JAIN, SHRI A. P—
Administration of Evacuee Property
(Amendment) Bill—
Motion for leave to introduce,
5296,
Motion to refer to Select Commit-
tee, 6097-6113, 6126-27,

Demands for Grants, 1952-53—
Ministry of Rehabilitation—
Motion to reduce the Demand—

Condition of displaced persons
Tom East Bengal 2037-63.

Displaced persons from Eastern
Pakistan. 2037-63.

Policy. 2037-63.

Position of displaced persons.
2037-63.

Verification of claims. 2037-
63.
Yol Camp inmates. 2037-63.

Displaced Persons (Claims) Amend-
ment Bill—

Motion for leave to introduce. 161,

Motion to consider. 404-07, 482-
500.

Motion to pass. 500.

Election of —— to Indian Council of
Agricultural Research, 4205-06.
Motions for Adjournment re Food
Policy re West Bengal. 3993.95,

3998-4001.

Motions for Adjournment re uses ol
force by police in Calcutta., 3917-
19.

—— sworn. 10,

JAIN, SHRI NEMI SARAN—
—— sworn. 16.

JAIPAL SINGH, SHRI—
Demands for Grants, 19562-53—
Avijation—
Motion to reduce the Demand—
Frequent air accidents. 2342—
47, 23883.

a
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-JAIPAL SINGH, SHRI—contd.

wP ez
~e

Demands for Grants, 1852-53—contd,

Aviation—contd.
Motion to reduce the Demand—
contd.
Policy and direction. 2342-47,
2383,

-Capital Outlay on
River Schemes—

otion to reduce the Demand—
Modiflcation in Damodar
Valley Project. 2303-07.

Policy. 2308-07.

Policy re Multipurpose River
Schemes. 2303-07.
‘External Affairs—

Motion to reduce the Demand—

Activities of diplomatic es-

tablishments abroad. 1645-
48.

Foreign policy. 1645-48.
Pursuit of real peace policy.

Multipurpose

1645-48.
Relations with Anglo-American
Powers. 1645-48,

Ministry of Defence—

Economy and efficiency in
defence organisation and its
utilisation for nation building
services. 1503—08.

Pay scales and amenities for

Army, Navy, and Air Foree -

personnel. 1503—08.
Policy of Defence Organisation.
1503—08.

Top heaviness of Armed forces
Administration. 1503—08.

Ministry of Home Aflairs—
Motion to reduce the Demand—
Policy. 2440. '

”
\/Iultipurpose River Schemes—

Motion to reduce the Demand—
Policy. 2303-07.
Progress of River Valley Pro-
Yects. 2303-07.
Reorganisation of
administrative
2303-07.
River Valley Projects. 2303-07.
Election of —— to Estimates Com-
mittee. 2823,

Hirakud

‘machinery.

JAIPAL SINGH, SHRI—contd.

Demands for
contd.

Motions for Adjournment re food sub-:
sidies, 67.

Motion on Address by the President.
220-24.

Nomination of —— to Rules Commit-
tee. 534-35.

Reserve Auxiliary Air Forces Bill—
Motion to consider as reported by
Select Committee. 5952-56.

—— sworn, 4.

Grants, 1952-53—

JAISOORYA, DR.—

Code of Criminal Procedure (Second
Amendment) Bill—
Motion to consider. 3513-185.

Criminal Law (Amendment) Bill—
Motion to consider, 3792-95.

Demands for Grants, 1932-58—
Ministry of Health—
Motion to reduce the Demand—

Ayurvedic system of Medicine,
2935-44.

General policy. 2085-44.

General policy of medical ad-
ministration, 2935-44.

Medical facilities for rural
people. 2935-44.

Minimum public health facili-
ties. 2935-44.

‘Non-recognition of Labour
Union of Lady Hardinge
College Employees. 2935-44.

Policy. 2935-44.

Rural Health Problem, 2935-
44,

Public Health—
Motion to reduce the Demand—

Desirability of having two
tuberculosis clinics and
hospitals in each district
with adequate staff and
medicine including B.C.G.
vaccination. 2935-44.

Inadequacy of measures for
promotion of public health.
2935-44.
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JAISOORYA, DR.—contd.
Demands for Grants, 1952-58-—contd.
Ministry of Health—contd.

Motion to reduce the Demand—
contd.

Public Health—contd.
Medical facilities for rural
parts as compared to those
in urban areas, 2935-44.
—— sworn. 14,

General discussion of the General
Budget. 1038-45.

General discussion of the Railway
Budget. 641—45, 661.

Nomination of —— to Rules Com-
mittee. 534-35.
Preventive  Detention (Second -

Amendment) Bill—

Motion to consider and amend-
ments to circulate and to refer
to Joint Committee, 4315.38.

Statement by —— withdrawing alle-
gations re Telephone Contract,
3039-41.

JAJWARE, SHRI RAM RAJ—

——— sworn, 4,

JAMMU AND KASHMIR—

See “Kashmir”

JANGDE, SHRI RESHAM LAL—

~—— sworn. 6.

JASANI, SHRI CHATURBHUJ V.—

— sworn. 6.

JATAV VIR, DR.—

Demands for Grants, 1952-53—
Education—

Motion to reduce the Demand—
Grants to States for spread of
Primary and Secondary edu-
cation. 1695—1705.
Recommendations . of  Uni-
versity Commission, 1695—
1705.

Ministry of Education —
Motion to reduce the Demand—
Education of Backward
classes, 1695—1705.

i Pacilities to Scheduled Castes
students for studies abroad.
1695—1705.

! Foreign scholarships to Sche-

duled Castes. 1695—1705,

JATAV VIR, DR.—contd.
Demands for Grants 1952-53-—contd.
Ministry of Education—contd.
Motion to reduce the Demand—
contd.

Policy. 1695—1705.
Ministry of Home Affairs—
Motion to reduce the Demand—
Inadequate representation of
scheduled castes in Govern-
ment Services. 2440.
—— sworn, 14, '
‘Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—
Consideration of clauses., 4710,
General discussion on the General
Budget. 895-905.

JAYARAMAN, SHRI A.—
—— sworn. 8,

JAYASHRI, SHRIMATI—
Demands_for Grants, 1952-53—
Education—
Motion to reduce the Demand—
Physical education and re-
creational activities. 1746-
A9. N
Recommendations of Uni-
versity Commission. 1746-
49.
Women'’s education. 1746-49
Ministry of Education—
Motion to reduce the Demand—
Compulsory primary educa-
tion. 1746-49.
Facilities to Scheduled Caste
students for studies abroad.
1746-49.
Foreign scholarship to Sche-
duled Castes. 1746-49.
Policy. 1746-49,
Dowry Restraint Bill (by —)—
Motion for leave to introudce, 3922
Indian Penal Code (Amendment)
Bill (Amendment of Section 487
by Shri Dabhi)—
Motion to consider. 4866-68.
—sworn. 6.
JENA, SHRI KANHU CHARAN—
—— sworn, 9.
JENA, SHRI LAKSHMIDBAR—
—— gworn, 19,
JENA, SHRI NIRANJAN—

~—— sworn. 9.
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~ o ————

YETHAN, SHRI KHERWAR—

—— sworn, 19,

JHUNJHUNWALA, SHRI—

Central Tea Board (Amendment)

Bill— .
3 Motion to consider. 4469,

'Essential. Goods (Declaration and
Regulation of Tax on Sale or Pur-

chase) Bill— *
Consideration of clauses. 4624—30.

* Punishment for Adulteration of

Foodstuffs Bill—
Motion for leave to introduce.

3923.
—— sworn, 4.

JOGENDRA SINGH, SARDAR—

——— gworn. 15,

JOSHI, SHRI JETHALAL HARI-
KRISHNA—

—— sworn, 17.
-
JOSHI, SHRI KRISHNACHARYA—

.- Demands for Grants, 1952-53—
* ' Ministry of States—
Motion to reduce the Demand—

Appointment of Advisors in.

Part B States. 2564—70.
Disintegration of Hyderabad
State. 2564—70.
General Policy. 2564—70.

-— sworn. 13.
JOSHI, SHRI LILADHAR—

—— sworn. 14,

JOSHI, SHRI M. D.—

Demands for Grants, 1952-53—

Communications (Including
National Highways)—

Motion to reduce the Demand—

National Highways in Hima-
layan region. 2392—97.
Ministry of Transport. 2392—97.

—— sworn. 5.
/ .
JOSHI, SHRI N, L,—

—— sworn, 14,

JOSHI, SHRIMATI SUBHADRA——
(Second

Preventive Detention
Amendment) Bill—
Motion to consider and amendment

to circulate and to refer tc
Joint Committee. 427590,
4296—4301.

—— sworn. 9, '

JUDICIARY—

Demands for Grants, 1952-53—
Administration of justice—
Motion to reduce the Demand—
Immediate and complete
separation of —— from

Executive. 2688—2716, 2717,
2739.
JUTE—
Demands for Grants, 1952-53—
Industries—
Motion to reduce the Demand—
—— prices, exports and

pitiable state of jute growers
in  Srikakulam, Madras.
1834—88, 1889—1904.
Ministry of Labour—
Motion to reduce the Demand—
Condition of —— industry
labour. 2145-—2235.

JWALA PRASHAD, SHRI—
— sworn, 15,

K

KACHIROYAR. SHRI N, D.
GOVINDASWAMI—

— sworn. 8.

KAJROLKAR, SHRI—

Demands for Grants, 18052-53—
Ministry of Home Affairs—
Motion to reduce the Demand—

Conditions of Scheduled
Castes. 2449-60.

Improvement of the condition
of Scheduled Tribes. 2449-
60.

Inadequate representation of
Scheduled Castes in Gov-
ernment services. 2449-00.

Policy. 2449-60.

— sworn. 6.
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KAKKAN, SHRI—
Preventive Detention
Amendment) Bill—
Motion to pass, as amended.
5744-45,
—-—sworn, 8,

(Second

KALE, SHRIMATI A —

Demands for Grants, 1952-53—
Ministry of Health—

Motion to reduce the Demand—
General policy. 2944-48.
General policy of medica]l ad-

t ministration. 2044-48.

Medical facilities for rural
people. 2944-48.

Minimum public- health facili-
ties. 2944-48.

Policy. 2944-48.

Rural healtk problem, 2944-
48,

—— swornu, 6.

KAMAL SINGH, SHm—-—
-—— sworn. 3.

KAMARAJ, SHRI K.—
—— sworn, 8.

KANDASAMY, SHRI S. K—
—— sworn. 8.

KANUNGO, SHRI NITYANAND—
Election of —— to Estitnates Commit-
tee. 2823.

KARMARKAR, SHRI—

Indian Tariff (Second Amendment)
Bill—
Motion to ronsider, 704,

Indian Tariff (Third Amendment)
Bill—
Consideration of clauses. 3966-67.

KARMARKAR, SHRI—contd,

Indian Tea Control (Amendment)
Bill—
Motion for leave to introduce.
1247,
Rubber (Production and Marketing)
Amendment Bill—
Motion for leave to introduce. 2241.

—— EWOIN, 5.

KARNI SINGHJI,' SHRI—

—— sworn, 17

KASHMIR—

Demands for Grants, 1952-53—°
" Ministry of States—
Motion to reduce the Demand—
Application of Constitution to»
—.  2524-2608. |
Constituent  Assembly of
Jammu & ——. 2524-2608..
Policy re —— and Hyderabad.

2524-2608.

Separate flag for ——. 2524-
2608.

Withdrawal of —— issue from.

UN.O. 2524-2608.
Relations with States—
Motion to reduce the Demand—

Plebiscite in 2525-2608.
Motion re State. 5775-5922.
Statement re— — 4501-21,

KASLIWAL, SHRI—

a
Indian Tariff (Second Amendment)-
Bill—

Motion to consider. 726-27. .
Preventive Detention (Second Amena--
ment) Bill—

Motion to consider as reported by"
Joint Committee. 5266-70.

—— sworn 15,

KATHAM, SHRI—

—— sworn. 12,

KATJU, DR.—

Appropriation (No. 2) Bill—
Motion to consider. 3224-25.
Code of Criminal Procedure (Second.
Amendment) Bill—
Motion for leave to introduce. 935.
Motion to consider. 3493-96, 3569.
Consideration of clauses. 3615-16,.
3621-22, 3630-31.
Commissions of Inquiry Bill—
Motion for leave to iniroduce. 703-
03.

Commissions of Inquiry Bill—contd.s
Motion to consider, 3631-34, 3671-
3.
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KATJU, DR~—contd.

Amendment to circulate and
amendment to refer to Select
Committee. 3671-73.

Extension of time for presentation
of Report of Select Committee.
4208.

Presentation of Report of Select
Committee, 4571.

Motion to consider as reported by
Select Committee. 4775-79,

Consideration of clauses, 4794-95,
4801-06.

Motion to pass, as amended. 4807.
Criminal Law Amendment Bill—

Y

, Motion for leave to introduce.
' 3150.
Motion to consider. 3772.76, 3825-
28.

Consideration of clauses, 3849,
3841-42, 3844-45, 3846, 3859-60,

Demands for Grants, 1952-53—

Manipur—
Motion to reduce the Demand—
Development of Manipur State,
2596, 2600-06.

‘- winistry of Home Aflairs—
Motion to reduce the Demand—
Absence of suitable provision
3’ for civil defence. 2440,
2505-14.

Administration of Preventive
Detention Orders by the
authorities. 2440, 2505-14.

Civil literties with special
reference to Preventive De-
tention Act and Press Laws.

! 2440, 2505-14.
B Conditions of  Scheduled
b Castes. 2440, 2505-14.

Confirmation of displaced per-

sons employed in the
) Central Secretariat. 2440,
) 2505-14.

Consequences of the implemen.-
tation of the re-agreement
and re-orgenization scheme
of the Central Secretariat
on the Assistants (IV)

; 2440, 2505-14.

Corruption and bribery in the
police ranks. 2440, 2503-14.

KATJU, DR.—contd.

Demands for Grants, 1952-53—contd..

Ministry of Home Affairs—contd..

Motion to reduce the Demand—
contd.

Curtailment of civil liberties,
2440, 2505-14.

Freedom of speech and free-
dom of Press. 2440, 2505
14,

Implementation of the guaran.
tees given in the Constitu-
tion to the Anglo-Indian.
Community in particular and
the minorities in general’
2440, 2505-14.

Improvement of the condition:
of Scheduled Tribes. 2440,
2505-14.

Inadequate representation of
Scheduled Castes in Gov-
ernment Services. 2440,
2505-14.

Policy. 2440, 2505-14.
Ministry of Law, 2440, 2505-14.
Ministry of States—

Motion to reduce the Demand—

Allowances of Rulers of’
Hyderabad. 2596, 2600-08.

Application of Constitution to
Kashmir. 2598, 2600-086.

Appointment of Advisors in:
Part B States. 2596, 2600-06.

Constituent  Assembly of
Jammu and Kashmir. 2596,
2600-06.

Custom duty in Hyderabad
State. 2596, 2600-06.

Disintegration of Hyderabad
State. 2596, 2600-06.

Formation of linguistic pro-
vinces. 2596, 2600-086.

General Policy. 2586, 2600-

08.

Linguistic provinces. 2596,
2600-06.

Nizam of Hyderabad. 2596,
2600-06.

Policy re Kashmir and Hy-
derabad. 2596, 2600-08.

Privy purses and allowances:
of Indian Rulers. 2596, 2600~
08.

Sanjukta Maharashtra as:
linguistic province. 2596,
2600-086.




64 HOUSE OF THE PEOPLE

KATJU, DR.—contd.

Demands for Grants, 1952-53—contd.

Scheduled Castes in B and C
States. 2596, 2600-08.

Separate flag for XKashmir.
2596, 2600-06.

University in PEPSU. 2596,
2600-06.

Withdrawal of Kashmir issue
from U.N.O. 2596, 2600-06.

Miscellaneous Expenditure under
the Ministry of States—

Motion to reduce the Demand—

Ministry of States. 2596,
2600-06,

"Police—
Motion to reduce the Demand—

Low salary scales of the con-
stabulary. 2505-14,

.; Relations with States—

Motion to reduce the Demand—
Plebiscite in Kashmir, 2596,
2600-06.

: Tripura—
Motion to reduce the Dememd—

Administration in Tripura.
2596, 2600-06.

Discussing on firing on Railway em-
ployees at Gorakhpur 758-66.
—— lworn. 14,
General discussion of the General
Budget. 864.
Indian Penal Code (Amendment)
¢ Bill (by Shri Kazmi)—
Motion to refer to Select Commit-
tee. 4909-11.
Motion for Adjournment re—
(i) Rioting near Civil Court. 621.
(ii) Tension in City of Delhi, 621.
.Motion on Address by the President.
238—52.
Nominatiun of — to Committee of
Privileges, 533-34.

Notification amending the U.P.S.C.

(Consultation) Regulations—Laid
on the Table. 287-38.

Pdint of Privilege re arrest of Shri
Dasaratha Deb. 1781.83.

KATJU, DR.—contd.

Prevention of Corruption (Second
Amendment) Bill—

Motion for leave to introduce.
3130.

Motion to consider. 3884-86.

Consideration of clauses. 4840-42,
4846-47, 4852-54.

Preventive Detention
Amendment) Bill—

Motion for leave to introduce.
3445-52.

Motion to consider. 4062, 4’0{”-81
4090-93, 4199-5012.

Amendments to circulate, (i\’-
50, 4428-46,

Amendment to refer to Select Com-
mittee. 4199-4250, 4428,-46.

Extension of time for presentation
of report of Joint Committee.
4744-45.

Consideration of clauses. 4497-
5016, 5366-86, 5392-97, 5441-52,
5553-64, 5585-86, 5589, 5592.
8598-5602, 5605-08, 5661-69, 5701-
of.

g
Motion to pass, as amended. 5711— "
16, 5764-70.
Privileges Committee—
Extension of time for presentation
of Report on certain papers laid

on the Table by Dr. S. N. Sinha.
4291-92,

(Second

Extension of time for Presentation
of Report on arrest of Shri V.
G. Deshpande. 2616-17.

Presentation of Report on arrest
of Shri V. G. Deshpande. 3443.

Presentation of Report re arrest of
Shri Dasaratha Deb. 4425.

Resolution re Linguistic States.
3747-50.

Salaries and Allowances of Minis-
ters Bill—

Motion for leave to introduce. 4662.
Motion to consider. 4930-37.

Consideration of clauses. 4969-72.‘
4988-89.

Motion to pass, as amended. 4996.
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XATJU, DR.—contd.

Saurashtra (Abolition of Local Sea
Customs Duties and Imposition of)
Port Development Levy Repealing
Bin—

Motion for leave to introduce 71.

Motion to consider. 408.
Motion to pass. 404.

State Armed Police Forces (Exten-
_sion of Laws) Bill—
Motion for leave to introduce.
1519,

Motion to consider. 3761, 3762,
3861-63.

Consideration of clauses. 3869-73.

Statement re Assam floods. 4282-
95.

KAUSHIK, SHRI PANNALAL R.—
—— sworn. 15,

KAZMI, SHRI—
Indian Penal Code (Amendment)
Bill (by ——)—
Motion for leave to introduce.

3921-22.
Motion to consider. 4902-05.

Joint Committee on Payment of
Salaries and Allowances to Mem-
bers. 1245,

Muslim Kazis Bill—
Motion for leave to introduce.
3932.
Motion to circulate. 4897-98.

Muslim Wakfs Bill (by —)—
Motion for leave to introduce.
3928-29.
Report of the Committee of Privi-
leges re arrest of Shri Dasratha
Deb—Laid on the Table. 5603-04.

KELAPPAN, SHRI—

Demands for Grants, 1952-53—

Ministry of Food and Agriculture—
Motion to reduce the Demand—
Complete stoppage of food-
grain imports as our coun-
try is self-sufficient in food-
grains if we observe “Miss &

meal day”. 2745-49.
Failure of Grow More Food

Campaign. 2743-49.

KELAPPAN, SHRI—contd.

Demands for Grants, 1852-53—
contd.

Ministry of Food and Agricul-
ture—contd.
Motion to reduce the De-
mand—contd. :

Food policy. 2745-49.

Paucity of results accruing
from the Grow More Food
Campaign. 2745-49.

Policy. 2745-49.

Policy of the Government in
fixing the price of the agri-
cultura] produce and the
necessity of fixing adequate
. and economic prices of food-
grains produced in the
country. 2745-49.

Protection of poor peasants
and agricultural labour from
feudal landlords. 2745-49.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to pass, as amended. 4714-

15.

Motion on Address by the President.
203-06.

Nomination of —— to Rules Com-
mittee, 53%-35.

Preventive Detention
Amendment) Bill—
Consideration of clauses, 5410,

5625-27.

—— sworn. 9.

KESHAVAIENGAR, SHRI—

Salaries and Allowances of Ministers
Bill—

Consideration of clasues. 4987,

—— sworn. 14,

KESKAR, DR—

Demands for Grants, 1952-53—
Broadcasting—

Motion to reduce the Demand—
Censoring of films. 2673-85.
Differential rates paid to News

agencies particularly P.T.I.
and consequent subsidlisa-
tion of these agencies.
26'73-85.

Tamil language and culture
and broadcasts from A.LR.
Station in Tamilnad. 2673-
85,

Capital Outlay on Broadcasting.

2673-85.

(Second

81 L38.D.-5
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KESKAR, DR.—Contd.

Demands for Grants, 1952-53—
contd.
Ministry of Information and
Broadcasting—
Motion to reduce the Demand—
Broadcasting facilities for
! rural parts of Bombay.
' 2673-85.
Broadcasting Station for
Poona, 2673-85.
—— sworn, 11,

KHAN, SHRI S. A.—

Demand(s) for Grant(s), 1952-53—
Broadcasting. 2633-85,
Ministry of Information and
Broadcasting. 2633-35.

General Discussion on
Budget. 639-41,

—— sworn. 13.

KIHANDEKAR, SHRI H. J—
Death of Shri H. J. Khandekar,
1149,

KHARDEKAR, SHRI—

Demands for Grants, 1952-53—
Broadcasting—
Motion to reduce the Demand—
Censoring of fillms. 2669-73.
Ministry of Information and
Broadcasting. 2669-73.

Miscellaneous Departments and
Expenditure under the Ministry
of Finance—

Motion to reduce the Demand—

Principles of Planning and

the inadequacies of the Five
Year Plan. 3084-90.

General discussion of the General
Budget. 940-44. .

Motion on Address by the President.
288-293,

Preventive Detention
Amendment) Bill—
Motion to consider as reported by

Joint Committee. 5218-26.
— sworn, 5.

KHARE, DR. N, B.—
Appropriation (No. 2) Bill—
Motion to consider. 3228-30.
Code of Criminal Procedure (Second
Amendment) Bill—
Motion to consider. 3562-64. .
Motion re Kashmir State. 5606-11.

Rallway

(Second

KHARE, DR. N. B.—Contd.
Preventive Detention
. Amendment) Bill—
Motion to consider and amend-
ments to circulate, to refer te
Select Committee and to Joint
Committee. 4301-10,

Resolution re Linguistic States.
3307-12.

KHEDKAR, SHRI GOPALRAO
BAJIRAO—

—— sworn. 7.
KHONGMEN, SHRIMATI B.—

General discussion of the General
Budget. 952-55.
— sworn. 2.

KHUDA BAKSH, SHRI M.—

General discussion of the Railway
Budget. 797.

(Seeond/

KIDWAI, SHRI—

Demands for Grants, 1952-58—
Agriculture—
Motion to reduce the Demand—

Faflure to advice the States
against the ejectment of
tenants from lands cutlj-
vated by them. 2919-26.

Improved method of cultd-
vation. 2919-26.

Jute cutlivation and jute re-
search. 2019-26.

Necessity of evolving a new
policy for equitable distribu.
tion of land to the actual
tillers of the soil. 2919-26.

Policy of agriculture. 2919-
26.

State of jute growers in Srika-
kulam districts on account
of the sudden fall in jute
prices. 2919-26.

\}Sfanical survey. 2919-26.
‘/Capital Outlay on Forests. 2919-
31

Civil Veterinary Services. 2918-
26,

Forest—
Motion to reduce the Demand—

Nationalisation of private
forests. 2019.28,
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EKIDWAI, SHRI-—contd.
Demands for Grants, 1952-53—contd.

Ministry of Food and Agricul-
ture—

Motion to reduce the Demand—
Complete stoppage of food-
grains imports as our coun-
try is self-sufficient in food-
grains if we observe ‘miss a
meal a week’. 2919-26.
Decontrol policy in non-indus.
trial and big citles and
rurg] areas in general and
specially in  Hyderabad
State. 2019-26.

MDevelopment of fisheries in
Chilka lake of Orissa. 2919-
26.

Failure of the Grow More
Food Campaign. 2919-26.

Famine condition now prevail-
ing in Eastern U.P, with
special reference to Deoria
and other districts. 2919-26.

Food and agriculture policy.
2919-28.

Food policy. 2819-26.

Food position in Rayala-
seema and failure of Grow-
More Food Campaign.
2919-26.

Imported milo and people’s
health, 2742-2818, 2823-
2917, 2919-28,

Paucity of results accruing
from the Grow More Food
Campaign, 2919-26.

Policy. 2919-26.

Policy of the Government in
fixing the prices of agricul-
tural products and the
necessity of fixing adequate
and economic prices for
food-grains produced in the
«country. 2919-26.

Protection of poor ‘'peasants
and agricultural labourers
from feudal landlords. 2019-
'26.

Bupply of food stocks in
famine areas and irrigetion
policy. 2919-26.

KIDWAI, SHRI—contd.

Demands for Grants, 1952-53-

contd.

Ministry of Food and Agr
culture—contd.
Motion to reduce the Demand-
contd.

Miscellaneous Expenditure unde
the Ministry of Food and Agri
culture, 2919-26.

Other Capital Outlay of the Minis
try of Food and Agriculture
2919-26.

Survey of India. 2919-26.

Report of Indian Delegation to F.A.C
—Laid on the Table. 160-62.

— sworn. 13. '

Statement re Food situation &
West Bengal. 4354-856.

KIROLIKAR, SHRI—
—— sworn, 6,

KOLAY, SHRI JAGANNATH~—
-—— gsworn. 12,

KRIPALANI, SHRIMATI SUCHETA~
Demands for Grants, 1952-58—

Capital Outlay of the ¥Mnfstry of
Rehabilitation. 1908-31.

Expenditure on Displaced Persons,
1908-31.

External Affajrs—

Motion to reduce the Demand—
Foreign policy. 1627-32,
Policy towards Pakistan. 1637«

82,
Pursuit of real peace policy.
1627-32.
Relations with Anglo-Ameri-
can Powers, 1627-32,
Ministry of Rehabilitation—

Motion to reduce the Defand—

Condition of displaced persons
from East Bengal. 1908-31.

Displaced persons from East
Pakistan. 1908-3L
Policy. 1808-31

Position of displaced persons,
1908-31.

Displaced Persons (Claims) Amend-
ment Bill—

Motion to consider. 480-92.
Election of Speaker. 33-34.
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KRIPALANI, SHRIMATI SUCHETA—
contd.

Displaced persons (claims) Amend-
ment Bill—contd.

General discussion of the General
Budget. 1014-21,

Motion on Address by the President.
113-19.

Motion re Kashmir State. 5821-27.
© Nomination of —— to Committee of
Privileges. 533-34.

Nomination of — to “Jofit Com-
mittee on Payment to Salaries and
Allowances to Members. 1245.

—— sworn. 16.

KRISHNA, SHRI M, R —

- gworn. 16,

KRISHNA CHANDRA, SHRI—

- sworn, 19,

KRISHNAMACHARI, SHRI T. T.—
Central Advisory Coufitfl (Proce-
dural) Rules—Laid on the Table,
4205, ,
Central Silk Board (Amendment)
Bill—
Motion for leave to introduce.
4208.
Motion to consider.
4768-71,
Consideration of clauses. 4772.
Central Tea Board (Amendment)
Bill—

Motion for leave to introduce.
3837.
Motion to

4470-71.
Motion to pass. 4473.
Code of Criminal Procedure (Second
Amendment) Bill—
Motion to consider amendment
made by Council of States. 6096-
97.
Committee of Privileges—

Extension of time for presentation
of report on alleged statement
of Shri Sundarayya. 6026.

Demands for Grants, 1952-53—

Commercial Intelligence and
Statistics. 1889-1902,

4745-48,

consider, 4857-58,

* KRISHNAMACHARI, SHRI T. T~

contd.

Demands for Grants,
contd.

Industries~—
Motion to reduce the Demand—

Cottage or Handloom Indus-
try. 1889-1902.

Industrialisation. 1889-1802.

Jute prices, jute exports and
pitiable state of jute grow-
ers in Srikakulam, Madras.
1889-1902,

Price control of medium and
coarse cloth. 1889-1902.

Unemployment compensation
to workers threatened with
joblessness. 1889-1902.

Unemployment in the textile
industry. 1889-1902,

Ministry of Commerce and Indus-
try—
Motion to reduce the Demand—

Coconut growing industry and
trade etc. 1889-1802.

Control policy. 1889-1902.

Development of village and
cottage industries. 1889~

1952-53—

1902.

Fixation of quotas of exports.
1889-1902.

Handloom industry. 1889-
1902,

Industrial policy regarding
cottage industries etc. 1889-
1902.

Manufacture of agricultural
implements of modern type.
1889-1902.

Manufacture of coir and coco-
nut leaf articles. 1889-1902.

Pace and method of indus-
trialisation. 1889-1902.

Protection and development
of national industries and
commerce. 1889-1902.

Tanning industry. 1889-1902.

Essentia] Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to consider as reported by
Select Committee. 4589-98,

~—
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KRISHNAMACHARI, SHRI T. T—
contd.

Essential Supplies (Temporary
Powers) Amendment Bill—

Motion to consider. 6018-24,

6073-87.

Fair retention prices of Steel Pro-
duced by the Mysore Iron and
Steel Works, Bhadravati—Laid on
the Table., 4004-05.

Forward Contracts (Regulation)
Bill—

Motion for leave to introduce.
4997,

Motion to refer to Select Commit-
tee. 6129-40, 6169-77.

General discussion of the General
Budget. 1082-1088.

Half-an-hour discussion on Indian
Tea. 65976-81,

Half-an-hour discussion on prices of
coarse and medium cloth. 3985-
88, 3992,

Indian Tariff (Second Amendment)
Bill—

Motion for leave to introduce. 161,

Motion to consider. 512-15, 704,
736-45.

Consideration of clauses. 7485.

Motion to pass. 745.

Indian Tarif (Third Amendment)
Bill—

Motion for leave to introduce.
3760-61,

Motion to consiler,
3954-63.
Consideration of clauses. 3D83-67.
Motion to pass. 3968.
Indian Tea Control (Amendment)
Bill—
Motion to consider. 3889-92, 3908.
14,
Consideration of clauses, 3968-70,
Motion to pass. 3970,
Registration and Licensing of In-

dustrial Undertakings Rules—
Laid on the Table. 4205.

3933-37,

KRISHNAMACHARI, SHRI T. T—~
contd.

Report of Indian Delegation on

working party conference om
Standard International Trade

Classifications—Laid on the Table.
4743,

Rubber (Production and Marketing)
Amendment Bill—
Motion to consider. 3971-77.
Motion to pass. 3977.

—— sworn. 1.

Tariff Commission’s Report on the
continuance of protection to the
Motor Vehicle Battery Industry—
Laid on the Table. 5604,

KRISHNAPPA, Shri M. V.—

Resolution re Linguistic States.
3312-117.

—— sworn, 14,

KRISHNASWAMI, DR.—

Demands for Grants, 1952-58—
Ministry of Home Affairs—
Motion to reduce the Demand—
Absence of suitable provision
for Civil Defence. 2495-
2500.

Administration of Preventive
Detention Orders by the
authorities. 2495-2500.

Civil 1liberties with special
reference to Preventive De-
tention Act and Press Laws.
2495-2500.

Conditions of Scheduled
Castes. 2495-2500.

Curtailment oI civil liberties.
2495-2500.

Improvement of the condition
of Scheduled Tribes. 2495~
2500.

Inadequate representation of
Scheduléd Castes in Gov-
ernment Service. 2495~
2500.

Policy. 2495-2500.
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KRISHNASWAMI, DR.—contd,

Demands for Grants 1952-53—

contd.

Miscellanecus Departmnents and
Expenditure under the Ministry
of Finance—

Motion to reduce the Demand—

Principles of Planning and the

inadequacies of the Five
Year Plan, 3055-62.

- General discussion on General
Budget., 1021-1028.
General discussion on Railway

Budget. 685-39.
Indian Income Tax {Amendment)
Bill—
Motion to refer to Select Commat-
tee. 3480-87.
Indian Ports (Amendment) Bill—
Motion to consider, 4057-59.
Motion on Address by the Presi-
dent, 142-49.
Preventive Detention
Amendment) Bill—
Motion to consider and amend-
ments to circulate and to refer
to Select Committee. 4184-95,
Motion to consider as reported by
Joint Committee. 5148-54, 5156~
60.
—— sworn, 19,

KUNZRU, PANDIT HIRDAY NATH—
Nomination of —— to Joint Com-

(Second

mittee on Payment of Salaries and-

Allowances to Members. 1245.

KUREEL, SHRI BAIJ NATH—

—— sworn. 11,
KUREEL, SHRI P. L.—
Demands for Grants. 1952-53—
Broadcasting—
Motion to reduce the Demand—
Censoring of films. 2644-58.
Ministry of Education—
Motion to reduce the Demand—
Education of Backward
classes. 1778-78.
Facilities to Scheduled Caste
students for studies abroad.
1773-78.

Foreign scholarships to Sthe-
duled Castes. 1773-78:
Policy. 1778-78.
— gworn, 19,

KUTCH—

Demands for Grants, 1952-53. 2922
2610.

L.
LABOUR—
Demand(s) for Grant(s), 1852-53—
Ministry of Labour—
Motion to reduce the Demand—
Condition of jute industry.
2145-2236.
Failure to improve the condi-
tion of —— 2145-2238.
Implementation of —— Legis-
lation. 2145-2285.
—— policy with special refer-
ence to reduplication of
—— Department Work—
Central and States, 2148-
2235.
LABOUR, MINISTRY OF—
See “Ministry of Labour”..
LABOUR POLICY—
Demand(s) for Grant(s), 1952-58—
Railways—
Railway Board—
Motion to reduce tHe Demand—
Labour policy. 1155-1244.
LABOUR WELFARE—
Demands for Grants, 1952-53 Rail-

ways—

Open Line Works (Revenue) —..
1439.

Open Line Works (Revenue)—.
than ——, 1439,

Ordinary Working Expenses—

Welfare Labour—

Motion to reduce the Demand—
Compensation to dependents of’
Railway Workers. 1355-99.
—— policy. 1355-99.
Railway Board—
Motion to reduce the Demand—
Condition of workers. 1156-
1244.

LABOURER(S)—
Demands for Grants, 1952-53—
Ministry of Food and Agricul-
ture—
Protection of peasants and agri--
cultural —— from - feudal
landlords. 2823-2917.
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LAiSHMAY‘YA, SHRI— LAL SINGH, SARDAR-—contd.
Demands for Grants, 1952-53—Rail- Demands for Grants, 1952-53—contd.
ways— Election of —— to Estimates Com-
Ordinary. Working Expenses— mittee. 2823. .
Administration— General discussion of the General
b Motion to reduce the Demand— Budget 919-24. - i

Passenger amenities. 1807-1810.
Resolution re Linguistic States.
3361-64.
= gworn. 7.

LAL SINGH, SARDAR—

Demands for Grants, 1952-53—
Agriculture—
Motion to reduce the Demand—
Imported method of cultiva-
tion. 2782-89.

Policy of agriculture. 2782-89.
Education—
Motion to reduce the Demand—
Grants to States for spread of
primary and secondary
education. 1767-72.
Recommendations of Univer-
sity Commission., 1767-72,

. Ministry of Education—

Motion to reduce the Demand—
Policy. 1767-72. ~

System of education and mass
education. 1767-72.

Ministry of Food atid Agricul-
ture—

Motion to reduce the Demand—

Complete stoppage of food-
grains imported our coun-
try is self-sufficient in food-
grains if we observe ‘Miss a
meal Week’. 2782-89.
-Decontrol policy in non-in-
dustrial and big cities in
rural areas in general and
specially in Hyderabad
State. 2782-89,

Failure of Grow More Food
Campaign. 2782-89.

Food policy. 2782-89.

, Paycity of results accruing
: from the Grow More Food
- Campaign. 2782-8b.
Policy. 2782-89,

—— sworn. 16.

LALLANJI, SHRI—
—— sworn, 11.

LANKA. SUNDARAM, DR.—

Appropriation (No. 2) Bill—
Motion to consider. 3227, 3234-37.

Code of Criminal Precedure (Second
Amendment) Bill—

Consideration of clauses, 3611-12.
Demands for Grants, 1952-53—

Audit—
Motion to reduce the Demand—
Economy. 3122-28,
Working and Policy. 3122-28.

Employment Exchanges and Re-
settlement—

Problem of unemployment. 2173-
80,
External Affairs—

Motion to reduce the Demand—
Activities of Diplomats and

Diplomatic  Establishments
abroad. 1568-74, 1604, 1618,
1674,

Grants-in-aid—

Motion to reduce the Demand—
Necessity for granting larger
grants-in-aid to Travan-
core-Cochin State. 3122-28,

Ministry of Finance—
Motion to reduce the Demand—
Taxation policy. 3122-28.
Ministry of Labour—
Motion to reduce the Demand—

Condition of jute industry
labour. 2174-80.

Failure to improve the condi-
tion of labour. 2174-80.

General policy. 2174-80,
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LANKA SUNDARAM, DR.—contd.
Demands for Grants, 1952-53—contd.
Ministry of Labour—contd.
Motion to reduce the demand—
contd.
Hardships of labour employed
in the textile mills of Shola-
A pur and Barsi. 2174-80,
Implementation of labour
' legislation. 2174-80.
Labour policy with special
reference to reduplication of
i Labour Department work—
, Central and States. 2174-
80

Refusal of supplies. 2174-80.

Unemployment caused by re-
trenchment in the factories.
2174-80.

Miscellaneous Expenditure under
the Ministry of States—

Motion to reduce.the Demand—
Ministry of States. 2527.
——— sworn, 17,
Election of —— to Estimates Com-

mittee, 2823.

Election of Speaker., 21, 22,
Essential Goods (Declaration and

Regulation of Tax on Sale or Pur-

chase) Bill—

Motion to refer to Select Commit-
tee, 3392-94.

Motion to consider as reported by
Select Committee. 4572-13,
4577-79. .

General discussion of the Railway

Budget. 580, 597-603.

Indian Companijes (Amendment)

Bill—

Motion to consider. 4005-10,

Indian Tariff (Second Amendment)

Bill—

Motion to consider. 715-18, 743..

Motion on Address by the President.

75, 105-08, 398, 402,

Motion re Kashmir State. 5793-

5800, *

Nominated to Business Advisory

Committee. 3759.

LANKA SUNDARAM, DR.—contd.

Preventive Detention (Second
Amendment) Bill—
Motion to consider as reported by
Joint Committee. 5180-86.
Resolution re Linguistic States. °
3293-98.

Statement re meetings of Standing
Committees—Laid. on the Table.
2235.

LASKAR, PROPF,
CHANDRA—

—— sworn. 2.

LAW—
Demands for Grants, 1952-53—
Administration of Justice— -
Motion to reduce the Demand—

Immediate and complete
separation of Judiciary from
Executive. 2717-39.

——'s delays with special
reference to simplification
of procedure to reduce
arrears. 2717-39,

Simplification of —— sub-
sistance as well as adjective.
2717-39.

Ministry of Law—
Motion to reduce the Demand—

Election irregularities. 2717-
39.

Irregularities and mal-practices
in General Election with
special reference to ballot
box. 2717-39.

Representation for certain
minorities in Legislature.
2717-39.

Suitable building for Supreme
Court, 2717-39.

LAW, MINISTRY OF—
See ‘“Ministry of Labour”.

LEAVE OF ABSENCE—
—— of Rt. Rev. John Richardson
from the House, 2434,
—— of Shri Chowkhamoon Gohain
from the House., 4661,
—— of Shrimati Renu Chakravartty
from the House, 3129-3130.

NIBARAN
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LIGHTHOUSES AND LIGHTSHIPS—
Demands for Grants, 2388-2429.

LINGUISTIC STATES—

See “States”
\1.01:.;15 AND ADVANCES BY THE
* CENTRAL GOVERNMENT—

Demand(s) for Grant(s), 19862-53.
3109-28, 3130-3210.
LOTAN RAM, SHRI—

® L sworn. 11,

MADHYA BHARAT—
Agreement between —— and
gl;:euerv.'e Bank—Laid on the Table.
4069-170.

MADIAH GOWDA, SHRI—

—— sworn. 14.

MAHARASHTRA—

Demand(s) for Grant(s), 1952-53—
y  Ministry of States—
Motion to reduce the Demand—
Sanyukta —— as linguistic
province. 2524-2608.

MAHATA, SHRI B.—

Resolution re Linguistic States.
3695-98.
—— sworn. 4.

. MAHATAB, SHRI HAREKRUSHNA—

Nominated to Business Advisory
Committee. 3759.
—— sworn. 9.

MAHODAYA, SHRI VAIJNATH—
- gworn. 14.

MAINTENANCE ORDER TO EN-
FORCEMENT (AMENDMENT)
BILL—

See under “Bill(s)”
& MAITRA, PANDIT, L. K—
W Demands for Grants, 1952-53—

“  Expenditure on Displaced Persons.
1981-39.

MAITRA, PANDIT L. K.—contd.
Demands for Grants, 1852-563—contd.

Ministry of Rehabilitation—
Motion to reduce the Demand—
Condition of displaced persons
from East Bengal. 1881-39.
Displaced persons from East
Pakistan. 1981-39.
Evacuee property in Hyder-
abad. 1931-39.
Policy. 1931-39.
Position of displaced persons.
1931-39.
Verification of claims. 1931-
39.
General discussion on the Railway
Budget. 794, 795, 796, 797, 818-23.
—— sworn. 13.

MAJHI, SHRI CHAITAN—
—— sworn. 4.

MAJHI, SHRI RAM CHANDRA—
—— sworn. 9.

MAJITHIA, SARDAR—

Demand(s) for Grant(s), 1952-58—
Ministry of Defence—

Motion to reduce the Demand—
Economy and efficiency in
Defence Organisation and
its utilisation for nation
building services. 1538-41.
Policy of Defence Organisa-

tion. 1538-41.

—— sworn. 10.
MALABAR—
Demand(s) for Grant(s), 1952-53—
Aviation—
Motion to reduce the Demand—
Air services to ——, 2342-85.

MALAVIYA, SHRI K., D.—

Resolution re Berne Convention for
protection of literary and artistic
works. 4772-75.

—— sworn. 15.

MALLIAH, SHRI U. S.—
Election of Deputy-Speaker. 928.

Election of —— to Estimates Com-
mittee. 2828.

Nomination of —— to House Com-
‘mittee. 534.

Nomination of —— to Joint Com-

mittee on Payment of Salaries and
Allowances to Members. 12435.
—— sworn. 8.
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MALVIYA, SHRI BHAGU NANDU—
—— sworn. 14

MALVIYA, PANDIT
NARAIN—

—— sworn. 18.

CHATUR

MALVIYA, SHRI MOTILAL—

— sworn. 16.

MANDAL, DR. PASHUPATI—

— sworn. 13.

MANIPUR—

Demand(s) for Grant(s), 1952-53.
2522-2610.
Motion to reduce the Demand—
‘Development of Manipur State.
2525-2608.

~

MAP—

Soviet —— Laid on the Table., 1605-
086.

MARATHWADA—

Demand(s) for Grant(s), 1952-53—

Indian Posts and Telegraphs

Department (Including working
expenses) —

Motion to reduce the Demand—

Mismanagement of Post

offices in —— due to in-
efficient staff. - 2342-84.

MASCARENE, KUMARI ANNIE—

Election of Speaker. 34-33.

Forward Contracts
Bill—
Motion to consider. 6160-62.

General discussion on the General
Budget. 887-92.

Indian Penal Code (Amendment)
Bill (Amendment of Section 497
by Shri Dabhi)—

Motion to consider. 4870.
- sworn. 20.
Preventive Detention

Amendment) Bill—

Motion to consider as reported by

Joint Committee. 5270-77.

(Regulation)

(Second

MASUODI, MAULANA—
Motion on Address by the President.
267-83.
Motion re Kashmir State. 5832-52.

MASURIYA DIN, SHRI— ¢

— gWOorn. 12.

MATHEW, PROF.—

Demands for Grants, 1952-53—

Ministry of Health—
Motion to reduce the Demand—-
Ayurvedic system of medicine..
2953-56.

General policy. 2053-66. .
General policy of medical
administration. 2958-56.

Policy. 2953-56.

Rural health problem. 2953-
56.

General discussion on the General
Budget. 1009-1014.

Nomination of —— to Committee on.
Petitions. 622.
Preventive Detention (Second,

Amendment) Bill—
Motion to consider as reported by
Joint Committee. 5160-63.
—— sworn. 20.

MATHURAM, DR.—

Demands for Grants, 1952-53—
Ministry of Health—

Motion to reduce the Demand—

General policy. 3000—08.
General policy of medical
administration. 3000—03.
Medical facilities for rural
people. 3000—03

Policy. 3000—03.

Rural health problem.
03.

Public Health—

Motion to reduce the Demand—
Desirability of having two
tuberculosis clinics and
hospitals in each district
with "adequate staff and
medicine including B.C.G.
Vaccination. 8000—03.

3000—
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MATHURAM, DR.—contd.
Demands for Grants, 1952-53—contd.
Public Health—contd.
Motion to reduce the Demand—
contd.
Medical facilities for rural
parts as compared to those
K )f in urban areas. 3000—08.
—- sworn. 8.
MATTHEN, SHRI—
o— sWorn. 15.
MAYDEO, SHRIMATI INDIRA A.—
—— gworn. 5.
MEDICAL FACILITY (IES)—

Demands for Grants, 1952-58—
Public Health—
- Motion to reduce the Demand—

—— for rural parts as com-
pared to those in wurban
areas. 2931-3020.

—— for Scheduled Castes
particularly in villages.
2931-3020. ‘

MEDICAL RESEARCH—

Election to Indian Council of ——.

. 3218
&( 'pICA.L SERVICES—
% Uemands for Grants. 2031-3019.
: Motion to reduce the Demand—
All India Medical Council.

‘ 2934-3018.

'MEHTA, SHRI ANUP LAL—
- sworn. 4.
MEHTA, SHRI
GOPALJEE—

.. Election of —— to Estimates Com-
mittee. 2823.
# —— sworn. 15.
EHTA, SHRI BALWANT SINHA—

BALVANTRAY

Demands for Grants, 1952-53—
Mines—
Motion to reduce the Demand—
Development of Mineral
. Wealth. 1738-42.
" \Ly‘d‘:stry of Natural Resources
b and Scientific Research, 1788-
Y 42

See “Parliament, Members of”.

MEMBERS SWORN—
Babu Ram Narayan Singh. &
Bhau Saheb Kanavade Patil. &
Ch. Badan Singh. 19.
Ch. Raghubir Singh. 10.
Chaudhri Hyder Husein. 13..
Chaudhari Paragi Lal. 11.
Col. B. H. Zaidi. 11.
Diwan Raghuvendra Rao. 18.
Dr. A. Krishnaswami. 19.
Dr. B. V. Keskar. 11. :
Dr. Edward Paul Mathuram. 8.
Dr. Hari Mohan. 4.
Dr. Indubhai B. Amin. 5.
Dr. Kailas Nath Katju. 14.
Dr. Lanka Sundaram. 17.
Dr. M. V. Gangadhara Siva. 17.
Dr. Manik Chand Jatav-vir. 14..
Dr. Mono Mohon Das. 18.
Dr. N. M. Jaisoorya. 14.
Dr. Natabar Pandey. 9.
Dr. Panjabrao S. Deshmukh. 6.
Dr. Pashupati Mandal. 18.
Dr. Ram Subhag Singh. 8.
Dr. S. A.-Ebenezer. 18.
Dr. Satyanarain Sinha. 8.
Dr. Shaukatullah Shah Ansari. 18&
Dr. Suresh Chandra. 18.
Dr. Susilranjan Chatterjee. 16.
Dr. Syama Prasad Mookerjee. 18.
Dr. Syed Mahmud. 3.
Dr. Virendra Kumar Satyawadi. 9.
General Ajit Singhji. 15.
Guru Gosai Agam Dasji. 6.
H.H. Maharaja Rajendra Narayan

Singh Deo. 9.
H.H. Maharaja Sri Karmi Singhji
Bahadur of Bikaner. 16.

Her Highness Rajrﬂata Kamlendu
Mati Shah. 10.

Janab B. Pocker Saheb. 9.
Kh. Ghulam Qadar. 17.
Kumari Annie Mascarene. 30.
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Major-General Jagannathrao Kri-
shnarao Bhonsle. 5.

‘Maulana Abul Kalam Azad. 10.

.Maulana Mohammad Saeed Masuodi.
17.

Pandit Algu Rai Shastri. 12.

Pandit B. L. Tiwari. 6. .

Pandit Balkrishna Sharma. 11.

Pandit Bhagwaticharan Shukla. 6.

Pandit Chatur Narain Malviya. 15.

_Pandit Dwarka Nath Tiwary. 8.

Pandit Krishna Chandra Sharma. 10,

.Pandit Lakshmi Kanta Maitra. 18.

Pandit Lingaraj Mishra. 8.

Pandit Mukat Behari Lal Bhargava.
15.

Pandit Sheo Narayan Fotedar. 17.

‘Pandit Suresh Chandra Mishra. 4

‘Pandit Thakur Das Bhargava. 9.

"Prof. C. P. Mathew. 20.

:Prof. Diwan Chand Sharma. 9.

"Prof. Nibaran Chandra Laskar. 2.

Prof. Ram Saran. 19.

Sardar Amar Singh Saigal. 6.

.Sardar Baldev Singh. 20.

“Sardar Hukam Singh. 14.

.Sardar Jogendra Singh. 15.

Sardar Lal Singh. 16.

Sardar Raj Bhanu Singh Tewari. 15.
8ardar Surjit Singh Majithia. 10.
8ardar Teja Singh Akarpuri. 10.
:Beth Achal Singh. 10.

‘Seth Govind Das. 6.

Shri A. E. T. Barrow. 16.

.Shri A. Ibrahim. 4.

Shri A. Jayaraman. 8.

.Shri A. K. Basu. 12.

Shri A. K. Gopalan. 8,

:Shri A. M. Thomas. 18.

Shri A. Nesamony. 15.

Shri A. R. Sewal. 15.

Shri A. V. Thomas. 8.

8hri Abdus Sattar. 18.

Shri Ahmed Mohiuddin, 13.

Shri Ajit Prasad Jain. 10.

Shri Ajit Singh. 14.

Shri Akbar Chavda. 4.

Shri Amar Singh Sabji Damar. 18.

Shri Amarnath Vidyalankar. 9.

Shri Amjad Ali. 45.

Shri Anandchand. 20.

Shri Anant Savalaram Nandkar. 8.

Shri Anil Kumar Chanda. 16.

Shri Anirudha Sinha. 3.

Shri Anup Lal Mehta. 4.

Shri Arun Chandra Guha. 18.

Shri Asim Krishna Dutt. 13,

Shri Atma Singh Namdhari. 9.

Shri Atulya Ghosh. 16.

Shri Awadheshwar Prasad Sinha. 8. °

Shri B. B. Varma. 3.

Shri B. Das. 9.

Shri B. H. Khardekar. 6.

Shri B. L. Chandak. 6.

Shri B. R. Bhagat. 3.

Shri B. Rajagopala Rao. 1T.

Shri B. Ramachandra Reddi. 1.

Shri B. S. Murthy. 7.

Shri B. Shiva Rao. 8.

Shri Babunath Singh. 6.

Shri Baddam Yella Reddy. 14.

Shri Badshah Gupta. 11.

Shri Bahadur Singh. 9.

Shri Bahadurbhai Kunthabhai Patel. .
5.

Shri Baij Nath Kureel. 11.

Shri Balvantray Gopaljee Mehta. 18.

Shri Balwant Nagesh Datar. 5.

Shri Balwant Sinha Mehta. 16.

Sh:i Banarsi Prasad Jhunjhunwala.

Shri Banarsi Prasad Sinha. 4.

Shri Basanta Kumar Das. 18.

Shri Beli Ram Das. 2.

Shri Bhagabat Sahu. 8. g

Shri Bhagu Nandu Malvia. 14
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MEMBERS SWORN-—contd,
Shri Bhagwandutt Shastri. 18.
Shri Bhagwat Jha “Azad”. 4.
Shri Bhajahari Mahata. 4.
$+i Bhakta Darshan. 10,
‘Shri Bharat Lal Tudu. 13.
Shri Bhawani Singh. 15.
Shri Bhawanji A. Khimji. 48.
Shri Bheekha Bhai. 186.
Shri Bhola Raut. 3.
Shri Bhupendra Nath Misra. 6.
Shri Bibhuti Mishra. 3.
_Shri Bijoy Chandra Das. 9.
Shri Birbal Singh. 11.
Shri Biren Dutt. 15.
8hri Birendranath Katham. 12
Shri Bishwa Nath Roy. 12.
Shri Brajeshwar Prasad. 8.
Shri Bulaqi Ram Varma. 11.
Shri C. D. Gautam. 6.
Shri C. D. Pande. 10.
i}x C. Krishnan Nair. 18.
C. Madhao Reddi. 14.
Shri C. P. Matthen. 15.
Shri C. R. Basappa. 14.
Shri C. R. Chowdary. 7.
Shri C. R. Iyyunni. 15.
Shri C. R. Narasimhan. 8.
Shri C. Ramasamy Mudaliar. 8.
Shri Chaitan Majhi. 4.

'Shri Candikeshwar Sharan Singh
Ju Deo. 17.

Shri Chandrashankar Bhatt. 45.
Shri Chandreshwar Narain Prasad
i Sinha. 3.

:Shri Chaturbhuj V. Jasani. 6.

'Shri Chimanlal Chakubhai Shah. 18,

Shri Chintaman Dwarkanath
Deshmukh. 5.

Shri Chowkhamoon Gohain, 8.
Jari D. P. Karmarkar. 6.
LN Dasaratha Deb. 15,

Shri Dashrath Prasad Dwivedi. 13.

MEMBERS SWORN—contd.

Shri Daulat Mal Bhandari. 18.

Shri Debeswar Sarmah. 3.

Shri Dev Kanta Borooah. 8.

Shri Devi Datt Pant. 10.

Shri Devroa Namdevroa Pathrikar:
Kamle. 14.

Shri Digambar Singh. 10.

Shri Digvijaya Narain Singh. 8.

Shri Dodda Thimmaiah. 14.

Shri Doraswamy Pillai Ramchander.-
8.

Shri Durga Charan Banerjee. 186.

Shri Eacharan Iyyani. 9.

Shri Feroze Gandhi. 11.

Shri Frank Anthony. 16.

Shri Fulsinhji B. Dabhi. 5.

Shri G. D. Somani. 185.

Shri G. D. Thirani. 9.

Shri G. R. Damodaran. 8.

Shri Gajendra Prasad Sinha. 4..

Shri Gam Mulludora. 7.

Shri Ganesh Sadashiv Altekar. 3.

Shri Ganeshi Lal Chaudhary. 11.

Shri Ganpati Ram. 11.

Shri Ghamandi Lal Bansal. 9.

Shri Giridhari Bhoi. 9.

Shri Girraj Saran Singh. 20.

Shri Gopalrao Bajirao Khedkar. 7.

Shri Gopi Ram. 15.

Shri Goswamiraja Sahdeo Bharati.
6.

Shri Govind Hari Deshpande. 5.

Shri Govindrao Dharmaji Vartak. 8..

Shri Gulabshankar Amritlal:
Dholakia. 20.

Shri Gulzarilal Nanda. 4.

Shri Gurmukh Singh Musafir. 10.

Shri H, C. Heda. 14.

Shri H. Siddananjappa. 14.

Shri Halaharvi Sitarama Reddy. 7.
Shri Hanumanthrao Ganeshrao-

Vaishnav. 13.
Shri Har Prasad Singh. 12.
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Shri Harekrushna Mahtab. 9.

Shri Hari Ram Nathani. 18.

.Shri Hari Shanker Prasad. 12.

Shri Hari Vinayak Pataskar. 8.

: Shri Harihar Nath Shastri. 11.

.Shri Harindranath Chattopadhyaya.
19.

‘Shri Hem Raj. 10.

Shri Hira Singh Chinaria. 14.
Shri Hira Vallabh Tripathi. 10.
.Shri Hirendra Nath Mukerjee. 18.
‘8hri Hotilal Agarwal. 17.

-Shri J. N. Wilson. 12

8hri Jagannath Kolay. 12.

‘8hri Jagjivan Ram. 3.

.8hri Jaipal Singh. 4. N
Shri Jawaharlal Nehru 2.

Shri Jayantrao Ganpat Natawadkar.
5.

:8hri Jethalal Harikrishna Joshi. 17.

Shri Jhulan Sinha. 16.
+8hri Joachim Alva. 6.

Shrj Jogendra Nath Hazarika, 3.
Shri Jwala Prasad. 15.

Shri K. A. Damodara Menon. 9.
‘Shri K. G. Deshmukh, 8.

Shri K. G. Wodeyar. 14.

Shri K. Janardhan Reddy. 13.
*Shri K. Kamaraj, 8,

Shri K. Kelappan. 9.

Shri K. L. More, 5.

:8Shri K. M. Vallatharas, 8.

Shri K. Periaswami Gounder.
“Shri K. S. Raghavachari. 1.
:Shri K. Sakthivadivel Gounder. 8.
Shri K. T. Achuthan. 15,

-Shri Kadiyala Gopala Rao. 7.

. 8hri Kailash Pati Sinha. 19,

Shri Kamakhya Prasad. 2.

-Shri Kamal Krishna Das. 12.

‘Shri Kamal Kumar Basu, 13.

“Shri Kamal Singh. 3.

Shri Kanayalal Nanabhai Desal. 5.
+Shri Kandala Subrahmanyam. 7.
:Shri Kanety Mohana Rao. 7.

Shri Kanhaiya Lal Balmiki. 19.

Shri Kanhu Charan Jena, 9.

Shri Kanhu Ram Deogam. 4.

thl Keshava Deva Malaviya. 15.

MEMBERS SWORN—contd,

Shri Kherwan Jetbhan, 10.

Shri Khub Chand Sodhia. . 6.

Shri Khushi Ram Sharma. 10,
Shri Kirai Mushar, 4.

Shri Kondru Subba Rao. 7.

Shri Kotha Raghuramiah. 7.

Shri Krishna Chandra. 19.

Shri Krishnacharya Joshi., 18.
Shri L. Elayaperumal, 8.

Shri Laisram Jogeswar Singh. 18
Shri Lakshman Singh Charak. 17.
Shri Lal Hembrom. 4.

Shri Lalit Narayan Mishra, 4.
Shri Lallanji. 11.

Shri Laxman Shrawan Bhatkar, S
Shri Liladhar Joshi. 14.

Shri Lokenath Mishra. 9.

Shri Lotan Ram. 11,

Shri M. Ananthasayanam Ayyangar. .
2.

Shri M. G. Uikey. 6.

Shri M. Hifzur Rahman. 19.

Shri M. K. Shivananjapppa. 14

Shri M. L. Dwivedi. 11.

Shri M. Muthu Krishnan, 8

Shri M. R. Krishna. 16. r

Shri M. S. Gurupadaswamy. 14.

Shri M. Sankarapandiar. 8.

Shri M. V. Krishnapva. 14.

Shri Mahavir Tyagi. 20.

Shri Mahendra Nath Singh. 18.

Shri Maneklal Maganlal Gandhi. 4.

Shri Mav.galagiri Nanadas, 7.

Shri Masuriya Din. 12.

Shri Mathura Prasad Mishra. 4.

Shri Meghnath Saha. 16.

Shri Mohanlal Saksena. 14. -

Shri Moreshwar Dinkar Joshi. 8.

Shri Motilal Malviya. 16.

Shri Muchaki Kosa. 19.

Shri Muhammad Islamuddin. 4.

Shri Muhammed Khuda Buksh. 12.

Shri Muhammad Shaffee Choudhri.
11.

Shri Mukund Lal Agrawal. 10.

Shri Mulchand Dube. 10.

Shri Muldas Bhuderdas Vaishya. 3.,

Shri Munishwar Dutt Upadhyay. 17.

Shri.N. C. Chatterjee. 16. -

Shri N. D. Govindaswami Ka I
royar. 8. .
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s

Shri N. Keshavaiengar. 14
Shri N, R. M. Swamy. 8,
Shri N. Rachiah, 14,

Shri N. Rama Seshaiah, 16,
Shri N. Sathianathan. 8.
Shri N. Somana. 15.

- Shri N. Sreekantan Nair, 20,

Shri Nageshwar Prasad Sinha. 4.

Shri Nalla Reddi Naidu. 7.

Shri Nand Lal Joshi, 14,

Shri Nand Lal Sharma. 15,

Shri Narayan Rao Waghmare, 14.

Shri Narayan Sadoba. 6.

Shri Nardeo Snatak. 10,

Shri Narhar Vishnu Gadgil, 5,

Shri Narendra P. Nathwani, 18.

Shri Naval Prabhakar, 18,

Shri Nayan Tara Das. 4.

Shri Nemi Chandra Kasliwal, 18,

Shri Nemi Saran Jain, 186.

Shri Nettur P, Damodaran, 9.

Shri Nikunja Behari Chowdhury.
13.

Shri Niranjan Jena. 9.
Shri O. V. Alagesan, 8.
Shri P. C. Bose. 4.
Shri P, Kakkan. 8.
Shri P. N. Rajabhoj. 5.

"Shri P. Natesan. 7.

Shri P. Ramaswamy. 13,
Shri P. Subba Rao. ®.

Shri P. T. Chacko. 18.

Shri P. T. Punnoose. 17.
Shri F. T. Thanu Pillai, 8,
Shri Paidi Lakshmayya. 7.
Shri Panna Lal. 11.

Shri Panna Lall Barupal. 185,
Shri Pannalal R. Kaushik, 185.
Shri Patiram Roy. 18.

Shri Paul Jujhar Soren. 4.
Shri Pendyal Raghava Rao. 14.
Shri Phani Gopal Sen. 4.
Shri Piare Lall Kureel Talib. 19.

Shri Pisupati Venkata Raghaviah. 7.

Shri Purnendu Sekhar Naskar. 13.

Shri R. G. Paranjpe. 13.

Shri R, P, Nevatia. 11,

Shri R. V. Dhulekar. 11.

Shri R. Velayudhan, 18.

Shri R. Venkataraman. 8,

Shri Radha Charan Sharma. 14.

Shri Radha Raman. 20.

Shri Radhelal Vyas. 14,

Shri Radheshyam Ramkumar Morar-
ka 15.

MEMBERS SWORN-—contd,

Shri Rafi Ahmad Kidwai. 12,
Shri Raghubar Dayal Misra. 10.
Shri Raghubir Sahai, 17.

Shri Raghunath Singh, 12,

Shri Raichand Bhai Shah, 6.
Shri Raj Chandra Sen. 20,

Shri Raja Ram Giridharlal Dubey s
Shri Rajeswar Patel. 3.

Shri Ram Chandra Majhi. 9,
Shri Ram Davs. 10,

Shri Ram Dhani Das. 3.

Shri Ram Nagina Singh. 13,
Shri Ravi Narayan Reddy. 14
Shri Ram Pratap Garg, 14,

Shri Ram Sahai Tiwari, 16

Shrl Ram Shanker Lal. 12.

Shri Ramananda Das. 20.

Shr1 Ramappa Baiappa Bidarl. 6.
Shri Rameshwar Sahu., 3.

Shri Ramji Verma. 12.

Shri Ramraj Jajware, 4.

Shri Ranbir Singh Chaudhuri. 9.
Shri Randaman Singh. 15.

Shri Ranjit Singh. 14.

Shri Rasiklai U. Parikh. 18.
Shri Rayasam Seshagiri Rao. Y.
Shri Resham Lal Jangde. 8.
Shri Rishang Keishing. 20.

Shri Roshanlal Chaturvedi. 10.
Shri Rohini Kumar Chaudhuri, 3.
Shri Rup Narain, 12.

Shri Rupaji Bhavji Parmar. 17.
Shri S. Balasubramaniam. 8.
Shri S. C. Balakrishnan. 8.

Shri S. K. Kandasamy. 8.

Snri S. K. Patil. 6,

Shri S. N. Buragohain. 8.

Shri S. Nijalingappa 20. ,
Shri S. Sinha, 3.

Shri S. V. L. Narasimham. 7.
Shri S. V. Ramaswamy. 8.

Shri Sadath Ali Khan, 13.

Shri Saidullah Khan Razvi, 20.
Shri Sanaka Buchhikotaiah. 7,
Shri Santosh Kumar Dutta. . 186.
Shri Sarangadhar Das. 8.

Shri Sarju Prasad Misra. 12,

Shri Satis Chandra Samanta. 13.
Shri Satish Chandra. 10.

Shri Satya Narayan Sinha. 3.
Shri Satyendra Narayan Sinha. 8.
Shri Shahnawaz Khan. 10.

Shri Shaligram Ramchandra Bhar-

tiya. 5.
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Shri Shankargauda Veerangauda
Patil. 5.

Shri Shankar Ran Telkikar, 16.

Shri Shankar Shantaram More. .8.

Shri Shantilal Girdharlal Parikh. 4.

Shri Shiv Dayal Upadhyay. 11.

Shri Shiva Datt Upadhyaya. 15.

Shri Shivram Rango Rane, 5.

Shri Shobha Ram. 14.

Shri Shree Narayan Das. 3.

Shri Shri Chand Singhal. 10.

Shri Shyam Nandan Mishra. 3.

Shri Sinhasan Singh., 12,

Shri Sita Ram Asthana, 12.

Shri Sitanath Brohmo. 2.

Shri Sivamurthi Swami. 186.

Shri Sofi Mohd. Akber. 17.

Shri Sohan Lal Dhusiya. 12.

Shri Sunder Lall. 10,

Shri Sunkam Achalu. 14,

Shri Surendra Mohan Ghose. 12.

Shri Suresh Chandra Deb. 186.

Shri Suriya Prashad. 14,

Shri Sushil Kumar Pateria. 6.

Shri_Syamnandan Sahaya. 3.

Shri Syed Ahmed. 6.

Shri T. B. Vittal Rao. 14,

Shri T. C. Sakhare, 6.

Shri T. Madiah Gowda. 14.

Shri T. N. Viswanatha Reddy. 7.

Shri T. R. Neswi. 6.

Shri T. S. Avinashilingam Chettiar.
8

Shri T. Sanganna. 9.

Shri T. T. Krishnamachari. 7.

Shri Tek Chand. 9.

Shri Tekur Subrahmanyam. 7.

Shri Tribhuan Narayan Singh, 18.

Shri Tridib Kumar Chaudhuri. 12.

Shri Tulsidas Kilachand. 4.

Shri Tushar Chatterjea. 18.

Shri U. R. Bogawat. 19.

Shri U. Srinivasa Malliah. 8.

Shri Udai Shanker Dube. 186.

Shri Uma Charan Patnaik, 9.

Shri Umashanker Muljibhai Trivedi.
15,

Shri Upendranath Barman. 12.

Shri V., B. Gandhi. 6.

8hri V. Boovaraghasamy. 8.

8hri V. Muniswamy Avl. Thiru-
kuralar, 8.

Shri V, P. Nayar. 18,
Shri V. V, Girl. 16,

MEMBERS SWORN—contd,

Shri V. Veeraswamy. 8.

Shri V. Vr. N. Ar. Nagappa Chettiar.
8

Shri Vaijanath Mahodaya. 14.
Shri Venkatesh Narayan Tivary. 16.
Shri Vijneshwar Misser. 3.
Shri Vishnu Ghanshyam Deshpande:-
16.
Shri Vishwambhar Dayal Tripathi.
20.
Shri Vishwanath Prasad. 12,
Shri Vyankatrao Pirajirao Pawar, 5.
Shri Wasudeo Shridhar Kirolkar, 6.
Shri Y. Eswara Reddi. 7.
Shrimati Ammu Swaminadhan, 8.
Shrimati Anasuyabai Kale. 6.
Shrimati B. Khongmen, 2.
Shrimati Ganga Devi. 11.
Shrimati Indira A. Maydeo. 8.
Shrimati Jayashri Raiji. 6.
Shrimati M. Chandrasekhar., 7.
Shrimati Maniben Vallabhbhaj Patel.
5.
Shrimati Renu Chakravartty, 13.
Shrimati Shakuntala Nayar. 16.
Shrimati Subhadra Joshi. 9.
Shrimati Sucheta Kripalani, 16,
Shrimati Sushama Sen. 4.
Shrimati Tarkeshwari Sinha. 8.
Shrimati Uma Nehru. 11,
Swami Ramanand Shastri. 11,
Swami Ramananda Tirtha. 186.
MENON SHRI, K. A, DAMODARA—
Appointment to House Committee.
534.
MENON, SHRI DAMODARA~—
Demands for Grants, 1952-53—
Cabinet—
Motion to reduce the Demand—
Decentralisation of adminis-
tration. 2439.
Employment Exchanges and Re-
settlement—
Motion to reduce the Demand—
Problem of unemployment.
2202-08.
Ministry of Labour—
Motion to reduce the Demand—
Condition of jute industry
labour. 2202-08.
Failure to improve the con-
ditions of labour. 2202-08.
General policy. 2202-08.
Hardships of labour employed
in Textile Mills of Sholapur
and Barsi. 2202-08.
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MENON, SHRI DAMODARA—contd.
" Demands for Grants, 1952-53—contd.
Ministry of Labour—contd.
Motion to reduce the Demand—
contd.

Implementation of labour
legislation. 2202-08.
Labour policy with special
reference of reduplication
of Labour  Department
work—Central and States.
2202-08.

Refusal of supplies. 2202-08.
Ministry of States—
Motion to reduce the Demand—
Appointment of Advisers in
B States. 2524,
Miscellaneous Departments and
Expenditure under the Ministry
of Finance—
Motion to reduce the Demand—
Principles of planning and
the inadequacies of the Five
Year Plan. 3076-84,
Demands for Grants, 1952-53—Rail-
ways—
Railway Board—
Motion to reduce the Demand—
Operational efficiency. 1155.

Essential Supplies (Temporary
Powers) Amendment Bill—
Consideration of clauses. 6080-81.

General discussion of the General
Budget. 963-67.

Indian Tea Control (Amendment)
Bill—

Motion to consider. 3704-065.

Preventive Detention (Second
Amendment) Bill—

Motion to consider as reported by
Joint Committee. 5163-72.
Consideration of clauses. 5456.

—— sworn, 9.

MESSAGE(S)—

—— from the Council of States.
1008, 3921, 4150, 4206-07, 4426,
4521-22, 4553-54, 4658-60, 4662,
4855-56, 5081-82, 5154, 5603,
5926-27, 6178.

~—— from the President. 533.

—— of Goodwill to Parliament.
73-74.

METEOROLOGY—

Demands for Grants, 1952-58—

Motion to reduce the Demand—
Meteorological information to
rural folk. 2341.-84.

8x
MILL(S)—

Motion for Adjournment re Closure
of —— in Indore (Disallowed).
933-34,

MINE(S)—

Demands for Grants, 1952-53—
Motion to reduce the Demand—
Development of mineral wealth.
1684-1780, 1784-1831.
Nationalisation of mines, 1684-
1780, 1784-1831.
Half-an-hour discussion on accident
in Singarani Coal -—. 4914-21.
Motion for Adjournment re Acci-
dent in Champion Reefs —-,
3295, 5310-12.

MINERAL(S)—
Demands for Grants, 1952-53—
Mines—
Motion to reduce the Demand—

Development of mineral
Wealth. 1684-1750.
Nationalisation of mines.

1684-1730.

MINISTRY OF COMMERCE AND
INDUSTRY—

Demands for Grants, 1952-53—

Motion to reduce the Demand—
Coconut growing industry and
trade etc. 1832-88, 1889-19085.
Control policy. 1832-88, 1889-

1905.

Development of village and
cottage industries. 1832-88,
1889-1905.

Fixation of quotas of exports.
1832-88, 1889-1905.

Handloom industry. 1832-88,
1889-1905.

Industrial policy regarding
cottage industries. 1832-88,
1889-1905.

Manufacture of agricultural im-
plements of modern age.
1832-88, 1889-1805.

Manufacture of coir and co-
conut leaf. 1832-88, 1889-
1808.

Pace and method of industriali-
sation. 1832-88, 1889-1905.
Protection and development of
national industries and com-
merce. 1832-88, 1889-1905,

91 LSD.—6
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MINISTRY OF COMMUNICATIONS—
Demands for Grants, 1952-53. 2338-
86.
Motion to reduce the Demand—
Economy and retrenchment.
2340-83.
Efficiency. 2340-83.

MINISTRY OF DEFENCE—

Demands for Grants, 1852-53—
Mation to reduce the Demand—

Defence policy. 1442-1518, 1519-
65.

Economy and efficiency in
Defence Organisation and its
utilisation for nation building
services. 1442-1518, 1519-65.

Failure to eliminate British and

" Commonwealth influence over
Defence services. 1442-1518,
1519-65.

Pay scales and amenities for
Army, Navy and Airforce
personnel. 1442-1518, 1519-65.

Policy behind discharge and
dismissal of officers and
soldiers. 1442-1518, 1510-68.

Poliocy of Defence Organisation,
1442-1518, 1519-65.

Top heaviness in Armed Forces
administration. 1442-1518,
1519-1865.

MINISTRY OF EDUCATION—
Demands for Grants, 1952-53. 1683-
1780, 1784-1830.
Motion to reduce the Demand—

Charges in England, UNESCO,
Liaison Officer in U.S.A. 1689-
1780, 1784-1880.

Compulsory primary education
in Hyderabad. 1690-1780,
1784-1880.

Education of Backward clas-
ses. 1690-1780, 1784-1828.

Facilities to Scheduled Caste
students for studies abroad.
1689-1780, 1784-1828.

Foreign scholarships to Sche-
duled Castes. 1689-1780, 1784-
1828.

Policy. 1688-1780, 1784-1828.

Religious instruction in schools.
1690-1780, 1784-1828.

Bystem of education and mass
education. 1688-1780, 1784-
18328,

MINISTRY OF EDUCATION—contd.
Demands for Grants, 1952-53—ecentd.,

Motion to reduce the Demand—
contd.

Taking over of Usmania Univer-
sity of Hyderabad. 1690-1780,
1784-1828.

Urdu language. 1690-1780, 1784-
1828.

MINISTRY OF FINANCE—
Demands for Grants, 1952-53. 3104-
3128, 3130-3206.
Motion to reduce the Demand—

Acquisition of British assets in
India adgainst our sterling
balances. 31089-28, 3130-3204.

Anomalies existing in the inte-
gration of services of em-
ployees of the Travancore-
Cochin State Income Tax
Department. 3114-28, 3130-
3204.

Disinflationary measures taken
by Government. 3110-28, 3130-
8204.

Enforcement of prompt action
with reference to audit objec-
tions. 3110-28, 3130-3204.

Failure to allot suitable amount
for the welfare of the Sche-
duled Castes. 3113-28, 3130-
3204.

Financial policy. 3109-28, 3130-
3204.

Impositioh of capital levy. 3109-
28, 3130-3204.

Policy and economy in the
Department. 3110-28 3130-
3204.

Refusal of supplies. 3113-28,
3130-3204.

Relief in indirect taxation. 3109-
28, 3110-3204.

Taxation policy. 3109-28, 3130-
3204.

MINISTRY OF FOOD AND AGRI-
CULTURE—
Demands for Grants, 1952-58. 2704-
2818, 2823-2917, 2919-29.
Motion to reduce the Demand—

Complete stoppage of food-
grains imports as our country
is self sufficient in foodgrains
if we observe ‘Miss a meal a
week.” 2744-2818, 2823-2917,
2919-28.




INDEX TO DEBATES, PART II, 1ST SESSION, 1852 . 83

MINISTRY OF FOOD AND AGRI-
* CULTURE—contd.
Demands for Grants, 1952-53—contd.
Motion to redure the Demand—
contd.

Decontrol policy in non-indus-
trial and big cities and rural
areas in general and specially
in Hyderabad State. 2744-2818,
2823-2017, 2919-28.

Development of fisheries in
Chilka lake of Orissa. 2742-
2818, 2823-2917, 2919-28.

Failure of the Grow More Food
Campaign. 2744-2818, 2823-
2917, 2919-28.

Finance conditions now’ prevail-
ing in -Eastern U.P. with
special reference to Deoria
and o‘her districts. 2742-2818,
2823-2917, 2919-28.

Food and agriculture policy.
2744-2818, 2823-2917, 2919-28.

Food policy. 2742-2818, 2823-
2917, 2919-28.

in Rayalaseema
Grow . More
2744-2818,

Food position
and failure of
Food Campaign.
2823-2917, 2919-28,

Imported milo and people's
lhealth. 2842-28i8, 2823-2917,
2919-28.

Faucity of results accruing from
the Grow More Food Cami-

paign. 2745-2818, 2823-2917,
2919-28.
Policy. 2742-2818, 2823-2917,
291928.

Policy of the Government in fix-
ing the price of agyicultural
produce and the necessity of
fixing adequate and economic
prices for foodgrains produc-
ed in the country. 2744-2818,
2823-2917, 2919-23.

Protection of poor peasants and
agricultural labourers from
feudal landlords. 2743-2818,
2823-2917, 2919-78.

Supply of food stotks to famine
areas and irrigdfion policy.
2742-2818, 2823-2917, 2919-28.

\

|
|

MINISTRY OF HEALTH—
Demands for Grants, 1952-53—

Mo'‘ion to reduce the Demand—

Ayurvedic System of MeQ-
cine. 2831-3019.

Failure to provide minimum
health and medical facilities
in rural parts of Bombay.
2931-3019.

General policy. 2831-3019.

General policy of medical ad-
ministration. 2931-3019.

Medical facilities for rural
people. 2931-3019,
Minimum public health facili-
ties. 2931-3019.
Non-recognition of Labour
Union of Lady Hardings
College employees. 2831-
3019.

Policy. 2931-3019.
Rural health problem. 2931-
3019.

MINISTRY OF HOME AFFAIRS—

Demands for Grants, 1952-53—
2435-2519.

Motion to reduce the Demand—

Absence of suitable provision
for Civil Defence. 2438-2519.

Administration of Preventive
Detention Orders . by the
authorities. 2438-2319.

Civil liberties with special re-
ference to P.eventive Deten-

tion Act and Press Laws.
2440-2519,

Conditions of Schelluled Castes.
2440-2519. '

Confirmation of displaced per-
sons employed in Central
Secretariat. 2439-2519.

Consequences of the implemen-
tation of the Re-enforcement
and Re-organisation . Scheme
of the Central Secretariat on
the assistants (IV  grades).
2438-2519. )

Corruption and bribery in the
Police ranks. 2440-2519.

Curtailment of civil liberties.
' 2285.

Freedom of speech and free-
dom of Press, 2439-2519.
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MINISTRY OF HOME AFFAIRS—

contd.

Demands for Grants, 1952-53—contd.

Motion to reduce the Demand—
contd,

. Implementation of the guaran-
X tees given in the Constitution
to the Anglo-Indian Com-
W munity in particular and
minorities in general. 2439-
2519.

Improvement of the condition

of Scheduled Tribes. 2488-
2519.

Inadequate representation of
Scheduled Castes in Govern-
ment services. 2440-2519.

Policy. 2440-2519.

MINISTRY OF INFORMATION AND
BROADCASTING—
Demands for Grants, 1952-53—
Motion to reduce the Demand—
Broadcasting facilities for rural
parts of Bombay. 2617-2687.
Broadcasting Station for Poona.
2617-2687. ‘

MINISTRY OF LABOUR—

Demands for Grants, 1952-53—

Motion to reduce the Demand—
Condition of -jute industry
labour. 2145-2235.
Fallure to improve conditions of
! labour. 2145-2235.
' General Policy. 2145-2235.
Implementation of labour legis-
lation. 2145-2235.
Labour policy with special
reference to reduplication of
r Labour Department Work—
) Central and States. 2145-
2235.
Problem of unemployment. 2145-
2235.
Unemployment caused by re-
trenchment in the factories.
2145-2235.

MINISTRY OF LAW—
Demands for Grants, 1952-53. 2687-
2716, 2717-39.
Motion to reduce the Demand—
Election irregularities. 2688-
2716, 2717-38.

——

MINISTRY OF LAW—contd.
Demands for Grants, 1952-53—contd.
Motion to reduce the Demand—
contd.

Irregularities and malpractices
in general election with .
special reference to Ballot
Box. 2688-2716, 2717-38.
Representation for certain
minorities in  Legislature,
2688-2716, 2717-38.

Revision of statutes to bring
them into conformity with
Constitution, 2688-2716, 2717-
38,

MINISTRY OF NATURAL RESOUR-
CES AND SCIENTIFIC RE-
SEARCH—

Demands for Grants, 1952-53. 1684-
1780, 1784-1831.
Motion to reduce the Demand—
Mineral resources particularly
in South. 1690-1780, 1784-
1830.

MINISTRY OF REHABILITATION—
Demands for Grants, 1952-53—
Motion to reduce the Demand—
Condition of displaced persons
from East Bengal. 1906-2012,
2014-170.
Displaced persons from East
Pakistan. 1906-2012, 2014-70.
Evacuee property in Hyderabad.
1906-2012, 2014-70.
Policy. 1906-2012, 2014-70.
Position of displaced persons.
1806-2012, 2014-70.
Verification of claims. 1906-
2012, 2014-70.
Yol Camp ' inmates.
2014-70.

MINISTRY OF STATES—
Demands for Grants, 1952-53. 2521-
2609.
Motion to reduce the Demand—
Allowances of Ruler of Hyder-
abad. 2524-2607.
Application of Constitution to
Kashmir. 2526-2608.
Appointment of “—Advisers in
Part B States. 2524-2607.
Constituent Assembly of Jammu
and Kashmir. 2526-2608.
Custom duty in Hyderabad
State. 2526-2608.

1906-2012,
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MINISTRY OF STATES—contd.
Demands for Grants, 1952-53—contd.
Motion to reduce the Demand—
contd.

Disintegration of

State. 2524-2607.

3y Formation of linguistic pro-
’ vinces. 2523-2606.

General Policy. 2526-2609.

Linguistic provinces. 2526-2606.

Nizam of Hyderabad. 2525-2607.

Policy re Kashmir and Hyder-
abad. 2524-2608.

Privy purses and allowances of
Indian Rulers. 2524-2607.
Sanyukta Maharashtra as
linguistic province. 2524-2606.
Scheduled Castes in B and C

States. 2524-2607.

Separate flag for Kashmir. 2525-
2607.

University in Pepsu. 2524-2607.

Withdrawal of Xashmir issue
from U.N. 2525-2607.

MINISTRY OF TRANSPORT—
Demands for Grants, 1952-53. 2388-
2429,

/MINISTRY OF WORKS, PRODUC-
% TION AND SUPPLY—

Demands for Grants, 1952-53—
Motion to reduce the Demand—

Government industrial under-
takings. 2072-2143.

Policy. 2072-2143.

Policy and Government undér-
takings. 2072-2143.

Sindri Fertiliser Factory. 2072-
2143.

Notifications

Hyderabad

issued by the

— Laid on the Table. 74,
MINORITY (IES)—

Demands for Grants, 1952-53—
Ministry of Law—

Motion to reduce the Demand—

Representation for certain
~—— in Legislatures. 2717-
2739.

/ MINT—

Demands for Grants, 1952-53. 3106-
28, 3130-3208.

MISCELLANEOUS ADJUSTMENTS
BETWEEN THE UNION AND
STATE GOVERNMENTS—

Demands for Grants, 1952-53. 3107-
28, 3130-3209.

MISCELLANEOUS DEPARTMENTS
AND EXPENDITURE UNDHR THE
MINISTRY OF COMMERCE AND
INDUSTRY—

Demands for Grants, 1952-53. 1833-
. 88, 1889-1905.

MISCELLANEOUS DEPARTMENTS
AND EXPENDITURE UNDER THE
MINISTRY OF EDUCATION—

Demands for Grants, 1952-53. 1684-
1780, 1784-1831.

MISCELLANEOUS DEPARTMENTS
AND EXPENDITURE UNDER THE
MINISTRY OF FINANCE—

Demands for Grants, 1952-53. 3041-
3103, 3104-28, 3130-3206.
Motion to reduce the Demand—
Principles of Planning and the
inadequacies of the Five Year
Plan. 3055-3103, 3104-28, 3130-
3205.

MISCELLANEOUS DEPARTMENTS
AND EXPENDITURE UNDER THE
MINISTRY OF HOME AFFAIRS—
Demands for Grants, 1952-53. 2436-

2520.

MISCELLANEOUS DEPARTMENTS
AND EXPENDITURE UNDER THE
MINISTRY OF LABOUR—
Demands for Grants, 1052-53. 2148-

2235.

MISCELLANEOUS DEPARTMENTS
AND EXPENDITURE UNDER THE
MINISTRY OF NATURAL RE-
SOURCES AND SCIENTIFIC RE-
SEARCH—

Demands for Grants, 1952-53—
Motion to reduce the Demand—
Delay in execution of Hirakud
Projects. 2243-2330, 3028-38,
3041-52.

MISCELLANEOUS DEPARTMENTS
AND EXPENDITURE UNDER THE
MINISTRY OF WORKS, PRODUC-
TION AND SUPPLY—

Demands for Grants, 1852-63. 2073-
2116, 2117-44,
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MISCELLANEOUS EXPENDITURE—

Demands for Grants, 1952-53—Rail-
ways. 1437.

MIJSCELLANEOUS EXPENDITURE
UNDER THE MINISTRY OF COM-
MUNICATIONS—

Demands for Grants, 1952-53. 2338-
87.

MISCELLANEOUS EXPENDITURE
UNDER THE MINISTRY OF
DEFENCE—

Demands for Grants, 1952-53. 1443-
1518, 1519-66.

MISCELLANEOUS EXPENDITURE
UNDER THE MINISTRY OF
EXTERNAL AFFAIRS—

Demands for Grants, 1952-53—
Motion to reduce the Demand—
Activities of Diplomats and
Diplomatic Establishmentz
abroad. 1567-1602, 1602-05,
1606-80.

Failure to pursue - a real
peace policy. 1567-1602, 1603,
05, 1606-80.

Foreign policy and the rela-
tionship with the Anglo-
American powers. 1567-1602,
1603-05, 1606-80.

MISCELLANEQUS EXPENDITURE
UNDER THE MINISTRY OF
FOOD AND AGRICULTURE—

Demands for Grants, 1952-53. 2741-
2818, 2824, 2917, 2919-30.

Motion to reduce the Demand—

Deepening of wells with the aid
of the Military and giving
other facilities regarding irri-
gation in the famine avea of
Chipurupalli Taluq in Srika-
kulam District, Madras State
and to give financial help to
agriculturists. 2743-2818,
2824-2917, 2919-29.

Necessity for payment of full

: food subsidy to Travancore-
! Cochin State. 2743 -2818, 2824-
2917, 2919-29.

Refusal of supplies. 2745-2818,

2824-2917, 2919-29.

MISCELLANEOUS EXPENDITURE
UNDER THE MINISTRY OF
HEALTH—

Demands for Grants, 1952-53. 2932-
3020.

MISCELLANEOUS EXPENDITURE
UNDER THE MINISTRY OF
REHABILITATION—

Demands for Grants, 1952-53. 1906-
2012, 2014-2070.

)
MISCELLANEOUS EXPENDITUXE
UNDER THE MINISTRY OF
STATES—

Demands for Grants, 1952-53. 2523-
2611.

Motion to reduce the Demancd-—

Ministry of States. 2525-2608.

MISCELLANEOUS EXPENDITURE
UNDER THE MINISTRY OF
TRANSPORT—

Demands for Grants, 1952-53. 2389-

2430.

MISCELLANEOUS EXPENDITURE
UNDER THE PARLIAMENT
SECRETARIAT—

Demands for Grants, 1952-53. 3130-
3211.

MISHRA, PANDIT, S. C.—
Demands for Grants, 1952-53—
Currency—
Motion to reduce the Pemand—
Currency policy and control
over inflation. 3133-40.
Ministry of Finance—
Motion to reduce the Demand—
Acquisition of British assets
in India against our Sterling
Balances. 3133-40.

Disinflationary measures
taken by the Government.
3133-40.

Financial policy. 3133-40.
Imposition of capital.

Refusal of supplies. 3133-40.
General discussion of the General
Budget. 1099-1103.
Preventive Detention
Amendment) Bill—
Motion to consider and amend-
ments to circulate, to refer to
Select Committee and to Joint

Committee. 4381-97,
Consideration of clauses. 5422-27,
5456, 5532-35.
—— sworn. 4.

(Second
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MISHRA, PROF. S. N.—

Demands for Grants, 1952-53—-
External Affairs—
Motion to reduce the Demand—
Activities of diplomatic ecsta-
blishments abroad. 1532-38.

i Foreign policy. 1632-39.
Pursuit of real peace policy.’
1632-39. '
Relations with Anglo-
American Powers. 1632-39.
Motion re Kashmir State. 5867-72.

MISHRA, SHRI BIBHUTI—

Demands for Grants, 1952-53—
Agriculture—
Motion to reduce the Demand—
Improved methods of culli-
vation, 2879-88.

Necessity of evolving a new
policy for equitable distri-
bution of land to actual
tillers of the soil. 2879-88.

‘F/‘(!’est-—-

’ Motion to reduce the Demand—

Nationalisation of private

forests. 2879-88.
Ministry of Food and Agricul-
ture—

Motion to reduce the Demand.—
Famine condition now pre-
vailing in Eastern U.P. with

special reference to Deoria .

and other districts.
¥ 88.
! Policy. 2879-88.
Protection of poor peasants
and agricultural labourers

fram feudal landlords. 2879-
88.

2879-

Supply of food stocks of
fan?ine areas and irrigation

policy. 2879-88.
Prevention of Corruption

(Sccond
Amendment) Bill—

Consideration of clauses. 4845,
-—— sworn. 3.

N

MISHRA, SHRI L. N—

Demands for ,Grants, 1952-53—
Industries—
Motion to reduce the Demand—
Industrialisation. 1854-58.
Jute prices, jute exports and
pitiable state of jute grow-
ers in Srikakulam, Madras.
1854-58.
Ministry of Commerce and Indus-
try— _
Motion to reduce the demand—
Control policy. 1854-58.
—— sworn. 4.

MISHRA, SHRI LOKENATH—

Demands for Grants, 1952-53—
Railways—
Construction of New Lines—

Capital and Depreciation Fund—
Motion to reduce the Demand—
Refusal of supplies. 1413-16.
—— sworn. 9.
MISHRA, SHRI M. P —
General discussion of the
Budget. 991-1008.
—— sworn. 4.
MISHRA, SHRI
DAYAL—
—— sworn. 10.
MISHRA, SHRI SARJU PRASAD--
—— sworn. 12,
MISHRA, SHRI SHYAM NANDAN—
—— sworn. 3.
MISHRA, PANDIT LINGARAJ—
Demands for Grants, 1952-53—
Communications (Including
National Highways)—
Motion to reduce the Demand—
Construction of National
Highways. 2400-02.
National highways in Hima-
layan region. 2400-02.
General discussion on the Railway

Greneral

RAGHUBAR

Budget. 696-98, 769-72.
—— sworn. 9.
MISRA, SHRI B. N—
Demands for Grants, 1952-53—

Railways—

Ordinary Working Expenses—
Administration— -
Motion to reduce the Demand—

Goods trains for carrying
foodgrains to Famine affec-
ted. areas. 1286-89,.

Passenger amenities. 1286-89.

—— sworn. 6.
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MISSIR, SHRI V.—
Preventive Detention
Amendment) Bill—

Consideration of clauses. 5457.58.
—— sworn. 3.

(Second

MOHAMMAD SAEED MASUODI,
MAULANA—
—— sworn. 17.

MOHIUDDIN, SHRI—

Demands for Grants, 1852-53—
Ministry of Finance—

Motion to reduce the Demand—
Financial policy. 3149-52.
Taxation policy. 3149-52.

Other Capital Outlay of the

Ministry of Finance. 3149-52.

—— sworn. 18.

MONEY ORDER—

Demands for Grants, 1952-53—
Indian Posts and Telegraphs
Department (Including working
expenses) —
Motion to reduce the Demand—
—— Commission. 2842-85.

MOOKERJEE, DR. S. P.—"

Code of Criminal Procedure (Second
Amendment) Bill—
Motion to consider. 3526-31.

Consideration of clauses. 3609,
3610.

Commissions of Inquiry Bill—
Motion to consider and amend-
ments to circulate and to refer
to Select Committee. 3665-71.
Constitution (Amendment) Bill—
Motion for leave to introduge.
3924-25.

Demands for Grants, 1952-53—
External Affairsg—

Motion to reduce the Demand—
Activities of diplomatic
::tablishments abroad. 1630-

Foreign policy. 1650-56.
Foreign possessions in India.

1650-56.

Po;gcy towards Pakistan 1650-

MOOKERJEE, DR. S. P.—contd.
Demands for Grants, 1952-53—contd.
External Affairs—contd.
Motion to reduce the Demand—
contd.

Pursuit of real peace poliey.
1650-56.

Relations with Angle-
American Powers. 1850-586.

Manipur—
Motion to reduce the Demand—

Development of Manipur

State. . 2570-83.
Ministry of Rehabilitation—
Motion to reduce the Demand—

Condition of displaced persons
from East Bengal. 2014-27.

Displaced persons from East-
ern Pakistan. 2014-27.

Policy. 2014-27,

Position of displaced persons.
2014-27.

Verification of claims. 2014-
217.

Yol Camp inmates. 2014-27.

Ministry of States—
Motion to reduce the Demand—
Application of Constitution to
Kashmir. 2510-83,

Constituent  Assembly of -
Jammu and Kashmir. 2570-
83

General Policy. 2570-83.

Policy re Kashmir and Hyder-
abad. 2570-83.

Separate flag for Kashmir.
2570-88.

Miscellaneous Expenditure under
the Ministry of States—
Motion to reduce the Demand—

Ministry of States. 2570-83.
Relations with States—
Motion to reduce the Demand—
Plebiscite in Kashmir. 2570-
8s.
Demands for Grants, 1952-53—Rail-
ways—

Railway Board—

Motion to reduce the Demand—
Condition of workers. 1219-
26, 1233, 1239.
Fares and freights.

1233, 1289.
General policy. 1219-28, 1233,
1239.

1219-26,
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Motion to reduce the Demand—
contd.

Operational efficiency. 1219-
26, 1233, 1239.
Pay of officers. 1219-26, 1238,
1233, 1239.-
Regrouping of Railways, 1219-
26, 1238, 1239.
Third and Inter Class
passengers. 1219-26, 1233,
1239.
Discussion on firing on Railway
employees at Gorakhpur, 759.
~—— sworn. 13.
Election of Deputy-Speaker. 930-31.

Election of Speaker. 31-33.
General discussion on the General
Budget. 863, 1126-33, 1146.
General discussion on the Railway
Budget. 562-69, 799, 801, 802, 804,
805, 806, 807, 811, 815, 823-24.
Indian Companies (Amendment)
Bill— -
Motion to consider. 4015-20.
Indian Tariff (Third Amendment)
Bill—
Motion to consider. 3937-39.
Indian Tariff (Third Amendment)
Bill— ’
Motion to consider.
Maintenance Orders
(Amendment) Bill—
Consideration of clauses. 3414-16.
Motion for Adjournment re Food
Policy re West Bengal. 3995-4001.
Motion on Address by the Presi-
dent. 85, 87, 252-62.
Motion re Kashmir State.

3943-44.
Enforcement

5885-99.

Nomination -of —— to Committee of -

Privileges. 533-34.

Nomination of —— to Joint Com-
mittee on Payment of Salaries and
Allowances to Members. 1245.

Point of privilege re Arrest of Shri

V. G. Deshpande. 702.
Prewventive Detention (Second
Amendment) Bill—
Motion for leave to introduce.
3445-46.

Motion to consider and amend-
ments to circulate, to refer to
Select Committee and to Joint
Committee. 4094-4100, 4103-07,
4401-22.
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MOOKERJEE, DR, §. P.—contd. ‘
Demands for Grants, 1952-53—contd. | MOOKERJEE, DR. S. P.—contd.
Railway Board—contd. Preventive Detention (Second

Amendment) Bill—contd.

Motion to consider as reported by
Joint Committee. 5200-18, 5378,
5385.

Consideration of clauses, 5387-80,
5435-40, 5444-53, 5506-5607, 5658-
60.

Motion to pass, as amended. 5758-
64.

Report of Privileges Committee. 862.
Resolution re Linguistic States,

3317-25.

State Armed Police (Extension of
laws) Bill—

Motion to consider. 3761-62, 3769-
71.

Statement re meetings of Standing
Committees—Laid on the Table.
2385.

MORARKA, SHRI—
Demands for Grants, 1952-53—

Industries—
Motion to reduce the Demand—
Industrialisation. 1882-85.
—— sworn. 15.
MORE, SHRI K. L—
Demands for Grants, 1952-53—

Ministry of Labour—

Motion to reduce the Demand—
Failure to improve the condi-
tion of labour. 2160-63.
General Policy. 2160-63. °

Implementation of labour
legislation. 2160-63.
—— sworn. §.
MORE, SHRI S. S.—
Appropriation (Railways) No. 2
Bill—
Motion to consider. 3217, 3218.

Code of Criminal Procedure (Second
Amendment) Bill—
Motion to consider. 3532-38.
Motion to pass, as amended.
3626.

Demands for Grants, 1952-53—
Agriculture—
Motion to reduce the Demand-—
Necessity of evolving a new
policy for equitable distri-
bution of land to actual
tillers of the soil. 2886-T73.
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MORE, SHRI S. S.—contd. MORE, SHRI S. S.—contd.
Demands for Grants, 1952-53—contd. Demands for Grants, 1952-53—contd.
Indian Posts & Telegraphs Depart-

ment (including Working Ex- Election of —— to Estimates Com-

mittee. 2823.

penses) — -
Motion to reduce the Demand— Flection of Speaker. 29-30.
Village post Offices. 2341. Essential Supplies (Temporary
Industries— Powers) Amendment Bill—
Motion to reduce the Demand— Motion to consider. 6045-53.
t Handl Indus- . .
Cotrtya.ge 1:;3_7;.'1 oom ndus General discussion of the General

Budget. 623, 807-11, 885, 886,
1077-82.
; General discussion on the Railway

Industrialisation. 1873-79.
Ministry of Commerce and Indus-

try— .
Motion to reduce the Demand— Budget. 800, 807-11, 858.
Control policy. 1873-79. Motion for Adjournment re Bomb-
Development of village and ing of Yalu River Electric Plants
cottage industries. 1873-79. by American Planes. 2433.
Handloom industry. 1873-79. .
Industrial policy regarding Motion on Address by the President.
cottage industries etc. 1878- 224-34, 399-402.
79. .
Protection and development of Pl::::;;v;lem )D;t;;;fon (Second

national industries and com-

merce. 1873-75. Motion to consider as reported by

Ministry of Communications— Joint Committee. 5022-23,
Motion to reduce the Demand— 5233-66.
Economy and retrenchment. + Motion to consider as reported by
2340. Joint Committee. 5253-66, 3474-
. - Efficiency. 2340. §2, 5583-84, 5614, 5615, 5616,
Ministry of Food and Agriculture— 5676-77, 5679.
Motion to reduce the Demand— Resolution re Linguistic States. 3
Policy. 2866-73. sworn. 5 E 5. 3290.

Protection of poor peasants
and agricultural labourers
from feudal landlords. 2866-

State Armed Police Forces (Exten-
sion of Laws) Bill—
Motion to consider. 3765-68.

73.
Ministry of Home Affairs— Consideration of clauses. 3872,
Motion to reduce the Demand— 3877-178.
Corruption and bribery in the
police ranks. 2440. MOTION (8)—
Ministry of Labour—
Motion to reduce the Demand— —— on Address by the President
Hardships of labour employed (Adopted). 75-156, 162-236, 238-
in the textile mills of 328, 340-402.
Sholapur and Barsi. 2160.
Ministry of States— —— re Kashmir State (Adopted).
Motion to reduce the Demand— 5775-5922.
Sanjukta Maharashtra as lin-
guistic province. 2524, 2527, MOTION(S) FOR ADJOURNMENT—.
Pemands for Grants, 1952-53— Accident in Champion Reefs Mine.
Railways— (Disallowed). 5295, 5310-11,
Ordinary Working Expenses— N
Administration— ——, admissibility of. 2819-22. _
Motion to reduce the Demand— Anti-Hindi agitation in the South.

Passenger amenities. 1248. (Disallowed). 5155.
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MOTION(S) FOR ADJOURNMENT—

contd.

Bombing of Yalu River Electric
Plants by American Planes. (Dis-

allowed). 2431-34.
Closure of Mills in Indore (Dis-
). allowed). 933-34.

Fast by Swami Sitaram re Andhra
State. (Disallowed). 700-01.

Floods in Assam. (Withdrawn). 4855.
Food Policy re West Bengal. (Dis-
allowed). 3915-19, 8893-4003.

Food Subsidies. (Disallowed). 85-69.
Havoc caused by floods in Assam
(Disallowed). 3885-36.

Rioting near Civil Court.
allowed). 619-21.

Tension in Agartala of Tripura State
(Disallowed). 859-61.
Tension in city of Delhi.

allowed). 619-21.

Train accident near
(Talked out). 157-60.

Use of force by Police in Calcutta.
(@isallowed). 3915.

(Dis-

(Dis-

Bikaner.

+ MOTOR VEHICLES INDUSTRY—

See “Industry (ies)”.
OTOR VEHICLES RULES—
See “Rules”.

MUCHAKI KOSA, SHRI—
—— sworn. 19.

MUDALIAR, SHRI C. RAMASAMY—
—— sworn. 8.

MUHAMMAD ISLAMUDDIN, SHRI—
- gworn. 4.

MUHAMMAD
SHRI—
— sworn. 12

MUKERJEE, SHRI H, N—
Appropriation (No.2) Bill—
Motion to consider. 3224, 3225,
3230-34, 3264.
Appropriation (Railways)
Bill—
Motion to consider. 3221,
Code of Criminal Procedure (Second
Amendment) Bill—
Consideration of clauses. 3624.
Motion to pass, as amended.
3827-30.

KHUDA  BUKSH,

No. 2

MUKERJEE. SHRI H. N.—contd.

Constitution (Second Amendment}
Bill—

Motion to consider and amend-
ment to circulate. 3436-40.
Demands for Grants 1952-53—
External Affairs—

Motion to reduce the Demand—
Activities of diplomatic esta-
blishments abroad, 1613-21.
Foreign policy. 1613-21.
Pursuit of real pueuce policy.
1604, 1613-21. '
Relations with Anglo-Ameri-
can Powers. 1613-21.
Ministry of Law. 2717-2724.
Tribal Areas. 1613-21.

Displaced Persons (Claims) Amend-
ment Bill—

Motion to consider. 451-53.

Flying of British flag over Parlia-
ment House. 1150.

General discussion on the General
Budget. 1047, 1089-95.

General discussion on Railway Bud-
get. 646-52.

Indian Companies
Bill—
Consideration of classes. 4041-45.

Indian Tariff (Third Amendment)
Bill— '
Motion to consider. 3945-40.

Motion for Adjournmeft re—
Bombing of Yalu River Electrio

Plants by American Planes. 2433,

Food Policy re West Bengal. 4003.
Food Subsidies. 690.

Motion on Address by the President.
340-50.

Motion re Kashmir State. 5876-85.

(Amendment)

Nomination of —— to House Com-
mittee. 534.

Preventive Detention (Second
Amendment) Bill— -
Motion for leave to introduce. 3449~

57.

Motion to consider and amend-
ments to circulate and to refer
to Select Committee. 4083-87.
4160-75.

Motion to consider as reported by
Joint Committee. 5020-21, 5024-
25, 5184-42.
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MUKERJEE, SHRI H. N.—contd.
Preventive Detenticn (Second
Amendment) Bill—contd.
Consideration of clauses. 5403-04,
5458, 5508-14, 5613, 5676-71.
—~ sworn. 13.
TI-PURPOSE RIVER SCHE-
ES—
Demands for Grants, 1952-53—
Motion to reduce the Demand—
Overhauling of administrative
machinery. 2243-2330, 3020-38,

3041-51.

Policy. 2243-2330, 3020-38, 3041-
51.

Progress of River Valley Pro-
jects, 2243-2330, 3020-38,
3041-51.

Re-organisation of Hirakud ad-
ministrative machinery. 22438-
2330, 3020-38, 304t=51.

River Valley Projects. 2243-
2330, 3020-38, 3041-51.
Tungabhadra Project in Hyder-

abad, 2243-2330, 3020-38, 8041-
51.

Wastage due to change of policy.
2243-2330, 3020-38, 3041-51.

Demands for Grants, 1952-53—Rail-
ways—
Ordinary Working Expenses—
Adminjstration—
Motien to reduce the Demand—
Passenger  amenities. 1310-
13.
Railway Board—

Motion to reduce the Demand—

Condition of workers. 1156,

1310-13.

Regrouping of Railways. 1310-
13.

MURTHY, SHRI B. S.—

Demands for Grants, 1952-53—
Meteorology—
Motion to reduce the Demand—
Meteorological information to
rural folk. 2341.
Ministry of Education—
Motion to reduce the Demand—
Education of Backward
Classes. 1705-09.

Facilities to Scheduled Castes
students for studies abroad.
1705-09.

MURTHY, SHRI B. S.—contd.
Demands for Grants, 1952-53—contd.
Ministry of Educaticn—contd.
Motion to reduce the demand—
contd.
Foreign scholarships to Sche-
duled Castes. 1705-09.
Policy. 1705-09.

Religious instruction in
schools. 1705-09. -

System of education and mass
- education. 1705-09.

General discussion of the Railway
Budget. 558-62.
Preventive Detention
Amendment) Bill—
Consideration of clauses. 5650-53.
—— sworn. 7.

(Second

MUSAFIR GIANI, G. S.—
Demands for Grants, 1952-53—Rail-
ways—
Ordinary Working
Labour Welfare—

Expenses—

Motion to reduce the Demand—

Compensation (o dependants
of Railway workers. 1360-
72.

Labour welfare policy. 1360-
72. v

Policy of the Government.
1360-72.

Provisions for more schools
etc. 1360-72.

Welfare services. 1360-72.

Displaced Persons (Claims) Amend-
ment Bill—
Motion to consider. 413-24.
General discussion on the Railway
Budget. 772-80.

Nomination of —— to House Com-
mittee. 534,

—— sworn. 10.

MUSHAR, SHRI KIRAI—

—— sWorn. 4.

MUTHUKRISHNAN, SHRI M.—
—— sworn. 8.

MYSORE IRON & STEEL WORKS—

Fair retention of prices of steel pro-
duced by the ——, Bhadravati—
Laid on the Table. 4003-04.
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N
NAIDU, SHRI N. R—
Demands for Grants, 1952-53—
Ministry of Works, Production and
Supply—
Government industrial under-
takings. 2109-13.
Policy. 2109-13.
— sworn. 7.
NAIR, SHRI C, K.—
Demands for Grants, 1952-53—
Ministry of Works, Production and
Supply—
Motion to reduce the Demand—
Government industrial under-
takings. 2079-92.
Policy. 2079-92.
Policy and
undertakings.

—— sworn. 18.

NAIR, SHRI N. S.—
Demands for Grants,
Railways—
. Railway Board—
Motion to reduce the Demand—
Labour policy. 1155.
i Discussion on firing on Railway em-
ployees at Gorakhpur. 761-62.

Election of Speaker. 21.

Motion on Address by the President.
96-99.

Point of privilege re Arrest of Shri
V. G. Deshpande. 702.
——— sworn. 20.
NAMBIAR, SHRI—
Accident in Singareni Coal Mines.
4918-19.

Calcutta Port (Amendment) Bill—
Motion to pass. 748.

Code of Criminal Procedure
(Second Amendment) Bill—
Consideration of clauses. 3614,

Criminal Law (Amendment) Bill—
Motion to consider. 3811-186.

Demands for Grants, 1952-53—
Ministry of Defence—
Motion to reduce the Demand—
Economy and efficiency in
defence organisation and its
utilisation for nation build-
ing services. 1541-486.

, o

Government
2079-92.

1952-53—

—~

/

NAMBIAR, SHRI—contd.

Demands for Grants, 1952-53—contd.

Ministry of Defence-—contd. -
Motion to reduce the Demand—
contd.

Failufe to eliminate British
and Commonwealth influ-
ence over Defence Services.
1541-486.

Pay scales ¥hd amenities for
Army and Air Force Per-
sonnel. 1541-46.

Policy behind discharge and
dismissal of officers and
soldiers. 1541-46,

Policy of Defence Organisa-
tion. 1541-46.

Demands for Grants, 1952-53—Rail-
ways—

Ordinary Working Expenses—Ad-
ministration—
Motion to reduce the Demand—

Arbitrary discharge and sus-
pension of Railway em-
ployees under Security
Rules. 1270-76.

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Motion to refer to Select Com-
mittee. 3274-75.

Firing on Railway employees at
Gorakhpur. 768.
General discussion of the Railway

Budget. 539-45.

Indian Companies (Amendment)
Bill—

Motion to consider. 4027-31.

Indian Tariff (Second Amendment)
Bill—
Motiori to consider. 723-26.
Indian Tea Control (Amendment)
Bill—
Motion to consider. 3905-08.
Motion(s) for adjournment re—
Fast by Swami Sitaram re Andhra
State. 700.
Tension in Agartala of Tripura
State. 861.
Point of Privilege re Arrest of Shri
Dasaratha Deb. 1681-83,

Point of Privilege re Arrest of Shri
V. G. Deshpande. 621-22,

LN
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NAMBIAR, SHRI—contd.

Preventive Detention
Amendment) Bill—
Motion to consider as reported

by Joint Committee. 5188-98.
Consideration of clauses. 5482-84,
5678, 5681-85.

Rubber (Production and Marketing)
Amendment Bill—
Motion to consider.

NAMDHARI, SHRI—

Code of Criminal Procedure (Second
Amendment) Bill—

Motion to consider. 3508-09, 3512-

(Second

3971.

13.
General discussion on the General
Budget. 883.
Motion on Address by the President.
318-16.
Preventive Detention (Second

Amendment) Bill—
Motion to consider as reported by
Joint Committee. 5125-34.
Reserve and Auxiliary Air Forces

Bill—
Consideration of clauses. 5996-
6000.
— sworn. 9.

NANADAS, SHRI—
Demand for Grant, 1952-53—
Ministry of Finance—

Motion to reduce the Demand—
Financial policy. 3133-40.
Taxation policy. 3152-58.

Taxes on Income including Cor-
poration Tax-—

Motion to reduce the Demand—

_Working of Income-tax
Department and its policy.
3152-56.

—— sworn. 7.

NANDA, SHRI—

Annual Report of Damodar Valley
Corporation—Laid on the Table.
1675.

Budget Estimates of Damodar Valley
Corporation—Laid on the Table.
1075.

Demands for Grants, 1852-53—
Capital Outlay on Multi-purpose
River Schemes—

Motion to reduce the Demand—
Policy. 3021-38, 3041-49.

|

‘Estimates

NANDA, SHRI—contd.

Demands for Grants, 1952-53—contd.
Capital Outlay on Multipurpese
River Schemes—contd.
Motion to reduce the Demand—
contd.
folicy re Multipurpose Rivér
Schemes. 8021-38, 8041-49.

Irrigation (including Working Ex-
penses), Navigation, Embank-
ment and Drainage Works (met
from Revenue)—

Motion to reduce the Demand—
Irrigation facilities in Maha-
rashtra. 3021-38, 3041-49.
Miscellaneous Departments and
Expenditure under the Ministry
of Finance—
Motion to reduce the Demand—
Principles of Planning and
the inadequacies of the Five
Year Plan. 3096-3108.
Miscellaneous Departments and
Expenditure under the Ministry
~of Natural Resources and
Scientific Research— .
Motion to reduce the Demand—
Delay in execution of Hirakud
Project, 3021-38, 3041-49.
\/‘Multipurpose River Schemes—
Motion to reduce the Demand—
Overhauling of administrative
machinery. 3021-38, 3041-
49.
Policy. 3021-38, 3041-49.
Progress of River Valley Pro-
jects. 3021-38, 3041-49,
Reorganisation of Hirakud
administrative machinery.
3021-38, 3041-49.

River Valley Projects. 3021-
38, 3041-49.

Tungabhadra Project in
Hyderabad. 3021-38, 3041-
49

Wastage due to change of
policy. 3021-38, 3041-49. .

Capital and Revenue
receipts and expenditure of Delhi
State Electricity Board and Sup-
plementary Statement for 1951—
Laid on the Table. 5295-96. .

Motion on Address by the President.”
307-13.

—— sworn. 4.
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NANDKAR, SHRI A. S—
Death of —. 2381.

—— sworn. 5.

NARASIMHAM, SHRI S. V. L.—

Motion on Address by the President.
3038-06.

——— sworn. 7.
NARASIMHAN, SHRI C. R—

General discussion on the Railway
Budget. 645-46. '

—— sworn. 8.

NASKAR, SHRI

SEKHAR—
—— sworn.

PURNENDU

13.

NATAWADKAR, SHRI JAYANTRAQ
GANPAT— '

—— sworn. 5.

NATESAN, SHRI—

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Motion to refer to Select Com-
mittee. 3872-74.

Indian Tariff Second (Amendment)
Bill—
Motion to consider.
— sworn. 7.

718-20.

NATHANI, SHRI HARI RAM—

——— sworn. 15.

NATHWANI, SHRI N. P.—
Indian Income Tax (Amendment)
Bill—

' Motion to refer to Select Com-
mittee. 3476-77.
Preventive Detention
Amendment) Bill—
Motion to' consider and amend-
ments to circulate and to refer

(Second

to Joint Committee. 4195-4204,
4214-16.
—— sworn. 15,
NATIONAL CADET CORPS

(AMENDMENTS) BILL—
See under “Bill(s)".

|

NATIONAL HIGHWAYS—

Demands for Grants, 1952-53—
Communications (including

National Highways)—
Motion to reduce the Demand—

Construction of ——. 2390

2428.

—— in Himalayan region

2390-2428.
NATIONALIZATION—

Demands for Grants, 1952-53—
Ministry of Transport—
Motion to reduce the Demand—

——of road transport. 2390~
2428.

NATURAL ‘RESOURCES AND
/ScmN'nFIc RESEARCH, MINIS-
TRY OF—
See “Ministry of Natural Resources
and Scientific Research”.

NAYAR, SHRI K. P.—
Demands for Grant§,- 1952-58—
Industries— o

Motion to reduce the Demand—
Cottage or Handloom Indus-
try. 1848-54.

Industrialisation. 1848-54.
Ministry of Commerce and Indus-
try—
Motion to reduce the Demand—
Coconut growing industry
and trade etc. 1848-54.
Control policy. 1848-54.
Fixation of quotas of exports.
1848-54.

Manufacture of agricultural
implements of modern type.
1848-54.

Pace and method of
trialisation. 1848-54.

Protection and development
of national industries and
commerce, 1848-54.

Miscellaneous Departments and
Expenditure under the Ministry
of Commerce and Industry.
1848-54.

indus-

—
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NAYAR, SHRI V. P.—
Commissions of Inquiry Bill—

Motion tu pass, as amended. 4807-
15.

Election of —— to Public Accounts
Committee. 2822-23.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Consideration of clauses. 4655-56,

4665-68.
Motion to pass, as amended. 4718-
20.
Preventive Detention (Second

Amendment) Bill—

Consideration of clauses. 5416-18,
5458, 5549-53.

—— sworn. 15.
State Armed Police Forces (Exten-

sion of Laws) Bill—
Motion to consider. 3867.
NAYAR, SHRIMATI SHAKUN-
TALA— ’
—— sworn 186.

NEHRU, SHRI JAWAHARLAL—

Appropriation (No. 2) Bill—

Motion to consider. 3228, 3242,
3250-58, 3259, 3261-66.

Constitution (Amendment) Bill—

Motion for leave to introduce
3923-24.

Demands for Grants,
External Affairs—

Motion to reduce the Demand—
Activities of diplomatic esta-
blishments abroad. 1656-73.

Foreign policy. 1656-73.
Foreign possessions in India.

1952-53—

1656-73.

Policy towards  Pakistan.
1656-73.

' Pursuit of real peace policy.
1656-73.

Relations with Anglo-Ameri-
can Powers. 1656-73.

Ministry of States—
Motion to reduce the Demand—

%ppucation of Constitution to
Kashmir. 2583-95.

NEHRU, SHRI JAWAHARLAL-—
contd.

Demands for Grants, 1952-58—
contd.

Ministry of States—contd. )
Motion to reduce the Demand—{

contd.
Constituent Assembly of
Jammu and Kashmir. 2583-

95.
Withdrawal of Kashmir issue

from U.N.O. 2583-95.
Relations with States—

Motion to reduce the Demand—
Plebiscite in Kashmir. 2583-

95.

Election of Deputy-Speaker. 930.
Election of Speaker. 21, 27-29.
Motions for Adjournment—
Food policy re West Bengal. 4001-
02

Train accident near Bikaner. 158-
60.

Motion on Address by the President.
3175, 376-97.
Motion re Kashmir State. 5775-85,

5905-22.
—
Pre¥entive Detention . (Second
Amendment) Bill—
Motion to consider. 4088-89,

4446, 4447, 4448, 4450.
Amendménts to circulate and to
refer to Joint Committee. 4448,
4447, 4448, 4450.

Motion to consider as reported by
Joint Committee. 5186-5200.
Resolution re Linguistic States. 3346-

61.

Salaries and Allowances of Minis-
ters Bill—
Motion to consider. 4956-61.
—— sworn. 2.
Statement by Prime Minister. 3603~
08.
Statement re Kashmir. 4501-21.
NEHRU, SHRIMATI UMA—
General discussion of the Railway
Budget. 685-92.
——— sworn. 11.
NESAMONY, SHRI—
Demands for Grants, 1952-53—
Miscellaneous Expenditure under
the Ministry of States—
Motion to reduce the Demand—
Ministry of States. 2526.
— sworn 15.
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NESWI, SHRI—
Demands for
Agriculture—
Motion to reduce the Demand—
Imports method of cultiva-

Grants, 1852-53—

tion. 2800-02.
Ministry of Food and Agricul-
ture—

Motion to reduce the Demand—
Policy. 2800-02.

Policy of the Government in
fixing the price of the agri-
cultural produce and the
necessity of fixing adequate
and economic prices for
foodgrains produced in the
country. 2800-02.

—— sworn. 6,

NEVATIA, SHRI—

General discussion of the Railway
Budget. 786-89.

Essential Supplies (Temporary
Powers) Amendment- Bill—
Motion to consider. 6035-37.

Indian Tariff (Second Amendment)
Bill— .

Motion to consider. 708-10.

General discussion on the Railway
Budget. 786-89.

——sworn. 11.

NEW DELHI CAPITAL OUTLAY—
Demands  for Grants, 1952-53,
2073-21186, 2117-44.
NIJALINGAPPA, SHRI—

Resolution re Linguistic States
3715-23.
——sworn. 20. -

NIZAM—

Demands for Grants—
Ministry of States—

Motion to reduce the Demand—
——of Hyderabad. 2625-2607.

NORTH EASTERN RAILWAY—
See “Railway, North Eastern”.

NOTARIES BILL—
See under “Bill(s)”.

NOTIFICATION (S)—

——— amending Insurance Rules—
Laid on the Table. 3104.

—— amending the UP.S.C. (Con-
sultation) Regulations—Laid on
the Table. 237-38. '

—— .in accordance with Section 38
of the Central Excise and Salt Act
1944—Laid on the Table. 4425-26.

—— issued by the Ministry of
Works, Production and Supply—
Laid on the Table. 74.

——— under section 2C of the Insur-
ance Act—Laid on the Table. 1009,
(o)

OPEN LINE WORKS—ADDITIONS—

Demands for Grants, 1952-53—

Railways. 1440.

OPEN LINE WORKS—REPLACE-
MENT FUND—

Demands for
Railways. 1440.

Grants. 1952-53—

OPEN LINE WORKS—REPLACE-
MENTS—

Demands for Grants,
Railways. 1440.

1952-53—

OPEN LINE WORKS (REVENUE)—
OTHER THAN LABOUR WEL-
FARE—

Demands for Grants, 1952-53— _

Railways. 1439.
OPERATIONAL EFFICIENCY—
Demands for Grants, 1952-53—
Railways—

Railway Board—

" Motion to reduce the Demand—
Operational efficiency. 1155-
1243.

OPIUM—

Demands for Grants, 19352-38.
3105-28, 3130-3207.

91 LS.D.—7
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ORDINANCE(S)—
Displaced Persons (Claims) Con-
tinuance ——, 1952—Laid on the
Table. 70.

Saurashtra (Abolition of Local Sea
Customs Duties and Imposition
of) Port Development Levy Re-
pealing Ordinance, 1952—Laid on
the Table. 70.

ORDINARY WORKING EXPEN-
SES--ADMINISTRATION—
Demands for Grants, 1952-53

Railways. 1247-70, 1270-1334.
Motion to reduce the Demand—
Arbitrary discharge and sus-
pension of Railway em-

ployees under Security
Rules. 1248-70, 1270-1328.

Economy in . expenditure.
1248-70, 1270-1328.

Goods trains for carrying
food grains to famine
affected areas. 1248-70,
1270-1328.

Non-restoration of pre-war

trains between Ratlam and
Ajmer. 1248-70, 1270-1328.

Passenger amenitjes. 1248-70,
1270-1328.

Stores purchase policy. 1248-
70, 1270-1328.
ORDINARY WORKING EXPEN-
SES—LABOUR WELFARE—

Demands for Grants, 1952-53—
Railways—

Motion to reduce the Demand—

Compensation to dependants
of Railway workers. 1335-
99.

Labour welfare policy. 1335-
99.

Policy of the Government.
1335-99.

Provisions for more schools
etc. 1335-99.

Welfare services. 1335-99.
ORDINARY WORKING EXPEN-

SES—MISCELLANEOUS EXPEN-
SES—

Demands for Grants, 1952-53—
Railways. 1438.

ORDINARY WORKING EXPENSES—
OPERATING STAFF—

Demands for Grants, 1952-53—
Railways. 1430.

ORDINARY WORKING EXPENSES—
OPERATION (FUEL)—
Demands for Grants,

Railways. 1438.

ORDINARY WORKING EXPENSES—
OPERATION OTHER THAN STAFF
AND FUEL—

Demands for
Railways. 1438.

ORDINARY WORKING EXPENSES—
REPAIRS AND MAINTENANCE—

1952-53—

Grants, 1952-53—

Demands for Grants, 1952-53—
Railways. 1437-38.
ORISSA—
Demands for Grants, 1952-53—
Indian Posts and Telegraphs

Department (including Working
Expenses) —
Motion to reduce the Demand—
Village Post Offices
2341-85.

OTHER CAPITAL OUTLAY OF THE

in —.

MINISTRY OF COMMUNICA-
TIONS—
Demands for Grants, 1952-53—
2340-88.

OTHER CAPITAL OUTLAY OF THE
MINISTRY OF FINANCE—

Demands for Grants, 1952-53—
3108-28, 3130-3210.
Motion to reduce the Demand—
Refusal of supplies. 3114-28,
3130-3205.

OTHER CAPITAL OUTLAY OF THE
MINISTRY OF FOOD AND AGRI-
CULTURE—

Demands for Grants, 1952-53. 2742-
2818, 2824-2917, 2919-31.

OTHER CAPITAL OUTLAY OF THE
MINISTRY OF NATURAL RE-

SOURCES AND SCIENTIFIC
RESEARCH—
Demands for Grants, 1952-83.

1685-1780, 1784-1882.
OTHER CAPITAL OUTLAY OF THE
MINISTRY OF TRANSPORT—
Demands for Grants, 1952-33—
2390-2430.
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OTHER CAPITAL OUTLAY OF THE PANT, SHR! D. D.—

" MINISTRY OF WORKS, PRODUC- i i Secon
TION AND SUPPLY. 2072-2145. e ent) o on (Second
Motion to reduce the Demand— Motion to consider and amend-

Policy in State sponsored indus- ments to refer to Select Com-
tries. 2075-2142. mittee, to circulate and to refer
GTHER CIVIL WORKS— ;c; 'J oint Select Committee. 4232-
Demands for Grants, 1852-58— —— sworn. 10.
2073-2116, 2117-43.
PAPERS LAID ON THE TABLE—
OTHER  SCIENTIFIC  DEPART- Agreement between Madhya Bharat
gENT%— tor Grante  1952-53— and Reserve Bank. 4069-70.
ex;x:q $ °r1883 rﬁ?nBO' 17841880 Agreement between Travancore-
1iways. T bt Cochin and Reserve Bank. 4069-
OVERSEAS COMMUNICATION SER- 70.
VICE— Amendments to Aijrcraft Rules. 935.
Demands for Grants 1952-53. 2338- Annual Report of Damddar Valley
87. Corporation, 1950-51. 1075. ~_
Annual Report of the Commis-
P sioner for Scheduled Castes and
Scheduled Tribes. 4856-57.
PAKISTAN— Appropriation Accounts (Posts and
Demands for Grants, 1952-53— Telegraphs) and Audit Report.
External Affairs— 862.
Motion to reduce the Demand— Appropriation Accounts of Railways
Policy towards ——. 1605. in India for 1949-50—Part I—
Ministry  of Rehabilitation— Review and Part II—Detailed
‘ Motion to reduce the Demand— Appropriation Accounts, Capital
Condition of displaced persons Statements, Balance Sheets, etc.
from East Bengal. 1906- 3759-60.
2070. Balance Sheets of Collieries and
Displaced Persons from East- Statements of all-in-cost of coal
ern ——. 1906-2070. etc., for 1949+50 and Railway
PANDE, SHRI C. D— Audit Re'port, 1951. 3759-60.
Mg%i;:x? 5on Address by the President. B‘gg:;ofzgg::ti%?; Damodar Valley
- swc;m. 10. Central Advisory Council (Proce-
PANDEY, DR. NATABAR— Dd‘;’a" P'“les't 4;”- 9, .
_ eclarations o xemption issued
D?nnginac:ls g):sts Gr::;s, ng:rf; under the Rozgiostration ot Foreign-
Department— ers Act. 4003-04.
Motion to reduce the Demand— Displaced Persons (Claims) Con-
Censorship of letters and tinuance Ordinance, 1952. 70.
telegrams. 2342. Draft Secret Protocol. 1605-06.
Grievances of lower grade Enquiry report re Gorakhpur Firing.
employees. 2341, 2822.
Village post offices in Orissa. Estimates Capital and Revenue
2341. receipts and expenditure of Delhi
— sworn. 9. State Electricity Board and Sup-
PANDYA, SHRI VIDYA SAGAR— plementary Statement for 1951

/" Death of —. 2111. 5295-96.

PANNA LAL, SHRI— Estimates of Employees’ State In-
—— sworn. 11 surance Corporation. 6025-26.
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PAPERS LAID ON THE TABLE—
contd.

Fair retention prices of steel pro-
duced by the Mysore Iron and
Steel Works, Bhadravati. 4004-05.

First Report of the Finance Com-
mission.  237.

Notification amending Insurance
Rules. 3104.

Notification amending the U.P.S.C.
(Consultation) Regulations. 237-
38.

Notification containing the Kutch
‘Motor Vehicles Rules, 1951°. 4001.

Notification in accordance with sec-
tion 38 of the Central Excises and
Salt Act, 1944. 4425-26.

Notification issued by the Ministry
of Works, Production and Supply.
74.

Notifieation under Calcutta Port Act.
161.

'Notifications under section 2C of the
Insurance Act. 1008, 3512.

President’s Address. 45-46.
President’s Assent to Bill. 65.

Registration and Licensing of In-
dustrial Undertakings Rules, 4205.

Report of Committee of Privileges
re arrest of Shri V. G. Deshpande
4425.

Report of Indian Delegation to
F.A.O. 160-61.

Report of Indian Delegation work-
ing Party Confcrence on Standard
International Trade Classiflcation.
4743,

Report of the Committee of Privi- -

leges regarding the arrest of Shri
Dasratha Deb. 5603-04.

Report of the Rehabilitation Finance
Administration. 237.

Saurashtra (Abolition of Local Sea
Customs Duties and Imposition of)
Port Development Levy Repeal-
ing Ordinance, 1952. 170.

Statement re meetings of Standing
Committees. 2335-36.

PAPERS LAID ON THE TABLE—

contd.

Statement re fixation of rent of

bungalows and flats of Members
of Parliament. 6226.

Statement showing action taken by -

Government on assurances etc.
4743-44, 59217.

PARAGI LAL, CHAUDHARI—

— sworn. 1l.

PARANJPE, SHRI R. G—

—— sworn. 13,

PARIKH, SHRI RASIKLAL U.—

Resignation of ——. 5155.
—— sworn. 18.

PARIKH, SHRI SHANTILAL
GIRDHARILAL—

Demands for Grants, 1952-53.—
Railways—
Railway Board— .

Motion to reduce the Demand—
Fares and freights. 1208-09.
General policy. 1206-09.
Operational efficieny. 1206-

09.

Third and inter class pas-
sengers. 1206-09.
—— sworn. 4.

PARLIAMENT—

Demands for Grants. 3130-3211.
Messages of Good will to —. 78-
4.

PARLIAMENT HOUSE—

Flying of British flag over Parlia-
ment House. 1149-50.

PARLIAMENT, MEMBERS OF—

Joint Committee on Payment of
Salary and Allowances to and
Abbreviations for Members of
Parliament: Appointment of the
Committee. 1245-47, 1270.

Presentation of Report of the Com-
mittee. 5495.

Point of Privilége re arrest of Shri
V. G. Deshpande. 621-22.

Statement re fixation of rent of

bungalows and flats of—Laid on
the Table. 6026.

-~

\
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PARLIAMENTARY EXPRES-

SION(S)—

While discussing a Demand for
Grant a Member used the words
‘“‘ulterior purpose” in connection
with a Minister, the Deputy
Speaker ruled that the reference
to such terms is worst and one
ought not to use such a term in
future. He further ruled that un-
less the State Government act as
agents of the Central Government
no reference to them should be
made in the House. 27786.

PARMAR, SHRI RUPAJI BHAVJI—
— sworn. 17.

PATASKAR, SHRI—
General discussion of the Railway
Budget. 663-67.

‘Hindu Divorce Bill—
Motion for leave to introduce.
3931.

Nomination of —— to the Panel of
Chairmen. 1441.

Nomination to Business Advisory
Committee. 3759.

Notaries Bill—
Presentation of Report of Select

Committee. 4070. R
Preventive Detention (Second
Amendment) Bill—

Consideration of clauses. 5619-
23.
—— sworn. 5.

PATEL, SHRI BAHADURBHAI
KUNTHABHAI—

—— sworn. 3.

WATEL, SHRI RAJESHWAR—
—— sworn. 3.

PATEL, SHRIMATI MANIBEN—

Preventive Detention (Second
Amendment) Bill—
Motion to censider. 5349-62.

‘Resolution re Linguistic States. 3334-
38. :

— gworn. 8

PATERIA, SHRI SUSHIL KUMAR—
—— sworn. 6.

PATHRIKAR, SHRI DEVROA NAM-
DEVROA—
—— sworn. 14.

PATIALA AND EAST PUNJAB
STATES UNION—
Demands for Grants, 1952-53—
Ministry of States—
Motion to reduce the Demand—
University in —. 2524-2607.

PATIL, BHAU SAHEB KANAVADE—
—— sworn. 5.

PATIL, SHRI S. K.—

Demands for Grants, 1952-53—
Broadcasting. 2623-28. .
Ministry of Information and

Broadcasting. 2623-28.

Motion on Address by the President.

355-61.
sworn. 6.

PATIL, SHRI SHANKARGAUDA
VEERANGAUDA—

—— sworn. 5.

PATNAIK, SHRI U. C—

Demands for Grants, 1952-53—
Cabinet—
Motion to reduce Demand—
Failure to plan for the socio-
economic role of Defence
Forces during peace time.
2439.
Ministry of Defence—
Motion to reduce the Demand—
Economy and efficiency in
defence organisation and its
utilisation for nation build-
ing services. 1443,
Policy of Defence Organisa-
tion. 1443.
Top heaviness of Armed forces
Administration. 1445-51.

Ministry of Home Affairs—
Motion to reduce the Demand—

Absence of suitable provision
for Civil Defence. 2438.

Election of —— to Public Accounts
Committee. 2822-28.

Motion on Address by the President.
196-202.

PR
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PATNIAK, SHRI U. C.—contd.
Reserve and Auxiliary Air Force
Bill—
Motion to refer to Joint Com-
mittees of the Houses. 4479-87,

4489-93.
Consideration of clauses. 5982-87.
—— sworn. 9.
PAWAR, SHRI VYANKATRAO
PIRAJIRAO—
—— sworn. 5.
PAY OF OFFICERS—
Demands for Grants, Railways,

1852-53—
Railway Board—
Motion to reduce the Demand.

1155-1244.
Pay of Officers. 1155-1244.

PAY SCALE(S)—
Demands for Grants, 19052-53—
Ministry of Defence—

Motion to reduce the Demand—-
—— and amenities for Army
and Air Force Personnel
1519-1565.

PAYMENTS TO INDIAN STATES
AND COMPANIES—

Demands for Grants,
Railways. 1488-39.

PAYMENTS TO OTHER GOVERN-
MENTS, DEPARTMENTS ETC.,”ON
ACCOUNT OF THE ADMINISTRA-
TION OF AGENCY SUBJECTS
AND MANAGEMENT OF TREA-
SURIES—

1952-53—

Demands for Grants, 1952-53.
3105-28, 3130-3207.
PAYMENTS TO RETRENCHED .

PERSONS—

Demands for Grants, 1952-53—
3108-28, 3130-3210.

PENSION(S)—

Demands for Grants, 1952-53—
Territorial and Political ——.

Motion to reduce the Demand—
Question of concealing the
payment of territorial and
political pensions. 3106-

28.

PETITION(S) —
Nomination to the Committee on
—_— 822,

Preventive Detention
Amendment) Bill—
—— received. 4295.

PILLAI, SHRI P. T. THANU—
Demands for Grants. 1952-53—

External Affairs—

Motion to reduce the Demand ——
Foreign policy. 1648-50.
Pursuit of real peace policy.

1648-50.
Reserve and Auxiliary Air Forces

Bill—

Consideration of clauses. 6000-01..

—— sworn. 8.

PLANNING—
Demands for Grants. 1952-53—
Miscellaneous Departments and
Expenditure under the Ministry
of Finance—
Motion to reduce the Demand—
Principles of —— and the in-
adequacies of the Five Year
Plan. 3041-3103.
PLANNING COMMISSION—
See “Commission”.
PLEBISCITE— .
Demands for Grants. 1952-53—
Relations with States—
Motion to reduce the Demand—
—— in Kashmir. 2526-2603.

POCKER SAHEB, SHRI—
Constitution (Amendment) Bill—

(Second

Motion for leave to introduce.
3923.
Demands for Grants. 1952-53—
Aviation—

Motion to reduce the Demand—
Air Service to Malabar. 2342.
Indian Posts & Telegraphs Depart-
ment— .
Motion to reduce the Demand—
Facilities on Sundays. 2342.
Money Order Commission.
2342, .
Irrigation (including Working Ex-
penses), Navigation, Embank-
ments and Drainage Works
(met from Revenue)—
Motion to reduce the Demand-—
Execution of Malamphuzhg..
scheme. 2325-27.
Irrigation facilities in Maha-
rashtra. 2325-27.
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POCKER SAHEB, SHRI—contd.

Demands for Grants, 1952-53—
contd.

Ministry of Food and Agriculture—
Motion to reduce the Demand—
Complete stoppage of food-
grain imports as our coun-
try is self-sufficient in food-
grains if we observe ‘“Miss

a meal a day”. 2002-05.

Decontrol policy in non-indus-
trial and big cities in rural
areas in general and special-
ly in Hyderabad State.
2002-05.

Food policy. 2002-05,

Policy. 2002-05.

Policy of the Government in
fixing the price of the agri-
cultural produce and the
necessity of fixing adequate
and economic prices for
foodgrains produced in the
country. 2002-05.

Demands for Grants, 1952-53—Rail-
ways—

Railway Board—
Motion to reduce the Demand—
General policy. 1202-06.
Operational efficiency. 1202-
086.

Re-grouping of Railways.
1202-086.

Third and Inter class passen-
gers. 1202-06.

Election of Speaker. 41.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Consideration of clauses. 4720-21.

Indian Tariff (Third Amendment)

) Bill—
Motion to consider. 3989.

Monogamy Enforcement Bill—
Motion for leave to introduce. 3928.

Muslim Wakfs Bill—

Motion to circulate. 4898-4901.

Notaries Bill—

Motion to consider as reported by
Select Committee. 4734-36.
Preventive Detention (Second

Amendment) Bill—
Consideration of clauses. 5611-13,

§736-39.

— sworn. 9.

POINT OF PRIVILEGE—

Alleged speech of Shri Sundarayya.
3675-176.

Arrest of Shri Dasaratha Deb. 2613-
15.

Arrest of Shri V. G. Deshpande. 621~
22, 701-02.

Reference to Committee of Privi-
leges re certain papers laid on the
Table by Dr. S. Sinha. 2331-85.

POLICE—

Demands for Grants, 1952-53. 2436-
2520.
Motion for Adjournment—
Use of force by —— in Calcutta.
3915.

POLICE FIRING—

Discussion on firing on Railway em-
ployees at Gorakhpur. 754-66.
Motion for Adjournment re—
Firing on Railway employees
(Disallowed). 328-31.
POLICY—

Demands for Grants, 1952-53—
Audit—
Motion to reduce the Demand—
Working and ——. 3105-28.
Aviation—
Motion to reduce the Demand—
—— and direction. 2342-85.
Capiltal Outlay on Indian Posts &
Telegraphs (Not met from
Revenue)—
Motion to reduce the Demand—
—. 2341-84.

Capital Outlay on Multipurpose
River Schemes—
Policy, 2244-2330, 3021-88.
—— re Multipurpose River
Schemes. 2244-2330, 3021-88.

Currency—
Motion to reduce the Demand—
Currency —— and control
over Inflation. 3105-28.
Customs—
Motion to reduce the Demand—
Customs ——. 3104-28.

Policy. 3104-28.
External Affairs—
Motion to reduce the Demand—
Failure of Govemmment to
pursue a real peace —.
1567-1602.
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POLICY—contd.

Demands for Grants, 1952-58—contd.
. External Affairs—contd.
* Motion to reduce the Demand

: —contd.

Foreign ——. 1567-1602, 1603~
ir 05, 1606-80.

ki Foreign —— and the relation-

ship with the Anglo-

American powers. 1567-
1602.

—— towards Pakistan. 1605.

Pursuit of real peace —.
1604.
Manipur—

Motion to reduce the Demand—

Development of Manipur
State. 2526.
General —. 2526.
Ministry of Commerce and Indus-
try—
Motion to reduce the Demand—
Control ——. 1832-88.

Ministry of Defence—
Motion to reduce the Demand—
—— behind discharge and dis-
missal of officers and
soldiers. 1519-65.
—— of Defence Organisation.
1519-65.
Ministry of Finance—

Motion to reduce the Demand—
Financial ——. 3104-28.
Taxation ——. 3104-28.

—— and economy in the
Department. 3104-28.
Ministry of Food and Agricul-

ture—

Motion to reduce the Demand—
Supply of food stocks to
famine arcas and irrigation
—. 2742-2818, 2823-2917,
2019-28.

Ministry of Health—

Motion to reduce the Demand—
General —. 3007-16.
General —— of medical

administration. 3007-16.
Policy. 3007-16.
Rural health problem. 8007-
16.
Ministry of Labour—

Motlon to reduce the Demand—
General ——, 2145-2235.

POLICY—contd.
Demands for Grants, 1952-53—contd.

Ministry of Labour—contd.
Motion to reduce the Demand—
. contd.

Labour —— with special
reference to reduplication of
Labour Department Work—
Central and States. 2145-
2385. .

Ministry of Rehabilitation—
Motion to reduce the Demand—

Policy. 1906-2070.

Ministry of Works, Production an
Supply— - '
Motion to reduce the Demand—

Policy. 2014-70.

—— and Government under-
takings. 2014-70.

Ministry of Transport—
Motion to reduce the Demand—
Policy. 2390-2428.

ultipurpose River Schemes—
Motion to reduce the Demand—
—. 2243-2330, 3021-88.
Wastage due to change of
—. 2243-2330, 3021-88.

Taxes on Income including Cor-
poration tax—

Motion to reduce Demand—
—— with regard to settlement
of cases of concealed income.
3104-28.
Working of Income-tax
Department and its ——.
3104-28.

Union Excise Duties—

Motion to reduce the Demand—
Policy. 3104-28.

Demands for Grants, 1952-53—
Railways—
Ordinary Working Expenses—

Welfare Labour—

Motion to reduce the Demand—
Labour Welfare ——, 1355-99.
—— of the Government. 1355-

99.

Motion for Adjournment—

Food —— re West Bengal. 3993-
4003.

PORT ACT—
See “Act”.
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PORT DEVELOPMENT LEVY—

Saurashtra (Abolition of Local Sea
Customs Duties and Imposition of)
~——— Repealing Ordinance, 1952—
Laid on the Table. 70.

,PORTS AND PILOTAGE—

* Demands for Grants, 1952-53. 2888-
2429,

POST OFFICE(S)—

Demands for Grants, 1952-53—
Indian Posts and Telegraphs De-
partment (Including Working

Expenses) —
Motion to reduce the Demand—
Mis-management of — in
Marathwada, Hyderabad,
due to inefficient stafl.

2342-84.
Money Order Commlission.

2342-85.

—— and Savings Banks in
rural areas. 2342-85.

Village —— in Orissa. 2341-
85.

LOST OFFICE SAVINGS BANKS—

' Demands for Grants, 1952-58—

Indian Posts and Telegraphs De-
partment (Including Working

Expenses) — .
Motion to reduce the Demand—
Post Offices and Savings
Banks in rural areas. 2342-

85.

POSTAL EMPLOYEE(S)—
Demands for Grants, 1952-53—
Indian Posts and Telegraphs De-
partment (Including Working
Expenses) —
Motion to reduce the Demand—

Grievances of lower grade
employees. 2341-84. :

Indian Posts and Telegraphs
Department (Including Working

Expenses) —contd.
Motion te reduce the Demand
~—contd.
Grievances of ——. 2341-84.
Salaries for strike period im
10468, 2341-84.

POSTAL MAILS—

Demands for Grants, 1952-853—
Indian Posts and Telegraphs
Department (Including Working

Expenses) —
Motion to reduce the Demand—
Censorship of ——. 2340-83.

Censorship of —— and tele-
grams. 2342-84.

POSTAL STRIKE—
See “Strike(s)”.
POSTS & TELEGRAPHS—

Appropriation Accounts (——); and
Audit Report—Laid on the Table.
862.

See also “Capital Outlay on Indian
Posts and Telegraphs (not met
from Revenue)” and “Indian Posts
and Telegraphs Department (In-
cluding Working Expenses)”

PRABHAKAR, SHRI NAVAL—
—— sworn. 18.

PRE-PARTITION PAYMENTS—
Demands for Grants, 1952-53. 3107-
28, 3130-3209. v
PRESIDENT'S ADDRESS—

Motion on Address by the President,
75-156, 162-236, 240-402.
—— Laid on the Table. 45-85.
PRESIDENT'S MESSAGE—

Message from the President. 588.

PRESS—

“Current Digest” of Soviet ——Laid
on the Table. 1605-086.

PREVENTION OF CORRUPTION
(SECOND AMENDMENT) BILL—
See under “Bill(s)".

PREVENTIVE DETENTION (SECOND
AMENDMENT) BILL—

See under “Bill(s)".

PRICE(S)—
Demands for Grants, 1952-53—
Industries—

Motion to reduce the Demand—
—— control of medium and
coarse cloth. 1832-88.
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PRICE(S)—contd.

Discussion on —— of coarse and
medium cloth. 3981-92.

Fair retention of ——of steel pro-
duced by the Mysore Iron and
Steel Works, Bhadravati—laid on
the Table. 4004-06.

PRINTING INKS MANUFACTURING
FACTORY—

See “Factory (ies)”.

PRIVILEGES COMMITTEE—

Extension of time for presentation
of Report on arrest of Shri Dasa-
ratha Deb. 3837.

Extension of time for presentation
of Report on arrest of Shri V. G.
Deshpande. 2616-17.

Presentation of Report on arrest of
Shri V. G. Deshpande. 3443.

Time for presentation of Report on
certain papers laid on the Table
by Dr. S. N. Sinha, extended

4291-92.
PRIVY PURSES AND ALLOWANCES
OF INDIAN RULERS—

Demands for Grants. 2521-2609.

Ministry of States—
Motion to reduce the Demand—

—— and allowances of Indian
Rulers. 2524-2607.

PRODUCTION—

Demands for Grants, 1952-53—
Salt—

Motion to reduce the Demand—

Distribution of salt flelds to
salt labourers and poor
fishermen for —— of salt in
order to remove monopoly
system. 2074-2116.

To supply lands freely to

agricultural and  poor
peasants for —— of salt.
2074-2116.

PROJECT(S)—

Demands for Grants, 1952-33—
Extraordinary Payments—
Motion to reduce the Demand—

Community Development
—. 3107-28.

Expenditure on Community
Development —— 'n pur-
suance of the Indo-U.S.
Technical Co-operation
Agreement. 3107-28.

PROTECTION TO
(IES)—

Tariff Commission’s —— on the con-
tinuance of —— to the Motor
Vehicles Industry—Laid on the

Table. 5604.

PUBLIC ACCOUNTS COMMITTEE—
See “Committee”.

PUBLIC HEALTH—

Demands for Grants, 1952-53. 2931-
3020.
Motion to reduce the Demand—
Desirability of having two
tuberculosis clinics and
hospitals in each district with
adequate staff and medicines
including B.C.G, Vaccination.
2934-3019,

Filthy drainage into sacred
rivers  like Ganga and
Jamuna. 2934-30189.

Inadequacy of measures for pro-
motion of public health. 2985~
3019.

Medical facilities for Scheduled
Castes particularly in villages.
2934-3019.

Structure and organisation. 2934~
3019.

INDUSTRY-

PUNNOOSE, SHRI—

Demands for Grants, 1952-53—
Manipur—
Motion to reduce the Demand—
Development of Manipur
State. 2545-49.
Ministry of States—
Motion to reduce the Demmd
Application of Constitution to
Kashmir, 2545-49,

{
i
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PUNNOOSE, SHRI—contd.

Demands for Grants, 1952-53—contd.
Ministry of States—contd.
Motion to reduce the Demand—
contd.
Appointment of Advisers in
Part B States. 2545-49.

——

Constituent Assembly of
Jammu and Kashmir. 2543~
49.

General policy. 2548-49.

Policy re Kashmir and Hy-
derabad. 2445-49.

Privy purses and allowances
of Indian Rulers. 2545-49.

Separate flag for Kashmir.
2545-49.

Withdrawal of Kashmir issue
from U.N.O. 2545-49.

Relations with States—

Motion to reduce the Demand—
Plebiscite in Kashmir. 2545.
49.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to consider as reported by
Select Committee. 4656-57.
General discussion of the General

Budget. 912-13, 914.

General discussion on the Railway
Budget. 815-18, 824.

Nominated to Business Advisory
Committee. 3759.

Preventive Detention
Amendment) Bill—

Motion to consider. 5312-22.
Resolution re Linguistic States. 3343-
4K,
Salaries and Allowances of Ministers
Bill—
Consideration of clauses. 4873-75.
—— sworn. 17.
State Armed Police (Extension of
Laws) Bill—
Motion to consider. 8762-65, 38617.
PURCHASE OF FOODGRAINS—
Demands for Grants, 1952-53.
2741-2818, 2824-2917, 2919-31.
PUSHPALATA DAS, SHRIMATI—
Appointment of — to Joint Com-
mittee on Payment of Salaries
and Allowances to Members. 1245.

. (Second

g

Q
QUORUM—

Joint Committee on payment of
salaries and allowances to Mem--
bers—

(1) Quorum is fixed by the-
Speaker. The provisions made
in the Rules do not apply to the-
Special Committee which the
House has adopted by its own.
Resolution. 1270.

(2) Quorum—Proportion fromu
Either House—When a Joint
Committee is formed or when a:
Joint Session of the Houses is
called, it means that they merge
into one another and there is no-
further distinction as Members-
of the Council of States or
Members of the House of the-
People. 1270.

R
RACHIAH, SHRI N.—
—— swomn. 14,
RADHA RAMAN, SHRI-—
Demands for Grants, 1952-58—

Manipur—
Motion to reduce the Demand—
Development+ of Manipur
State. 2536-45.

Ministry of States—

Motion to reduce the Demand—
General policy. 2536-45.
Miscellaneous Expenditure under

the Ministry of States—
Motion to reduce the Demand—
Ministry of States. 2536-485..
Tripura—
Motion to reduce the Demand-

Administration in  Tripura
- 2536-45.

Demands for Grants, 1952-53—

Railways—

Construction of New Lineg—
Capital and Depreciation Fund—
Motion to reduce the Demand—

Refusal of supplies. 1420-32.

—— sworn. 20.

 ————
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BAGHAVACHARI, SHRI—
Central Silk Board (Amendment)
Bill—
“Motion to consider. 4757-58.

aCode of Criminal Procedure (Second
Amendment) Bill— -

Consideration of clauses. 3612-14.
Commissions of Inquiry Bill—
Motion to consider as reported by
Select Committees 4704.
‘Demands for Grants, 1852-53—
Industries—

Motion to reduce the Demand—
Cottage or Handloom Indus
try. 1860-66.
Industrialisation. 1860-66.
Unemployment in the textile
industry. 1860-686.
Ministry of Commerce and Indus-
try—

Motion to reduce the Demand—
Control policy. 1860-66.
Development of village and

cottage industries. 1860-66.
Handloom industry. 1860-66.
Pace and method of indus-

trialisation. 1860-66,
Profection and development of

national industries and com
merce. 1860-66.

Demands for Grants, 1952-53—Rail
ways—

Ordinary Working Expenses—Ad
ministration. 1281-86.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to refer to Select Com:
mittee. 3389-90.

Indian Ports (Amendmeént) Bill—
Motion to consider. 4052-54.

Preventive Detention (Second
Amendment) Bill—

Motion to consider as reported by
Joint Committee. 5290-94, 5296-
5301.

Consideration of clauses. 5411.
—— sworn. 1.

RKRAGHAVAIAH, SHRI—
Accident in Singareni Coal Mines,
4919,
Appropriation (No. 2) Bill—
Motion to consider. 3247, 32686.

Code of Criminal Procedure.
(Second Amendment) Bill—
Motion to consider. 38573-78.

Demands for Grants, 1952-53—
Capital Outlay on Buildings. 2098-
2102.
Ministry of Works, Production and
Supply—

Motion to reduce the Demand—
Government industrial under-
takings. 2098-2102.

Policy. 2088-2102.

Miscellaneous Departments and
Expenditure under the Ministry
of Works, Production and
Supply. 2098-2102.

Stationery and Printing. 2098-
2102.

Essential Goods (Declaration and"’
Regulation of Tax on Sale or
Purchase) Bill—

Consideration of clauses. 4695-99.

General discussion of the Railway
Budget. 814-15.

Motion on Address by the President.
1.

Prevention of Corruption (Second
Amendment) Bill—

Motion to pass, as amended. 4848-
52.

Preventive Detention
Amendment) Bill—

Consideration of clauses. 5431-33,
5699-5700.

Reserve and Auxiliary Air Forces
Bill—

Consideration of clauses. 5968-72,
8981-82,

— serve. 1.

(Second
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RAGHUBIR SAHAI, SHRI—

Demands for Grants, 1952-53. 2347-
51.

Capital Outlay on Indian Posts
and Telegraphs (not met from
Revenue) —

Motion to reduce the Demand—
Policy. 2347-51.

Indian Posts and Telegraphs

Department (including Working
Expenses)—

Motion to reduce the Demand—
Censorship of letters. 2347-51.
Censorship of letters and

telegrams. 2347-51.
Post Offices and savings banks
in rural areas. 2347-51.
Village post offices. 2347-51.

Meteorology—

Motion to reduce the Demand—

Meteorological information tc
rural folk. 2347-51.

Ministry of Communications—
Motion to reduce the Demand—

Economy and retrenchment.
2347-51.
Efficiency. 2347-51.

General discussion on the Railway
Budget. 550-54.

Indian Penal Code (Amendment)
Bill (Amendment of Section
497)—

Motion to consider. 4868-70.

Prevention of Corruption (Second
Amendment) Bill—

Motion to consider. 3886-89.

—— sworn. 17.

RAGHUBIR SINGH, CHOUDHARY—
— sworn. 10.

RAGHUNATH SINGH, SHRI—

Demands for Grants, 1952-53—
Ministry of Works, Production and
Supply—
Motion to reduce the Demand—
Sindri Fertiliser Factory. 2102-
21098.
Salt—
Motion to reduce the Demand—
Distribution of salt fields to
salt labourers and poor
fishermen for production of
salt in order to remove
monopoly system. 2102-09.

RAGHUNATH SINGH, SHRI—contd..
Demands for Grants, 1952-53—contd..

Salt—contd.
Motion to reduce the De-
mand—contd.

To supply lands freely to-
agricultural and poor-
peasants for production of-
salt. 2102-09.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Consideration of clauses. 4691-95..
Motion re Kashmir State. 5786.
— sworn. 12.

RAGHURAMAIAH, SHRI—

Demands for Grants, 1952-33—
External Affairs—

Motion to reduce the Demand— -

Activities of Diplomats and’
Diplomatic Establishments:
abroad. 1598-1602.

Failure of Government ¢to.
pursue a real peace policy..
1598-1602.

Foreign policy. 1598-1602.

Foreign policy and the rela--
tionship with the Anglo--
American powers. 1598-1602.

Withdrawal of India from the:
Commonwealth. 1508-1602.

Miscellaneous Expenditure under-
the Ministry of External!
Affairs—

Motion to reduce the Demand—-

Failure to pursue a real peace-
policy. 1598-1602.

Foreign policy and the rela-.
tionship with the Anglo-.
American powers. 1598- .
1602.

Motion on Address by the President. .

350-55.

Notaries Bill—

Motion to refer to Select Com--
mittee. 3427-28.
Preventive Detention
Amendment) Bill—
Motion to consider and amend-

ments to circulate and to refer
to Joint Committee. 4102-03,,
4175-79.

Resolution re Linguistic States. 3305~

07.

— sworn. 7.

(Second:
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RAILWAY ACCIDENT(S)—

Motions for Adjournment re train
accident near Bikaner. 137-60.

RAILWAY,
ACCOUNTS—

—— in India for 1949-50—Part I—
Review and Part II—Detailed
Appropriation Accounts, Capital
Statements, Balance sheets etc.,
Balance sheets of Collieries and
Statements of all-in-cost of Coal
etc. for 1949-50 and Railway Audit
Report, 1951—Laid on the Table.
3759-60.

APPROPRIATION

IRAILWAY AUDIT REPORT—

Appropriation Accounts of Railways
in India for 1949-50—Part I—
Review and Part II—Detailed
Appropriation Accounts, Capital
Statements, Balance sheets etc.,
Balance sheets of Collieries and
Statements of all-in-cost of Coal
etc.,, for 1949-50 and ——, 1951—
Laid on the Table. 3759-60.

IRAILWAY BOARD—

Demands for Grants, 1952-53—Rail-
ways—

Motion to reduce the Demand—
Condition of workers. 1155-1244.
Fares and freights. 1155-1244.
General policy. 1155-1244.
Labour policy. 1155-1244,

‘Operational efficiency. 1155-
1244,

Pay of officers. 1155-1244.
Recruitment. 1155-1244.

Regrouping of Railways. 1155-
1244

Third and Inter class passengers.
1155-1244.

RAILWAY BUDGET—
See “Budget, Railway"”.

RAILWAY EMPLOYEES—

Demands for Grants, 1952-53—Rail-
ways—
Ordinary Working Expenses—Ad-
ministration—
Motion to reduce the Demand—
Arbitrary discharge and sus-

pension of —— under Secu-
rity Rules. 1248-70, 1270-
1328.

Discussion on firing on —— at

Gorakhpur. 754-66.

Motion for Adjournment re Firing
on —— (Disallowed). 329-31.

RAILWAY FARES—

Demands for Grants, 1952-53—Rail-
ways—
Railway Board—

Motion to reduce the Demand—
Fares and freights, 1155-1244.

RAILWAY FREIGHT—

Demands for Grants, 1952-33—Rail-
ways—
Railway Board—

Motion to reduce the Demand—
Fares and freights. 1155-1244.

RAILWAY PASSENGER(S)—

Demands for Grants, 1952-53—

Railways—
Railway Board—

Motion to reduce the Demand—

Third and Inter class
passengers. 1155-1244.

RAILWAY PASSENGER AMENI-
TIES—

Demands for Grants, 1952-53—Rail-
ways—
Ordinary Working Expenses—Ad-
ministration—
Motion to reduce the Demand—

Passenger amenities. 1248-70,
1270-1328.
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RAILWAY, REGROUPING—
Demands for Grants, 1952-53—
Railway Board—
%  Motion to reduce the Demand—
Regrouping of Railways. }156-
1244.

RAILWAY TRAINS—

Demands for Grants, 1952-53—
Railways—
Ordinary Working Expenses—Ad-
ministration—
Motion to reduce the Demand—
Non-restoration of pre-war

trains between Ratlam and
Ajmer. 1248-70, 1270-1328.

RAILWAY WORKERS—

Demands for Grants, 1952-53—Rail-
ways—

Ordinary Working
Welfare Labour—
Motion to reduce the Demand—

Compensation to dependents
’ or ——. 1355-99.

Railway Board—

Motion to reduce-the Demand—
Condition of workers. 1156-
1244.

Expenses—

RAJABHOJ, SHRI P. N.—

Demands for Grants, 1952-33—

Employment Exchanges and Re-
settlement—

Motion to reduce the Demand—

Problem of unemployment.
2163-73.

Ministry of Finance—
Motion to reduce Demand—

Failure to allot suitable
amount for the welfare of
the Scheduled Castes. 3189-
91.

Ministry of Labour—
H Motjon to reduce the Demand—

Unemployment caused by
retrenchment in the
factories. 2163-73.

RAJABHOJ, SHRI P. N.—contd.
Demands for Grants, 1952-53—contd.
Ministry of States—
Motion to reduce the Demand—

Linguistic provinces. 2526,
26086.

Scheduled Castes in B and C
States. 2524, 2606.

Election of Speaker. 4l.

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Consideration of clauses. 4707,

4709.

General discussion of the Railway
Budget. 673-85.

Motion on Address by the President.
317-28.

Motion re Kashmir State. 5789-90.

Preventive Detention (Second
Amendment) Bill—
Consideration of clauses. 5524-27.

Reserve and Auxiliary Air Forces
Bill—

Motion to pass, as amended. 6012-

13. .

—— sworn. 5.

RAMANAND SHASTRI, SWAMI—

—— sworn. 11.

RAMANANDA WTIRTHA, SWAMI—

Motion on Address by the President.
216-220.

Preventive Detention
Amendment) Bill—
Motion to consider as reported by

Joint Committee. 5071-74.

-—— sworn. 16.

RAMASESHAIAH, SHRI—
Demands for Grants, 1052-33—
Capital Outlay on Multi-purpose
River Schemes—
Motion to reduce the Demand—
Modification in Damodar
Valley Project. 2827-30.
Policy. 2327-30.

Policy re Multi-purpose River
Schemes. 3327-30,
Multi-purpose River Schemes—

Motion to reduce the Demand—
Policy. 2327-30.
Progress of River Valley
Projects. 2327-30.
River Valley Projects.
2327-30.
—— sworn. 186.

(Second
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RAMASWAMY, SHRI P.—
~— sworn. 18.

RAMASWAMY, SHRI S. V.—

Control of Export and Standardi-
sation of Handloom Cloth Bill (by
—)—

Motion for leave to introduce. 3932.

Criminal Law Amendment Bill—
Consideration of clauses. 3844.

Demands for Grants, 1952-53—
Ministry of Home Affairs—
Motion to reduce the Demand—

Administration of Preventive
Detention Orders by the
authorities. 2500-04.

Civil liberties with special
reference to Preventive
Detention Act and Press
Laws. 2500—04.

Confirmation of displaced

persons employed in the
Central Secretariat.  2500-
04.

Corruption and bribery in
the police ranks. 2500-04.
Curtailment of civil liberties.

2500-04.

Freedom of speech and free-
dom of Press. 2500-04.
Police. 2500-04.

Indian Tariff (Second Amendment)
Bill—

Motion to consider. 5i5-19.

Preventive Detention (Second
Amendment) Bill—

Motion to consider and amend-
ments to circulate and to refer
to Joint Committee. 4328-44.

Reserve and Auxiliary Air Forces

Bill—

Motion to consider and amend-
ment to refer to Joint Com-
mittee. 4477.

Statement by Shri A. K. Gopalan re
certain allegations by Shri S. V.
Ramaswamy. 2615-16.

—— sworn. 8.

Sterilisation of the Unfit Bill—

Motion for leave to introduce.
3929.

RAMCHANDER, SHRI DORASWAMY
PILLAI—

—— sworn. 8.

RAM DASS, SHRI—
Demands for Grants, 1952-58—

Indian Posts and Telegraphs
Department (including Working

Expenses) —

Motion to reduce the Demand—
Censorship of letters and
telegrams, 2355-57.
Grievances of lower-grade
employees. 2355-57.
Grievances of Postal em-

ployees. 2355-57.

Payment of dearness allow-
ances to staff in accordance
with Central Pay Commis-
sion's recommendations.
2355-517.

Post Offices and savings banks
in rural areas. 2355-57.
Village post offices. 2355-57.

Work load on thestaff. 2355-
57.

Ministry of Communications—
Motion to reduce the Demand—

Economy and retrenchment.

2355-517.

Efficiency. 2355-57.
—— sworn. 10.

RAM NAGINA SINGH, SHRI—
——— sworn. 12.

RAMNARAYAN SINGH, BABU—
Code of Criminal Procedure (Second
Amendment) Bill—
Motion to consider. 3578-86.

Criminal Law Amendment Bill—
Motion to pass, as amended.
3846-57.

Demands for Grants, 1958-58—

Administration of Justice—
Immediate and complete separa~
tion of Judiciary from Execu-
tive. 2700-13.
Capital Outlay on Multi-purpose
River Schemes—
tion to reduce the Demand—
Modification in Damodar
Valley Project. 2807-10.
"Policy. 2307-10.
Policy re Multi-purpose River
Schemes. 2307-10.

Motion to consider. 4871, 4895-96.
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RAMNARAYAN SINGH,
contd.
W—purpose River Schemes—
Motion to reduce the Demand—
Policy. 2307-10.
Progress of River
Projects. 2307-10.

BABU—

Valley

River Valley Projects. 2307-
10.
Wastage due to change of
policy. 2307-10.
Displaced Persons (Claims) Amend-
ment Bill—
Motion to pass. 501-10.
Essential Goods (Declaration and

Regulation of Tax on Sale or Pur-
chase) Bill—

Consideration of clauses. 4630-35.
Essential Supplies (Temporary
Powers) Amendment Bill—
Motion to pass, as amended
6091-95.

Indian Tariff (Second Amendment)
Bill—

Motion to consider. 727-28.
Indian Tariff (Third Amendment)
Bill—

Motion to consider. 3948-50.

Reserve and Auxiliary Air Forces
Bill—

Motion to consider and amend-
ment to refer to Joint Com-
" mittee. 4539-46.
Salaries and Allowances of Ministers
Bill—
Consideration of clauses.
—— sworn. 4.

RAM SARAN, PROF.—
—— sworn. 19-20.

RAM SHANKAR LAL, SHRI—
—— sworn. 12.
RAM SUBHAG SINGH, DR.—

Demands for Grants, 1952-53—
Education—

4989-94.

Motion to reduce the Demand—
Grants to States for spread of
Primary and Secondary

RAM SUBHAG SINGH, DR.—contd.
Ministry of Education—

Motion to reduce the Demand—
Compulsory primary educa-
tion. 1752-67.

Education of
classes. 1752-67.

Facilities to Scheduled Caste
students for studies abroad.
1752-67.

Foreign scholarships to.Sche-
duled Castes. 1752-67.
Policy. 1762-617.

Religious instruction in
schools. 1752-67.

System of education and mass
education. 1752-67.

Taking over of Usmania Uni-
versity of Hyderabad. 1752-
67

Urdu language.
—— sworn. 3.

SINGH

Backward

1752-67.

RANBIR
SHRI—

Election of —— to Public Accounts
Committee. 2822-23.

—— sworn. 9.

RANDAMAN SINGH, SHRI—
—— sworn. 15.

CHAUDHURI,

RANE, SHRI SHIVRAM RANGO—

Election of —— to Fstimates Com-
mittee. 2823.

— sworn. 5.

RANJIT SINGH, SHRI—
—— sworn. 14,

RAO, DIWAN RAGHAVENDRA—
—— sworn. 13.

RAO, DR. RAMA—

Essential Goods (Declaration and
Regulation of Tax on Saleor Pur-
chase) Bill—

Motion to refer to Select Com-
mittee. 38371-72.

! education. 1752-67. Preventive  Detention (Second
. . Amendment) Bill—
Recommendations of Uni- -
versity Commission. 1752~ Motion to consider as reported by
617. Joint Committee. 5036-47.

91 LSD—38
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RAO, DR. RAMA—contd.

Preventive Detention
Amendment) Bill-——contd.
Consideration of clauses. 5678.

RAO, SHRI B. SHIVA—

Demands for Grants, 1952-53—
External Affairs—
Motion to reduce the Demand—
Failure of Government to
pursue a real peace policy.
1590-95.
Foreign policy. 1590-95.
Election of —— to Estimates Com-
mittee. 2823.
Joint Committee on Payment of
Salaries and Allowances to Mem-
bers. 1246.

Nomination of —— to Committee of
Privileges. 533-34

Point of Privilege re Alleged speech
of Shri Sundarayya. 3675-76.

Preventive Detention (Second

Amendment) Bill—

Motion to consider as reported by
Joint Committee. 5047-64.

Consideration of clauses. 5499-
5508.

Motion to pass, as amended. 5765-
68.

—— sworn. 8.
. RAO, SHRI GOPALA—

Demands for Grants, 1952-58—
Multi-purpose River Schemes—
Motion to reduce the Demand—

Policy. 2270-78.

Progress of River Valley Pro-
jects. 2270-73.

Reorganisation of Hirakud
administrative = machinery.
2270-78.

River Valley Projects. 2270-
78.

Essential  Supplies (Temporary
Powers) Amendment Bill—
Motion to consider. 6053-63.

General discussion of the General
Budget. 981-85.

Preventive Detention
Amendment) Bill—
Motion to consider as reported by

Joint Committee. 5280-48.

(Second

(Second

RAO, SHRI KADYALA GOPALA—

Election of —— to Estimates Com-
mittee. 2823.
— sworn. 7.

RAO, SHRI KANETY MOHANA—

—— sworn. 7.

RAO, SHRI KONDRU SUBBA—
—— sworn. T.

RAO, SHRI MOHANA—
Preventive Detention (Second

Amendment) Bill—

Consideration of clauses. 5679,
5694-95. .
RAO, SHRI P. R.—
Demands for Grants, 1952-53—
Agriculture—

Motion to reduce the Demand—
Failure to advise the States
against the ejectment of
tenants from lands cultivat-

ed by them. 2893-99.

Improved methods of cultiva-
tion. 2893-99.

Necessity of evolving a new
policy for equitable distri-
bution of land to actual
tillers of the soil. 2893-99.

Ministry of Food and Agriculture—
Motion to reduce the Demand—

Policy. 2893-99.

Protection of poor peasants
and agricultural labourers
from feudal landlords. 2883-
99.

—— sworn. 14.

RAO, SHRI P. SUBBA—
Demands for Grants, 1952-58—Rail-
ways—
Railway Board—
Motion to reduce the Demand—
Recruitment. 1155.
—— sworn. 9.

RAO, SHRI RAJAGOPALA—
Demands for Grants, 1952-58—

Industries—
Motion to reduce the Demand—
Industrialisation. 1858-60.

Jute prices, jute exports and
pitiable state of jute growers
in  Srikakulam, Madras.
1858-60.

Unemployment in the textile
industry. 1858-60.

—— sworn. 7.

N

=
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RAO, SHRI SESHAGIRI—
Demands for Grants, 1952-53—
Agriculture—
Motion to reduce the Demand—
Policy of agriculture. 2792-97.

JPorest. 2792-97.
Ministry of Food and Agriculture—
Motion to reduce the Demand—

Complete stoppage of food-
grain imports as our coun-
try is self-sufficient in food-
grains if we observe “Miss
a meal a day”. 2792-97.

Decontrol policy in non-indus-
trial and big cities in rural
areas in general and special-
ly in Hyderabad State. 2792-
97.

Failure of Grow More Food
Campaign. 2792-97.

Food policy. 2792-97.

Paucity of results accruing
from the Grow More Food
campaign. 2792-97.

Policy. 2792-97.

Protection of poor peasants
and agricultural labourers
;;om feudal landlords. 2792-

Preventive Detention (Second
Amendment) Bill—
Motion to consider as reported by
Joint Committee. 5074-76.
— sworn. 1.

RAO, SHRI VITTAL—

Accident in Singareni Coal Mines.
4914-18.

Demands for Grants, 1952-53—
Indian Posts and Telegraphs

Department (including Working

Expenses)—

Motion to reduce the Demand—
Fiscal policy. - 2841, 2351-55.
Grievances of lower-grade

employees. 2351-55.

Grievances of Postal em-
ployees. 2351-55.

Payment of dearness allow-
ances to staff in accordance
with Central Pay Commis-
slon’s recommendations.
2341, 2851-55.

RAO, SHRI VITTAL—contd.
Demands for Grants, 1952-53—contd.
Indian Posts and Telegraphs
Department (including Working
Expenses)—contd.
Motion to reduce the Demand—

contd.
Work load on the staff. 2341,

2351-55.
Ministry of Communications—
Motion to reduce the Demand—
Efficiency. 2351-58.

General discussion on the Railway
Budget. 607-12, 855.

Motion for Adjournment re Accident
in Champion Reefs Mines. 5311.

Preventive Detention (Second
Amendment) Bill—
Consideration of clauses. 5677-78.

— sworn. 14

RATLAM—
Demands for Grants, 1952-53—Rail-
ways—

Ordinary Working Expenses—Ad-

ministration—
Motion to reduce the Demand—
Non-restoration of pre-war
trains between -—— and
Ajmer. 1247-70, 1270-1328.

RAUT, SHRI BHOLA—
— sworn. 3.
RAZMI, SHRI SAIDULLAH KHAN-—

—— sworn. 20.

RECOMMENDATIONS—
Demands for Grants, 1952-53—
Indian Posts and Telegraphs
Department (including Working
Expenses) —

Motion to reduce the Demand—
Payment of dearness allow-
ances to staff in accordance
with Central Pay Commis-

sion’s ——. 2841-85.

RECRUITMENT—
Demands for Grants, 1952-53—Rail-
ways— \
Railway Board— ’

Motion to reduce the Demand—
Recruitment. 1155-1244.

Statement r¢ —— ‘of Gurkha
Soldiers in British Army. $5928-36.
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REDDI, SHRI B. RAMACHANDRA—

Demands for Grants. 1952-53-—
Ministry of Defence— '
Motion to reduce the Demand—
Economy and efficiency in
defence organisation and its
utilisation for nation build-
ing services. 1464-68.
Policy of Defence Organisa-
tion. 1464-68.
Top heaviness of Armed
Forces Administration. 1464-
68.

Election of —— to Public Accounts
Committee. 2822-23.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Consideration of clauses. 4654-55.

Motion on Address by the President.
369-73.

—— sworn. 7.

REDDI, SHRI MADHAO—
Constitution (Amendment) Bill (by

—_——

Motion for leave to introduce.
8928.
Demands for Grants, 1952-53—

Ministry of States—
Motion to reduce the Demand—
Disintegration of Hyderabad
State. 2524, 2551-64.
General policy. 2551-64.
Policy re Kashmir and
Hyderabad. 2551-64.
Relations with states. 2551-64.
Preventive Detention (Second
Amendment) Bill—
Presentation of petition. 3837.

Consideration of clauses. 5438,
5514-24.
-—— sworn. 14.
REDDI, SHRI Y. ESWARA—
Demands for Grants, 1952-538—
Ministry of Food and Agricul-
ture—

Motion to reduce the Demand—
Complete stoppage of food-
grain imports as our coun-
try is self-sufficient in food-
grains if we observe “Miss
a meal a day”. 2771-75.
Failure of Grow More Food
Campaign. 2771-75.
Food policy. 2771-75.

REDDI, SHRI Y. ESWARA—contd.
Demands for Grants, 1952-5683—
contd,
Ministry of Food and Agriculture—
contd.
Motion to reduce the Demand—
contd.

Food position in Rayalasima
and failure of Grow More
Food Campaign. 2771-75.

Imported milo and public
health. 2771-75.

Paucity of results accruing
from the Grow More Food
Campaign. 2771-75.

Policy. 2771-75.

Policy of the Government in
fixing the prices of the agri-
cultural produce and the
necessity of fixing adequate
and economlc prices of food-

grains produced in the
country. 2771-75.
—— sworn. 7.
REDDY, SHRI BADDAM YELLA—
—— sworn. 14.

REDDY, SHRI H. S.—
General discussion of the Railway
Budget. 789-92.
Motion on Address by the President.
119-23.
—— sworn. 1.

REDDY, SHRI K. C.—
Demands for Grants. 1952-53—

Capital Outlay on Buildings—
Motion to reduce the Demand—

Policy in State-sponsored in-
dustry. 2127-42.

Ministry of Works, Production and
Supply. 2127-42. '

Miscellaneous Departments and
Expenditure under the Ministry
of Works, Production and
Supply. 2127-42.

Other Capital Outlay of the Min-
istry of Works, Production and
Supply. 2127-42.

Salt. 2127-42.

Stationery and
42.

Supplies. 2127-42.

REDDY, SHRI K. JANARDHAN-—.

Demands for Grants. 1952-53—
Agriculture—
Motion to reduce the Demand—
Improved methods of cultiva-
tion. 2859-63.

Printing. 2127-
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REDDY, SHRI K. JANARDHAN—

contd.
Demands for Grants, 1852-53—
contd.
Agriculture—contd.

Necessity of evolving 3 new
policy for equitable distri-
bution of land to  actual
tillers of the soil. 2859-63.

Ministry of Food and Agricul-
ture—
Motion to reduce the Demand—

Failure of the Grow More
Food Campaign. 2859-63.

Policy. 2859-63. '

—— sworn. 13.

REDDY, SHRI RAVI NARAYAN—
Motion on Address by the President.
149-51.
—— sworn. 14.

REDDY, SHRI T. N. VISWANATH —
Demands for Grants, 1952-53—
Geological Survey. 1742-486.
Ministry of Natural Resources and
Scientific Research. 1742-46.
—— sworn. 7.

REGISTRATION—

" Declarations of Exemption issued
under the Registration of
Foreigners  Act—Laid on the
Table. 4003-04.

—— and licensing of Industrial

Undertaking Rules—Laid on the
Table. 4205.

REHABILITATION FINANCE AD-
MINISTRATION—
Report of the ——. —Laid on the
Table. 237.

REHABILITATION, MINISTRY OF—
See “Ministry of Rehabilitation”.

RELATIONS WITH STATES—

Demands for Grants, 1952-53. 2523-
2610.
Motion to reduce the Demand—

Plebsicite in Kashmir. 2525-
2608.
RENT(S)—

Statement re fixation of —— of

g bungalows and flats of Members
of Parliament. 6026.

REPEALING AND AMENDING
BILL—
See under “Bill(s)”.

—

I

REPORT(S)—

Annual —— of Damodar Valley
/-Corporation, 1950-51—Laid on the
Table. 1075.

Annual —— of the Commissioner
for Scheduled Castes and Sche-
duled Tribes—Laid on the Table.*
4856-57.

Appropriation Accounts (Posts and
Telegraphs); and Audit —-Laid
on the Table. 862.

Enquiry —— 7e Gorakhpur Firing
—— Laid on the Table. 2822,

First —— of the Finance Commis-
sion—Laid on the Table. 237.

—— of Committee of Privileges re
-arrest of Shri V. G. Deshpande—
Laid on the Table. 4425.

—— of Indian Delegate on Working
Party 'Conference—Laid on the
Table. 4743. .

—— of Indian Delegation to F.A.Q.
—Laid on the Table. 160-61.

—— of Joint Committee on Pay-,
ment of Salary and Allowances to
and Abbreviations for Members of
Parliament. 5495.

—— of Privileges Committee. 861-
62.

—— of the Committee of Privileges

regarding the arrest of Shri
Dasaratha Deb—Laid on the
Table. 5603-04.

—— of the Indian Delegation to the
Fifth World Health Assembly—
Laid on the Table. 5604.

—— of the Rehabilitation Finance
Administration—Laid on the
Table. 237.

RESIGNATION—

—— of Shri Rasikal
5155.

RESOLUTION (§)—

re Berne convention for protection
of literary and artistic works.

U. Parikh.

(adopted). 4772-75. L]
re Linguistic States. (disallowed).
3287-8366, 3678-3758.
RETEENCHIAENT— i
Demands for Grants, 1952-53—

Ministry of Communications—
Motion to reduce the Demand—
Economy and ——. 2342-83.
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RUBBER (PRODUCTION AND
RICHARDSON, BISHOP JOHN-- NG)
—— sworn. 16. BILL—
RIOT(S)—~ See under “Bill(s)”.
Motions for Adjournment— RULE(S)—
Lo . Central Advisory Council (Proce-
Rioting near Civil Court. 618-21. dural) —— Laid on the Table.
’ Tension in City of Delhi. (Dis- 4205.

allowed). 619-21.
RISHANG KEISHING, SHRI—
Demands for Grants, 1952-53—
Manipur—

Motion to reduce the Demand—
Development of Manipur
State. 2525.

Ministry of Home Affairs—

Motion to reduce the Demand—.

Improvement of the condition
of Scheduled Tribes. 2439,
, 2460-65.
Police—
Motion to reduce the Demand—
' Low salary scales of the con-
stabulary. 2460-65.

Motion on Address by the President.

283-88.
—— sworn. 20.
RIVER VALLEY PROJECT(S)—
Demands for Grants, 1952-53—

Multipurpose River Schemes—
Motion to reduce the Demand—

Progress of ——. 2248-2330,
3021-58.

Reorganisation of Hirakud
administrative machinery.

2243-2330, 3021-58.
River Valley Projects: 2243-
2330, 3021-68.

Tungabhadra Project in
Hyderabad. 2243-23830, 8021~
58.

ROAD TRANSPORT—
Demands for Grants, 1952-58—
Ministry of Transport—
* Motion to reduce the Demand—
Nationalization of —. 2380-
2428.
ROY, SHRI BISHWA NATH—
—— sworn. 12 '
ROY, SHRI PATIRAM-—
— sworn. 13.

Notification amending Insurance
—— Laid on the Table. 3104.
Notification containing the Xutch
Motor Vehicles—Laid on the

Table. 4004.

Registration and Licensing of Indus-
trial Undertakings—Laid on the
Table. 4205.

RULER(S)—
Demands for Grants, 1952-53—
Ministry of States—
Motion to reduce the Demand—
Allowances of —— of Hyder-
abad. 2524-2607.
Privy purses and allowances
of Indian ——. 2524-2607.
Privy purses and allowances of
Indian ——. 2521-2609.
RULES COMMITTEE—
Nomination of Members to the
Committee. 534-35.

RULINGS—
A Member has no right to protest
against the —— of the Speaker.

His duty is to submit to it and
in case of dissatisfaction he has
other remedies under the Rules.
Further it is not the absolute right
of any Member to be called upon
the moment he rises. It is not his
right either to be allowed to speak
on every occasion on which he
wants to speak. The Speaker, as
a guardian of rights and privi-
leges of the entire House, has to
adjust his discretion. 2032-38.

It is not possible to allot each
Member a seat. They are allotted
not technically party-wise or
technically group-wise but to a
certain set of Members. 2085.

-—— on the question whether the
form in which the Preventive
Detention (Second Amendment)
Bill is drawn is bad and the feasi-
bility and admissibility of amend-
ments 80 as to enable the House to
consider the entire Act. 4209-14.

— o r—
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RULINGS—contd.

While discussing a Demand for
Grant a Member used the words

“ulterior purpose” in connection’

with a Minister, the Deputy
Speaker ruled that the reference
to such terms is worst and one
ought not to use such a term in
future. He further ruled that
unless the State Governments act
as agents of the Central Govern-
ment no reference to them should
be made in the House. 2776.

RUP NARAIN, SHRI—
—— sworn. 12.
RURAL AREAS—

Demands for Grants,
Ministry of Health—
Motion to reduce the Demand—
Failure to provide minimum
health and medical facili-
ties in rural parts of Bom-
bay. 3007-16.

S

SAHA, SHRI MEGHNAD—

Appropriation (No. 2) Bill—
Motion to consider. 3237-38, 3258.

Demands §or Grants, 1952-58—

1952-53—

Capital outlay ‘on Multipurpose

River Schemes—
Motion to reduce the Demand—
Modification in Damodar
Valley Project. 2247-52.
Policy. 2247-52.
Policy re Multipurpose River
Schemes. 2247-52.
Education—
Motion to reduce the Demand—
Grants to States for spread of
Primary and Secondary
education. 1723-30.
Recommendations of Univer-
sity Commission. 1723-30.
Ministry of Rehabilitation. 2082-

4,
ﬁtipurpose River Schemes—
Motion to reduce the Demand—
Policy. 2247-52.

Reorganisation of Hirakud
administrative = machinery.
2247-52.

River Valley Projects. 2247-

52

SAHA, SHRI MEGHNAD—contd.

Demand for Grants, 1952-53—
contd.
Multipurpose River Schemes—
contd.
Motion to reduce the Demand—
contd.
Tungabhadra  project in

Hyderabad. 2247-52.
Wastage due to change of
policy. 2247-52.
Demands for Grants, 1952-53—

Railways—
Ordinary. Working Expenses—
Administration—
Motion to reduce the Demand—
Stores purchase policy. 1248.
Displaced Persons (Claims)
Amendment Bill—
Motion to pass. §10-11.

General discussion on the Railway
Budget. 798-99, 800, 804.

Indian Companies (Amendment)
Bill—

Motion to pass, as amended. 4045-
47.

Motion on Address by the Presi-
dent. 170-73, 399.
Preventive  Detention
Amendment) Bill—
Motion to consider and amend-

ments to circulate and to refer
to Joint Committee. 4179-84.
—— sworn. 16.
Statement by ——. 3601-02.

SAHAYA, SHRI SYAMNANDAN—
Appropriation (No. 2 Bill—
Motion to consider. 3227.
Delimitation Commission Bill—
Motion to consider and amend-
ment to circulate. 3460.
Demand(s) for Grant(s), 1952-33—
Miscellaneous Departments and
Expenditure under the Ministry
of Finance—
Motion to reduce the Demand—
Principles of Planning and
the inadequacies of the
Five Year Plan. 3090-96.
Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—
Motion to refer to Select Com-
mittee. 3382-886.
Resolution re Linguistic States.
3364-66, 3708-15.
-~ sworn. 3.

(Second
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SAHU, SHRI BHAGABAT—
— sworn. 9.

SAHU, SHRI RAMESHWAR—
—— sworn. 3.

SAIGAL, SARDAR AMAR SINGH—

Motion re Kashmir State. 5790.
—— sworn. 6.

SAKHARE, SHRI T. C.—
—— sworn. 6.

SAKSENA, SHRI MOHANLAL—
Election of —— to Estimates Com-
mittee. 2828.
—— sworn. 14.

SALARY (IES)—
Demands for Grants, 1952-53—

Indian Posts and Telegraphs
Department (including Working
Expenses) —

Motion to reduce the Demand—
—— for strike period in 1946.
2340-85.

Report of Joint Committee on Pay-
ment of —— and Allowances to
and Abbreviations for Members of
Parliament. 5495.

SALARIES AND ALLOWANCES OF
MINISTERS BILL—

See under “Bill(s)”.
SALT—

_Demands for Grants, 2072-2144.
Motion to reduce the Demand—
Distribution of —— flelds to
—— labourers and poor fisher-
men for production of —
in order to remove monopoly.

2075-2142.
SALT ACT—
See “Act(s)”.

SAMANTA,
CHANDRA—

Central Tea
Bill—
Motion to consider. 4467-68.

-

SHRI SATISH

Board (Amendment)

SAMANTA, SHRI SATISH
CHANDRA—contd.
Essential Goods (Declaration and

Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to refer to Select Com-
mittee. 3272-78.

Consideration of clauses. 4663-65.

—— sworn. 13.

SANGANNA, SHRI T.—
—— sworn. 9.
SANKARAPANDIAN, SHRI M.—
—— sworn. 8.
SARMAH, SHRI DEBESWAR—

Demands for Grants, 1852-58—
Manipur—

Motion to reduce the Demand—

Development of Manipur
State. 2596-2600.
Tripura—
Motion to reduce the Demand—
Administration in Tripura.
2596-2600.

Union Excise Duties-£

Motion to reduce the Demand—
Policy. 3184-86.
Election of —— to Estimates Com-
mittee. 2823.
General discussion on the Railway
Budget. 554-58.
Half-an-hour discussion on Indian
Tea. 5972-76.
—— sworn. 3.

SATHIANATHAN, SHRI N.—
—— sworn. 8.

SATISH CHANDRA, SHRI—

General discussion on the Railway
Budget. 819.

Notification containing the Kutch
Motor Vehicles Rules—Laid on the
Table. 4004.

—— sworn. 10.

SATYAWADI, DR.
KUMAR—

—— sworn. 9.

VIRENDRA
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SAURASHTRA (ABOLITION OF
LOCAL SEA CUSTOMS DUTIES
AND IMPOSITION OF) PORT
DEVELOPMENT LEVY REPEAL-
ING BILL—

N See under “Bill(s)".

SCHEDULED CASTES—

Annual Report of the Commissioner
for —— and Scheduled Tribes—§
Laid on the Table. 4856-57.

Demands for Grants, 1952-53-—
Ministry of Education—

Motion to reduce the Demand—
Education of Backward Classes.
1683-1780.
Facilities to —— students for
studies abroad. 1683-1780.
Foreign scholarships to —.
1683-1780.
Ministry of States—
Motion to reduce the Demand—
-—— in B and C States. 2524-
2607.

SCHEDULED TRIBES—

Annual Report of the Commissioner
for Scheduled Castes and —
- Laid on the Table. 4856-57.

SCIENTIFIC RESEARCH—

Demands for Grants, 1952-53. 1685-
1780, 1784-1832.

SECURITY RULES—

Demands for Grants, 1952-53—Rail-
wWays—
Ordinary Working Expenses—Ad-
ministration—
Motion to reduce the Demand—
Arbitrary discharge and sus-
pension of Railway em-
ployees under ——. 1247-
70, 1270-1334.

SEN, SHRI PHANI GOPAL—
- sworn. 4.

SEN, SHRI RAJ CHANDRA—
—— sworn. 20.

-SEN, SHRIMATI SUSHAMA--

General discussion of the General
Budget. 1095-1098.
—— sworn. 4.

SEWAL, SHRI A. R—
—— sworn. 15.

SHAH, SHRI C, C.—
Notaries Bille

Motion to consider as reported by
Select Committee. 4727-32.

» Consideration of clauses. 4740-41..
Preventive Detention (Second.
Amendment) Bill—

Motion to consider as reported by
Joint Committee. 5117-24.

—— sworn. 18.

SHAH, SHRI RAICHAND BHAI—
——— sworn. 6

SHAH, SHRIMATI KAMLENDU
MATI—

—— sworn. 10.
SHAHNAWAZ KHAN, SHRI—

Demands for Grants, 1952-53—
Ministry of Defence—
Motion to reduce the Demand—
Economy and efficiency in
Defence Organisation and its
utilisation for nation build-
ing services. 1468-90.
Failure to eliminate British
and Commonwealth influ—
ences over Defence Services..
1468-80.
Policy of Defence Organisae-
tion. 1468-90.

—— sworn. 10.

SHARMA, PANDIT BALKRISHNA—
—— sworn. Il

SHARMA, PANDIT K. C.—

Election of —— to Public Accounts-
Committee. 2822-23.
Indian Income Tax (Amendment)
Bill—
Motion. to refer to. Select Com--
mittee. 3487-89:
Motion re Kashmir State. 5792.
Preventive Detention (Second’
Amendment) Bill—
Motion to pass, as amended.
5740-44.
—— sworn.. 10.
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‘SBHARMA, PROF. D. C.—
Demand(s) for Grant(s), 1952-53—
Ministry of Defence—
Motion to reduce the Demand—
Econcmy and efficiency in
defence organisation and its
utilisation for nation build-
ing services. 1460-64.
Policy of Defence Organiga-
tion. 1460-64.
Top heaviness of Armed Forces
Administration. 1460-64.
‘Motion re Kashmir State. 5787-88.
—— gworn. 9.

SHARMA, SHRI KHUSHI RAM—
—— sworn. 10.

SHARMA, SHRI NANDLAL—

Demands for Grants, 1952-53—
Ministry of Health—
Motion to reduce the Demand—

Ayurvedic system of medicine.
2958-68.

Failure to provide minimum
health and medical facilities
in rural parts of Bombay.
2056-68.

‘General policy. 2856-68.

General policy of medical
administration. 2956-68.

Policy. 20856-68,

Rural health problem.
68.

Ministry of Rehabilitation—
Motion to reduce the Demand—

Condition of displaced persons
from East Bengal. 1998-
2012,

Disptaced persons from East
Pakistan. 1998-2012.

Policy. 1398-2012,

Position of displaced persons.
1998-2012.

Verification of claims.
2012.

Public Health—
Motion to reduce the Demand—

All India Medical Council.
2956-68.

Desirability of having two
tuberculosis clinics and
hospitals in each district
with adequate staff and
medicine including B.C.G.
vaccination. 2956-68,

2956-

1998-

SHARMA, SHRI NANDLAL-—contd.

Displaced Persons (Claims) Amend-
ment Bill—

Motion to consider. 440-51.
Election of Speaker. 37-40.
General discussion on General

Budget. 1103-15.

General discussion on Railway Bud-

get. 769, 849.

Maintenance Orders Enforcement

(Amendment) Bill—

Consideration of clauses.
Motion re Kashmir State.
Preventive Detention

Amendment) Bill—

Motion to consider as reported by

Joint Committee. 5105-17.

Report of Privileges Committee. 861.
Salaries and Allowances of Ministers

Bill—

Consideration of clauses. 4978-86.
—— sworn. 15.
State Armed Police Forces (Exten-

sion of Laws) Bill—

Motion to pass. 3883-84.

SHARMA, SHRI RADHA CHARAN—
—— sworn. 14.

SHASTRI, PANDIT ALGU RAI—

Criminal Law (Amendment) Bill—®
Motion to consider. 3780-82.
Demands for Grants, 1952-53—
Expenditure on Displaced Persons.
1948-62.
Ministry of Rehabilitation—
Motion to reduce the Demand—
Condition of displaced persons
from East Bengal. 1948-62.
Displaced persons from East
Pakistan. 1948-62.
Policy. 1948-62.
Position of displaced persons.
1948-62.
Yol Camp inmates. 1948-62.
Displaced Persons (Claims) Amend-
ment Bill—
Motion to consider. 463-80.
Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—
Motion to consider as reported by

3417-20.
5852-67.
(Second

Select Committee. 4579-83.
Forward Contracts (Regulation)
Bill—
Motion to refer to Select Com-
mittee. 6129.
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SHASTRI, PANDIT ALGU RAI—
eontd.
General discussion of the Railway
Budget. 768.
Nomination of —— to Rules Com-
mittee. 534-35.
Salaries and Allowances of Ministers
T Bill—
Consideration of clauses. 4987,
—— sworn. 12.

S8HASTRI, SHRI BHAGWANDUTT—

Appropriation (No. 2) Bill—
Motion to consider. 3242-47.
Preventive Detention (Second
Amendment) Bill—
Consideration of clauses. 5676,
5680-81, 5687-91.
—— sworn. 15.

SHASTRI, SHRI HARIHAR NATH—
Motion on Address by the President.

133-42.
—— sworn. 11.

SHASTRI, SHRI L. B—

Appropriation (Railways) No. 2
Bill—

Motion for leave to introduce.
1783-84.

Motion to consider. 3216-17.

Motion to pass. 3222.

Calcutta Port (Amendment) Bill—
Motion for leave to introduce. 74.
Motion to consider. 746, 747.
Motion to pass. 748.

Demands for Grants, 1952-53—
Communications (Including

National Highways)—
Motion to reduce the Demand—
Construction of National
Highways. 2406-28.
National Highways in Hima-
layan region. 2406-28.
Ministry of Transport—
Motion to reduce the Demand—
Nationalization of Road Trans-
port. 2406-28.
Policy. 2406-28.
Uniform policy for Transport.
2406-28.

Demands for Grants, 1932-53—Rail-
ways—

Construction of New Lines—
Capital and Depreciation Fund—
Motion to reduce the Demand—

Refusal of supplies. 1432-36.

SHASTRI, SHRI L. B.—contd.

Demands for Grants, 1952-58—Rail-
ways—contd.
Ordinary Working Expenses—Ad-
ministration—
Motion to reduce the Demand—
Arbitrary discharge and sus-
pension of Railway em-
ployees under Security
Rules. 1818-26.
Economy in
1318-26.
Goods trains for carrying
foodgrains to Famine affec-
ted areas. 1318-26.
Non-restoration of pre-war
trains between Ratlam and
Ajmer. 1318-26.
Passenger amenities. 1318-26.
Stores purchase policy. 1318-
26.
Ordinary Working' Expenses—
Labour Welfare—
Motion to reduce the Demand—
Compensation to dependents
of Railway workers. 1394-
98,
Labour welfare policy. 1394-
98.
Policy of the Government.
1394-98.
Provisions for more schools
etc. 1394-98.
Welfare services. 1394-98.
Railway Board— '
Motion to reduce the Demand—
Condition of workers. 1227-
42,
Fares and freights. 1227-42.
General policy. 1227-42.
Labour policy. 1227-42.
Operational efficiency. 1227-
42,
Pay of officers. 1227-42,
Recruitment. 1227-42.
Regrouping of Railways. 1227-
42,
Third and Inter class passen-
gers. 1227-42.
General discussion of the Railway
Budget. 767-68, 823, 824-58.
Indian Ports (Amendment) Bill—
Motion for leave to introduce.
1788.
Nomination of —— to Joint Com-
mittee on Payment of Salaries and
Allowances to Members. 1345.

expenditure.
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SHASTRI, SHRI L. B.—contd."
Notification under Calcutta Port Act

—Laid on the Table. 161.
Presentation of the Railway Budget.
333-40.

SHEODASS DAGA, SHRI1—
Death of ——. 1603.

SHIVANANJAPPA, SHRI M. K.—
—— sworn. 14.

SHOBHA RAM. SHRI—
Demands for Grants, 1952-53—
Ministry of Finance—

Motion to reduce the Demand—
Financial policy. 38118-22,
Taxation policy. 3118-22.

Union Excise Duties. 3118-22.
—— sworn. 14.

BHUKLA, PANDIT BHAGWATI-
CHARAN—

—— sworn. 6.

SIDDANANJAPPA, SHRI H—
——- sworn. 14.

SINDRI FERTILISER FACTORY—
See ‘Factory (ies)”.

SINGARENI COAL MINES—

Discussion on accident in ——. 4914~
21.

SINGH, SHRI BABUNATH—
—— sworn. 6.

SINGH, SHRI G. S—
Demands for Grants, 1852-53—
-Ministry of Defence—
Motion to reduce the Demand—
Economy and efficiency in
Defence Organisation and its
utilisation for nation build-
ing services. 1490-93.

i Failure to eliminate British
and Commonwealth influ-
ences over Defence Services.

! 1490-93.
Policy of Defence Organisa-
tion, 1490-98.
Election of —— to Estimates Com-
mittee. 2823,
Reserve and Auxiliary Air Forces
Bill—

i

Motion to consider as reported by l

Joint Committee. 5940-41.

—— sworn. 20.

|

SINGH, SHRI L. J.—

Demands for Grants, 1852-53—
Manipur—
Motion to reduce the Demand--
Development of Manipur
State. 2598, 2589.
—— sworn. 15.

SINGH, SHRI M. N.— ¢
—— sworn. 186.

SINGH, SHRI T. N.—

Criminal Law (Amendment) Bill—
Motion to consider. 3795-3802.

—— sworn. 18.

Demands for Grants, 1952-53
Agriculture—

Motion to reduce the Demand—

Improved methods of cultiva-
tion. 2842-49.

Necessity of evolving a new
policy for equitable distri-
bution of land to actual
tillers of the soil. 2842-49.

Ministry of Food and Agricul-
ture—
Motion to reduce the Demand—

Policy. 2842-49.

Election of —— to Public Accounts
Committee. 2822-23.

Essential Goods (Declaration anad
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to refer to Select Com-
mittee. 3284.

Indian Tariff (Second Amendment)
Bill—

Motion to consider. 720-23.

Nomination of —— to House Com-

" mittee. 534,

SINGHAL, SHRI S. C.—
—— sworn. 10.
SINHA, DR. S. N—
“Current Digest” of Soviet Press—
Laid on the Table. 1605-08.
Demands for Grants, 1952-53—
Ministry of Defence—
Motion to reduce the Demand—
Failure to eliminate British
and Commonwealth influ-
ence over Defence Services.
1546-49.
—— sworn. 3.
Draft Secret Protocol—Laid on the
Table. 1605-06.
General discussion of the General
Budget. 1048-52.
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SINHA, DR. S. N.—contd.
Point of Privilege—
Reference to Committee of Privi-
leges re certain papers laid on
the Table by —. 2331-35.

\ Preventive Detention
Amendment) Bill—
Motion to consider as reported by

Joint Committee. 5142-47.
Privileges Committee—
Time for presentation of report on
certain papers laid on the Table
by —— extended. 4201-92.
Soviet Map showing Kashmir as
British—Laid on the Table. 1605-
06.
SINHA, SHRI A. P—
Nomination of —— to House Com-
mittee. 534.
—— sworn. 3.
SINHA, SHRI ANIRUDHA—
— sworn. 3.

SINHA, SHRI B. P—
Demand(s) for Grant(s), 1952-53—

Ministry of Food and Agricul--

ture—
Motion to reduce the Demand—
Failure of the Grow More
Food Campaign. 2830-39.
' Policy. 2830-39.
Protection of poor peasants
and agricultural labourers
from feudal landlords. 2830-
39.
——— sworn. 4.

SINHA, SHRI C. N. P—
Demand(s) for Grant(s), 1952-53—

Railways—
Ordinary Working Expenses—
Labour Welfare. 1392-94,

—— swom. 3.

SINHA, SHRI G. P—
Demand(s) for Grant(s), 1952-53—

Industries—
Motion to reduce the Demand—
Industrialisation. 1872-73.

—— sworn. 4.

SINMA, SHRI JHULAN—

Commissions of Inquiry Bill—
Consideration of clauses. 4797-98,
4800-01.

(Second '

SINHA, SHRI JHULAN-—contd,

Criminal Law (Amendment) Bill—
Consideration of clauses. 3828-30,
3832-83.
Motion on Address by the President.
84. .
—— sworn. 16.

SINHA, SHRI K. P.—
—— sworn. 19.

SINHA, SHRI N. P—

Demands for Grants, 1952-53—
Capital Outlay on Multipurpose
River Schemes—
Motion to reduce the Demand—
Modification in  Damodar
Valley Project. 2273-76.
Policy re Multipurpose River
Schemes. 2273-76,
Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—
Consideration of clauses. 4657-58
—— sworn. 4.

SINHA, SHRI S.—
—— sworn. 3.

SINHA, SHRI SATYA NARAYAN—

Displaced Persons (Claims) Con-

tinuance Ordinance, 1952—Laid on
the Table. 70.

Election of Deputy-Speaker. 928.

Election of Speaker. 21.

Election to Central Advisory Board
on Education. 3443-44.

Election to Court of University of
Delhi. 3444-45.

Election to Estimates Committee.
2336-317.

Election to Public Accounts Com-
mittee. 2336-37.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to refer to Select Com-
mittee. 3283.

General discussion on the Railway
Budget. 824

Nomination of —— to Business
Advisory Committee. 3759.

Nomination of — to Committee of
Privileges. 533-34.

Nomination of —— to Joint Com-
mittee on Payment of Salaries and
Allowances to Members. 1245.
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SINHA, SHRI SATYA NARAYAN—
eontd.

Nomination of —
Committee. 534-35.
Saurashtra (Abolition of Local Sea
Customs Duties and Imposition
of) Port Development Levy Re-
pealing Ordinance, 1952—Laid on

the Table. 70.

—— sworn. 3.

Statement re meetings of Standing
Committees—Laid on the Table.
2335.

Statement showing action taken by
Government on assurances etc.—
Laid on the Table. 4743-44, 5027.

SINHA, SHRI SATYENDRA NARA-
. YAN—
Demands for Grants, 1952-53—
Agriculture—
Motion to reduce the Demand—

Policy of agriculture. 2777-82.

Ministry of Food and Agricul-
ture—
Motion to reduce the Demand—

Complete stoppage of food-
grain imports as our coun-
try is self-sufficient in
food-grains if we observe
“Miss a meal a week”. 2777~
82.

Decontrol ‘policy in non-in-
dustrial and big cities in
rural areas in general and
specially in Hyderabad
State. 2777-82.

Failure of Grow More Food
Campaign. 2777-82.

Policy. 2777-82.

Protection of poor peasants

to Rules

and agricultural labour
from feudal landlords.
2777-82.
—— sworn. 3.
SINHA, SHRIMATI TARKESH-
WARI—
Demands for Grants, 1952-53—
Education—

Motion to reduce the Demand—
Physical education and re-
creational activities. 1749-
52.
Recommendations of Univer-
sity Commission. 1749-52.
Women’s education. 1749-52.

SINHA, SHRIMATI TARKESHWARI
—contd.

Motion on Address by the Presi-
dent, 293-97.
- sworn. 3.

SINHASAN SINGH, SHRI—

Criminal Law (Amendment) Bxll—-
Consideration of clauses.,3830-31,

3840-42, 3843.

Demands for Grants, 1852-53—

Railways—
Ordinary Working Expenses—
Labour Welfare—
Motion to reduce the Demand—
Compensation to dependents
of Railway workers. 1372~
84.
Policy of the . Government.
1372-84.

Essential Goods (Declaration and
Regulation of Tax on Sale or
Purchase) Bill—

Motion to consider as reported by
Select Committee. 4604-12.
Consideration of clauses. 4652-54.

Half-an-hour discussion on prices
of coarse and medium cloth.
3981-85.

—— sworn. 12.

SITARAM, SWAMI—

Motion for Adjournment re Fast by
—— re Andhra State (Disallow-
ed). T700-01.

SIVA, DR. M. V. GANGADHARA—

—— sworn. 17. |

General discussion of the General
Budget. 1028-1032.

SNATAK, SHRI NARDEO—
—— sworn. 10.

SODHIA, SHRI K. C.—

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to refer to Select Com-
mittee. 3273-74.
—— sworn. 6.

SOFI, SHRI MOHD. AKBAR—
Demands for Grants, 1852-53—
Aviation—
Motion to reduce the Demand—
Air Service to Malabar. 2365-
73.
Frequent air accidents. 2365-
78.
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SOF1, SHRI MOHD. AKBAR—contd.

Demands for Grants, 1952-53—
contd.
Motion to
contd.

N Policy and direction. 2365-178.

‘' Capital Outlay on Indian Posts
and Telegraphs (Not met from
Revenue)—
. Motion to reduce the Demand—
Policy. 2365-783.

Indian Posts and Telegraphs
Department (including Work-
ing Expenses)—

Motion to reduce the Demand—

reduce the Demand—

Censorship of letters. 2365-
7s.

Censorship of letters and
Telegrams. 2365-73.

Facilities on Sundays. 2365-

73.
Fiscal Policy. 2365-73.
Grievances of lower-grade
employees. 2365-73.

Grievances of Postal em-
ployees. 2365-73.
Mis-management of Post

Offices in Marathwada,
Hyderabad, due to ineffi-
clent staff. 2365-78.

Money Order Commission.
2365-73.

Payment of dearness allow-
ances to staff in accordance
with Central Pay Commis-

sion’s recommendations.
2865-73.

Post Offices and savings
banks in rural areas. 2365-
73.

Salaries for strike period in
1946. 2365-73.

Village post offices. 2365-73.

Village post offices in Orissa.
2365-178.

Work load on the staff. 2365-
73.

Meteorology—
Motion to reduce the Demand—
Meteorological information to
rural folk. 2365-73.
Ministry of Communications—
Motion to reduce the Demand—
Ecomomy and retrenchment.
2365-73.

SOFI, SHRI MOHD. AKBAR—contd.
Efficiency. 2365-78.

General Discussion of the Railway
Budget. 612-18.
—— sworn. 17.

SOMANA, SHRI N—

Demands for Grants, 1952-53—

Agriculture—
Motion to reduce the Demand—
Improved methods of culti-
vation. 2863-66.
Ministry of Food and Agricul-
ture—
Motion to reduce the Demand—
Supply of food stocks to
famine areas and irrigation
policy. 2863-66.

Indian Penal Code (Amendment)
Bill (Amendment of Sectiom
497)— ,

Motion to consider and amend-
ment to circulate. 4864-66.
Motion re Kashmir State. 5780.
——— sworn. 15.

SOMANI, SHRI G. D.—
Demands for Grants, 1952-53—

Industries—

Motion to reduce the Demand—
Industrialisation. 1866-72.
Price control of medium and

coarse cloth. 1866-72.°
Ministry of Commerce and In-
dustry—

Motion to reduce the Demand—
Control policy. 1866-72.
Industrial policy regarding

cottage industries etc. 1866-
72.
Pace and method of indus-
trialisation. 1866-72.
Protection and development
of national industries and
commerce. 1866-72.
Demands for Grants, 1952-53—Rail-
ways—
Railway Board—

Motion to reduce the Demand-—
Fares and freights. 1186-97.
General policy. 1186-97.

Election of —— to Public Accounts
Committee. 2822-23.

Essential Supplies (Temporary
Powers) Amendment Bill—
Motion to consider. 6040-45.
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SOMANI, SHRI G. D.—contd.

General discussion of the Railway
Budget. 545-50.

‘Half-an-hour discussion on prices
of coarse and medium cloth.
3988-89.

Motion on Address by the Presi-
dent. 152-586.

—— sworn. 15.

SOREN, SHRI PAUL JUJHAR—
——sworn. 4.

SOVIET MAP—
Soviet Map showing Kashmir as
British—Laid on the Table. 1605-
086. -

SOVIET PRESS—
See “Press(es)”.

SPEAKER, MR.—
Appointment of Shri B. Das to per-
form duties of ——. 20-21.
‘Election of ——. 21-44.

SPEAKER, MR. (SHRI G. V. MAVA-
LANKAR)—
Announcements by the —re —
Appointment of Joint Committee
on Payment of Salaries and
Allowances to Members and its
‘terms of reference etc. 1245-47.
‘Nomination to Panel of Chair-
men. 1441.

‘The question of abbreviations to
be used for Members of the
House of the Peopie and the
‘Council of States will be con-
sidered by the Joint Committee
on Payment of Salaries and
Allowances to Members of
Parliament. 22387.

-Appropriation Bills—

Whether the House could hold
discussion on the ——, discuss-
ed by the ——, 8217-22.

.Business of the House—

Afternoon sittings. 3918-21.

Point of Privilege—

Decision to refer to Committee of
Privileges certain papers laid
on the Table by Dr. S. Sinha
announced by the —— 2331-
35, 2336.

Preventive Detention Bill—

While discussing the motion to

refer to Joint Committee the

SPEAKER, MR. (SHRI G. V. MAVA-
LANKAR)—contd.

Preventive Detention Bill—contd.
—— observed that once the
motion is accepted by the
House it will not be open to the
Members to discuss the prin-
ciples of the Bills. 4998.

Rulings—

A Member has no right to pro-
test against the ruling of the
Speaker. His duty is to submit
to it and in case of dissatisfac-
tion he has other remedies un-
der the Rules. Further it is not
the absolute right of any Mem-
ber to be called upon the
moment he rises. It is not his
right either to be allowed to
speak on every occasion on
which he wants to speak. The
Speaker as a guardian of rights
and privileges of the entire
House has to adjust his discre-
tion. 2032-33.

It is not possible to allot each
Member a seat. They are allot-
ted not technically party-wise
or technically group-wise but
to a certain set of Members.
2035.

Ruling on the question whether
the form in which the Preven-
tive Detention (Second Amend-
ment) Bill is drawn is bad and
the feasibility and admissibility
of amendment so as to enable
the House to consider the entire
Act. 4209-14.

Supply of Agenda papers to Mem-
bers. 332.
Translation of Hindi speeches. 2237-
39, 2240-41.
SPEECH (ES)—
Translation of Hindi ——. 2237-39,
2240-41.

STAFF—
Demands for Grants, 1952-53—
Indian Posts and Telegraphs
Department (Including Work-
ing Expenses)—

Motion to reduce the Demand—
Mis-management of post
ofices in Marathwada,
Hyderabad due to ineffi-

cient ——. 2342-84.
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STAFF-—contd.
Demands for Grants, 1952-53-—contd.
Indian Posts and Telegraphs
Department (Including Work-
ing Expenses)—contd.
Motion reduce the Demand—

contd.

Payment of dearness allow-
ances to —— in accordance
with Central Pay Commis-
sion’'s recommendations.
2341-85.

‘'Work load on the ——, 2341-
85.

STAMP CANCELLING AND PRINT-
ING INKS MANUFACTURING
FACTORY—

Demands for Grants, 1962-53. 2074-
2116, 2117-44.
STAMPS—

Demands for Grants, 1952-53. 3105-
3128, 3130-3207.

STANDING COMMITTEES—
See “Committee(s)”.

STATE(S)—
Demand(s) for Grant(s), 1952-53.
Ministry of States—
Motion to reduce the Demand—
Allowances of Ruler of Hydera-
bad. 2524-2607.
Application of Constitution to
Kashmir. 2526-2608.
Appointment of Advisors in
Part B States. 2524-2607.
‘Custom duty in Hyderabad.

2526-2608.

Disintegration of Hyderabad
—  2524-26017.

Formation of —— 2523-2608.

Linguistic provimces. 2528-2606.
Sanjukta Maharashtra as Lin-
guistic Province. 2524-2606.
Scheduled Castes in B and C

——.  2524-2807.

Motion for Adjournment re¢_ Ten-
sion in Agartala of Tripura —.
(Disallowed). 859-61.

Resolution re Linguistic — 3287-
3366, 3678-3758.

STATE ARMED POLICE FORCES
(EXTENSION OF LAWS) BILL—
See ynder “Bill(s)".

STATEMENT(S)—

—— by Dr. Jaisoorya withdrawing
allegation re Telephone Contract.
8089-3041.

‘STRIKE(S)—

STATEMENT (S) —contd.

—— by .Prime Minister. 3602-08.

—— by Shri.A. K. Gopalan. 3601.

-—— by Shri A. K. Gopalan re cer-
tain allegations by Shri S. V.
Ramasyamy. 9615-18.

—— by Shri Meghnad Saha. 3601-
"02.

——— re Assam floods. 4292-95.

—— re fixation of rerit of bungalows
and flats of Members of Parlia-
ment—Laid on the Table. 6025~
28.

—— re Food situation in West
Bengal. 4354-56.

—— re Kashmir. 4501-21.

——— re meetings of Standing Com-
mittees—Laid on the Table. 2335-
38.

—— re recruitment of Gurkha
Soldiers in British Army. 5923-
-5926.

-—— showing action taken by Gov-
ernment on assurances etc.—Laid
‘on-the Table, 4743-44, 5827.

STATES, MINISTRY OF—
See “Ministry of States”.
STATIONERY AND PRINTING—

Demands for Grants. 2073-2116,

2117-43.

‘STEEL—

Fair_ retention prices of —— pro-
duced by the Mysore Iron and ——
works, Bhadravati—Laid on :the
Table. -4004-05.
STERLING DEBT(S)—
Demands for Grants, 1952-53—
Extraordinary Payments—
Motion to reduce the Demands—
Sterling debts. 3113-28, 31380-
3206.
STORES PURCHASE POLICY—
‘Demands for Grants—1952-53—
Railways—.
‘Ordinary Working Expenses—Ad-
ministration—
Motion to reduce the Demand—
Stores Purchase Policy. 1248-
1270, 1270-1328.

'‘Demands for Grants, 1952-58—
Indian Posts and "Telegraphs
Department (Including Work-
ing Expenses)—
"Motion to reduce the Demand—
Salaries for —— periods in
1046, 2340-85.

®1 LSD.—9
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SUBRANMANYAM, SHRI K.—
Demands for Grants 1952-53—
Aviation—
Motionr to reduce the Demamd—
Frequent air accidents. 2341.
Indian Posts and Telegraghs
Department (Tncluding Work-
ing Expenses)—
Motion to reduce the Demand—
Grievances of postal em-
ployees. 2340.
Salaries for strike period in
1946. 2340.
Ministry of Defence—
Motion to reduce the Demmand—
Economy and efficiency in
Defence Orgamisation and
its utilisation for nation
building services, 1498-1508.
Pay scales and amenities for
Army, Navy and Air Force
personnel, 1498-15083.
Policy of Defence Organisa-
tion. 1498-150%:
Top heaviness of Armed
Forces Administration. 1498-
1503.
Police—
Motion to reduce the Demand—
Low salary scales of the con-
stabulary. 2439. °
Nomination of —— to Rules Com-
mittee. 534-33.
Resolutior re Linguistic States. 8287,
3292,
—— sworm: 7.

SUBRAHMANYAM, SHRI T.—

Code of Criminal Procedure
(Second Amendment) Bill—
Mbotion' to» consider and amend-

ment to circulate. 3567-69.

General discussion of° the General
Budget. 1122-286.

Preventive Detention:
Amendment) Bill—
Motion to consider as reported. by

Joint Committee:. 5248-53;.

— swornn. 7.

SUBSIDY (IES) —
Motions for' Adjournment re: Food!
—. 65-69.
SUNDARAYYA, SHRI—
Nomination of —— to Joint Com--
mittee on Payment of Salaries and’
Allowances to Members. 1245.

(Second’

SUNDARAYYA, SHRI—contd.
Point of Privilege re Alleged speecl»
of —. 3675-76.
Extension of time for presentatiom
of report on —— 6025.

SUNDAYS—
Demands for Grants, 1852-53—
Indian Postss and Telegraphs
Department (Including Work-
ing Expenses)—
Motion to reduce the Demand—
"Facilities on ——. 2342-84.

SUNDER LAL, SHRI—
—— gworn. 10.
SUPERANNUATION ALLOWANCES
AND PENSIONS—
Demands for Grants, 1952-33. 3108-
28, 3130-3208.
Motion to reduce the Demand—
Policy. 3112-28, 3130-3204.

SUPPLIES—
Demands for Grants, 1952-58.

20722116, 2117-43.

Demands for Grants, 1952-53—Rail-
ways—

Constructiomr of New Lines—
Capital and Depreciation Fund—
Mbotion to reduce the Demand—

Refusal of ——. 1400-37.

SUPREME COURT—
Demands for Grants, 1952-58—
Ministry of Law—
Motion to reduce the Demand—
Suitable building for ——
2687-2716, 2717-2739.

SURESH CHANDRA, DR.—
Demands for Grants, 1952-53—
" Ministry of Home Affairs—
Motiomr to reduce the Demand—
Absence of suitable provisiom
for Civil Defernce: 2471-78!
Civil liberties withr speciad
reference to Preventive
Detentionr Act and Press
Laws. 2471-7T8.
Policy. 2471-78.
—— sworn. 18.
Election' of —— to Estimates Comw-
mittee:  2823.
SURIYA PRASHAD, SHRI—
— fworm. 14,
SURVEY OF INDIA—

Demands for Grants. 1952-58. 2?40&-
2818, 2823-2017, 2919-29.
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- ———

SWAMI, SHRI SHIVAMURTHI—
Demands for Grants, . 1852-58—
Industries—
Motion .to reduce the Demand—
Cottage or Handloom Indus-
try. 1835-48.
Industrialisation. 1835-46.
Ministry of Commerce and Indus-
try—
Motion to reduce the Demand—
Development of village and
cottage industries. 1835-46.
Handloom industry. 1835-46.
Industrial policy regarding

46.
Protection and development of
national industries and com-
merce. 1835-46.
Ministry of States—
Motion to reduce the Demand—
Disintegration of Hyderabad
State. 2525.
Essential Supplies  (Temporary
Powers) Amendment Bill—

Consideration of clauses. 6087-89.

Motion on Address by the President.
207-303.

Preventive Detention
Amendment) Bill—
Consideration of clauses. 5492-98.

Resolution re Linguistic States.
3291, 3298-3304.

——— sworn. 16.

SWAMINADHAN, SHRIMATI
AMMU—

Nomination of —— "to Business
Advisory Committee. " 3759.

Nomination of —— to Panel of
Chairmen. 70. 1441.

—— sworn. 8.

SWAMY, SHRI N. R. M.—

Demands for Grants
Agriculture—
Motion to reduce the Demand—

Improved methods of cultiva-
tion. 2905-08.

Necessity of evolving a new
policy for equitable distri-
bution of land to actual
tillers of the soil. 2905-08.

(Second

1952-53—

cottage industries etc. 1835-:

SWAMY, SHRI N. R. M.—contd.
Demands for Grants—contd.
Ministry of Food and Agricul-
ture—
Motion to reduce the Demand-—
Policy. 2905-08.

Supply of food stocks to
famine areas and irrigation
policy. 2905-08.
Motion on Address by the President.
213-186.
Notaries Bill—
Motion to consider as reported by
Select Committee. 4732-34.
—sworn. 8.

SWARAN SINGH, SARDAR—
Demands for Grants, 1952-58—

Ministry of Works, Production and

Supply—
Motion to reduce the Demand—

Government Industrial under-
takings. 2117-27.

Policy. 2117-27,

Policy and Government under-
taking. 2117-27. .

Sindri Fertiliser Factory. 2117-
27.

Miscellaneous Departments and
Expenditure under the Ministry
of Works, Production and
Supply. 2117-27.

New Delhi Capital Outlay. 2117-
2127,

Other Capital Outlay of the Minis-
try of Works, Production and
Supply—

Motion to reduce the Demand—
Policy in State-sponsored In-
dustry. 2117-27.

Other Civil Works. 2117-2127.

Salt—

Motion to reduce the Demand—
Distribution of salt fields to
salt labourers and poor
fishermen for production of
salt in order to remove
monopoly system. 2117-27.
To supply lands freely to agri-
cultural and poor peasants
for production of salt. 2117-

217,

Stamp Cancelling and Printing
Inks Manufacturing Factory.
2117-27.

Stationery and Printing. 2117-27.

Supplies. 2117-27.
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S8WARAN SINGH, SARDAR—contd.
Notifications issued by the Ministry
of Works, Production and Supply
—Laid on the Table. 74.

SYED AHMED, SHRI—
-— sworn. 6.
SYED MAHMUD, DR.—

—— sworn. 3.
Nomination of —— to Committee of
Privileges. 533-34.

T
TANDON, SHRI—

Demands for Grants, 1952-53—
Agriculture—

Motion to reduce the Demand—

Improved methods of cultiva-
tion. 2908-17,

Necessity of evolving a new
policy for equitable distri-
bution of land to actual
tillers of the soil. 2908-17.

Ministry of Food and Agricul-

ture— v

Motion to reduce the Demand—
Failure of the ‘Grow More

Food’ Campaign. 2908-17.

Policy. 2908-17.

Supply of food stocks to
famine areas and irrigation
policy. 2908-17.

Demands for Grants, 1952-53—Rail-
ways—
Railway Board—

Motion to reduce the Demand—
General policy. 1209-16.
Regrouping of Railways. 1209-

16.

Third and Inter Class
passengers. - 1209-16.
Resolution re linguistic states. 3738-

44,
TARIFF COMMISSION—
See “Commission”.

TAX (ES)—
Demands for Grants, 1952-33—
Ministry of Finance—
Motion to reduce the Demand—
Relief in indirect 'taxation.
3104-3128.
Taxation Policy. 3104-3128.

TAXES ON INCOME INCLUDING
CORPORATION TAX—

Demands for Grants, 1952-53. 3104-
28, 3130-3207.

TAXES ON INCOME INCLUDING
CORPORATION TAX-——contd,

Motion to reduce the Demand—
Activities of the Income-tax
Investigation = Commission.

* 3111-28, 3130-3206.

Grievances of Income-tax em-
ployees especially the In-
come-tax employees of West
Bengal. 3111-28, 3130-82086.

Policy with regard to settle-
ment of cases of concealed
income. 3111-28, 3130-32086.

Tax evasion. 3111-28, 3130-
3208.

Working of Income-tax
Department and its policy.
3111-28, 3130-32086.

TEA—

Indian —.
Discussion re Indian ——. 8072-
81.

TECHNICAL EDUCATION—
See “Education”.
TEK CHAND, SHRI—

Code of Criminal Procedure (Second
Amendment) Bill—
Motion to consider. 3353-62.

General discussion on Railway
Budget. 669-73.
Preventive Detention (Second

Amendment) Bill—
Motion to consider as reported by
Joint Committee. 5172-80.
—— sworn. 9.

TELEGRAMS—

Demands for Grants, 1852-53—
Indian Posts and Telegraphs
Department (Including Work-
ing Expenses)—
Motion to reduce the Demand—
Censorship of letters and ———.
. 2342-84.

TELEPHONE CONTRACT—

Statement by Dr. Jaisoorya with-
drawing allegations re —. 3089-
41. #)
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TELKIKAR, SHRI SHANKAR RAO—
—— sworn. 16.

TERRITORIAL: AND POLITICAL
PENSIONS—
. Demands for Grants, 1952-53—
Motion to reduce the Demand—
Question of cancelling the pay-
ment of territorial and poli-
tical pensions. 3111-28, 3130-
3204.
TEWARI, SARDAR RAJ BHANU
SINGH—

—— sworn. 13.

THIMMAIAH, SHRI DODDA—
General discussion of the General

Budget. 924-28.
—— swom. l4.

THIRANI, SHRI G. D.—
—— sworn. 9.

THIRUKURALAR, SHRI V. MUNI-
SWAMY AVL —
Election of —— to Estimates Com-
mittee. 2823.
!; —— gworn. 8.

'THOMAS, SHRI A. M.—

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill— :

Motion to refer to Select Com-
mittee. 3374-76.

Forward Contracts (Regulation)
Bill—

Motion to consider. 6151-58, 6154.

General discussion of the General
Budget. 912, 9138-18.

Rubber (Production and Marketing)
Amendment Bill—

Motion to consider. 3072-74.

—— sworn. 15.

THOMAS, SHRI A. V.—
Indian Tea Control (Amendment)

Bill—
Motion to comsider. 3802-88.
— gworn. 8.
TIVARY, SHRI VENKATESH
RARAYAN—
— sworn. 16.

TIWARI, PARDIT B. L—
— gworn. 6.

"!'IWARI, SHRI RAM SAHAI—
~— sworn. 16,

TIWARY, PANDIT DWARKA
NATH—
— sworn. 3.

Prevention of Corruption (Second
Amendment) Bill—
Motion to consider. 4881-38.

TRADE—
" Report of Indian Delegation on
Working Party Conference on

Standard Internmational —.
—Laid on the Table. 4743.

TRANSLATION—

—— of Hindi speeches. 2237-39,
2240-41.

Transport, Ministry of—
See Ministry of Transport.

TRAVANCORE-COCHIN—

Agreement between —— and
Reserve Bank—Laid on the Table,
4069-70.

Demands for Grants, 1952-53—
Miscellaneous Expenditure under

the Ministry of Food and Agri-
culture—
Motion to reduce the Demand—
Necessity for payment of full
food subsidy to —— State.
2823-29117.

TRIBAL AREAS—

Demands for Grants, 1952-53. 1867-
1602, 1603-05, 1606-78.

'I'RiPATHI, SHRI HIRA VALLABH—

—— sworn. 10.
TRIPATHI, SHRI KAMAKHYA
PRASAD—
FYorward Contracts (Regulatiom)
Bill—

Motion to consider. 6166-88.
Indian Tea Control (Amendment)

Bill—

Motion %0 eonsider. 3808-00.
Preventive Detention (Secomt

Amendment) Bill—

Motion 10 eonsider. 3801-0910.
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TRIPATHI, SHRI KAMAKHY A
PRASAD—contd.

—— sworn. 2.

TRIPATHI, SHRI VISHWAMBHAR
DAYAL—
—— sworn. 20.

TRIPURA—
Demands for Grants, 1952-53, 2522-

2610.
Motion to reduce the Demand—
Administration in —. 2525-
2608.

TRIVEDI, ‘SHRI
‘MULJIBHAI—
Demands for Grants, 1952-53—Rail-
ways—
Ordinary Working Expenses—Ad-
ministration—

Motion to reduce the Demand—
Economy in expenditure. 1248.
Goods trains for carrying

foodgrains to famine affec-
ted areas. 1248.
Non-restoration of pre-war
trains between Ratlam and
Ajmer. 1248,
Passenger amenities. 1289-83.
Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—
Motion to refer to Select Com-

mittee. 3394-95.

Motion to consider as reported by

Select Committee. 4574-76.

Motion re Kashmir State. 5789.
Prevention of Corruption (Second
Amendment) Bill—
Motion. to consider. 4827-31.
Preventive . Detention (Second
Amendment) EBEill—
Consideration of clauses. 5419-22,
' 5653-54, 5884-87.
—— sworn. 18.

TUDU, SHRI BHARAT LAL—
—— gworn. 18.

TULSIDAS, SHRI—
Demands for Grants, 1932-53—
Ministry of Finance—
Motion to reduce the Demand—

UMASHANKAR

' Pisinflationary ‘measures
taken by Government.'3170-
75. - el

Financial policy. 3170-75.

TULSIDAS, SHRI—contd.
Demands for Grants, 1952-53—contd.

* Ministry of Finance—contd.
Motion to reduce the Demand—

contd,

Imposition of capital. 3170~
75.

Policy and economy in the-
Department. 8170-75,

Taxation policy. 3170-75.
Demands for Grants 1852-53—

Railways—

Construction of New Lines—
Capital and Depreciation
Fund—

Motion to reduce the Demand—

Refusal of supplies. 1411-13.

General discussion on Railway
Budget. 780-83.

Indian Tariff (Third Amendment)
Bill—

Motion to consider. 3942-43.
Consideration of clauses. 3965-66.

Nomination of —— to House Com-~
mittee. 534.

Nomination of —— to Joint Com-
mittee on Payment of Salaries and
Allowances to Members. 1246.

— sworn. 4.

TUNGABHADRA PROJECT—

See ‘River Valley Project(s)”.

TYAGI, SHRI—

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to consider as reported by

-‘Select Committee. 4559-62, 4583-
94, 4621-24.

Consideration of clauses. 4700-07,
4721-22.

Estates Duty Bill—

Motion for leave to introduce.
6026.
Ingiﬁn Income Tax (Amendment)
1—
Motion for leave to introduce.
4662-63. ‘
Extension of time for presentation
of report of Select Committee.
4662-68. C
—— sworn. 20.

U

UIKEY, SHRI M. G.—
—— sworn. 6.
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UNEMPLOYMENT—
Demands for Grants, 1952-<53—
Employment Exchanges and Re-
settlement—
-Motion to reduce the Demand—
Problem of ——. 2147-2236.

-Industries—
Motion to reduce the Demand—
— compensation to worlkers
threatened with joblessness.
1834-88, 1889-1804.
—— in the textile imdustry.
1834-88, 1889-1004.
Ministry of Labour—
Motion to reduce the Demand—
—— caused by retrenchment
in the factories. 2145-2235.

UNION EXCISE DUTIES—

Demands for Grants, 1952-53. 3104-
28, 3130-3206.

UNION PUBLIC SERVICE COMMIS-
SION—
Notifications amending the —
(Consultation) Regulations—Laid
on-the Table. 237-38.

UNITED NATIONS ORGANISA-
TION—
Demands for Grants, 1952-53—
Ministry of States—
Motion to reduce the Demand—
Withdrawal of Kashmir issue
from ~—r. . .2525—2!8?

UNITED STATES OF AM'ERI’CA—
See “America, Umfed States of”.

UNIVERSITY (IES)—

Demands for Grants, 1952-53—
Education—

“Motion to reduce the Demand—
Recommendations of ——
..Commission. 1883-1780.

Ministry of States— -
Motion to reduce the Demand—
— in PEPST. 2524-2607.
Election to Court of Aligarh Muslim
——. 3214-15, 3218, 3608.
Election to Court of Banaras Hindu
C—  8215-18, 3216, 3508
Plection to Court of —— of Delhi.
3444435, 3636-37.

UPADHYAY, PANDIT MUNISHWAR

DATT—

Criminal Law Amendment Bill—
Consideration of clauses. .3838-40.

Demands for Grants, 1882-53—
Ministry of Home Affairs—

Motion to reduce the Demand—

LConsequences of the imple-
mentation “of the Re-en-
forcement and’ Re-organi-
sation Scheme of the Cen-
tral  Secretariat on the
Assistants «(IV) grade.
‘2478-82.

‘Corruption and bribery in the
police ranks. .2478-82.

Policy. 2478-82.

Demands for Grants, 1952-58—
Railways—
Ordinary Working

Administration—
Motion to reduce the Demand—
Arbitrary discharge and sus-
pension of Railway -em-
ployees under Security
Rules. 1257-70.
Economy in
1257-70.
Passenger amenities. 1257-70.

Election of —— to Public Accounts
Committee. 2822-28.

Forward Contracts
Bill—

Motion to consider. 6144-51.
Indian Companies (Amendment)

Bill—

Motion to conmsider. 4020-24.
Indian’ Ports (Amendmemt) Bill—
.. Meotion te consider. 4054-57.
Indian Tarl® (Second Amendment)

Bill—

‘Metion to consider. T734-386.
Indien Tariff (Third Amendment)

EExpenses—

expenditure.

‘(Regulation)

Bill—
‘Motion to consider. 3951-58. .
Preventive Detention (Second

- Amendment) Bill—

Motion to consider as reported by
Joint Committee. 5096-5105.
Reserve and Auxiliary Air - Forces

Bill—

Motion to consider and amend-
ment to refer to Joint Com-
mittee. 4530-36.

—— sworn. 17.
UPADHYAY, SHRI SHIVA DAYAL-
— sworn. 11.

>

<
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UPADHYAYA, SHRI SHIVA DATT—
— swora. 15,

v

VAISHNAV, SHRI HANUMANTRAO,
GANESHRAO—

— sworn. 13.

VAISHYA, SHRI MULDAS BHUDER-
DAS—

— sworn. 5.

VALLATHARAS, SHRI—

Code of Criminal Procedure (Second
-Amendment) Bill—
Consideration of clauses. 3614-15.

Commissions of Inquiry Bill—
Motion to consider. 4786-90.

Criminal Law Amendment Bill—

Motion to consider. 3851-67.
Demands for Grants 19852-53—
Delhi—

Motion to reduce the Demand—
Failure of the police to handle
the public disturbance in_
connection with the pro-
posed inter-communal mar-
riage in the latter half. of
May, 1952. 2439.
Ministry of Home Affairs—

Motion to reduce the Demand—
Consequences of the imple-

mentation of the Re-enforce-
ment and Re-organisation
Scheme of the Central
Secretariat on the Assistants
(IV) grade. 2438.

Ministry of Finance—

Motion to reduce the Demand—
Financial policy. 3144-49.
Taxation policy. 3144-49.

Election of —— to Public Accounts
Committee. 2822-23.

General discussion of the Railway
Budget. 592-06, 597.

Salaries and Allowances of Minis-
ters Bill—
Motion to consider. 4861-6§.

—— sworn. 8.

VARMA, SHRI B. B—
—— sworn. 3.

VARMA, SHRI BULAQI RAM—
~— gworn. 11.

VARTAK, SHRI—
Demands for Grants, 1953-53—
Ministry of Health—
Motion to reduce the Demand—

Ayurvedic system of medi~
cine. 2948-51.

Failure to provide minimum
health and medical facilities.
in rural parts of Bombay.
2943-51;

General policy. 2048-51.

General policy of medical ad~
ministration. 2948-51.

Palicy. 2948-51.

Rural health problem. 2948-
81.

Nomination of —— to Committee on
Petitions. 622.
—— sworn. 5.

VEERASWAMY, SHRI—

Demands for Grants, 1952-53—
Employment Exchanges and Re-

settlement—
Motion to reduce the Demand—
Problem of unemployment.
2223-286.

- Ministry of Home Affairs—
Motion to reduce the Demand—
Freedom of speech and free-

dom of press. 2438.

Ministry of Labour—
Motion to reduce the Demand—
Yailure to improve the condi-
tions of labour. 2233-28.
Genserel policy. 2228-26.
Implementation of labour
legislation. 2223-26,

Unemployment caused by
retrenchment in the fac-
tories. 2223-28.
Demands for Grants, 1952-53—Rail-
ways—
Ordinary Working Expenses—Ad-
ministration—

Motion to reduce the Demand—
Goods traing for
foodgrains to famine affected
areas. 1248,
Railway Board—
Motion to reduce the Demand—
Condition of workers. 1216-10.
General policy. 1316-19,

Pay of officers, 1185 121618

-_—
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VEERASWANY, SHRI—contd.
Salaries and Allowances of Ministers
Bill—
Consideration of clauses. 4973,
4975-717.

—— sworn. 8.

VELAYUDHAN, SHRI—

Appropriation (No. 2) Bill—
Motion to consider. 3259.

Code of Criminal Procedure (Second
Amendment) Bill—
Motion to consider. 3406-98, 3502-

06.
Demands for Grants 1952-53—
Communications (Including

National Highways)—

Motion to reduce the Demand—
Construction of National
Highways. 2307-2400, 2428.

National Highways in Hima-
layan region. 2397-2400,
2428.
% Ministry of States—

Motion to reduce the Demand—
Privy purses and allowances
of Indian rulers. 2524.
Ministry of Transport—
Motion to reduce the Demand—
Nationalization of Road
Transport. 2397-2400, 2428.

Policy. 2397-2400, 2428.
Uniform policy for transport.
2397-2400, 2428.
Discussion on firing on Railway em-
ployees at Gorakhpur. 761, 763-
064, 765.

Essential Goods (Declaration and
Regulation of Tax on Sale or Pur-
chase) Bill—

Motion to refer to Select Com-
mittee. 3271-72.
Consideration of clauses. 4669-70.

Nesential  Supplies (Temporary
Powers) Bill—
Motion to consider. 0037-80.

General discussion on the Gemeral
Budget. 909-12, 914, 016.

-

——

VELAYUDHAN, SHRI—eontd.

Indian Tariff (Second Amendment)
Bill—~
Motion to consider. 712-15.

Joint Committee on Payment of -
Salaries and Allowance to Mem-
bers. 1247.

Motions for Adjournment—

Bombing of Yalu River Electric -
Plants by American Planes. 2438.
Firing on Railway employees. 331.

Preventive Detention (Second ;
Amendment) Bill—

Motion to consider as reported by
Joint Committee. 5018-19.

Salaries and Allowances of Ministers -
Bill—

Motion to consider. 4952-58.
- sworn. 15.

VENKATARAMAN, SHRI— .

Commissions of Inquiry Bill—
Motion to refer to Select Com--
mittee. 3638-61.

Motion to consider as reported by -
Select Committee. 4790-93.

Criminal Law' (Amendment) Bill—-
Motion to consider. 8821-24,

Consideration of clauses. 8857-36.

Delimitation Commission Bill—
Motion to circulate. 3460.

Demands for Grants, 1952-38—
Employment Exchanges and Re--
settlement—
Motion to reduce the Demand—

Problem of
2180-87.

Ministry of Labour—
Motion to reduce the Demand—
Pailure to improve the condi-
tion of labour. 2180-87.

General policy. 2180-87.

Implementation of labour -
legislation. 2180-87.
Unemployment caused by
retrenchment in e
factories. 3180-87-

unemployment.
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'VENKATARAMAN SHRI—contd.
Demands -for Grants, 1952-53—Rail-

ways—
Ordinary Working Expenses—
Administration—

Motion to reduce the Demand—
Arbitrary discharge and sus-
pension of Railway em-

ployees under  Security
Rules. 1278-81.
Economy in expenditure.
1278-81.
Stores purchase policy. 1278-
8l.
Election of — to Estimates Com-
" mittee. 2823. ’

.General discussion of the Railway
_Budget. 624-28. 815.
‘Indian Tariff (Second Amendment)
Bill—
Motion to consider. 519-21.
Indian Tea Control (Amendment)
Bill—
Motion to consnder 3899-3904.
Motion on Address by the President.
80-84.
Nomination to Committee of Privi-
leges. 533-34.
Prevention of Corruption (Second
Amendment) Bill—
Motion to consider. 4824-27.
Rubber (Production and Marketing)
Amendment Bill—
Motion to consider. 3974.
—— sworn. 8.

“VERMA, SHRI RAMJI—
Demands for Grants. 1952-53—

Capital Outlay on Indian Posts
and Telegraphs (Not met from
Revenue) —

Motion to reduce the Demand—
Policy. 2341. .

Indian Posts and ‘Telegraphs
Department (Includmg ’Work-
ing Expenses) —

Motion to reduce the Demand—
. . Facilities on: Sundays. 2357-65.
Grievances of lower-grade
employees. 2357-65.
Grievances of postal em-
ployees. 2357-83,
Payment of dearness allow-
ances to staff. in accordance

| VERMA, SHRI RAMJI—contd.

Demands for Grants, 1952-53—contd.
Indian Posts and Telegraphs De-

partment (including working
Expenses) —contd.
Motion to reduce the De-
mand—contd.
with Central Pay Commis-
sion's recommendations.
2357-65.

Post offices and savings banks
in rural areas. 2357-65.

Salaries for strike period in

1946. 2357-65.

Village post offices. 2357-65.

Ministry of Transport—

Motion to reduce the Demand—

Policy. 2390.

Demands for Grants, 1952-58—Rail-
wWays— '

Ordinary Working
Labour Welfare—
Motion to reduce the Demand—

Policy of the Government.
1347-58.

Discussion on firing on rallway em-
ployees at Gorakhpur. 762-63.

Discussion on prices of coarse and
medium cloth. 3990-92. '
Preventive Detention
Amendment) Bill—
Consideration of clauses. 5454-55,
655627-30.
—— sworn. '12.

VETERINARY SERVICES—

Demands for Grants, 1952-53—
Civil —. 2741-2818.

VIDYALANKAR, SHRI—
Demands for Grants, 1952-33—

Ministry of Labour—

" Motion to reduce the Demand—
Failure to improve the condi-
.. tion' of labour. 2187-2302.
General policy. 2187-2202.
Implementation of labour
+ legislation. 2187-2202.

Labour policy with special
reference to reduplication of
Labour Department Work—
Central and ‘States. ' 2187-

Refusal of supplies. 2187-
2202

Expenses—

(Second
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VIDYALANKAR, SHRI—contd.
Demands for Grants, 1952-53—contd.
Ministry of Labour—contd.
! Motion to reduce the Demand—

«contd.

Unemployment caused by
retrenchment in the
factories. 2187-2202.

Motion re Kashmir State. 5792.
- gworn. 9. )

VIJAYA LAKSHMI, SHRIMATI—
Demands for Grants, 1952-53—

External Affairs—
. Motion to reduce the Demand—
Activities of diplomatic
establishments abroad. 1606-
13.
Foreign policy. 1606-13.
Pursuit of real peace policy.
1606-13.
Relations with
American Powers.
Meteorology—
Motion to reduce the Demand—
Meteorological information to
—_—  2341-84.
Motion re Kashmir State. 5816-21.

VISHWANATH PRASAD, SHRI—
—— sworn. 12.
‘VYAS, SHRI RADHELAL—
Demands for Grants, 1952-53—
Communications (Including
National Highways) —
Motion to reduce the Demand—
Construction of National High-
ways. 2400.

National Highways in Hima-
layan region. 2400.

Construction of New Lines—
Capital and Depreciation Fund—

Motion to reduce the Demand—
Refusal of supplies. 1405-11.
‘Multi-purpose River Schemes—
‘Motion to reduce the Demand—
Policy. 2287-98.
‘Progress of River Valley Pro-
jects. 2287-98.
River Valley Projects. 2287-
98.

-Election of —— to Estimates Com-
mittee. 2823.

Nomination to Committee of Privi-
leges. 533-34.

-~ gworn. 14.

Anglo-
1606-18.

VYAS, SHRI RADHELAL—contd.
Demands for Grants, 1952-53—contd.
Statement re meetings of ‘Standing

Commxttees-—Lmd on the Table.
2386. -

w

WAGHMARE, SHRI—
Demands for Grants 1952-53—
Indian Posts and Telegraphs
Department (Including Work-
ing Expenses)—
Motion to reduce the Demand—
Mis-management  of post
offices in Marathwada,
Hyderabad, due to inefficient
staff. 2341.
Post offices and  Savings
Banks in rural areas. 2342.
Ministry of States—
Motion to reduce the Demand—
Allowances of Ruler of Hyder-
abad. 2524.
Custom duty in Hyderabad
State. 2526.
——-. sworn. 14.
WEST BENGAL—
Motlons for Adjournment re Food
Policy re ——. 3993-4003. ’
Statement 7e food situation in ——.
4354-56.

WILSON, SHRI J. N.—
—— sworn. 12.

WODEYAR, SHRI K. G—
——— sworn. 14.
WORKING EXPENSES—ADMINIS-
TRATION—
Demands for Grants, 1952-53—Rail-
ways—
Motion to reduce the Demand—
Arbitrary discharge and suspen-
sion of Railway employees
under Security Rules. 1247-
70, 1270-1334.
Economy in expenditure. 1247-
70, 1270-1334.
Goods trains for carrying food-
grains to famine affected
areas. 1247-70, 1270-1334.
Non-restoration of pre-war
trains between Ratlam and
Ajmer. 1247-70, 1270-1334.
Passenger amenities. 1247-70,
1270-1334.
Stores purchase policy. 1247-
70, 1270-1334.

- _—
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WORKS, PRODUCTION AND SUP-
PLY, MINISTRY OF—

See “Ministry of Works, Production
and supply”.

WORLD HEALTH ASSEMBLY~
Papers laid on the Table—

Reports of the Indian Delegation
to the Fifth ——. 5604.

Y

YALU RIVER ELECTRIC PLANT—
Motion for adjournment re Bomb-
ing of —— by American planes.
2331-34.
YOL CAMP—

Demands for Grants, 1952-58—
Ministry of Rehabilitation—
Motion to reduce the Demand—
—— inmates. 1906-2012.

z
ZAIDI, COL. B. H—
Appointment to House Committee.
534.

— sworn. 1l.

Flying of British flag over Parlia-
ment House. 1450.

General discussion of the General
Budget. 883.

Motion on Address by the President.
361-65.

Nomination of —— to Business
Advisory Committee. 3759.

ZOOLOGICAL SURVEY—

Demands for Grants. 2740-2818,
2828-2917, 2919-80.
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Statement by Prime Minister

Eiection to Committees—
Courts of Aligarh Muslim University and Banaras Hindu University

Code of Criminal Procedure (Second Amendment) Bill—Passed as amended
Commissions of inquiry Bill—Referred to Select Committee
Saturday, 12th §uly, 1952--
Paint of Privilege—
Alleged speech of Shri Sundarayya

Election to Committee—
Indian Council of Medical Research

Resolution re Linguistic States--Negatived

Monday, 14th Fuly, 1952-—
Business Advisory Committee

Papers Laid on the Table—
Appropriation Accounts of Railways in India for 1949-50—Part I—Revicw ;
ppropriation Accounts of Railways in India for 1949-50—Part II—Detail-
ed Appropriation Accounts ; Capital Statements, Balance Sheets and Pro-
fit and Loss Accounts of Indian Government Railways, 1949-50—Balance
Sheets of Railway Collieries and Statements of all-in-cost of Coal etc. for
1949-50 and Railway Audit Report, 1951—Report on the Audit of the
Accounts of the Rsuwayn in Indm mcludmg the Appropriatxon Accounts
for 1949-s0 . .
TIndian Tariff (Third Amendment) Bill—Introduced

‘State Armed Police Forces (Extensxon of Laws) Bxll——Dlscusslon on motion to
consider—postponed

Criminal Law Amendment Bnll —Consxderatxon of clauses—not eoncluded
Tuesday, 15th July, 1953—
Motion for Adjournment—

Havoc caused by floods in Assam

Election to Committee—
Court of the University of Delhi

Preventive Detention (Second Amendment) B:ll—-Petmom pmented
Privileges Committee—

Extension of time for presentation of Report on arrest of Shri Dasaratha Deb
Central Tea Board (Amendment) Biil—Introdpced . .
Criminal Law (Amendment) Bill—Passed, as amended . .
State Armed Police Forces (Extension of Laws) Bill—Passed

"Prevention of Corruption (Second Amendment) Blll———Ducussnon on motion to
consider—Postponed

Indian Tea Control (Amendment) Biil—Discussion on motion to conpldcr-~
concluded . . . . . . . . . . . .

W ednesday, 16th Fuly, 1953—
Motions for Adjournment—
Use of force by Police in Calcutta . .
PRood Policy re West Bengal . .

Business of the House—
Afternoon Sittings

COLUMNS

3601
3601-02
3602—06

3606
3606—31
3631—74

3675—78
3678
3678—3758.

3759

3760
3760-61

3761—72
3772—3834

3835-36

3836-37
3837

3837
3837
3838—60
3861—84
388489

3889—3914

3915
3915—19

3919 —2I



(iii)

COLUMNS
Wednesday, 16th Yuly, 1952.~contd.
Election to Committee—
Central Advisary Board of Education . . . . . . . 3931
Message from the Council of States]. . . . e . 3paI
Indinn Penal Oode (Amendment) M—(Amendment of Seetwn 303)-—Inn'o-
3921—23
Dowry Reatmnt Bxll—Introdueed . . . . . . 3932
Indian Penal Code and the Code of Cnmlnal Pmcedure (Amendment) Bdl—
Introduced . 3922

Dowry Restraint Bdl—Introduced . . . . . 3923

Punishment for Adulteration of Foodstuffs Bill—-!ntroduced . . . 3933

-"Constitution (Amendment) Bill—Introduced . . . . . o 392326
Indian Cattle Preservation Bill—Introduced . . . . o o 3926r37
Training and Employment Bill—Introduced . . . . . . 3927
Orphanage Bill—Introduced . . . . . . . . o 3927-28
Monogamy Enforcement Bill—Introduced . . . . e« o 3928
Muzslim Wakfs Bill—Introduced . . . . . . . . 3928-29
Sterilisation of the Unfit Bill—Introduced . . 3929
Indian Penal Code (Amendment) B:ll (Amendment of Section 497)—-Intro-

duced . 3929-30
Prevention of Btga.mous Marriage Btll—Introdueed . . 39%0
Code of Criminal Procedure (Amendment) Bxll—(Repeel of Section 266, etc)

Introduced - 3930
Dowry Restraint Btu—lntrodueed . . . . . . 3930-31
Indian Penal Code (Amendment) Blll (Amendment of Seetlom 53.331.133, ete)

—Introduced . . 3931
Hindu Divorce Blll-—lntrodueed . . - 3931
Prevention of Juvenile Vagrancy and Beagma Btll-—lntroduced . . 3931-32
Control of Export and Standardisation of Handloom Cloth Bill—Introduced . 3932
Muslim Kazis Bill—Introduced . . . . . . . . 3932
Children’s Protection Bill—Introduced . . . . . . . 3933~33
Indian Tariff (Third Amendment) Bill—Passed . . . . . 393368
Indian Tea Control (Amendment) Bill—Passed . . . . . 3968—70
Rubber (Production and Marketing) Amendment Bxll—-Pnned . . . 3973—77
Indian Companies (Amendment) Bxll—Dncunlon on moﬁon to eomider

not concluded . . 397881
Prices of coarse and medmm eloth . . . . . . .. 3981-w92

Thursdgy 17th Fuly 1952
‘Motions for Adjournment—

Focd- Policy re West Bengal . . . . . . . . . . 39934003
Papers Laid on the Table—

Declarations of Exemptton lslued under the Regtstrauon of Foretxners ‘Act,

1939 - - . . 4003-04
Notification containing the Kutch Mcvtor vehICleB Rules. 1951 . . 4004
Report of the Tariff Commission on the Fair Retention Pncea of Steel produeed

by the Mysore Iron and Steel Works, Bhadravati . . . 4004-0§
Indian Companies (Amendment) Bill--Passed, as amended . . . .  4005—$0
Indian Ports (Amendment) Bill—Passed, as amended . . . . 3050—62
Preventive Detention (Second Amendment) Bxll—-stcussion on motion to

consider—not concluded . . 3062--68
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(iv)
COLUMNS

Friday, 18th Suly, 1952—
Popers Laid on the Table—
(1) Agreement between Travancore-Cochin and Reserve Bank ; (2) Agree-
ment between Madhya Bharat and-Reserve Bank. . . . . 4069-70
Bssential Goods (Declaration and Regulation of Tax on Sale or Purchase) Bill—

Preventation of Report of Select Committee . . . . . 4070
Notaries Bill— -
Presentation of Report of Select Committee . . . . . 4070

Preventive Detention (Second Amendment) Bill—
Discussion on motion to consider, to circulate and to refer to Select Com-

mittee—not concluded . . . . . . . . . 4070—4150
4150—4204
Message from the Council of States . . . 4150

Monday, 215t July, 1953—
Papers Laid on the Table—
Central Advisory Council (Procedural) Rules, Remmuon and Licensing

of Industrial Undertakings Rules . . . . . 420§
Blection to Committee—

Indian Council of Agricultural Research . . 4205-06
Message from the Council of States . . . 4206-07
Indian Income-Tax (Amendment) Bill—

Extension of time for presentation of Report of Select Committee . 4207-08
Commissions of Inquiry Bill—Extension of time for presentltion of Report of

Select Commitiee . . . . . 4208
Central Silk Board (Ame.ndment) Blll—Introduced . . . . 4208

Preventive Detention (Second Amendment) Bill—Discussion on motions to
consider, to circulate, to refer to Select Committee and to refer to Joint
Committee—not concluded . . . . . . . . . 4209—90

Tuesday, aand Fuly, 1952—
Privileges Committee—
Time for Presentation of Report on certain papers laid on the 1able by Dr.

S. N. Sinha—extended . . . . . . . . 4291-92
Statements re Assam Floods . . . . . 4292—95§
Preventive Detention (Second Amendment) Bxll-Petmons received . . 4295

Preventive Detention (Second Amendment) Bill—Discussion on motions to
consider, to circulate, to refer to Select Committee and to refer to Joint

Committee—not concluded . . . . . . . . . 4295—4354,
S
Statement re Food Situation in West Bengal . . . . . 2354—.5

Wednesday, 23rd Fuly, 1952—
Committee of Privileges—
Presentation of Report re arrest of Shri Dasaratha Deb . . . . 4425
Papers Laid on the Table—
Report of Committee of Privileges re arrest of Shri V. G. Deshpande . 4435
Notifications in accordance with Section 38 of the Central Excises and Salt
Act, 1944 . . . . . . . . . . . 4425-26

Message from the Council of States . . 4426
' ‘Preventive Detention (Second Amendment) Bill ——Refe:red to Jomt Com-
mittee of the two Houses . . . . . . . . 442757,

4487—89
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COLUMNS
Wednesday, 23rd Suly, 19§52—comid.
Central Tea Board (Amendment) Bill—Passed . . . .« 445773
Reserve and Auxiliary Air Forces Bill—Discussion on motions to oonnder and
to refer to Joint Committees of the Houses—not concluded . . . 4474—87,
: 4489—4500
Thursday, 24th Fuly, 1952—
Statement re Kashmir . . . . . . 4501—21
Message from the Council of Smes . . . . . 4521—22,
. 4558—59
Reserve and Auxiliary Air Forces Bill—Referred to Joint Committee . . 4522—58

Essential Goods (Declaration and Regulation of Tax on Sale or Purchase) Bill—
Discussion on motion to consider as reported by Select Committee—not
concluded . . . . . . . . . . . 4559—70

Friday, 25th July, 1952—

Commissions of Inquiry Bill—Presentation of report of Select Committee . 4571

Bssential Goods (Declarationand Regulation of Tax on Sale or Purchase) Bill—
Consideration of clauses—not concluded . . . . . . 4572—4658

Message from the Council of States . . . . . . . 4653—6

Monday, 38th Fuly, 1953—

Leave of absence from the House . . . . . . . . 4661
Message from the Council of States . . . . . . 4662
Salaries and Allowances of Ministers Bxll—lntrodueed . . 4662
Indian Income-tax (Amendmeant) Bill—Extension of time for presentauon of

Report of Select Committee . . 4662-63
Bssential Goods (Declarationand Regulauon of Tax on Snle or Purchne) Bill—

Passed, as amended . . . . . . . . . 4663—4722
Notaries Bill—Passed, as amended . . . . . . 4722—42

Tuesday, agth Suly, 1952—
Papers laid on the Table—

Report of Indian Delegate on Working Party Oonfenfxce on Standard Inter-
national Trade Classification . . . . . . - 4743
Statements showing action taken by Govemment on assurances, etc. . 4743-44

Election to Committee—

Indian Council of Agricultural Research . . . 4744
Preventive Detention (Second Amendment) Bul—T!me for pxesentmon of
Report of Joint Committee extended . . . . . o 4744-45
Central Silk Board (Amendment) Bill—Passed as amended . .. 47452
Resolution re Berne Convention for protection of Literary apd Artistic Works—
Adopted . . . . . . 4772—75
Commissions of Inqmry Bxll—Paused as amended . . . . 4775—481

Prevention of Corruption (Second Amendment) Bill—Passed as amended 481654
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CORRIGENDA
to

the Parliamentary Debates Part IT (Proceedings other than Questions and Answers), Second
Session 1952, of tne House of the People.
{n Vol. V—

1. No. 1, dated sth November, 1952
(#) Col. 29, delate line 53, ana subststure <“The first amendment proposed jis to”.
(#) Col. 29, line 57, delete ‘‘mittee Act, 1944” and subststute ““defined as”.
(#5¢) Col. 68, line 40, afier ‘‘positive’ insers <“steps one™.
(#v) Col. 74, line 23, for “‘contend” read ‘“content"’.
2. No. 2, dated 6th November, 1952

qss AW &%, qfE| v, “q” & T ) e’ ofed
3. No. 3, dated 7th November, 1952
Col. 199, delete line 53 and subsiitute “say, let us taks it easy ; let us not rush”.

4. No. 4, dated 10th November, 1952
Col. 230, line 2, from bottom for “‘ou’’ read ‘‘through®.

5. No. 7, dated 13th November, 1952
(f) Col. 499,}line 17, for «“fatcory” read “factory”.
(#%) Col. so1, line 14, for “with” read <will”.

6. No. 8, dated 14th November, 1952
(%) Col. 522, line 51, for ‘Sori Ban:ul’ read ‘Shri Bansal".
(@##) Col. 529, line 2, from bottom, for ‘will’ read ““wish”’.
(1) Col. 537, line 2, from bottom, for “in’ read <is’.
(sv) Col. 538, line 68, for ‘insuffioient’ read ‘insufficient’,
7. No. 9, dated 15th November, 1952
() Col. 593, line 9 from botiom, for ‘mand’ read ‘demand’.
(%) Col. 593, line 8 from bottom, for ‘nment’ read ‘ernment’.
(@#5) Col. 593, line 7 from bottom, for ‘ritory’ read ‘territory’.
(iv) Col. 593, line 6 from bottom, for ‘nt’ read ‘ment’.
) Col. 593, line 5 from bottom, for ‘d’ read ‘and’.
(vs) Col. 593, line 4 from bottom, for *urc’ read epsure’,
(vii) Col. 593, line 3 from bottom, for ‘dus’ read ‘exodus’.
(viis) Col. 593, line 2 from bottom, insert ‘the’ before ‘minorities’.
(#x) Col. 593, last line for ‘ce’ read ‘peace’.
(x) Col. 705, last line, for ‘N’ read ‘M’.
(x%) Between columns 707 and 708, line 39, snsers ‘Shobha Ram, Shri’,
8. No. 10, dated 17th November, 1952
Col. 720, delete line 13 from bottom and substsrure ‘on fair price to scarcity”.
9. No. 12, dated 19th November, 1952
Col. 874, line 7 from bottom, for ‘established’ read ‘stabilised’. .
10. No. 13, dated 20th November, 1952
Col. 960, line 16, for ‘being’ read ‘been’.
11. No. 14, dated 215t November, 1952
Col. 1032, line 17 from bottom, for ‘his® read ‘then’.

®
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) (ii)
12. No 18, dated 27th November, 1952
() Col. 1312, after line 7 from bottom, insers “may be Hindu migrants; they may be’.
(#%) Col. 1324, aftcr last line énsers ‘Bhatt, Shri C, S.".
13. No. 19, dated 28th November, 1952

Col. 1348, for existing lines 22 to 26 read as follows :—
‘submit that under article 246 of the Constitution, it is only the State Legislatuze th t
can pass any legislation or resolution to the effect sought by this present resolution.
I would like to’.

14. No. 21, dated 3rd December, 1952

Col. 1528, line 15, for ‘Scrunity’ read ‘Scrutiny’.
»



CORRIGENDA

to
3

" tae Parliamertary Debates Part II ( Poceedings other than Queuﬁons and Answers), Second
Session, 1952, of the House of the People.

In Vol. VI—

1. No. 1, dated 4th December, 1952
(5) Col. 1021, lire 27, for ‘Ages’ read ‘Ayes’.
(#8) Col. 1622, lir.c 23, for ‘2-52 P.M. read 3-52 P. M.’
(195) Col. 1021, last lire for <Irbal Singh® read ‘Birbal Singh.’

2. No. 4, dated 8th December, 1952
Col. 186, delete line 31 and substitute <about 25 lakh tons of steel where.’

3. No. 5, dated 9th December, 1952
Col. 1931, live 11 from bottom, delete ‘Specially from those palmy days’ and svbsritrve
‘And we find these leaders of the.’

4. No. 7, dated 11th December, 1952
985 HW Rocs, Gfe 48, ‘" F T T FY FATA F 72T

5. No. 8, dated 12th December, 1952
Col. 2161, first lire, for *Shri B. S. Murthy® read ‘Shri K. D. Malaviya’.

6. No. 10, dated 15th December,1952
Col. 2350, lire 32, for ‘sc9(34) read 523 (3)".

7. No. 11, dated 16th December, 1952
Col. 2536, delete line 6 from bottom, and after line 8 from bottom smserst ‘people in this
country will take to Co.’

8. No. 13, dated 18th December, 1952
Col. 2761, line 2, insert ‘about’ before «it’,

9. No. 14. dated 19th December, 1952
(®) Col. 2831, last line before G. B.’ insert ‘Khedkar, Shri’
() Col, 2833, before first line fmsert ‘Ayes—contd’.
(#%) Col. 2833, line 24, for ‘Shri R. S.Rari’ read ‘ShriR. S. Tiwari.’

10. No 15, dated 20th December, 1952
Col. 2983, line 16, delere <Shri Hari Vinayak Pataskar.’



INDEX

PARLIAMENTARY DEBATES—PART I

Volumes V and VI— sth November to 20th December, 1952

A
ABDUCTED PERSONS (RECOVERY
AND. RESTORATION) AMEND-
MENT BILL (as passed by the
Council of States)—

See under “Bill (s)".
-ABDUR RAHIM, SHRI—

Death of ——, 1.
ABID ALl SHRI—

Recommendations etc. of Thirty-
fourth Session of International
Labour Conference —— Laid on
the Table. 2351.

ACHAL SINGH, SETH—

Food Adulteration Bill—
Motion to refer to Select Com-
mittee and amendment to cir-
culate. '1234—-37._

RESOLUTION re—
Five Year Plan. 2456-—81.

ACHINT RAM, LALA—

Abducted Persons (Recovery and
Restoration) Amendment Bill (as
passed by the Council of
States) .—

Motion to consider and amend-
ment to circulate. 2901—02,
'2903—04.

Influx from Pakistan {Control)
Repealing Bill—

Motion to consider. 1332—34.

‘Consideration of clauses, 177%6—
88.

Mot'ion for adjournment re cyclo-
nic storm in Tamilnad area. 1730,

Motion re Migration between
Pokistan and India. ‘848—51.

ACHINT RAM, LALA—contd.
Motion re report of Commissioner
for Scheduled Castes and Sched-
uled Tribes. 2342.
Resolution re¢ Five Year Plan
2786—88,
ACHUTHAN, SHRI—
Constitution (Second Amendment)
Bill—
Motion to consider as reported
by Select Committee. 1953—55,

ACT(S)—

Notiflcation issued under the Indian
Emigration Act 1922—Laid on
the Table. 8. )

Notification issued under the Indian
Tariff Act 1934—Laid on the
Table 9.

Notification issued under Requisi-
tioning and Acquisition of immov-
able Property—, 1952—Laid on
the Table. 1845.

Rules issued under the Salaries and
Allowances of Ministers—1952—
Laid on the Table. 9-10.

AD-HOC COMMITTEE—
See “Committee(s)"

ADMINISTRATION—

Demands for Supplementary Grants,
1952-53—
Chandernagore—
Motion to reduce the Demand—
Administration. 2136, 2150-
54, '
&otion to reduce the Demand—
Manipur—
Motion to reduce the Demand—
—of Manipur State. 2137,
2177—83.
Democratization of . 2137,
2177—83.

——
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ADMINISTRATION—contd.

Demands for Supplementary Grants,
1952-53—contd.

Tripura—
Motion to reduce the Demand—

Administrative set up in
Tripura. 2137, 2183—88.

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL

See under “Bill(s)”
ADVISORY COMMITTEE(S)—
See Committee(s)”
AGARTALA—
Motion for Adjournment re—
Promulgation of Section 144 in
and around—(Disallowed). 513
—15. '
AGARWAL, PROF.—
Estate Duty Bill— ,
Motion to refer to Select Commit-
tee. 218—22.
Resolution re Five Year Plan.
2396—2401. .

AJIT SINGH, SHRI—

Motion re Report of Commissioner
for Scheduled Castes and Sched-
uled Tribes. 2300, 2311—13.

ALAGESAN, SHRI—

Balance Sheet etc. of the Delhi
Road Transport Authority for
1950-51—Laid on the Table.
1731-32.

ALTEKAR, SHRI—

Constitution (Second Amendment)
Bill—

Motion to consider as reported
by Select Committee. 1971-72,
1982—86.

Delimitation Commission Bill—
Motion to refer to Select Com-
mittee. 391—93.

Estate Duty Bill—

Motion to refer to Selecte Com-
mittee. 136—40.

Famine conditions in Maharashtra.
2879-80.

Forward Contracts
Bill—

Motion to consider as

(Regulation)
reported

by Select Committee. 1034—40.

————

ALTEKAR. SHRI—contc.

Iron and Stec! Companies Amalga-
mation Bill—

Motion to consider 1883—86.
Motion for Adjourmed re cyclonic
storm in Tamilnad area. 1731.

Motion re—
Food situation. 761.

ALVA, SHRI JOACHIM—

Election of — to Central Advisory
Committee of National Cadet
Corps. 2209.

AMJAD ALI, SHRI—

Motion for adjournment re cyclone
in Tamilnad. 1897.

AMRIT KAUR, RAJKUMARI—

Food Adulteration Bill—
Motion for leave to introduce. 78.
Motion to refer to Select Commit-
tee and amendment to circulate.
1225—28, 1259, -1268, 1292-93.

Punjab Municipal (Delhi Amend-
ment) Bill—

Motion for 1leave to introduce.
t o 230.

ANDHRA STATE—

Motion¢s) for Adjournment—

Fast by Shri Potti Sriramulu for
the formation of the Andhra
Province (Disallowed). 375-76.

Grave condition of Shri Sriramulu
(Disallowed). 1823-26.

Situation in Andhra following
death of Shri Sriramulu (Dis-
allowed). 2551—85.

ANSARI, DR SHAULK.ATULLAH
'SHAH—
Leave of absence to—. 2779.

ANTHONY, SHRI FRANK—
Food Adulteration Bfll—

Motion to refer to Select Com-
mittee and amendment to cir-
culate. 1285—92.

.
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ANTHONY, SHRI FRANK—contd.

Motion re report of Commissioner
for Scheduled Castes and Sched-
uied Tribes. 2290—95.

APOLOGY—
——by the ‘Delhi Express’. 2123.
APPROPRIATION (NO. 2) BILL—
See under “Bill(s)”
APPROPRIATION (NO. 3)
See under “Bill(s)”

APPROPRIATION
NO. 2 BILL—

See under “Bill(s)”

ASSAM—

Half-an-hour discussion on tea gard-
ens in Assam and West Bengal.
2033—42

ASSET(S)—

Statement showing—and liabilities
of the Industrial Finance Corpo-
ration—Laid on the Table. 155.

AUDIT—

Demand(s) for Supplementary

Grant(s), 1952-53, 2131-32, 21355.
AUDIT REPORT, RAILWAYS—
See “Railways Audit Report”.

AVIATION—
Statement re—share of Petrol Tax
Fund—Laid on the Table. 77.
"AYYANGAR SHRI, M. A—

Constitution (Second Amendment)
Bill—
Motion to reter to Select Com-
mittee. 352—54.

Presentation of Report of Select
Committee. 782.

Estate Duty Bill—
Motion to refer to Select Com-
mittee. 1889—98.
Motion re—
Food situation. 808—13.

Statement by Prime Minister e

Industrial Finance Corporation.
1273,

BILL—

(RAILWAYS)

AZAD, MAULANA—

Motion for adjournment re racial
discrimination against students
and staff of Nirmala College,
Delhi. 1720.

AZAD, SHRI BHAGWAT JHA—

Resolution re—

Investigation into wealth and
property of Government
Officers. 1363, 1365, 1374—77.

B
BAHADUR SINGH, SHRI—
Motion re—

Migration between Pakistan and
India. 595.

BALANCE SHEET—

—— etc. of the Delhi Road Trans-
port Authority for 1950-51—Laid
on the Table. 1731-82.

BALMIKI, SHRI—
. Motion re—

Report of Commissioner for
Scheduled Castes and Sched-
uled Tribes. 2226, 2318—26.

BANDHABNAGAR—

Motion for Adjournment re eviction
notices on refugees in —— Colony.
(Disallowed). 1720—27, 1820—23.

BANSAL, SHRI—

Demand(s) for Suplementary
Grant (s) —1952-53. 2126, 2127.

Estate Duty Bill—

Motion to refer to Select Cnm-
mittee. 183—89.

¥orward Contracts

Bill—

Motion to consider as reported
by Select Committee. 907,
1040—486.

Indian Patents and Designs (Amend-
ment) Bill—

Motion to consider. 416-1T7.
Indian Power Alcohol (Amendment)

Bill— .

Motion to consider. 1145-46.
Indian Tariff (Fourth Amendment)

Bill—

Motion to consider. 470—75.

(Regulation)
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BANSAL, SHRI—contd.

Industrial Finance
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1444—055.

Iron and Steel Companies Amalga-
mation Bill—
Motion to consider. 1847, 1858—
68.

Motion re—
Food situation. 796—801.

Resolution re—

Five Year Plan. 2479—85.
Levy of export duty on mercuty.
440, 441—44.

BARMAN, SHRI—

Code of Civil Procedure (Amend-
ment) Bill—
Motion to consider. 19-20.
Constitution (Second Amendment)
Bill—
Motion to refer to Select Com-
mittee. 346—49.

Delimitation Commission Bill—
Motion to consider as reported by
Select Committee. 2008, 2009-
10, 2014—186.
Consideration of clauses. 2837,
2839-40, 2842, 2864-65, 2868.

Corporation

Forward Contracts (Regulation)
Bill—

 Consideration of clauses. 1121—
22.

Motion to pass. as amended. 1128.
Influx from Pakistan (Control) Re-

pealing Bill— -

Motion to consider. 1687-88.
Motion re—

Food situation. 783—85.
Report of Commissioner for Sched-

uled Castes and Scheduled Tribes.
2221, 2238—41.

BASAPPA, SHRI— -

Abducted Persons (Recovery and
Restoration) Amendment Bill (as
passed by the Council of States)—

Motion to consider and amend-
ment to circulate. 2920—22.

BASAPPA, SHRI—contd.

Iron and Steel Companies Amalga-
mation Bill—

Motion to consider. 1863—68.

BASU, SHRI K. K.—
Business of the House. 1997.

Demand (s) for
Grant(s)—

Other Capital Outlay of the
Ministry of Works, Produc-
tion and Supply—

Motion to reduce the Demand—
A Government owned D.D.T.
Factory in India. 2138.

Supplementary

Indian Coconut Committee (Amend-
ment) Bill—

Consideration of clauses. 58-59.

Indian Oilseeds Committee (Amend-
ment) Bill—

Consideration of clauses.. 66.

Indian Tariff (Fourth Amendment)
Bill—

Motion to consider. 566—689.

Industrial Finance
(Amendment) Bill—

Consideration of - clauses. 1578-
79, 1582, 1586-87, 1596-97, 1604,
1605, 1606, 1607—12, 1814-15,
1617-18, 1623-24, 1625—29, 1631,
1635-36, 1637—1639, 1649, 1852,
1653.

Corporation

Iron and Steel Companies Amalga-
mation Bill—

Motion to consider. 1817, 1818,
1845, 1847, 1849, 1855, 1856, 1886.

Consideration of clauses. 1901-01,
1959-10, 1913, 1914, 1916-17.

Motion to pass, as amended.
1922—217.

Motion for Adjournment re eviction
notices on refugees in Bandhab-
nagar Colony. 1721.
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BHARGAVA, PANDIT THAKUR

DAS—

Abducted Persons (Recovery and
Restoration) Amendment Bill (as
passed by the Council of States)—

Moti;m to consider and amend-
ment to circulate. 2835.

Motion to pass. 2054—D59.
Administration of Evacuee Proper-
ty (Amendment) Bill—
Presentation of Report of Select
Committee, 11.
Business of the House. 1998,
Code of Civil Procedure (Amend-
ment) Bill—
Consideration of clauses, 23—25,
26.
Constitution (Second Amendment)
Bill—
Motion to refer to Szlect Com-
mittee, 327, 328.
Demand(s) for Supplementary
Grant(s), 1952-53. 1834-36, 2129.
Estate Duty Bill—

Motion to refer to Select Com-
mittee. 273—86.

Food Adultera{cion Bill—
Motion to refer to Select Com-
mittee and amendment to cir-
culate. 1242—52.

Forward Contracts

Bill—
Motion to consider as reported
by Select Committee. 1081—88.

(Regulation)

Consideration of clauses. 1106—
08, 1110.

Indian Income-tax
Bill—

Presentation of Report of Select
Committee. 156.

Indian Penal Code and Code of Crj-

(Amendment)

minal Procedure (Amendment)
Bill— - *
Motion to consider. 2048—869,

2070—76, 2082-83, 2102, 2103,
2122.

Amendment to circulate. 2082-
83, 2102, 2108, 2122.

BHARGAVA, PANDIT THAKDR
DAS—contd.

Indian Power
ment) Bill—

Consideration of clauses, 1164-
'85.

Indian Tariff (Fourth Amendment)
Bill—
Motion to consider. 569—T72.

Industrial Finance Corporation
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1253, 1255.

Alcohol (Amend-

Consideration of clauses. 1581,
1595, 1596, 1598, 1599, 1602,
1635, 1636, 1657.

Influx from Pakistan (Control) Re-
pealing Bill—

Motion to consider. 1670. 1734—
50,

Consideration of clauses. 1774,
1776, 1791—83, 1795, 1706, 1799-
1800.

“Iron and Steel Companies Amalga-
mation Bill—

Motion to consider. 1854.

Consideration of clauses. 1901-
02, 1908, 1909, 1910, 1914,

Motion re Report of Commissioner
for Scheduled Castes and
Scheduled Tribes. 2227, 2347.

Nomination of——to Committee on
Petitions. 781,

Resolution re—

Le:g'a of export duty on mercury.

BHAWANUJI, SHRI- -~

Forward Contracts (Regulation)

Bill— ’

Motion to consider as reported
by Select Committee. 1088—
96.
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BHEEKHA, 'BHAI SHRI—

Delimitation Commission Bill—
Consideration of clauses. 2860-61.

Motion re Report of Commissioner
for Scheduled Castes and Sched-
uled Tribes. 2219.

BHONSLE, SHRI J. K.—
Influx from Pakistan (Control) Re-
pealing Bill—
Motion for leave to “introduce.
517.
Motion to consider. 1769—71.
Motion to pass. 1801.

BILASPUR—

Demand(s) for Supplementary
Grant(s), 19562-53. 2133, 2177.

BILL(S)—

Abducted Persons (Recovély and
Restoration) Amendment —— (as
passed by the Coucil of States)—
Message from the Council of

States forwarding —— to the
House of the People, the Bill,
as passed by the Council .of
States. 2349-50.

Laid on the Table. 2350.

Motion to consider.  2897—2822,
2923—54.

Amendment to cu'culate 2900—
22, 2023—54.

Motion to pass. 2954—66.
Passed. 2966.

Administration of Evacuee Property
(Amendment) ——

Presentation of Report of Select
Committee. 11.
Appropriation (No. 2)—
Assented to by the President. 6-7.
‘Appropriation (No. 3)—
Introduced. 2202.
Motion to consider 2202—08.

Motlon to pan 2208.
Passed. 2208.
sy

BILL (S) —contd.
Appropriation (No. 3) ——contd.

Message from the Council of
States returning the Bill with-
out recommendation. 2923.

Appropriation (Railways) No. 2 —

Assented to by the President—
Laid on the Table. 6-7.

Calcutta port (Amendment) —
 Asseénted to by the President.
6-7.

Central Silk Board (Amendment) —
Assented to by the President. 6-7.
Introduced. 2780.

Central Tea Board (Amendment)

Assented to by the President. 6-7.
Cinematograph (Amendment) ——
Introduced. 1269.

Code of Civil Procedure (Amend-
ment) ——

Motion to consider. 11—22.
Consideration of clauses. 22-29.
Motion to pass, as amended. 29.
(Passed, as amended) 29.
Message from the Council of
States agreeing without amend-

ment to the Bill, as passed by
the House of the People. 1422,

Code of Criminal Precedure (Second
Amendment)—
Assented to by the President. 6-7.
Coffee Market Expansion (Amend-
ment) —
Introduced. 2780.
Collection of Statistics —
Introduced. 2780.
Commissions of Inquiry —.
Assented to by the President 6-7.
Constitution (Second Amendment)

Motion to refer to Select Com-
mittee. 308—74.

(Referred to Select Commlttee).
373- 74
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BILL (s)—contd
Constitution (Second Amendment)

—contd.

Presentation of report of Select
Committee. 782.

Motion to consider as reported by
Select Committee. 19390—72,
1982—96, 235158,

Consideration of clauses. 2357—82

Motion to pass, as amended. 2361—
66.

(Passed, as amended). 2361—686.

Message from the Council of States
agreeing without amendment to
the Bill, as passed by the House
of the People. 2022-23.

Criminal Law Amendment —

Assented to by the President.
8-7.

Delimitation Commission ——

Motion to refer to Select
mittee. 376—414.

(Referred to Select Committee).
413-14.

Extension of time for presentation
of report of Seleet Committee.
994, 1348-47.

Presentation of Report of Select
Committee. 1668.

Motion to comsider as reported by
Select Committee. 19892033,
2834—37.

Consideration of clauses. 2837—72.

Motion to pass, as amended. 2872.
(Passed, as amended). 2872.

Displaced Persons (Claims) Amend-

Assented to by the President. 6-7.

Durgah Khawaja Saheb —.
Introduced. 584
Essential Goods {(Declaration and
Regulation of Tax on Sale or
Purchase) —— .
Assented to by the President. 8-7.
TEssential  Supplies (Temporary
i 'Powers) Amendment— -
Assented ' to by fthe President.
6—8. '

Com-

|

BILL (s) —contd.
ESTATE DUTY—contd.

Motion to refer to Select Com-

mittee. 67—74, 78—154, 156—
226, 231—308.

(Referred to Select Committee).
307-08.

Statement re the Bill. 993.
Food Adulteration ——

Introduced. 78.

Motion to refer to Select Com-
mittee. 122552, 1257—68, 1273
—93.

Amendment to circulute.
125768, 1273—83.

(Referred to Select Committee).
1293.

Forward Contracts (Regulation) —
Presentation of Report of Select
Committee. 11.

Motion to consider as reported by
Select Committee 945—90.
994—1062, 10656—1105.

Consideration of clauses. 1105—
24.

Motion to pass,
1124—28.

{Passed, as amended). 1128,

Message from the Council of
States agreeing without amend-
ment to the Bill, as passed by

1229-52,

as amended.

the House of the People. 1644-
45.
High Court Judges (Conditions of
Services) —

Introduced. 2897.

Indian Coconut Committee (Amend-
ment) —

Introduced. 10,

Motion to consider. 29—S87.
Consideration of clauses. 57—64.
Motion to pass. 64.

(Passed). 64.

Message from the Council of
States agreeing without amend-
ment to the Bill, as passed by
the House of the People. 1422.

Indian Companies (Amendment) —
‘Assented to by the President. 6-T7.
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"BILL (S)—contd. BILL(S)—contd.
Indian Income-tax (Amendment) — India )va_v—ver Alcohal  (Amend-

Presentation of the Report of
Select Committee. 156.

Indian Lighthouse (Amendment) —
Introduced. 517. .

indian Merchant Shipping (Amend-
ment) ——

Introduced. 927.

Indian Oilseeds Committee (Amend-
ment) ——

Introduced. 10.

Motion to consider. (4—686.
Consideration of clauses. 66-87.
Motion to pass. 67.

(Passed). 67.

Message from the Council of
States agreeing without amend-
ment to the Bill, as passed by
the House of the People. 1422
—24.

Indian Patents and ° Designs
(Amendment) —
Introduced. 10-11.
Motion to consider. 414—25.
Motion to pass. 4285,
(Passed). 425.

Message from the Coumeil of
States agreeing without amend-
ment to the Bill, as passed-by
the House of the People. 1422—
24,

Indian Penal Code and Code of
Criminal Procedure (Amendment)
«———(by Pandit Thakur Das
Bhargava) —

Motion to consider. 2047—2122.

Amendment to circulate. 2076—
2122.

Indian Ports (Amendment) ——
Assented to by the President. 6-7.

" Introduced. 228.

Mation to consider. 1120—34,
1136—59.

Consideration of clauses. 1159—
@7.

Motion to pass. 1167,

(Passedy. 1167.

Message from the Counecil of
States agreeing without amend-
ment to the Bill, as passed by
the House of the People. 1644-—
45

Indian Tariff (Second Amendment)

Assented to by the President.

8-7. : '

Indian Tariff (Third Amendment)

Assented to bv the President. 6—17.
Indian Tariff (Fourth Amendment)
Introduced. 77-78.

Motion to congider. 454—510, 518
—81.

Moation to pass. 582

(Passed). 582.

Message from the Council of
States returning the Bill with-
out recommendation. 1204,

Indian Tea Control (Amendment)

Assented to by the President. 6-7.

Industrial Finance Corporation
(Amendment) ——

Introduced. 228-30.

Withdrawn by leave of the House.
781.

Introduced. 782

Motion to consider. 1168—1204,
¢ 1205—25, 125257, 1426—1500,
1502—68. ;

Amendment to refer to Select
Committee. 1170—1284, 1203
—25, 1252—57, 1426—1500,. 1502
—688.

¢(Motion adpoted). 1568.
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BILL(S)—contd.

Industrial Finance  Corporation
(Amendment) —contd.
Consideration of clauses. 1576—

1642, 1645—59.
Motion to pass, as amended.

1659—68.
(Passed, as amended). 1668.

Message from the Council of
States agreeing without amend-
ment to the Bill, as passed by
the House of the People. 2349."

Industries (Development and Regu-
lation) Amendment —

Introduced. 2125.

Influx from Pakistan (Control) Re-
pealing —
Introduced. 517.

Motion to consider. 1327—42, 1669
—1718, 1732—178.

Consideration of clauses.
1801.

Motion to pass. 1801-02.
(Passed). 1802.

Message from the Council of
States agreeing without Amend-
ment to the Bill, as passed by
the House of the People. 2444.

Iron and Steel Companies Amalga-
mation ——
Introduced. 584.

Motion to consider. 1802—18, 1842
—92.

Consideration of clauses.
1918.

Motion to pass, as amended. 1918
—38.

(Passed, as amended). 1938.

Message from the Council of
States agreeing without amend-
ment to the Bill, as passed® by
the House of the People. 2922.

Khadi and other Handloom Indus-
tries (Development) Cess ——
Introduced. 229.

1773—

1898—

BILL(S)—contd.

Maintenance Orders
(Amendment) ——
Assented to by the President. 6-7.

Manipur Court Fees (Amendment
and Validation) ——
Introduced. 585.

Mysote High Court (Extension of
Jurisdiction to Coorg) —
Introduced. 11.

Motion to consider. 426—33..

Consideration of clauses. 433—366

Motion to pass, as amended. 435.

(Passed, as amended). 435.

Message from the Council of
States agreeing without amend-
ment to the Bill, as passed by
the House of the People. 1422—
24.

National Cadet Corps

ment)— :

Assented to by the President. 6-17..
Laid on the Table. 6-7.

Notaries —

Assented to by the President. 6-7.

Press and Registeration of Beoks
(Amendment) —

Introduced. 782.
Prevention of Corruption (Second
Amendment) —

Assented to by the President. 6-7.

Enforcement

(Amend-

Prevention Detention (Second
Amendment) ——
Assented to by the President. 6-7.
Punjab Municipal (Delhi Amend-
ment) —
Introduced. 230.

Rehabilitation Finance Administra-
tion (Amendment) —

Introduced. 583.
Repealing and Amending—
Assented to by the President. 6-7.
Reserve and Auxilary Air Forces—

Assented to by the President. 6-7.
Reserve Bank of India (Amendment
and Miscellaneous Provisions) —

Introduced. 994.
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BILL (S)—contd

Rubber (Production and Marketing)
" Amendment ——

Assented to by the President. 6-7.
Introduced. 2781.

Salaries and Allowances of Minis-
ters —
Assented to by the Presxdent 6-7.

Saurashtra
Customs Duties and Imposition of)

Port Development Levy Repeal-'

ing—
Assented to by the President. 6-7.

State Armed Police Forces (Exten—
" sion of Laws).——

Assented to by the President. 6-7.

Sugar (Temporary Additional
Excise Duty) ——
Introduced. 75-76.
Motion to consider. 852—824.

Consideration of clauses. 924—26,
928—44.

Motion to pass. 944.
(Passed). 944.

Message from the Council of
States returning the Bill with-

out recommendation. 1500.
“Tea ——
Introduced. 2562-63.

Motion to refer to Select
mittee. 2966-—84.

Referred to Select Committee.
2982—84.

‘Telegraph Wires (Unlawtul Posses-
sion) Amendment ——
Introduced. 583.

West Bengal Evacuee Property
(Tripura Amendment) ——
Introduced. 375.

Hotiovn to consider. 1294—1324

Motion to pass. 1324—-28
(Passed). 1324—26.

Com-

(Abolition of Local Sea

BILL(S)—contd.

West Bengal Evacuee Property
(Tripura Amendment)—contd.
Message from the Council of
States agreeing without
amendment to the Bill, as
passed by the House of the
People. 2444,

BISWAS, SHRI—
Code of Civil Procedure (Amend-
ment) Bill—
Motion to'consider. 12-13, 20—22.
p Consideration of clauses. 22, 26-
27.

Motion to pass, as amended. 29.

Constitution (Second Amendment)

Bill—

Motion to refer to Select Com-
mittee. 309—16, 3817, 318-19,
321, 325-26, 327-28, 332-33, 369,
372.

Motion to consider as reported by
Select Committee. 1939-40,
1942, 1944.

Motion to pass, as amended. 2362.

Delimitation Commission Bill—
Motion to refer to Seléct Com-
mittee. 376—80, 413.

Extension of time for presenta-
tion of Report of Select Com-
mittee. 904, 1346-47.

Presentation of Report of Select
Committee. 16868.

Motion to consider as reported by
Select Committee. 1999—2011,
2032.

Consideration of clauses. 2838-39,
2841-42, 2843-44, 2846-4T, 2848,
2852—54, 2855, 2858—60, 2361,
2864, 2865, 2867-68, 2870, 2871,
2872.

Motion to pass, as amended. 2872.
Influx from Pakistan (Control) Re-
_pealing Bill—
Motion to consider.

- 1678.
Consideratlon of clauses. 1788-91,

1798, 1797, 1798, 1799
BOARD(S)—

Election to Central Silk —. 183’
1830, 2124.

1669, 1670,

e e . v e

10
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BOGAWAT, SHRI—
Famine conditions in Maharashtra.
2876-71.
Resolution re Five Year Plan. 2383.
BOOVARAGHASAMY, SHRI—
Motion re migration between Pakis-
wan and India. 585.
BOROOAH, SHRI—

Iron and Steel Companies Amalga-
mation Bill—

Motion to consider.
BOSE, SHRI P. C.—

Iron and Steel Companies Amalga-
mation Bill—

Motion to consider. 1807,
76.

BUCHMAN, DR. FRANK—

Invitation to —— not extended by
Parliament by a Parliamentary
group. 1501-02.

BUSINESS OF THE HOUSE—

1885, 1886.

;873—

Business of the House. 8, 585-86,
1997—99, 2043-44.
Hours of sitting. 2558.
Statement re Government Legis-
iative Business. 230-31.
C
CALCUTTA PORT (AMENDMENT)
BILL—
See under “Bill(s)”
CENSUS—
Demand(s) for Supplementary
Grant(s), 1952-53, 2132, 2136,
2156-57.
Motion to reduce the Demand—

— operation. 2136.

CENTRAL ADVISORY COMMITTEE
OF NATIONAL CADET CORPS—
See “‘Committee(s)”.

CENTRAL COMMITTEE OF TUBER-

CULOSIS  ASSOCIATION OF
INDIA—

See ' ;‘Comlnittee (s)".

CENTRAL SILK BOARD—

See “Board(s)”.

CENTRAL SILK BOARD (AMEND-
MENT) BILL—
See under “Bill(s)".

CENTRAL TEA BOARD (AMEND-
MENT) BILL—

See under “Bill (s) ”,

CENTRAL WATER AND * POWER
COMMISSION—

Decisions taken by Government on
the recommendations of the Esti-
mates Committee’s Fifth Re-
port on the — and Multi-pur-
pose River Valley Projects—Laid
on the Table. 2779.

CHACKO, SHRI P. T.—

Constitution (Second Amendment)
Bill—

Motion to refer to Select Com-
mittee. 844-45.

Indian Coconut Committee (Amend-
ment) Bill—

Motion to consider. 38—36.
Consideration of clauses. 57-58.
Indian Power Alcohol (Amendment)

Bill— '

Consideration of clauses.
62.

Indian Tariff (Fourth Amendment)
Bill—
Motion to

46H-70.

CHAKRAVARTTY,
RENU—

1161-

consider. 464—88,
SHRIMATI

Abducted Persons (Recovery and

Restoration) Amendment  Bill
(as passed by the Council of
States) —

VMotion to consider and amendment
to circulate. 2918—20.

Constitution (Second Amendment)
Bill— '

Motion to refer to Select Com-
"'mittee. 362—064. ’

1
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CHAKRAVARTTY, SHRIMATI
RENU—contd.
Demand(s) for Supplementary

Grant(s), 1952-58. 1835, 1887.

Expenditure on Displaced Persons

Motion to reduce the Demand—

E'ast Pakistan refugees. 2137,
2187—70, 2173, 2174, 2176.

Settlement of displaced per-
sons. 2136, 2167—T70, 2178,
2174, 2176.

Election of —— to Central Com-
mittee of the Tuberculosis Asso-
ciation of India. 2124.

Food Adulteration Bill—

Motion to refer to Select Com-
mittee and amendment to cir-
culate. 1263—867.

Half-an-hour Discussion on tea
gardens in Assam and West Ben-
gal. 2041-42.

Influx from Pakistan (Control) Re-
pealing Bill—

Motion to consider. 1683—85.

Iron and Steel Companies Amalga-
mation Bill—

Motion to consider. 1815, 1816.
Consideration of clauses. 1908—
05, 1908, 1910, 1914-15, 1916.

Motion for Adjournment re &viction
notices on refugees in Bandhab-
nagar colony. 1721, 1724-25, 1726,
1821.

Motion re migration between Pak-
istan and India. 669—73.

Nomination of —— to Committee
on Petitions. 781.

Resolution 7e Five Year Plan.
2618—25.

West Bengal Evacuee Property
(Tripura Amendment) Bill—

Motion to
1323-24.

consider. 1311-12,

CHANDA, SHRI ANIL K—

Abducted Persons (Recovery and
Restoration) = Amendment Bill
(as passed by the Council of
States) —

Motion to consider. 2897—2900.
Motion to pass. 2054, 2964—66.

Demand(s) for Supplementary
Grant(s)— '
Chandernagore—

Motion to reduce the Demand—
" Administration. 2154.

External Affairs—

Motion to reduce the Demand—
Economy 2147-49.

Grant of passports to Muslim
citizens. 2147-49.

.Indo-Pak passport system.
2147-49.

Passports for travel between
India and East Pakistan.

2147-49.
CHANDERNAGORE— =
Demand (s) for Supplementary

Grant(s). 2131, 2136, 2150—54.
Motion to reduce the Demand—
Administration. 2136, 2150—54.

CHANDRASEKHAR, SHRIMATI—

Election to Central Committee of
Tuberculosis Association of Indis.
1829.

CHATTERJEA, SHRI TUSHAR—

Demand (s) for Supplementary
Grant(s), 1952 53—
Chandeljnagore—

Motion to reduce the Demand—
Administration. 2136, 2150—

. 53.
Resolution re Five Year Plan. 2489,
CHATTERJEE, DR. SUSILRANJAN—

Election' of —— to Central Com-
mittee of the Tuberculosis Asgo-
ciation of India. 2124,
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«CHATTERJEE, SHRI N. C.—

Abducted Persons (Recovery and
Restoration) Amendment Bill (As
passed by the Council of
States) —

Motion to consider and amend-
ment to circulate. 2939—44.

Constitution (Second Amendment)
Bill—

Motion to refer to Select Com-
mittee. 318.
Estate Duty Bill—
Motion to refer to Select Com-
mittee. 232—39.
Forward Contracts (Regulation)
Bill—
Motion to consider as reported
by Select Committee. 1002—
13, 1014-15.
Consideration of clauses. 1111-12.
Indian Power Alcohol (Amend-
ment) Bill—
Motion to consider. 1131-32,
1133, 1134, 1139-40. '
Influx from Pakistan (Control)
Repealing Bill—
Motion to consider. 1669—73.

Motion re migration between Pak-
istan and India. 674—T79.

Question of privilege re premature
publication of adjournment mo-
tion. 1976, 1978.

Resolution re Five Year Plan. 2734
—38.

Statement by Prime Minister re
corruption among public servants.
2892,

West Bengal Evacuee Property
(Tripura Amendment) Bill--

Motion tu consider. 1304—09:
CHATTOPADHYAYA, SHRI—

Resolution re Five Year Plan. 2701—
04.

CHAUDHURI, SHRI R. K.—

.

Election of —— to Central Silk

Board. 2124,

'Forward Contracts (Regulation)

Bill—

Motion to consider as réported by
Select Committee. 1059-60,
1061, 1062.

Motion re—

Food situation. 753, 760, 761, 845.
Sugar (Temporary Additional Ex-

cise Duty) Bill—

Motion to consider. 914-15.

Tea Bill—

Motion to refer to Select Com-
mittee. 2975—179. .

CHAUDHURI, SHRI T. K.—

Demand(s) for  Supplementary
Grant(s), 1952-53—

External Affairs—

Motion to reduce the Demand—
Grant of passports to Muslim
citizens. 2135, 2142-43.

Other Capital Outlay of the Min-
istry of Works, Production and
Supply—

Motion to reduce the Demand—
Transfer of D.D.T. Factory.
2138.

Industrial Finance
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1180—89, 1504.

Corporation

Consideration of clauses. 1577,
1580, 1587-88, 1591, 1595, 1596,
1597, 1599, 1623, 1624-25, 1633,

1634, 1635, 1637, 1651-52, 1653 —
66. '

° Motion to pass, as amended. 16867.

Motion for adjournment re eviction
notices on refugees in Bandhab-
nagar colony. 1721.

——
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“CHAUDHURI, SHRI T. K.—contd.

Motion re—

* Food situation. 721, 778, 795.
Migration between Pakistan and
India. 589.

Resolution re Five Year Plan. 2382.

West Bengal Evacuee Property
(Tripura Amendment) Bill—

Motion to consider. 1312-13.

CHINARIA, SHRI—

Resolution re Five Year Plan. 2384,
2445, 274345, 2819.

CHOWDHURY, SHRI N. B.—
Constitution (Second Amendment)
Bill—
Motion to consider as reported
by Select Committee. 1968.
Delimitation Commission Bill—

Motion to consider as reported by
Select Committee. 2024—28.

Consideration of clauses. 2843,
2851-52, 2854, 2857.

Demands for Supplementary Grants.
2130.

Tripura—

Motion to reduce the Demand—
Administrative set up in Tri-
pura. 2137, 2183-84.
Tea Bill—
Motion to refer to Select
mittee. 2970-71.

CINEMATOGRAPH (AMENDMENT)
BILL—

See under “Bill(s)".

Com_-

CIVIL VETERINARY SERVICES—

Demand (s) for Supplementary
Grant(s); 1952-58. 2182, 2155,

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL—

See under “Bill(s)”

'COFFEE

CODE OF CRIMINAL PROCEDURE
(SECOND AMENDMENT) BILL—

See under “Bill(s)".

MARKET EXPANSION
(AMENDMENT) BILL—

See under “Bill(s)”.

COLLECTION OF STATISTICS.

BILL—

See under “Bill(s)”.

COLLEGE(S)—

Motion for adjournment  re racial
discrimination against students.
and staff of Nirmala ——, Delhi,
(Disallowed). 1719-20.

COMMISSIONS OF INQUIRY

BILL—

See under “Bill(s)”.

COMMITTEE (S)—

Decisions taken by Government on
the recommendations oY the Esti-
mates ——’s Fifth Report on the
Central Water and Power Com-
mission and Multi-purpose River

Valley Projects—Laid on the
Table. 2779.
Election of Dr. S. Chatterjee to

Central ——- of the Tuberculosis
Association of India. 2124.

Election of Shri Hari Vinayak
Pataskar to the Public Accounts

—. 20486.
Election of Shrimati Renu Chakra-
vartty to Central — of the

Tuberculosis Association of India.
2124, ’

Election to Central Advisory —— of

National Cadet Corps. 1829-30,
2209.
Election to Central —— of Tuber-

culosis Association of India. 1829,
1830.

Election to Public
1828, 183Q

Accounts —,

4
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/

COMMITTEE (S)—contd.
Report of —— of Privileges.
24.

Report of the Ad-hoc —— in con-
nection with the investigation of
the River Valley Project—Laid on
the Table. 2558.

Report of the Advisory —— on
Hirakud Dam Project—Laid on
the Table. 2558.

Report of the Advisory——on the

2123-

Kosi Project—Laid on the Table.

2558.

Third Report of Public Accounts
—— Presented. 2895—97. _

COMMITTEE OF PETITIONS—

Nomination of Pandit Thakur Das

Bhargava to ——, 781.

Nomination of Prof. C. P. Mathew
to ——, 781.

Nomination of Shri Asim Krishna
Dutt to ——. 781.

Nomination of Shri P. N. Rajabhoj
to ——. 781.

Nomination of Shrimati
Chakravartty to ——. 781,

COMMITTEE OF PRIVILEGES—
See ‘“Privileges Committee”.

COMMONWEALTH E CONOM I c
CONFERENCE—

Statement re ——. 849—52,
61.

CONFERENCE (S)— .

Minutes of the —— held between
the Planning Commission and the
representatives of the Govern-
ments of Madras and Hyderabad
~—Laid on the Table. 2124-25.

Proceedings of Eleventh Session of
Indian Labour —— Laid on- *the
Table. 977.

Recommendations etc. of Thirty
fourth Session of International
Labour Conference— Laid on the
Table. 2351.

Statement re Commonwealth Eco-
nomic ——, 849—52, 2558—61.

Renu

2558-

CONSTITUENT ASSEMBLY—

Motion for Adjournment re—
Election of Sadar-i-Riyasat by the
——of Jammu and Kashmir—
(Disallowed). 515—17. ’
~ONSTITUTION (SECOND AMEND-
MENT) BILL—
See under “Bill(s)”.

CONTROL—
Motion for Adjournment re—

Rise in food prices consequent
upon the decontrol policy of
the Government— (Disallowed).
3-4.

CORPORATION(S)—
Statement re loans sanctioned by

Industrial Finance. —. 2561-62.

CORRUPTION—

Statement by Prime Minister re
—— among public servants. 2889
—94.

COUNCIL OF STATES—

Message from the —— forwarding
to the House of the People. the
Abducted Persons (Recovery and
Restoration) = Amendment Bill,
1952, as passed by the——2349-
50

Message from the —— returning the
Appropriation (No. 3) Bill, 1952,
without recommendation. 2923.

Message from the —— agreeing
withouf amendment to the Code
of Civil Procedure (Amendment)

Bill, as passed by the House of
the People. 1422.
Message from the -—— agreeing

without amendment to the Con-
stitution (Second Amendment)
Bill, 1952, as passed by the House
of the People. 2922-23.

Message from the —— agreeing
without amendment to the For-
ward Contracts (Regulation) Bill,
1952, as passed by the House of
the People. 1644-45.

Message from the —— agreeing
without amendment to the Indian
Coconut Committee (Amend-
ment) Bill, as passed by the
House of the People. 1422.
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COUNCIL OF STATES—contd.

Message from the —— agreeing
without amendment to the Indian
Oilseeds Committee (Amend-
ment) Bill, as passed by the House
of the People. 1422—24.

Message from the —— agreeing
without amendment to the Indian
Patents and Designs (Amend-
ment) Bill, as passed by the
House of the People. 1422—24.

‘Message from the —— agreeing
without amendment to the Indian
Power Alcohol (Amendment)
Bill, 1952, as passed by the House
of the People. 1644-45.

Message from the —— returning the
Indian ‘Tariff (Fourth Amend-
ment) Bill without recommen-
dation. 1204.

Message from the —— agreeing
without amendment to the Indus-
trial Finance Corporation
(Amendment) Bill 1952, as passed
by the House of the People. 2349.

Message from the -—— agreeing
without amendment to the Influx
from Pakistan (Control) Repeal-
ing Bill, 1952, as passed by the
House of the People. 2444.

‘Message from the —— agreeing
without amendment to the Iron
and Steel Companies Amalgama-
tion Bill, 1952, as passed by the
House of the People. 2922.

Message from the —— agreeing
without amendment to the My-
sore High Court (Extension of
Jurisdiction to Coorg) Bill, as
passed by the House of the
People. 1422—24.

‘Message from the —— returning the
Sugar (Temporary Additional
Excise Duty) Bill without recom-
mendation. 1500.

‘Message from the —— agreeing
without amendment to the West
Bengal Evacuee Property (Tri-
pura Amendment) Bill, 1952, as
passed by the House of the Peo-
ple. 2444,

CRIMINAL LAW AMENDMENT
BILL—

See under “Bill(s)”
CYCLONE—
Motion for adjournment re ——

—— in Tamilnad Area (Disallow-
ed). 1893—97.

Cyclonic storm in Tamilnad area.
1727—31.

D
D. D. T. FACTORY—
See “Factory (ies)”.
DABHI, SHRI—

Delimitation Commission Bill—

Motion to consider as reported by
Select Committee. 2011—14.

Consideration of clauses. 2869-
70, 2871.

Food Adulteration Bill—

Motion to refer to Select Com-
mitee and amendment to cir-
culate. 1237—42.

DAS, DR. M. M—

Industrial Finance .Corporation
(Amendment) Bill—

Consideration of clauses. 1602,
1603, 1616, 1636, 1639-40, 1642,
'1649-50, 1651.

Influx from Pakistan (Control) Re-
pealjng Bil}—

Motion to consider. 1710-11.

Iron and Steel Companies Amalga-
mation Bill—

Motion to consider. 1868—T70.

LK)

Motion re Report ef Commissioner
for Scheduled Castes and Sched-
uled Tribes. 2342, 2345.

Resolution re Five Year Plan.
2450-—56.
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DAS, SHRI B.~-
Constitution (Second Amendmenp
Bill—
Motion to refer to Select Com-
mittee. 335.

Indian Tariff (Fourth Amendment)
Bill—

Motion te consider. 526—30.

Industrial  Finance
(Amendment) Bill—

Corporation

Motion to consider and amend-
ment to refer to Select Com-

mittee. 1536—41.
Consideration of clauses. 1618-19.
Resolution re Five Year Plan.
23898, 2474—78.
Third Report of Public Accounts
Committee—Presented.  2895—
97.

DAS, SHRI B. C.—

Constitution (Second Amendment)
Bill—

Motion to consider as reported
by Select Committee. 1948—
53.
DAS, SHRI B. C.—

Abducted Persons (Recovery and
Restoration) Amendment Bill (as
passed by the Council of States)—

Motion to consider. 2900.
DAS, SHRI RAMANANDA—

Motion re Report of Commissioner
for Scheduled Castes and Schedul-
ed Tribes. 2222,

DAS, SHRI §. N—
Delimitation Commission Bill—

Motion to refer to Select Com-
mittee. 396—402. oo

Consideration of clauses. 2840-41,
2842, 2857, 2858.

Resolution re investigation into
wealth and property of Govern-
ment officers. 1361, 1399—1405.

DAS, SHRI SARANGADHAR—

Estate Duty Bill—
Motion to refer to Select Com-
mittee. 260-—83.

Industrial  Finance
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1492—87, 1502—05.

Consideration of clauses. 1645.

- Motion to pass, as amended.
—66, 1667, 1668.

Influx from Pakistan (Control) Re-
pealing Bill—
Motion to con:zider.
1732—34.

Motion re migration between Pak-
istan and India. 590-91, 627.

Resolution re Five Year Plan.
2568—"74.

Resolution re investigation inte

wealth and property of Govern-
ment officers. 137174, 1381.

Corporation

1664

1716—18,

DASARATHA DEB, SHRI—

Demands for Supplementary Grants,
1952-53—

Tripura— .
Motion to reduce the Demand—
Administrative set up in Tri-
pura. 2185-86, 2187.
DATAR, SHRI—

High Court Judges (Conditions of
Service) Bill—

Motion for leave to introdluce.

2897.

.Motion for adjournment re cyclo-
nic storm in Tamilnad area. 1729-
30, 1893—95.

Motion re Report of Commissioner
for Scheduled Castes and Sched.
uled Tribes. 2339—47.

West Bengal Evacuee Property
(Tripura Amendment) Bill—

Motion to consider. 1294—986.

2456 L.SD. 3
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DEATH(8)—
—— of Shri Abdur Rahim. 1.
Motion for Adjournment—

— of

allowed). 2439—43.

Situation in Andhra following ——
of Shri Sriramulu (Disallowed).
2551—55.

“DELHI EXPRESS"—
Apology by the “—". 2123.
DELHI ROAD TRANSPORT AUTH-
ORITY—

Balance sheet etc. of the —— for
1950-81——Laid on the Table.
1731-32.

—— (Functions and Duties of the
Manager and Chief Accounts
Officer) Rules, 1952—Laid on the
Table. 309.

—— (Service of Notices and
Orders) Rules, 1952—Laid on the
Table. 309.

' —— (Valuation of Assets) Rules,
1952—Laid on the Table. 309.

DELIMITATION COMMISSION BILL

See under “Bill(s)".
DEMAND(S) FOR SUPPLEMENT-
ARY GRANT(S), 1952-53—
Audit. 2131-832, 2155.
'Bilaspur. 2133, 2177.
Census. 2182, 2136, 2156-57.
Motion' to reduce the Demand—
Census operation. 2136.

Chandernagore 2131, 2186, 2150
—54.

Motion to reduce the Demand—
Administration. 2136, 2150—54.

Civil Veterinary Services. 2182,
2138.

Expenditure on Displaced Persons.
. 2133, 2136-37, 2163—77.

Motion to reduce the Demand—
Bast Pakistan refugees. 2137,
2163—76.

Potti Stiramulu (Dis-

DEMAND(S) FOR SUPPLEMENT-
ARY GRANT(S), 1952-53— cortd.

Expenditure on Displaced Persons
—contd.

Motion to reduce the Demand—
contd.

Grants and loans to refugeec.
21387, 2163—76. o

Maintenance allowance. 2186-
37, 2163—76.

Settlement of displaced persons.
2136, 2163—76.

External Affairs. 2131.

2140—50.
Motion to reduce the Demand—

Economy. 2185, 2136, 2140—
49.

Grant of passports to Muslim
citizens. 2135, 2140—49.

2135-36,

Indo-Pak passport system.
2135, 2140—49.-
Passports for travel between

India and East Pakistan. 2135,
214049,

Kutch. 2133, 2177.
Manipur 2133, 2187, 2177 -83,
Motion to reduce the Demand—
Administration of Manipur
State. 2137, 2177—88.

Democratisation of adminis-
tration 2137, 2177—83

Ministry of Communications. 2131.
2154—55.

Ministry of Natural Resources and
Scientific Research. 2132-33, 2186,
2157—68.

Motion to reduce the Demand—

Creation of more posts.  2186.
2157-62.
Economy. 2186, 2157—862.
Ministry of Rehabulitation. 2133.
| 2136, 2163—76.

Motion to reduce the Demand—
Additional motor car. 2136, 2168

Ministry of Works, Production and
Suppiy. 2134, 2137-38, 2198
2200, 2201.
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DEMAND(S) FOR SUPPLEMEN-
TARY GRANT(S) 1952-53—contd.
Ministry of Works, Production and

‘Supoly—contd.
Motion to reduce the Demand—
contd.

Economy. 2137, 2198—2200.

Implementation of housing pro-
gramme. 2138, 2198—2200.

Nepotism and corruptfon in de-
partment. 2188, 2198—2200.

Retrenchment of large number
of workers. 2138, 2198—2200.

Miscellaneous Departments and Ex-
penditure under the Ministry of
Works. Production and Supply.
2134-85, 2200, 2201.

‘Miscellaneous Expenditure under
the Ministry of Food and Agricul-
ture. 2132, 2155.

Miscellaneous Expenditure under
the Ministry of States. 2134, 2194
—98.

©Other Capital Outlay of the Minis-
try of Food and Agriculture.
2185, 2200, 2201.

Other Capital Outlay of the Minis-
try of Works, Production and
Supply. 2135, 2138, 2200, 2201-
02.

Motivn to reduce the Demand—

Changes in D. D. T. Factory.
2138 2200.
Government owned D. D. T.
factory in India. 2188, 2200.

Transfer of D. D. T. factory.
' 2188, 2200.
Pre-partition Payments. 2132, 2158.
Relations with States. 2184, 2187,
2188—94.
Motion to reduce the Demand—
Railway Police, Ajmer etc.
2137, 2188—94.

Stamps. 2181, 21585.
Stationery and Printing. 2184, 2200,
2201.

Tripura. 2138-34, 2187, 218388,
Motion to reduce the Demand—
Administrative set up in Tripura.
2187, 2183—88.

DEO, SHRI CHANDIKESHWAR
SHARAN SINGHJI—

Leave of absence to ——. 2779.

DEO, SHRI R. N. S.—

Indian Power Alcohol (Amend-
ment) Bill—
Motion to consider. 1146—47,
1150—58.
Consideration of clauses. 1160.
Motin1 rc migration bctween
Pakistan and India. 592-98.
DEOGAM, SHRI—
Resolution 7re investigation into

wealth and property of Govern-

ment officers. 1405-06. "
DEPUTY SPEAKER, (SHRI M. A.

AYYANGAR)—

Demand(s) for Supplementary
Grant(s) 1952-53. 1830-81, 1838,
1834—36, 1637, 1838—4a0, 184],
1842,

Invitation to Dr. Frank Buchman
not e¢xtended by Parliament by

a Parliamentary Group. 1501-03.

Ruling (s)—

At the end of the discussion on
motion re food situation one of
the several amendments to the
original motion was adopted by
the House. The — hereafter
propused to put to the House
the remaining ones also. At
this stage a point cf order was
raised that in view of the fact
that the House had already
adopted one amendment all
others should be treated as de-
feated. The — observed that
that was not 40. Any number
of amcrdmentt which were
adoptel by the House had to be
suitably fitted in the text of the
original motion. 848.
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DESAL SHRI K. K—

Estate Duty Bill—
Motion to refer to Select Com-
mittees. 2872—75.

Industrial Finance
(Amerdment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1256, 1466.

Motion re food situation. 745—48.

Tea Bill—
‘Motion to refer to Select
mittee. 2972—175.

Corporation

Com-

DESAI, SHRI K. N.—

Leave of absence to — from the
House. 1643.

DESHMUKH, DR. P. S.—

Indian Coconut Committee (Amend-
ment) Bill—

Motion to introduce. 10.

Motion to consider. 29—33.
Consideration of clauses. 58,
63-64.

Motion to pass. 64.

Indiaa Oileceds
(Am~-ndment) Bill-—

Motion to introduce. 10.
64—686.

Committee

Motion to consider.
Motion to pass. 67.

DESHMUKH, SHRI C. D.—

Additional Rule (No. 1A) to the
Reserve Bank of India (Note Re-
fund) Rules, 1935—Laid on the
Table. 155-56.

ESTATE DUTY BILL—

Motion to refer to Select Com-
mittee. 67—74, 95, 124, 297—
306.

Fourth Annual Report of the indus-
trial Finance Corporation of India
—Laid on the Table. 185.

DESHMUKH, SHRI C. D.—contd.

Industrial Finance Corporatien
(Amendment) Bill—

Motion for leave to introduce,
229-30.

Motion for leave to withdraw.
781.

Moti:n for leave to introduce,
782.

Motion re food situation. 764—T74,.
798.

Notification No. 75—Income-Tax—
Laid on the Table, 228-29.

Rehabilitation Finance Administra--
tion (Amendment) Bill—
Motion for leave to introduce.

588.

Resolution re Five Year Plan. .2893:

2580—90.

Statement by Prime Minister re-
corruption among public servants.
2894.

Statement re Commonwealth Eco-
nomic-Conference. 2558—60.

Statement re loans sanctioned by-
‘Industrial Finance Corporation.
2561-62. .

Statement showing assets and liabi-
lities of the corporation—Laid on
the Table. 155.

Sugar (Temporary Additional Ex-
cise Duty) Bill—

Motion for leave to introduce..
75-76.

DESHPANDE, SHRI G. H—

Appropriation (No. 8) Bill—
Motion to consider. 2205.

Constitution (Second Amendment):
Bill—
Motion to consider as reported by

Select Committee. 1994-_95.

Delimitation Commission Bill—
Motion to consider as reported by
*$Heix:t Committec. 2::08.

Famine conditions in Maharashtra.
2877-78.

Resolution re Five Year Plan. 743—
74, 252) 82,

20



INDEX TO DEBATES, PART II, SECOND SESSION, 1952

DESHPANDE, SHRI V. G.—

Abducted Persons (Recovery and
Restoration) = Amendment Bill
(as passed by the Council of
States)—

Motion to consider. 2900-01,
2005—16, 2937.

Amendment to circulate. 2900-01,
2905—16, 2937.

Amendment to refer to Select
Committee. 2904, 2905.
Delimitation
Consideration of clauses. 2848-49,
2857.

Demand (s) for Supplementary
Grant(s), 1952-53—

Commission Bill—

Miscellaneous Expenditure un-
der the Ministry of States.
2186.

Estate Duty Bill—

Motion to refer to Select Com-
o mittee. 84—89.

Influx from Pakistan (Controls Re-
pealing Bill—

Motion to consider. 1334—40,
1341-42,

Consideration of clauses. 1775,
1801.

Motion(s) for Adjournment re—

Election of Sadar-i-Riyasat by the
Constituent Assembly of Jammu
and Kashmir. 516, 517.

Situation iggJammu. 1573, 1574.

Motion re migration between Pakis-
tan and India. 589, 689.

Resolution re Five Year Plan, 2489.

DHULEKAR, SHRI—

Constitution (Second Amendment)
Bill—

Motion to refer to Select Com-
mittee. 360—062.

DHUSIYA, SHRI— -

Motion re Report of Commissioner
for Scheduled Castes and Schedul-
ed Tribes. 2344.

DIGAMBAR SINGH, SHRI—

Resolution re Five Year Plan. 2745—
51, 282934,
DISPLACED PERSONS—

Demands for Supplementary Grants,
Grants, 1952-63—
Expenditure on Displaced Per-
sons—
Motion to reduce the Demand—
East Pakistan refugees. 2137,
2167—76.
Grants and loans to refugees.
2137, 2170—T76. ’

Settlement of displaced per-
sons. 2136, 2163—76.

Motion for adjournment re eviction
notices on refugees in Bandhab-
nagar Colony (Disallowed).
1820—23.

DISPLACED PERSONS (CLAIMS)

AMENDMENT BILL—

See under “Bill(s)”.

DIVISION (S)—

Constitution (Second Amendment)

Bill—

—— on motion to consider as
reported by the Select Com-
‘mittee. . 2852—53.

—— on consideration of clauses,
2357—62.

—— on motion to pass, as

amended. 2361—686.
Industrial Finance Corporation

(Amendment) Bill—

Amendment to refer to Select
Committee —  (Negatived).
1565—68.

Consideration of clauses. 1621—24.

Motion re migration between Pakis-

tan and India. 705—08.

West Bengal Evacuee
(Tripra Amendment) Bill—
Motion to pass. 1823—326.
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DUBE, SHRI MULCHAND—

Forward Contrac (Regulation)
Bill-- '

Motion to consider as reported

by Select Committee. 1050—
8s.

DUBEY, SHRI R. G.—

Resolution re Five Year Plan.
2533—38.

DURGAI-{ KHAWAJA SAHEB BILL—
See under “Bill(s)".
DUTT, SHRI A. K.—
Nomination of — to Committee on
Petitions. 781.
B
ECONOMY—

Demand(s) for Supplementary
Grant(s), 1952-53—

External Affairs—

Motion to reduce the Demand—
Economy 2135, 2140—49,

Ministry of Natural Resources and
Scientific Research—

Motion to reduce the Demand—
Economy. 2136.

ELECTIONS(S)

— of Dr. S, Chatterjee to Central
Committee of the. Tuberculosis
Association of India. 2124.

— of Prof. Diwan Chand and Shri
Joachim Alva to Central Advisory
Committee of National Cadet
Corps. 2209.

— of Shri Hari Vinayak Pataskar
to the Public Accounts Committee.
20486.

— of Shri M, K. Shivananjappa to
Central Silk Board. 2124.

— of Shri Rohini Kumar Chaudhury
to Central Silk Board. 2124.

— of Shri 8. K, Bable Kandaswamy
to Central Silk Board. 2124,

ELECTION (S)—contd.

— of Shrimati Renu Chakravarty to
Central Committee of the Tuber-
culosis Association of India. 2124.

— to Central Advisory Committee of
National Cadet Corps. 1829-30.

— to Central Committee of Tuber-
culosis Association of India. 1829,
1830.

— to Central Silk Board. ‘1829,1830.

— to Public Accounts Committee.
1828, 1830.

Motion for Adjournment re—of
Sadar-i-Riyasat by the Consti-
tuent Assembly of Jammu and
Kashmir ¢Disallowed) 515—17,

EMPLOYEES’ PROVIDENT FUND
SCHEME—

..See “Scheme(s)"”.

ESSENTIAL GOODS (DECLARA-
TION AND REGULATION OF TAX
ON SALE OR PURCHASE BILL—

See under “Bill(s)".
ESSENTIAL SUPPLIES

ARY POWERS)
BILL—

(TEMPO

See under “Bill(s)".
ESTATE DUTY BILL—

See under “Bill(s)”.
ESTIMATES COMMITTEE—

See “Committee(s)”.
EVACUEE PROPERTY (IES)—

Sée “West Bengal (Tripura Amend-
ment) Bill” under “Bill(s)".

EVICTION—

Motion for adjournment re notices

of refugees in Bandhabnagar
‘®olony. (Disallowed). 1720—27,
1720—27, 1820—28.

EXCISE(S)—

Central Excise
on: the Table.

Notifications—Laid
1135-36.

e

22

4
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EXPENDITURE ON DISPALCED
PERSONS—

Demand (s) for Supplementary
Grant(s), 1952-33, 2133, 2136-37,
2163—1717.

Expenditure on Displaced Per-
sons—

Motion to reduce the Demand—

East Pakistan refugees. 2137,
2163—176.

Grants and loans to refugees.

© 2137, 2163—76.

Maintenance allowance. 2136-
37, 2163-76.

Settlement of displaced per-
sons. 2136, 2163—76.

EXPORT DUTY—

Resolution re levy of — on Mercury
(Adopted) 435—44, 443—34.

RXTERNAL AFFAIRS—

Demand (s) for Supplementary
Gmt(s), 1952-53, 2131, 2135-36,
214050,

External Affairs—
Motion to reduce the Demand—
Economy 2133, 2136, 2140—49.
Grant of passports to Muslim

citizens. 2185, 2140—49.
Indo-Pak. Passport - System.
2135, 2140—49.

Passports for travel between
India and East Pakistan

2135, 2140—49.
) 4
FACTORY (IES)—
Demand (s) for Supplementary

Grant(s), 1952-58—

Other Capital Outlay of the
Ministry of Works, Production
and Supply—

Motion to reduce the, Demand—

A Government owned D.D.T. —
in India 2138, 2200.

Changes in D.D.T. —. 2188,

2200.
Transfer of D.D.T—. 2388,
Motion for Adjournment re clos-
ing down of the Titanium — in
Travancore-Cochin. (Disallow-
ed). 1-3.

FAMINE—

— conditions in Maharashtra. 2872—
88.

FAST(S)—

Motion for Adjournment—
— by Shri Potti Sriramulu for the
formation of the Andhra Pro-
vince (Disallowed), 375—76.

FIVE YEAR PLAN—

— Laid on the Table. 1826—28.
Resolution re— (Adopted). 2367—

2438, 24442550,  2503—2650,
— prices- consequent upon the
2652—2778, 2781—2834.

FOOD—

Motion for Adjournment re rise in
— prices consequent upon the
decontrol policy of the Gevern-
ment (Disallowed). 8—4.

Motion re — situation (Adopted)
711—80, 783—848.

FOOD ADULTERATION BILL—

See under “Bill(s)”.

FOODGRAIN(S)—

Statement re procurement and dis-
tribution of — in West Bengal and
Mysore. 1063—64.

FORWARD CONTRACTS (REGULA-

TION) BILL—

See under “Bill(s)".
FOTEDAR, PANDIT—

Abducted Persons (Recovery and
Restoration) Amendment Bill.

(eg passed by the Council of
States) —

Motion to consider and amend-
ment to circulaie. 2948—50.

FUND(S)—

Statement re aviation share of
p;trol tax—Laid on the Table.
7 s .
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GADGIL, SHRI—

Business of the House. 2043.
Constitution (Second Amendment)
Bill—
Motion to refer.to Select Com-
mittee. 336, 337.

Motion to consider as reported by
Select Committee. 194548,

Delimitation Commission Bill—

Motion to consider as reported by
Select Committee. 2006, 2007,
2016—17.

Conside;ation of clauses 2861—62-
-ESTATE DUTY BILL—

Motion to refer to Select Com-
mittee. 140—54, 157—62, 199.
Famine conditions in Maharashtra.
2885.

Indian Penal Code and Code of
Criminal Procedure (Amend-
ment) Bill—

Motion to consider and amend-
ment to circulate. 2085.

Industrial  Finance
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1488—92.

Iron and Steel Companies Amalga-
mation Bill—

Motion to consider. 1836.

Motion re food situation. 816—
21, 842,

Point of Order re distribution of a
pamphlet in the House by a
Member. 512,

Resolution re— -
Five Year Plan. 2606—15.

Corporation

Investigation into wealth and
of Government Offi-
cers. 1387—98, 1394—98.

Sugar (Temporary Additional
Excise Duty) Bill— .

Consideration of clauses. $31—382,
" :

GANDHI, SHRI FEROZE—

Industrial Finance
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1254, 1256, 1469, 1475.

Influx from Pakistan (Control) Re-
pealing Bill—

Corporation

Motion to consider. 1677—78.
GANDHI, SHRI V. B.—
Constitution (Second Amendment)
Bill—

Motion to consider as reported by
Select Committee. 1091—98.

Forward Contracts (Regulation)
Bill—

Motion to consider as reported by
Select Committee. 964—T71.

Indian Tariff (Fourth Amendment)
Bill—

Motion to consider.

Industrial Finance
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee.  1541—45.

Iron and Steel Companies Amalga~
mation Bill—

Motion to consider. 1853, 1870—T8.
Resolution(s) re—
Five Year Plan.

562—86.
Corporation

2422—26.

Levy of export duty on mercury,
437—40. '

GAEGA DEVI, SHRIMATI—

Metion re report of Commisaloner
for Scheduled Castes and Sche-
duled Tribes. . 2296-—2300.

Resolution re Five Year Plan. 2760
4.
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GHULAM QADER, SHRI—

Delimitation Commission Bill —
Consideration of clauses. 2842.

GIDWANI SHRI—

Demand(s) for Supplementary
Grant (s) —1952-53. 2130.
Expenditure on Displaced Per-

sons—
Motion to reduce the Demand—
Maintenance allowance. 2136-
37, 2163—87.

Ministry of Rehabilitation—

Motion to reduce the Demand—
Additional motor car. 2136,
2163—867.

Estate Duty Bill—

Motion to refer to Select Commit-
tee. 79—82.

Influx from Pakistan (Control) Re-
pealing Bill—

Motion to consider.

Resolution re—

Five Year Plan. 2487.

Investigation into wealth and
property of Government Offi-
cers. 1362.

Sugar (Temporary Additional Excise
Duty) Bill—

Consideration of clauses. 930—81.

GIRI, SHRI V. V.—

Notifications amending Employees’
Provident Fund Scheme—Laid on
the Table. 2350. ‘

Proceedings of Eleventh Session of
Indian Labour Conference—Laid
on the Table. 177.

GODAVARI RIVER—

Report re Krishna and Godavari
waters—Laid on the Table. 2124—

28,

GOPALAN, SHRI A. K— .

Leave of absence to—fromr*the
House. 1643.
GOVERNMENT ASSURANCES—

Statement showing action taken by
the Government on assurances and

. undertakings—l.aid on the Table.
763182,

L

1750—860.

GOVERNMENT OFFICERS(S)—

Resolution re investigation into
wealth and property of — .
1347—1422.

GOVERNMENT SERVANTS—

Statement by Prime Minister re cor-
ruption among public servants.
2889—04.

GRANT(S)—

Demand (s) for Supplementary
Grant(s), 1962-53—

Expenditure on Displaced® Per-
sons—

Motion to reduce the Demand—

— and loans to refugees. 2137,
2170—76,

GUHA, SHRI A. C.—

Constitution (Second Amendment)
Bill— )

Motion to refer to Select Commit-
tee. 319, 341—42,

Five Year Plan—Laid on the Table.
1827.

Half-an-hour Discussion on tea gar-
dens in Assam and West Bengal
2033—36, 2037.

Indian Coconut Committee (Amend-
ment) Bill—

Motion to consider 43—43.
Consideration of clauses. 60, 61.
Indian Tariff (Fourth Amendment)

Bill—
Motion to consider. 479—83.
Industrial Finance Corporation

(Amendment) Bjll—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1180—98, 1473, 1487—
88, 1539.

Consideration of clauses. 1880,

25
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GUHA, SHRI A. C.—contd.

Influx from Pakistan (Control) Re-
pealing Bill—
Motion to consider. 1328—32.
Consideration of clauses. 1797.
.Motion to pass. 1801.

Iron and Steel Companies Amalga-
mation Bill—
Motion to consider. 1816, 1842—

45, 1846, 1847, 1848, 1849-50,
1851-52, 1853, 1855, 1857-58,
1861.

Consideration of clauses. 1898—99,
1905, 1906—07, 1911—12, 1913.

Motion re migration between Pakis-
tanr and India. 619—26, 627—29.

Resolution re—
Five Year Plan. 2633—41.

Levy of export duty on Mercury,
436—37, 4445—47, 450

Sugar (Temporary
Excise Duty) Bill—
Consideration of clauses. 932—34.

West Bengal Evacuee Property (Tri-
pura Amendment) Bill—

Motion to consider. 1300—04,
1321, 1322.

Additional

GURUPADASWAMY, SHRI M. S—

Business of the House. 1997.

Constitution ( Second Am.end.ment)
Bill—

Motion to refer to Select Com-
mittee, 34244,

Delimitation Commission Bill—

Consideration of clauses. 2837-
_38, 2849—51, 2856.

Demand (s) for Supplementary
Grant(s), 1952-53. 1838, 2130.
Expenditure on 'Displaced Persons

Motion to reduce the Demand—

Grants and loans to refugees.
2187, 2170—72.

Settlement of displaced per-
sons, 2170—72.

GURUPADASWAMY, SHRI M. S.—
contd.
Demand(s) for Supplementary
Grant(s) 1932-33—contd.

External Affairs—

Motion to reduce the Demand—
Economy. 2136, 214340,
2147, 2149.
Estate Duty Bill—
Motion to refer to Select Com-
mittee. 123—27.
Yood Adulteration Bill—

‘Motion to refer to Select Com-
mittee and nmendment to cir-

culate. 1229,
Forward Contracts (Regulation)
Bill—
Motion to pass, as amended. 1124—
28, . .

Indian Coconut Committee (A.mend-
ment) Bill—

Motion to consider. 38—39.
Indian Tariff (Fourth Amendment)
Bill—
Motion to consider. 508—10, 518—
21, 522—26.

Industrial Finance
(Amendment) Bill—

Motion to consider and amend-
‘ment to refer to Select Com-
mittee. 1179, 1202—04, 1205—
12. '

Corporation

Consideration -of clauses. 1578,
1582, 1588—80, 1620,

Iron and Steel Companies Amalxa—
mation Bill—

Motion to consider.
1856, 1886, 1887.
Motion to pass, as amended. 1918—.

22, -

1845, 1849,

H
HAIF-AN HOUS-DISCUSSION—
Tea gsurdlens“in A.ssam and Wolt
Bengal. 2033—42. -

—
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HAND LOOM INDUSTRIES—

See Khadi and other——(Develop-
ment) Cess Bill under “Bill(s)”.

HEDA, SHRI—
Delimitation Commission Bill—

Consideration of clauses. 2847—
" 48, 2849, 2837.

Forward Contracts (Regulation)
Bill—

Motion to consider as reported by
Select Committee. 1916, 1017—
30.
Consideration of clauses.
17.
HEMBROM, SHRI—
Motion re report of Commissioner
for Scheduled Castes and Schedul-
ed Tribes. 2316—18.
High Court Judges (Conditions of
Service) Bill—
See under “Bill(s)”.
HIRAKUD DAM PROJECT—
Report of the Advisory Committee
on — Laid on the Table. 2558,
HOURS OF SITTING— !
Announcement re— of the House.
2558.
Business of the House. 2558.
HOUSING PROGRAMME—
-Demand (s) for Supplementary
Grant(s)—
Ministry of Works, Productxon an
Supply.
Motion to reduce the Demand—
Implementation of housing
programme. 2138, 2198—
2200.
HUKAM SINGH, SARDAR—

Abducted Persons (Recovery and
Restoration) Amendment Bill (as
passed by the Council of.
States)— -
Motion to consider and amend-

ment to circulate. 2002, 2023—
20, 2934, 2935, 2937, 2038,—39,
2948, 2949, 2950,

" Motion to pass. 2055—86.

1115—

HUKAM SINGH, SARDAR—
Constitution (Second Amendment)
Bill—

Motion to consider as reported by
Select Committee. 1955—38,
1969.

Influx from Pakistan (Control) Re-
pealing Bill—
Motion to consider. 1671, 1878,
168}—83.
Motion re—
Food situation. 848.

Migration between Pakistan and:
India. 598.

Resolution re investigation into
wealth and property of Govern-
ment Officers. 1347, 134988,
1359, 1360.

|
INCOME-TAX—
Notification No. 75——Laid on the-
Table. 228-29.
INDIAN COCONUT - COMMITTEE
(AMENDMENT) BILL—
See under “Bill(s)”.

INDIAN COMPANIES
MENT) BILL—

See under “Bill(s)”
INDIAN EMIGRATION ACT—
See Act(s)”.

INDIAN INCOME-TAX
MENT) BILL—

See under “Bill(s)”.
INDIAN TRON AND STEEL COM-
PANY, LIMITED—

Report of Tariff Commission on fair
rate between ordinary shares of
Steel Corporation of Bengal Ltd.
and — Laid on the Table. 1205..

INDIAN LIGHTHOUSE (AMEND-
MENT) BILL—

See under “Bill(s)".

INDIAN MERCHANT SHIPPING
(AMENDMENT) BILL—
See unde; “Bill(s)".

- (AMEND-

(AMEND-
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INDIAN OILSEEDS COMMITTEE
(AMENDMENT) BILL—

See urder “Bill(s)”.

INDIAN PATENTS AND DESIGNS
(AMENDMENT) BILL—

See under “Bill(s)”.

INDIAN PENAL CODE AND CODE
OF CRIMINAL PROCEDURE
(AMENDMENT) BILL—

See under “Bi}l(s)”-

INDIAN PORTS (AMENDMENT)
BILL—
See under “Bill(s)"”.

INDIAN POWER ALCOHOL

(AMENDMENT) BILL—
See under “Bill(s)".
INDIAN TARIFF ACT—

See “Act(s)"”.

INDIAN TARIFF (SECOND AMEND-
MENT) BILL—
See under “Bill(s)".

INDIAN TARIFF (THIRD AMEND-
MENT) BILL—

See under “Bill(s)”.

INDIAN TARIFF (FOURTH AMEND-
MENT) BILL—

See under “Bill(s)"”.

INDIAN TEA CONTROL (AMEND-
MENT) BILL—

See under “Bill(s)”.

INDUSTRIAL FINANCE CORPORA-
TION—

Fourth Annual Report of the —
of India—Laid on the Table, 158.
Statement by Prime Minister re —

1269—178.

Stdtement re loans sanctioned by —
2561-62.

Statement showing assets and lia-
bilities of the Corporation—Laid
on the Table. 138.

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL—

See under “Bill(s)".

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT
BILL—

See under “Bill(s)"”.

INDUSTRY (IES) —
Report of the Tariff Commission on
the Woollen Hosiery — 1922—Laid
on the Table. 8.

INFLUX FROM PAKISTAN (CON-
TROL) REPEALING BILL—

See under “Bill(s)”.

INTERNATIONAL LABOUR CONFE-
RENCE—
Recommendations etc. of Th.irty-
fourth Session of —— Laid on the
Table. 2351.

IRON AND STEEL—

Report of the Tariff Commission on
fair rate between ordinary shares
of Steel Corporation of Bengal
Ltd. and Indian —— Co., Ltd.—
Laid on the Table. 1203.

IRON AND STEEL COMPANIES AM-
ALGAMATION BILL—

See under “Bill(s)".

IRON AND STEEL: COMPANIES AM-
ALGAMATION ORDINANCE—

See “Ordinance(s) "
J

JAGJIVAN RAM, SHRI—
Statement re aviation share of
petrol tax fund——Laid on the
Table. 77.

JAIN_SHRI A. P.—

Demand (s) for Supplementary
Grant(s), 1852-53. 2139—40.

Expenditure on Displaced Per-
sons—
Motion to reduce the Demand—
East Pakistan refugees. 2108,
2167, 2172—176.
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JAIN, SHRI A. P.—contd.
Demands for Supplementary Grants,
1952-53—contd.
. Expenditure on Displaced Persons—

contd.
Motion to reduce the Demand—

contd.
Grants and loans to refugees.
2166, 2167, 2172--76.

Maintenance allowance. 2166,
2167, 2172—T76.

Settlement of displaced per-
sons. 2166, 2167, 2172—76.

Ministry of Rehabilitation—
Motion to reduce the Demand—
Additional motor car. 2163,
2166, 2167.
Influx from Pakistan (Control) Re-
pealing Bill—

Motion to consider. 1674, 1678—
81, 1771,

Consideration of clauses. 1778—
75, 1795.

Motion to pass. 1801.

Motion for adjournment re eviction
notices on refugees in Bandhab-
nagar colony. 1721—22, 1728,
1724, 1725, 1726, 1727, 1820—21.

Motion re migration between Pakis-
tan and India. 603.

West Bengal Evacuee Property
(Tripura Amendment) Bill—
Motion to consider. 1328, 1324.

JAIPAL SINGH, SHRI—

Motion re Report of Commissioner

for Scheduled Castes and Schedul-
/ ed Tribes. 2219, 2278—84, 2300,

JAISOORYA, DR.—
Estate Duty Bill—

Motion to refer to Select Commit-

tee. 296—97.
Industrial Finance Corporation
(Amendment) Bill—
Motion to consider and amend-

ment to refer to Select Comuffft-
tee. 1354548,
Resolution re investigation into
wealth and property of Govern-
ment Officers. 1406—08.

JAMMU AND KASHMIR—-
Motion(s) for Adjournment—

Election of Sadar-i-Riyasat by the
Constituent Assembly of—
(Disallowed). 515—17.

Situation in Jammu (Disallowed).
1569—78.

JANGDE SHRI—
Motion re Report of Commissioner
for Scheduled Castes and Schedul-
ed Tribes. 2301—04.

JATAV-VIR, DR—
Motion re report of Commissioner
for Scheduled Castes and Schedul-

ed Tribes. 2226, 2304—07.

Resolution re Five Year Plan.

2445.
JENA, SHRI K. C.—

Motion re Report of Commissioner

for Scheduled Castes and Schedul-
ed Tribes. 2226, 2304—07.

JHUNJHUNWALA, SHRI—

Industrial Finance Corporation
(Amendment) Bill—
Consideration of clauses. 1656.

Influx from Pakistan (Control) Re-
pealing Bill— .
Consideration of clauses. '1793—

95.

Sugar (Temporary Additional Ex-
cise Duty) Bill—
Motion to consider. 860—67, 868.

JOSHI, SHRI M. D.—

Delimitation Commission Bill—
Motion to consider as reported by
Select Committee. 2835—36.
Famine conditions in Maharashtra.
2878—179.

JOSHI, SHRIMATI SUBHADRA—

Abducted Persons (Recovery and
Restoration) = Amendment Bill
(as passed by the Council of
States) —

Motion to pass, 2960—64.

AN
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KAJROLKAR, K. SHRI—

Motion re Report of Commissioner
for Scheduled Castes and Sche-
duled Tribes. 2264—72.

KAKKAN, SHRI—

Constitution (Second Amendment)
Bill—

Motion to refer to Select Commit-
tee. 360.

Delimitation Commission Bill—
Consideration of clauses. 2871.
KANDASAMY, SHRI S. K. B—

.Election of — to Central Silk Board
2124,

KARMARKAR, SHRI—

Indian Patents and Designs
(Amendment) Bill—
Motion to consider—. 414—16,

423—25.
Motion to pass. 425.

Indian Tariff (Fourth Amendment)
Bill—

Motion to consider. 520, 554—57,
572—80.
Motion to pass. 582.
Resolution re—

Resolution re levy of export duty on
mercury. 435-36, 448—53.

Tea Bill—

Motion to refer to Select Com-
mittee. 2082,

KARNI SINGHJI, SHRI—

Estate Duty Bill—

Motion to refer to Select Commit-
tee. 198—200.

Resolution re Five Year Plan. 2603—
06.

KASLIWAL, SHRI—

Industrial  Finanoe
(Amendment) Bill—

Consideration of clauses. 16290,
1648. -

Corporation

KATJU, DR—

Demand(s) ° for Supplementary
Grant(s)—1952-58—
Manipur—
Motion to reduce the Demand—

Administration of Manipur
State. 2180—82.

Democratisation of adminis-
tration. 2180—82.
Relations with States—

Motion to reduce the Demand—
Railway Police, Ajmer etc.
2191, 2193, 21b4.
Tripura—
Motion to reduce the Demand—
Administrative set up in Tri-
pura. 2187.
Durgah Khawaja Saheb Bill—

Motion for leave to introduce.
584.

Manipur Court Fees (Amendment
and Validation) Bill—

Motion for leave to introduce.
585.
Motion(s) for Adjournment—

Election of Sadar-i-Riyasat by
the Constituent Assembly of
Jammu and Kashmir. 516.

Motion re Report of Commissioner
for Scheduled Castes and Sche-

duled Tribes. 2200—17, 2219,

2246, 2291,

Mysore High Court (Extension of
Jurisdiction to Coorg) Bill—

Motion for leave to introduce. 11.

Motion to consider. 426, 432—S38.
Consideration of clauses—434.
Motion to pass. 438.
Notification making certain amend-
aments in the U.P.S.C. (Consulta-

tion) Regulations—Laid on the
Table. 156.

Press and Registration of Books
(Amendment) Bill—

Motion for leave to withdraw.
782.
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KATJU, DR.—contd.
Privileges Committee—
Extension of time for presenta-
tion of report. 1346.
Presentation of Report of
Committee of Privileges.
2123-24.

Rules issued under the Salaries and
Allowances of Ministers Act,
1952—Lain on the ‘Table. -910.

West Bengal Evacuee Property
(Tripura Amendment) Bill—

Motion for leave to introduce: 375.

Motion to consider. 1315—20,
1321, 1322-23.

Motion to pass. 1324.
KAUSHIK, SHRI PANNALAL R.—

Leave of absence to—from the
House. 1575-76.

KELAPPAN, SHRI—

Demand (s) for  Supplementary
Grant(s), 1952-53. 2130.

Ministry ,of Natural Resources
and Scientific Research—

Motion to reduce the Demand—
Economy. 2136, 2157—59.

‘Motion re food situation. 742—45.
KESKAR, DR.—

Cinematograph (Amendment) Bill— -

Motion for leave to introduce.
1269.

KHADI AND OTHER HANDLOOM
INDUSTRIES (DEVELOPMENT)
CESS BILL—

See under “Bill(s)”.
KHAN, SHRI S. A — -

Re;:lution re Five Year Plan. 2431—

KHARDEKAR, SHRI—
Resolution re Five Year Plan. 2530—
43.

KHARE, DR. N. B—
Constitution (Second Amendment)
Bill—
Motion to refer to Select Commit-
tee. 364-65.
Estate Duty Bill—
Motion to refer to Select Commit-
tee. 127—28.

Indian Penal Code and Code of Cri-
minal Procedure (Amendment)

Bill—
Motion to consider and amend-
ment to circulate. 2102—08.

Industrial Finance (Corporation
(Amendment) Bill—
Consideration of clauses. 1619,

1622.
Influx from Pakistan (Control) Re-
pealing Bill—
Motion to consider. 1685—86.
Motion re migration between Pak-
istan and India. 679—80.
Resolution re Five Year Plan. 2626—
31.
West Bengal Evacuee Property
(Tripura Amendment) Bill—

Motion to consider. 1309—11.
KHONGMEN, SHRIMATI—

Motion re Report of Commissioner
for Scheduled Castes and Sche-
duled Tribes. 2236—38.

KIDWAI, SHRI—

Demand((s) for Supplementary
Grant(s), 1952-53. 1837, 1838,
1840.

Famine conditions in Maharashtra.
2876, 2884, 2887—88.

Motion for Adjournment re rise in
food prices consequent upon the
decontrol policy of the Govern-
ment. 8.

Motion re food situation.
805, 823, 836—43.

Statement re procurement and dis-
tribution of foodgrains in West
Bengal and Mysore. 1063—84.

714—19,

81
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KIDWAI, SHRI—contd.

Sugar (Temporgry: Additional Ex-
cise Duty) Bill—
Motion te consider.

897—902.
Consideration of clauses, 934—36.
KOREA—

Statement re Korean Situation. 991—
93.

KQSI PROJECT—
See ‘“Project(s)”.

KRIPALANI, SHRIMATI
CHETA-—

Delimitation Commission Bill—

Motion to refer to Select Commit-
tee. 385—89,

Demand (s) for  Supplementary
Gran(s), 1952-58. 1836.

Food Adulteration Bill—

856, 861,

SU-

Motion to refer to Select Commit-
tee and amendment to circulate.
1273—82.

Industrial Finance
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1256.

Influx from Pgkistan (Control) Re-
pealing Bill-«=
Motion to consider.

1680.

Motion for adjournment re evietion
notices on refugees in Bandhab-
nagar Colony. 1822,

Motion re migration between Pakis-
tan and India. 641, 651—61.

Question of privilege re premature
publication of adjournment
Motion. 1973—74, 1975, 1979,
1981.

Resolution re Five Year Plan. 2591—
2603.

Corporation

1678—171,

KRISHNA RIVER—

Report re Krishna and Godavari
water—Laid on the Table. 2124—
25.

— ! e e o e

KRISHNAMACHARI, SHRI T. T—

Central
Bill—

Silk Board (Amendmenat)

Motion for leave to introduce.
2780.

Coffee Market Expansion (Amend-
ment) Bill—

Motion for leave to introduce.
2780.

Collection of Statistics Bill—

Motion for leave to imtroduce.
2780.

Constitution (Second Amendment)-
Bill—

Motion to refer to Select Commit.
tee. 334—35.

Election to Central Silk Board.
1829.

Forward Contracts
Bill—

(Regulation)

Presentation of report of Select
Committee. 11.

Motion to consider as reported by
Select Committee. 945—59, 978,
1012, 1013-14, 1015, 1027, 1028,
1088, 1056—57, 1081, 1096—1108.

Consideration of clauses.—1108,
1110, 1119—20, 1122—24.

Motion to pass, as amended. 1124.
Half-an-hour discussion on Tea Gar-
dens in Assam and West Bengal.

2036—41, 2042.

Indian Patents and
«imendment) Bill—

Designs

Motion for leave to introdule.
10-11. i

Motion to consider. 417.

32
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KRISHNAMACHARI, SHRI T. T—
contd.

Indian Power Alcohol (Amend-
ment) Bill—
Motion for leave to introduce.
229,

Motion to consider. 1129—31, 1138-
34, 1136, 1137, 1142-43, 1147-48,
1155859, -,

Consideration of clauses. 1160.
1162-63, 1166-67.

Motion to pass. 1167,

Indian Tariff (Fourth Amendment)
Bill—
Motion for leave to introduce. 77—
78.

Motion to consider. 491—502, 508.

Industrial Finance  Corporation
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Commit-
tee. 1224

Industries (Development and Re-
gulation) Amendment Bill—

Motior. for leave to introduce.
2125.

Iron and Steel Companies Amalga-
mation Bill—

Motion for leave to introduce.
584.

Motion to consider. 1802—07, 1808
09, 1810. 1815-16, 1817, 1818,
1846-1847, 1848, 1852, 1833, 1854,
1860, 1887—91.

Consideration of clauses, 1899,
1900, 1901, 1902-03, 1904, 1906,
1907, 1910-11, 1912-18, 1914,
1915, 1917.

Motion te pass, as amended.
1918, 1921, 1833—98,

Khadi and other Handloom Indus-
tries (Development) Cell Bill—
Motion for leave te introduce. 229.

Ministry of Commerce and Indus-
try Order No. 30(5)—PIt]|52 duled
27-10-1962--Laid on the Table.
0.

Ministry of Commerce and Industry
Resolution No. SC(A)—R(89)/52
dated 20-9-1082—latd oa the
Tablh 9.

KRISHNAMACHARL, SHRt T. T
contd.

Ministry of Commerce and Indus-
try Resolution No. SC(A)—2
(92) /52 dated 12-11-52—Laid on
the Table. 1205.

Ministry of Commerce and Industry
Resolution No. 3—T(2)/52 dated
the 27th October, 1852—Laid om
the Table. 9. .

Ministry of Commerce and Industry
Resolution No. 36(8)—T.B./52
dated 18-9-1953 — Laid on the
Table. 8.

Motion(s) for Adjeurnment—

Eviction notices on refugees in
Bandhabnagar Colony. 1724.

Rubber position in Travancore-
Cochin. 2556, 2557.

Notification issued under the Indian
Tariff Act, 1934—Laid on the
Table. 9.

Report of Tariff Commission on fair
rate between ordinary shares of
Steel Corporation of Bengal Ltd.
and Indian Iron and Steel Co,,
Ltd.—Laid on the Table. 1208.

Report of Tarif Commission on re-
view of retention prices of tin-
plate produced by Tinplate Co.
of India Ltd.—Laid on the Table,
1208.

Report of the Tariff Commission on
the fair retention prices of Stesl
—Laid on the Table. 9.

Report of the Tariff Commission om
the revision of prices of raw rub-
ber—Laid on the Table. 9.

Report of the Tariff Commission on
the Woollen Hosiery Industry,
1922—Laid on the Table. 8.

Resolution re—

Investigation into wealth and pro-
perty of Government Officers
1378.

Levy of export duty om mertury.
447, 453-54.

243 LSD. ¢
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KRISHNAMACHARI, SHRI T. T.—

contd.
Rubber (Production and Market-

- ing) Amendment Bijll—
Motion for leave to introduce.
2781.

Sugar (Temporary Additional Ex-
cise Duty) Bill—
Consideration of clauses. 942, 948,
973, 974, 977, 979, 981, 982.

Tea Bill—
Motion for leave to introduce.
2562—63. .
Motion to refer to Select Commit-
tee. 2966-—70. :

KRISHNASWAMI, DR.—
Estate Duty Bill—

Motion to refer to Select Commit-
tee. 285—91.

Indian Tariff (Fourth Amendment)
Bill—
Motion to consider. 475—T79.

Industrial Finance Corporation
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select com-
mittee. 1455—66.

Motion for Adjournment—

Cyclonic storm in Tamilnad area.
1781.

Motion re Food Situation. 774—80.
Resolution re Five Five Year Plan
2403—2503.

KUREEL, SHRI P. L—

Motion re report of Commissioner
for Scheduled Castes and Schedul-
ed Tribes. 2247—54, 2269.

KUTCH—
Demand(s) for Supplementary
Grant(s), 1952-58, 2188, 2177.
L
LABOUR—

Proceedings of Eleventh Session of
Indian —— Conference—Laid on
the Table. 77.
LAKSHMAYYA, SHRI—

Resolution re Five Year Plan. 2791-
93.

LAL SINGH, SARDAR—
Estate Duty Bill—

Motion to refer to Select Com=
mittee. 120-23.

Motion re food situation. 723—29.
Resolution re Five Year Plan. 2718—
24.

Sugar (Temporary Additional Ex-
cise Duty) Bill—

Motion to consider. 879—90, 900.
LANKA SUNDARAM, DR.—
Appropriation (No. 3) Bill—

Motion to consider. 2201-03, 2204,
2206, 2207.
Demand(s) tor Supplementary
Grant(s), 1952-53. 2127.

Estate Duty Bill--

-

Motion to refer to Select Com-
mittee. 89, 90—95, 96—98.
Indian Tariff (Fourth Amendment)

Bill—
Motion to consider. 459—64, 496,
4917.
Industrial Finance
(Amendment) Bill—
Motion to consider and amend-
ment to refer to Select Com-
mittee. 1428, 1475—84.

Consideration of clauses. 1632,
1637.

Minutes of the Conference held
between the Planning Commission
and the representatives of the
Governments of Madras . and
Hyderabad—Laid on the Table.
2125.

Motion(s) for Adjournment re—

Death of Potti Sriramulu. 2448.
Grave condition of Shri Srira-
mulu. 1825.

Motion re Food situation. 711, 720,
74858, 848.

Motion re Migration between Pakis-

«.tan and India. 588.

Question of privilege re premature
publication of adjournment
motion. 1980.

Report of Commissioner for Sche-
duled Castes and Scheduled
Tribes. 2228-29, 2246-47.

Corporation
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LANKA SUNDARAM, DR.—contd.

Report re Krishna and Godavari
waters—Laid on the Table. 2125.

Resolution re Five Year Plan. 2380—
i 96.

LEAVE OF ABSENCE—
'; —— to Dr. Shaukatullah Shah
Ansari. 2779.
—— to Prof. C. P. Mathew. 227-28.
—— to Rt. Rev. John Richardson. 6.

— to Shri A. K. Gopalan. 1648-
4“.

—— to Shri B. Shiva Rao. 1343-44.

—— to Shri Chandikeshwar Sharan
Sipgh Ju Deo. 2779.

i, =— to Shri Chimanlal Chakubhai
B Shah. 1981-82.

—— to Shri Kanayalal
Desai. 1643.

—— to Shri M. K. Shivananjappa.
227-28, ‘
—— to Shri Pannalal R. Kaushik.

1575-76. -
—— to Shri Raj Chandra Sen. 1425.
~—— to Shri S. G. Parikh. 1502.
—— to Shrimati Vijaya Lakshmi
Pandit. 1343-44.
LIABILITY (IES)—

Statement showing assets and ——
of the Industrial Finance Corpora-
tion—-Laid on the Table. 158.

LINGAM, SHRI N. M.—

Motion re report of Commissioner
for Scheduled Castes and Sche-
duled Tribes. 2220.

LOAN(8)—

Demand(s) for  Supplementary o
Grant(s), 1962-53—
Expenditure on Displaced Per-
sons—
Motion to reduce the Demand—
Grants and — to refugees.
2137, 2170—76.

et 1o IR

Nanabhai

LOAN(S)—contd.

Statement re —— sanctioned by
Industrial Finance Corporation.
2561-62.

MADIAH GOWDA, SHRI—

Mysore High Court (Extension of
Jurisdiction to Coorg) Bill—

Motion to consider. 427-28.
MAHARASHTRA—

Famine conditions in ——. 2872—

88.
MAINTENANCE ALLOWANCE(S)—

Demand(s) for  Supplementary
Grant(s), 1952-53—

Expenditure on Displaced Per-
sons—

Motion to reduce the Demand—
Maintenance allowance. 2136-
37.

MAINTENANCE ORDERS ENFORCE-
MENT (AMENDMENT) BILL—
See under “Bill(s)".

MAITRA, PANDIT L. K.—
Motion re food situation. 793-84.

Motion re Migrations between Pakis-
tan and India. 661—69, 697.

MALAVIYA, SHRI K. D.—

Demand (s) for Supplementary
Grant(s), 1952-53—

Ministry of Natural Resources and
Scientific Research—
Motion to reduce the Demand—

Creation of more posts,
2160-61, 2162.

Economy. 2160-61, 2162.

MALLIAH, SHRI U. S.—
Influx from Pakistan (Control)
Motion to consider. 1769.

Repealing Bill—
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MALVIYA, PANDIT C. N—

Demand (s) for Supplementary
Grant(s), 1952-53—

External Affairs—
Motion to reduce the Demand—
Economy. 2146-47.

MANIPUR—

Demand (s) for Supplementary
Grant(s), 1952-53. 2133, 2137,
2177—83.

Motion to reduce the Demand—

Administration of —— State.
2137, 2177—83.

Demorcatisation of adminis-
tration. 2137, 2177—83.

* MANIPUR COURT FEES (AMEND-
MENT AND VALIDATION) BILL—
See under “Bill(s)”.

MASCARENE, KUMARI ANNIE—
Appropriation (No. 3) Bill—
Motion to consider. 2206.

Demand (s) for Supplementary
Grant(s), 1952-63—

Other Cuapital Outlay of the
Ministry of Works, Production
and Supply—

Motion to reduce the Demand—
Changes in D.D.T. Factory.
2138.
Food Adulteration Bill—

Motion to refer to Select Com-
mittée and amendment to
circulate. 1220, 1257—61, 1262-
6s.

Indian Coconut Committee (Amvend-
ment) Bill—

Motion to consider. 36—38.
Motion(s) for Adjournrsent—

Closing down of the Titanium
g‘actory in Trevancore-Cochin

Cyclone in Tamilnad area. 1895.

MASCARENE, KUMARI ANNIE—

contd.

Motion re food situation. 801, 806—
09.

Resolution re Five Year Plan. 2485-
86. 2519—25.

MASUODI, MAULANA—

Resolution re Five Year Plan. 2728—
88.
MATHEW, PROF. C. P.—
Leave of absence to ——. 227-28.

Nomination of —— to Committee on
Petitions. 781,

MATTHEN, SHRI-—

Thdian Coconut Commiftee (Amend-
ment) Bill—

Motion to consider. 49-50.
MAYDEO, SHRIMATI—
Famine conditions in Maharashtra.
2885.

Food Adulteration Bill—

Motion to refer to Select Com~
mittee and amendment to cir-
culate. 1283—85.

Resolution re Five Vear Plan. 2781—
83.

MENON, SHRI DAMODARA—
Delimitation Commissien Bill—
Motion to refer to Select Com-
mittee. 381-82.
Demand (s) for Supplementary
Grant(s). 1952-58. 1831, 2129,
2180.
External Affairs—

Motion to reduce thé Demand—
Economy. 2135, 2140—42.
Manipur—

Motion to reduce the Demand—
Democratisation of adminie-
tration. 2137, 2177-78.
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MENON, SHRI DAMODARA-—contd.

Demand(s) for Supplementary
Grant(s), 1952-563—contd.
Ministry of Works, Production

and Supply—
Motion to reduce the Demand—
BEconomy. 2137.

Indian Coconut Committee (Amend-
ment) Bill—

Motion to consider. 39—41.
Consideration of clauses. 59.
Motion re food situation. 813-16.

Resolution re levy of export duty
on Mercury. 447.

Sugar (Temporary Additional Ex-
cise Duty) Bill—
Motion to consider.

Tea Bill—

Motion to refer to Select
mittee. 2981-82.

MERCURY—

Resolution re levy of export duty
on ——. 435—44, 445--54.

MESSAGE(S)—

— from the Council of States
forwarding to the House of the
People the Abducted Persons
(Recovery and Restoration)
Amendment Bill, 1852, as passed
by the Council of States. 2349-50.

—— from the Council of States
returning the Appropriation (No.
8) Bill, 1952, without recommen-
dation. 2922-23.

—— from the Council of States
agreeing without amendment to
the Code of Civil Procedure
(Amendment) Bill, as passed by
the House of the People. 1422.

—— from the Council of States
agreeing without amendment to
the Constitution (Second Amend-
ment) Bill, 1952, as passed by the
Houyse of the People. 2922-23.

—— from the Council of States
agreeing without amendment to

" the Forward Contracts (Regula-
tion) Bill, 1052, as passed by the®
House of the People. 1644-45.

—— from the Council of States
agreeing without amendment to
the 1Imdian Coconut Committee
(Amendment) Bill, as passed by
the House of the Peaple. 1422,

905—07.

Com-

MESSAGE (S)—contd.

—— from the Council of States
agreeing without amendment to
the Indian Oilseeds Committee
(Amendment) Bill, as passed by
the House of the People. 1422—24,

—— from the Council of States
agreeing without amendment to
the Indian Patents and Designs
(Amendment) Bill, as passed by

the House of the People. 1422—
24.
—— from the Council of States

agreeing without amendment to
the Indian Power Alcohol (Am-
endment) Bill, 1952, as passed by
the House of the People. 1644-45.

—— from the Council of States
returning the Indian  Tariff
(Fourth Amendment) Bill, with-
out recommendation. 1204.

-— from the Council of\ States
agreeing without amendment to
the Industrial Finance Corpora-
tion (Amendment) Bill, 1952 as
passed by the House of the Peo-
ple. 2349.

—— from the Council of States
agreeing without amendment to
the Influx from Pakistan (Con-
trol) Repealing Bill, 1952, as pas-
sed by the House of the People.
2444,

—— from the Council of States
agreeing without amendment to
the Iron and Steel Companies
Amalgamation Bill, 1952, as pas-
sed by the House of the People.
2922,

—— from the Council of States
agreeing without amendment to
the Mysore High Court (Exten-
sion of Jurisdiction to Coorg) Bill,
as passed by the House of the
People. 142224,

—— from the Council of States
returning the Sugar (Temporary
Additional Excise Duty) Bill with-
out recommendation. 1500.

—— from the Council of States
agreeing without amendment to
the West Bengal Evacuee Property
(Tripura Amendment) Bill, 1952,
as passed by the House of the
People. 2444.

87
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MIGRATION—
Motion re —— between Pakistan
and India. (Adopted). 586—T710.

MINISTER(S)—
The Speaker desired the Ministry
(ies) to see that the particular

—— in whose name the notice of
moving the Bill is given is pre-
sent or he informs the Chair
before the motion is called out
that so and so will have it on his
behalf. 518. :

MINISTRY OF COMMERCE AND

INDUSTRY—

—— Order No. 30(5)-Pt/52, dated
27-10-1952—Laid on the Table. 9.

—— Resolution No. SC(A)-2(89)/
52, dated 20-9-1952—Laid on the
Table. 8.

—— Resolution No. SC(A)-2(92)/
52, dated 12-11-1952—Laid on the
Table. 1205.

—— Resolution No. 3-T(2)/52, dated
the 27th October, 1952—Laid on
the Table. 9.

——Resolution No. 36(8)-T.B./52,
dated 18-9-1953—Laid on the
Table. 8.

MINISTRY OF COMMUNICATIONS—

Demand(s) for Supplementary
Grant(s), 1952-53. 2181, 2154-55.

MINISTRY OF NATURAL RE-
SOURCES AND SCIENTIFIC RE-
SEARCH— i

Demand (s) for
Graat(s), 1952-53.
2157—63.

Motion to reduce the Demand—
Creation of more posts.

Fennomy. 2136, 2157—62.

MINISTRY OF REHABILITATION—
Demand(s) for Supplementary Gra-
nt(s), 1852-53. 2133, 2136, 2163
—T76.
Motion to reduce the Demand—
Additional motor cars. 2186.
2163—176.

Supplementary
2132-33, 21886,

MINISTRY OF WORKS, PRODUC-
TION AND SUPPLY—

Demand(s) for Supplementary
Grant(s), 1952-53. 2134, 2137-38,
2198—2200, 2201.

Motion to reduce the Demand—
Economy. 2187, 2198—2200.
Implementation of housing

programme. 2138, 2198—2200.
Nepotism and corruption im
department. 2138, 2198—2200.
Retrenchment of large num-
ber of workers. 2138, 2198
—2200.

MISCELLANEOUS DEPARTMENTS
AND EXPENDITURE UNDER THE
MINISTRY OF WORKS, PRODUC-
TION AND SUPPLY—

Demand((s) for Supplementary
Grant(s), 1952-53, 2134-85,
2200—2200.

MISCELLANEOUS EXPENDITURE
UNDER THE MINISTRY OF FOOD
AND AGRICULTURE—

Demand((s) for Supplementary
Grant(s), 1952-58. 2132, 2155.

MISCELLANEOUS EXPENDITURE

" UNDER THE MINISTRY OF
STATES— .
Demand (s) for Supplementary

.Grant(s), 1952-53. 2134, 2194—98.

MISHRA, SHRI L. N—
Industrial Finance
(Amendment) Bill—
Motion to pass, as amended.
1659—61.
Resolution re Five Year Plan. 2681—
35.

MISHRA, SHRI LOKENATH—

Abducted Persons (Recovery and
Restoration) Amendment Bill (as
passed by the Council of States)—
Motion to consider and amend-

ment to circulate. 2950—58.

Constitution (Second Amendment)

Bill—

Corporation

Motion to consider as reported by

i Select Committee. 1898.

Indian Coconut Committee (Amen@Q«
ment) Bill—

{ Motion to consider. 45—47,

Resolution re Five Year Plan. 2883-
84. )
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MOHIUDDIN, SHRI—

Industrial Finance  Corporation
(Amendment) Bill—

Motion to consider and amend-
ment to refer to. Select Com-
mittee. 1506—09.

MOOKERIJEE, DR. S. P.—

Business of the House. 8, 585.

Constitution (Second Amendment)
Bill—
Motion to refer to Select Com-
mittee. 315, 316-317, 3819, 320,
328, 334, 336, 367—12.

Motion to consider as reported by
Select Committee., 2352.

Estate Duty Bill—

Motion to refer to Select Com-
mittee. 167—77, 145.

Industrial Finance  Corporation
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1180, 1213-22, 1228,
1255-56, 1426-27, 1428—44, 1446,
1467, 1499, 1553.

Consideration of clauses. 1617,
Influx from Pakistan (Control)
Repealing Bill—
Motion to consider. 1688—97, 1711,
1712, 1771-72.

‘Consideration of clauses. 1788,
1795, 1796-97, 1798-89.

Motion to pass. 1801.

Motion(s) for Adjournment—
Closing down of the Titanium
Factory in Travancore-Cochin.

Cyclonic storm in Tamilnad area.
1780.

Death of Potti Sriramulu. 2441,
2442-43.

Election of Sadar-i-Riyasat® by
the Constituent Assembly of
Jammu and Kashmir. 516.

Ewviction notices on refugees in

Bandhabnagar Colony. 1721,
1722, 1723, 1725-26.

MOOKERJEE, DR. S. P.—contd.

Motion (s) for Adjournment——
contd.
Rise in food prices consequent
upon the decontrol policy of the
Government. 4.

Situatidn in Andhra following
death of Shri Sriramulu. 2558-
54.

Situation in Jammu. 1571-72,
1578, 1574, 1575.

Motion rTe—

Migration between Pakistan and
India. 596—619, 687, 688.

Report of Commissioner for Sche-
duled Castes and Scheduled
Tribes. 2263, 2329—33.

Resolution re Five Year 'Pla.n.
2380, 2657—74.

Statement re Commonwealth Eco-
nomic Conference. 2560.

West Bengal Evacuee Property
(Tripura Amendment) Bill—

Motion to consider. 1206—1300,
1320-21, 1322,

MORARKA, SHRI—

Estate Duty Bill—

‘Motion to refer to Select Com-
mittee. 291—96.

Indian Tariff (Fourth Amendment)
Bill—
Motion to consider. 539—41.
Industrial Finance Corporation
(Amendment) Bill—

Motion to pass, as amended. 1662—
64.

MORE, SHRI K. L.— .

Famine conditions in Maharashtra.
2886-87.

MORE, SHRI S. S.—

Code of Civil Procedure (Amend-
ment) Bill—

Consideration of clauses. 25-286.
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MORE, SHRI S. S.—contd.

Constitution (Second Amendment)
Bill—

Motion to refer to Select Com-
mittee. 320-21, 323-24, 325, 332,
336.

Delimitation Commission Bill—

Motion to consider as reported
by Select Committee. 2007,
2017—24.

Demand(s) for Supplementary
Grant(s), 1952-53, 1837, 2128.
Miscellaneous Expenditure under

the Ministry of States. 2197.

Estate Duty Bill—

Motion to refer tp Select Com-
mittee. 177, 265—183.
Famine conditions in Maharashtra.
2880-81.
Indian Coconut Committee (Amend-
ment) Bill--
Consideration of clauses. 61—63.
Indian Oilseeds Committee (Amend-
ment) Bill—

Motion to oconsider. 68.
Indian Power Alcohol (Amend-
ment) Bill—
Motion to consider. 1136-37, 1140-
41.
Indian Tariff (Fourth Amendment)
Bill—
Motion to consider. 491, 492, 498,
541—50.

Industrial Finance Corporation
(Amendment) Bill—

Motion to conaider and amend-
ment to refer to Select Com-
mittee. 1536—36.

Consideration of clauses. 1598,

1800-01, 1845, 1648, 1652, 1653,
1656.

Iron and Steel Companies Amalga-
mation Bill—

Motion to consider. 1856,

Mg;i:‘n re Food situatiom. 721, 765,

 Metion re Report of Commissioner
for Scheduled Castes and Sche-
duled Tribes. 2228.

MORE, SHRI S. S.—contd.

Resolution re Five Year Plan.
26894—2700, 2807.

Sugar (Temporary Additional Ex-
cise Duty) Bill— \

Motion to consider. 890—87.

MOTION(8S)—

—— re Food Situation (Adopted).
711—80, 783—=848.

—1i re Migration between Pakistan
and India (Adopted). 586—T710.

—— re Report of Commission for
Scheduled Castes and Bcheduled
Tribes. 2209—2348.

Ruling by Deputy-Speaker—

At the end of the discussion on
motion re food situation one of
the several amendments to the
original motion was adopted by
the House. The Deputy-Speaker
thereafter proposed te put to
the House the remaining ones
also. At this stage a point of
order was raised that in view of
the fact that the House had
already adopted one amend-
ment all others should be
treated as defeated. The Deputy
Speaker observed that that was
not so. Any number of amend-
ments which were adopted by
the House had to be suitably
fitted in the text of the original
motion, 846.

MOTION(S) FOR ADJOURNMENT—

Closing dewa of the Titanium
Factory in Trevancore-Cochin—
(Disallowed). 1—3.

Cyclonic storm in Tamilnad area—
(Disallowed). 1727—81, 1888—917.

Death of Potti Sriramulu—(Dis-
allowed). 2489—43.

Eviction notices on refugees In
« Bandhabnagar Colony. 1720—27,
1820-—23.

Election of Sadar-i-Riyasat by the
Constituent Assembly of Jammu
and Keshmir (Disallowed). 515—
17.




INDEX TO DEBATES, PART II, SECOND SESSION, 1952

;—'O‘HON'(B) FOR ADJOURNMENY-~
contd.

¥ast by Shri Potti Sriramulu for
the formation of the Andhra
Provinee (Disallowed). 875-76.

Tirtng by Pakistani Armed Police
on Indian. Village in Punjab
(Disallowed). 4—6.

Grave condition of Shri Sriramulu
(Disallowed). 1823—26.

Promulgation of Section 144 in and
arqund Agartala (Disallowed).
513~15.

- Question of privilege re premature
publication of ——. 1978—381.

Racial discrimination against stu-
dents and staff of Nirmaia Col-
lege, Delhi—(Disallowed). 1719~
20.

Rise in food prices consequent upon
the decontrol policy of the Gov-
ernment— (Disallowed). 3-4.

Rubber position in Travancore-
Cochin (Talked out). 2555—57.

Situation in Andhra following death
of Shri Sriremulu (Disellowed).
2551—55. ' _

Situation in Jammu (Disallowed).
1569—15.

MOTOR CAR(S)—

Demands for Supplementary Grants,
1952-53—

Ministry of Rehabilitation—
Motien to reduce the Demand—
Additional ———. 2136, 2163—
78.
MUKERJEE, SHRI H. N.—

CoBaianﬁ.tuﬁnn (Second Amenément)

Motion to. refer to Select Com-
mittee. 326, 335-36.

Demands for Supplementary
glrzaents, 1952-58. 1831-32, 1839,

Estate Duty Bill—

Motion to refer to Saket Com-
mittee. 24880,

MUKERJEE, SHRI H. N.—contd.
Food Adultgration Bill—

Motion to refer to Select Com-
mittee and amendment to cir-
culate. 1267, 1268.

Industrial  Finance

(Amendment) Bill—

Motion to consider and amend-

ment to refer to Select Com-
mittee. 1427, 1488, 1505, 1608—

Corporation

21.
Influx from Pakistan (Control) Re-
pealing Bill—
Motion to consider. 1760—68.
Invitation to Dr. Frank Buchman.
1601. .
Iron and Steel Companies Amalga-
mation Bill—
Motion to consider. 1853, 1855,
1886.

Motion to pass, as amended. 1928-
32, 1935, 1938.

Motion (s) for Adjournment—
Death of Potti Sriramulu. 2442

Eviction notices on refugees in
Bandhabnagar colony. 1726,
1822.

Grave condition of Shri
mulu. 1825, 1826.

Promulgation of Section 144 in
and around Agartala. 514.

Rise in food prices consequent
upon the decontrol policy of the
Government. 4.

Motion re—
Food situation. 842-43.
Migration ' between Pakistan and

India. 592, 630—«0, 679.

Question of privilege re premature
publication of edjournment
motion. 1877-78.

Resolution re Five Year Plan. 2379-
80, 2381, 2388, 246178, 25680, 2690,
2652, 2810.

Statement by Prime Minister ne
:le;'d’;xm-ial Finance Corporation.

Statement re Commonwesalth Eco-
nomic Conference. 852, 2561,

Srira-

41
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MUKERJEE SHRI, H. N.—contd.

Sugar (Temporary Additional Ex-
cise Duty) Bill—
Motion to consider. 902—05.

MURTHY, SHRI B. S.—

Demands for Supplementary
Grants—
Ministry of Natural Resources

and Scientific Research—
Motion to reduce the Demand—
Creation of more posts. 2186,
2159, 2161, 2162.

Influx from Pakistan (Control) Re-

pealing Bill—
Motion to consider. 1772.

Motion re Report of Commissioner
for Scheduled Castes and Sche-
.duled Tribes. 2220, 2241—45,
2277-78, 2341, 2345.

Resolution re—
Five Year Plan. 25691, 2764, 2765—
69.

Investigation into wealth and pro-
perty of Government Officers.
1396.

MUSLIM (S)—

Demands for
Grants, 1952-53—

External Affairs—

Supplementary

Motion to reduce the Demand—
Grant of passports to Muslim
citizens. 2185, 2140—49.

MYSORE—

Statement re procurement and dis-
tribution of foodgrains in West
Bengal and ——. 1063-64.

MYSORE HIGH COURT (EXTEN-
SION OF JURISDICTION TO
COORG) BILL—

See under “Bill(s)”
N
NAIR, SHRI N. SREEKANTAN—
Estate Duty Bill—

Motion to refer to Select Commit-
tee. 214-—18.

~~

NAIR, SHRI N. SREEKANTAN—
contd.
Forward Contracts
Bill—
Motion to consider as reported by

(Regulation)

Select Committee.  10583—56,
1057—59, 1077, 1078.
Industrial Finance Corporatiom

(Amendment) Bill—

Consideration of clauses. 1591—
93.

Motion(s) for Adjournment—

Eviction notices on refugees im
Bandhabnagar Colony. 1822.

Racial discrimination against stu-
dents and staff of Nirmala Col-
lege Delhi. 1719, 1720.

Resolution re Investigation into
wealth and property of Govern-
ment Officers. 1363.

NAMBIAR, SHRI--
Appropriation (No. 8) Bill—
Motion to consider. 2205, 22086.

Demands for Suplementary Grants,
1952-53. 1836, 1837.

Ministry of Works, Production and

Supply—
Motion to reduce the Demand—
Implementation of housing

programme. 2138, 2198-99.

Retrenchment of large number
of workers. 2138, 2198-99.

Indian Coconut Committee (Amend-
ment) Bill—

Motion to consider. 41-42.

Indian Penal Code and Code of
Criminal Procedure (Amendment)
Bill—

Motion to consider. 2069.

Motion(s) for Adjournment—

«Lyclonic storm in Tamil Nad area.
1728-28, 1895-96.
Death of Potti Sriramulu. 2448,

Promulgation of Section 144 in and
around Agartala. 51¢4.
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NAMBIAR, SHRI—contd.

Motion re Food situation. 82127,
839, 845, 846.

Resolution re—
Five Year Plan. 2733, 2788—91.

Investigation into wealth and pro-
perty of Government Officers.
1382—85, 1386-87.

NAMDHARI, SHRI—

Estate Duty Bill—

Motion to refer to Select Com-
mittee. 134—36.

Resolution re Five Year Plan. 2774—
78.

NANADAS, SHRI—

Indian Tariff (Fourth Amendment)
Bill—

Motion to consider. 530—34, 535
—39.

Motion re Report of Commissioner
for Scheduled Castes and Sche-
duled Tribes. 2217-18, 2222-28,
2230—35.

NANDA, SHRI—

Decision taken by Government on
the recommendation of the Esti-
mates Committee’s Fifth Reporton
the Central Water and Power
Commission and Multi-Purpose
River Valley Projects—Laid on
the Table. 2779.

Minutes of the Conference held bet-
ween the Planning Commission
and the representatives of the
Governments of Madras and Hy-

s derabad—Laid on the Table. 2124-
25,

Motion re food situation. 731, 17838,
778.

Report of the Ad hoc Committee in
connection with the investigation
of the River Valley Project—Laid
on the Table. 28558.

NANDA, SHRI—contd.

Report of the Advisory Committes
on Hirakud Dam Project—Laid on
the Table. 2558.

Report of the Advisory Committee
on the Kosi Project—Laid on the
Table. 2558.

Report re Krishna and Godavari
waters—Laid on the Table. 2124-
25. .

Resolution re Five Year Plan. 2668,
2731.

NARASIMHAM, SHRI S. V. L.—

Indian Penal Code and Code of Cri-
minal Procedure (Amendment)
Bill—

Motion to consider and amend-
ment to circulate. 2096-97.

Resolution re Five Year Plan. 2384,
2758—61.

NARASIMHAN, SHRI C. R—

Resolution re Five Year Plan. 2758—
, —92, 2668, 2737, 2800—18.

NATESAN, SHRI—

Resolution re Five. Year Plan. 2758
—81.

NATHWANI, SHRI N. P.—

Forward Contracts (Regulation)
Bill—

Consideration of clauses. 1108—10,
1111,

NATIONAL CADET CORPS—

Election to Central Advisory Com-
mittee of National Cadet Corps.
1829-30, 2209.

NATIONAL CADET
(AMENDMENT) BILL~—

See “under Bill(s)”

CORPS

NAYAR, SHRI V. P—

Balance Sheet etc. of the Delhi Road
Transport Authority for 1850-51—
Laid on the Table. 1781,
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NAYAR SHRI V. P.—contd.
Forward Contracts (Regulation)
Bill—
Motion to consider as reported by

Select Committee. 984—90,
905—87, 998—1002.

Indian Coconut Committee (Amend-
ment) Bill—

Motion to consider. 42-43.

Indian Patents and Designs
(Amendment) Bill—

Motion to consider. 417—23.

Iron and Steel Companies Amalga-
mation Bill— :

Motion to consider.
1809-10, 1877—83, 1885.

1807-08,

NEHRU, SHRI JAWAHARLAL—

Abducted Persons (Recovery and
Restoration) Amendment Bill (as
passed by the Council of States)—

Motion to consider and amend-
ment to circulate. 2829—35.

Business of the House. 8, 585-86.

Five Year Plan—Laid on the Table.
1826—28.

Industrial  Finance
(Amendment) Bill—
Motion to consider and amend-

ment td refer to Select Com-
mittee. 1427-28, 1429.

Motion(s) for Adjournment—

Death of Potti Sriramulu. 2439—
41,

Firing by Pakistani Armed Police
on Indian Villages in Punjab.
5.

Grave condition of Shri Srira-
mulu. 1828-24.

Bise in food prices conseguent
upon the deconirol policy of the
Government. 4.

Situation iIn Andhra following
death of Shri Sriremulu. 2683,
2554, 2555.

Situation in Jammu.
1574, 157%.

Corporation

1572-78,

NEHRU, SHRI JAWAHARLAL -
—contd.
Mqtion re—
Food situation. 712-18, 722, 786—
93, 794—96.

Migration between Pakistan and
India. 586, 627, 640, 641, 680—
700.

Notification issued under the Indian
Emigration Act, 1922—Laid oo
the Table. 8.

Question of privilege re premature
publication of adjournment mo-
tion. 1975-76, 1978-79.

Resolution re Five Year Plan. 2867—
79, 2380, 2381. ’
Statement by Prime Minister re

corruption among public servants.
2889-90, 2892-93.

Statement by Prime Minister re
Industrial Finance Corporation.
1269—172, 1273.

Statement re Commonwealth Eco-
nomic Conference. 84951, 2560.

Statement re Government Legisla-
tive Business. 230-31.

Statement re Korean situation. 91—
93.
NEHRU, SHRIMATI UMA—

Indian Penal Code and Code of Cri-
minal Procedure (Amendment)
Bill—

Motion to consider and amend-
ment to circulate. 2086—91.

Indian Tariff (Fourth Amendmeat)
Bill—

Motion to opnsider. 3534.
Resolution re—
Five Year Plan. 2512—19.

Investigation into wealth and pro-

pgerty of Government Officers.
1414—17.

NESWI, SHRI-—

Famine conditions in Maharashtra.
2884-885.
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NEVATIA, SHRI—

Iron and Steel Companies Amalga-
mation Bill—

Motion to considet. 1873—77.

Resolution re Five Year Plan. 2550,
2563—68. ’
NIJALINGAPPA, SHRI—

Resolution r¢ Five Year Plan. 2715—
19.
NIRMALA COLLEGE—
Motion for Adjournment re racial

discrimination against students
and staff of — Delhi. 1719-20.

NOMINATION(S)—
—— of Pandit Thakur Das Bhar-
gava to Committee on Petitions.
781.

NOTARIES BILL—
See under “Bill(s)”
NOTIFICATION(S)—

Central Excise ——. Laid on the
Table. 1135-36.

—— amending Employee’s Provi-
dent Fund Scheme—Laid on the
Table. . 2350.

~~—— No. 75—Income Tax—Laid on
the Table. 228-29.

—— issued under the Indian Emi-
gration Act, 1922—Laid on the
Table. 8.

—— issued under the Indian Tariff
Act, 1934—Laid on the Table. 9.

—— making certain amendments in
the UP.SC. (Consultation) Re-
gulations—Laid on the Table.
156.

—— issued under Requisitioning
and Acquisition of Immovable
Property Act, 1952—Laid on the
Table. 1648,

0 e
ORDER (8)—

. Ministry of Commerce and Industry
—— No. 830(5)-—Pt/52 dated
27-10-1952—Laid on the Table.
g

ORDINANCE(S)—

Iron and Steel Companies Amalga-
mation ——, 1952—Laid on the
Table. 1205.

—— promulgated after the termina-
tion of the First Session of the
House of Parliament—Laid on
the Table. 10.

OTHER CAPITAL OUTLAY OF THE
MINISTRY OF FOOD AND AGRI-
CULTURE—
Demand(s) for

Grant(s)—1852-53.
2201. :

Supplementary
2135, 2200,

"OTHER CAPITAL OUTLAY OF

THE MINISTRY OF WORKS,
PRODUCTION AND SUPPLY—
Demand(s) for Supplementary
Grant(s), 1952-53—
2135, 2138, 2200, 2201-02.
Motion to reduce the Demand—
A Government owned D.D.T.
Factory in India. 2188, 2200.

Changes in D.D.T. factory. 2138,

2200.
Transfer of D.D.T. factory.
2138, 2200.
P
PAKISTAN—
Demands for Supplementary

Grant(s)—1952-53—
Expenditure on Displaced Per-
sons—
Motion to reduce the Demand—
Fast Pakistan refugees. 2187,
‘2167—16.
External Affairs—
Motion to reduce the Demand—
Indo-Pak passport system.
2135, 2140—49. :
Passports for travel between
India and East Pakistan.
2185, 2140—49.
Motion(s) for Adjournment—
Firing by Pakistani Armed Police
on Indian Village in Punjab
(Disallowed). 4—8.
Motion re migration betweeft ——
and India. (Adopted). 586—710.
PANDE, SHRI C. D.—
Indian Power Alcohol
ment) Bill—
Motion to consider. 1143-44,

(Amend-
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PANT, SHRI D. D.—

Indian Penal Code and Code of
Criminal Procedure” (Amendment)
Bill—

Motion to consider and amend-
ment to circulate. 2083—86.

Motion re Report of Commissioner
for Scheduled Castes and Sche-
duled Tribes. 2229.

PAPERS LAID ON THE TABLE—

Abducted Persons (Recovery and
Restoration) ~Amendment Bill
(as passed by the Council of
States). 2350.

Additional Rule (No. 1A) to the
Reserve Bank of India (Note
Refund) Rules, 1935. 155-56.

Audit Report Railways, 1952, Part
I 2651.

Balance Sheet etc. of the Delhi Road
Transport Authority for 1950-51.
1781-32.

Central
1135-36.

Decisions taken by Government on
the recommendations of the Esti-
mates Committee’s Fifth Report
on the Central Water and Power
Commission and Multi-purpose
River Valley Projects. 2779.

Delhi Road Transport Authority
(Functions and Duties of the
Manager and Chief Accounts
Officer) Rules, 1952. 309.

Delhi Road Transport Authority
(Service of Notices and Orders)
Rules, 1952. 309.

Delhi Road Transport Authority
(Valuation of Assets) Rules, 1952.
309.

Five Year Plan. 1826—28.

Fourth Annual Report of the Indus-
trial Finance Corporation of India.
155.

Iron and Steel Companies Amalga-
mation Ordinance, 1852. 1205.

Ministry of Commerce and Indus-

try Order No. 30(5)-Pt./52, dated
27-10-1952. 9.

Excise Notiflcations.

PAPERS LAID ON THE
TABLE—contd.

- Ministry of Commerce and Indus-
try Resolution No. SC(A)-2(89)/
52, dated 20-9-1952. 9.

Ministry of Commerce and Indus-
try Resolution No. SC(A)-2(92)/
52, dated 12-11-1952. 1205.

Ministry of Commerce and Indus-
try Resolution No. 3-T(2)/52,
dated the 27th October, 1952. 9.

Ministry of Commerce and Indus-
try Resolution No. 36(3)-TB./52,
dated 13-9-1952. 8.

Minutes of the Conference held bet-
ween the Planning Commission
and the representatives- of the
Governments of Madras and Hy-
derabad. 2124-25.

Notification issued under the Indian
Emigration Act, 1922. 8.

Notification issued under the Indian
Tariff Act, 1934. 9.

Notification making certain amend-
ments in the U.P.S.C. (Consulta-
tion) Regulations. 156.

Notification No.
228-29.

Notifications issued under Requisi-
tioning and Acquisition of Im-
movable Property Act, 1952. 1645.

Ordinances promulgated after the

termination of the First Session
of the Houses of Parliament. 10.

75-Income-Tax.

Proceedings of Eleventh Session of
Indian Labour Conference. T7T.

Recommendations etc. of Thirty-
fourth Session of Internatienal
LaBour Conference. 2351.

Report of the Ad hoc Committee in
connection with the investigation
of the River Valley Project. 2358.

Report of the Advisory Committee
on Hirakud Dam Project. 2558.
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PAPERS LAID ON THE
TABLE—contd.

Report of the Rehabilifation Finance
Administration. 13576.

Report of the Tarif Commission
on fair rate between Ordinary
shares of Steel Corporation of
Bengal Ltd., and Indian Iron and
Steel Co. Ltd, 1206.

Report of the Tariff Commission on
review of retention prices of tin-
plate produced by Tinplate Co. of
India Ltd. 1205.

Report of the Tariff Commission on
the fair retention prices of steel.
9.

Report of the Tariff Commission on
the revision of prices of raw
1922, 8.

Report of the Tariff Commission on
the Woollen Hosiery Industry,
1922 8.

Report re Krishna and Godavari
waters. 2124-25. - ‘

Rules issued under the Salaries and
Allowances of Ministers Act, 1952.
9-10.

Statement re aviation share of
Petrol Tax Fund. 77.

Statement showing action taken by
the Government on assurances
and undertakings. 2651-52.

Statement showing assets and lia-
bilities of the Industrial Finance
Corporation. 156.

Statement showing the Bills, passed
by the Houses of Parliament
during the First Session, 1952 and
assented to by the President.
6-—8.

PARIKH, SHRI 8. G.— .
Leave of Absence to —. 1502.
PARLIAMENT—

Ordinances promulgated after the
termination of the First Session
of the Houses of —— — Laid on
the Table. 10.

PASSPORT(S)—

Demands for Supplementary
Grants, 1952-563—
External Affairs—
Motion to reduce the Demand—
Grant of — to Muslim citi-
zens. 2135, 2140—49.
Indo-Pak —— system. 2135,
2140—49.
~—— for travel between India
and East Pakistan. 2135,

2140—49.

PATASKAR, SHRI—

Code of Civil Procedure (Amend-
ment) Bill—
Motion to consider. 13—186.
Consideration of clauses. 23.
Constitution (Second Amendment)
Bill—
Motion to refer to Select Com-
mittee. 338—41.
Election of —— to the Public
Accounts ‘Committee. 2046.
Famine conditions in Maharashtra.
2881-82.
Indian Coconut Committee (Amend-
ment) Bill—
Motion to consider. 50-51.
Resolution re Five Year Plan.
2525—29.

PATEL, SHRIMATI MANIBEN—

Estate Duty Bill—
Motion to refer to Select Com-

mittee. 239—45.

PATIL, SHRI KANAVADE—

Famine conditions in Maharashtra
2872—176. '
Indian Penal Code and Code of Cri-
minal Procedure (Amendment)
Bill—
Motion to consider and amend-
ment to circulate. 2092—94.

PATIL, SHRI S. K.—

Resolution re Five Year Plan.
3503—12. .

PATNAIK, SHRI U. C—

Resolution re Five Year Plan.
2385—86, 2645—50, 2653—56.
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PETROL—

Statement re aviation share ofe——
Tax Fund—Laid on the Table. 77.

POCKER SAHIB, SHRI—
Resolution re Five Year Plan. 2383.

POINT(S) OF ORDER—

—— re distribution of a pamphlet
in the Parliament House by a
Member. 511—18.

POLICE FIRING—

Motion (s) for Adjournment—

Firing by Pakistani Armed Police
on Indian Village in Punjab
(Disallowed) . 4—8.

POLICY—

Motion (s) for Adjournment—
Rise in food prices consequent
upon the decontrol —— of the
Qovernment— (Disallowed). 3-4.

PRE-PARTITION PAYMENTS—

Demand (8) for Supplementary
Grapt(s), 1952-58. 2132, 21565.

PRESIDENT'S ASSENT TO BILLS—

Appropriation No. 2 Bill. 6-7.

Appropriation (Railways) No. 2
Bill. 6-7.

Calcutta Port (Amendment) Bill.
6-17.

Central Silk Board (Amendment)

Bill. 6-7.

Central Tea Board (Amendment)
Bill. 6-7.

Code of Criminal Procedure (Second
Amendment) Bill. 6—8.

Commissions of Inquiry Bill. 6-7.

Criminal Law Amendment Bill. 6-7.

Displaced Persons (Claims) Amend-
ment Bill. 6-7. -
Essential Goeds (Declaration and

Regulation of Tax on Sale or
Purchase) Bill. 6-9.

|

PRESIDENT'S ASSENT TO

BILL—contd.
Essential Supplies (Temporary
Powers) Amendment Bill. 06-8.
Indian Companies (Amendment)
Bill. 6-17.

Indian Ports ‘(Amendment)
8-7. .

Indian Tariff (Second Amendment)
Bill. 6-17.

Indian Tariff (Third Amendment)
Bill. 6-8.

Indian Tea Control (Amendment)
Bill—Laid on the Table. 6-7.

Maintenance Orders Enforcement
(Amendment) Bill. 6-17.

National Cadet Corps (Amendment)
Bill. 6-7.

Notaries Bill. 6-7.

Prevention of Corruption (Second
Amendment) Bill. 6-7.

Preventive Detention
Amendment) Bill. 6-7.

Repealing and Amending Bill. 6-7.

Reserve and Auxiliary Air Forces
Bill. 6-17.

Rubber (Production and Marketing)
Bill. 6-7.

Salaries and Allowances of Minis~
ters Bill. 6-7.

Saurashtra (Abolition of Local Sea
Customs Duties and Imposition of)
Port Development Levy Repeal-
ing Bill. 6-7.

State Armed Police Forces (Exten-
sion of Laws) Bill. @-7.

PRESS—

Apology by ‘the Delhi Express’.
2123.

PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILl,-.

Bill

(Second

See under ‘“Bill(s)”

PREVENTION OF CORRUPTION
(S8ECOND AMENDMENT) BILL—

See under "Bill(s)”
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PREVENTIVE DETENTION (SE-
COND AMENDMENT) BILL—

See under “Bill(s)”

PRICE(S)—
Motion for Adjournment re rise
in food —— consequent upon the

decontrol policy of the Govern-
ment (Disallowed). 3-4.

Report of the Tariff Commission on
the fair retention —— of steel—
Laid on the Table. 9.

Report of the Tariff Commission on
the revision of —— of raw rub-
ber, 1952—Laid on the Table. 9.

PRIVILEGE (S)—

Apology by ‘the Delhi Express'.
2123.

Question of —— re
publication of
motion. 1973—81.

Report of Committee
2123-24.

PRIVILEGES COMMITTEE—

premature
adjournment

of—.

Extension of time for presentation
of report. 1346.

Extention of time for presentation
of report of the Committee on
Privileges. 228.

Reports of Committee of Privileges.
2123-24.

PROCEEDINGS OF THE HOUSE—

Apology by ‘the Delhi Express’.
2128.

PROJECT(S)—

Report of the Advisory Committee
on the Kosi —— — Laid on the
Table. 2558.

PROPERTY (IES)—

Resolution re investigation ,into
wealth and —— of Government
officers. 1347—1422, -

PROVIDENT FUND—

Notifications amending Employees’
—— Scheme—Laid on the Table.
2350.

PUBLIC ACCOUNTS COMMITTEE—

See “Committee(s)”.
PUBLICATION—

Question of privilege re premature
publication of adjournment
motion. 1973—381.

PUNJAB—

Motion for Adjournment re firing
by Pakistani Armed Police on
Indian Village in —— (Dis-
allowed). 4—8.

PUNJAB MUNICIPAL
AMENDMENT) BILL—

See under “Bill(s)”.

PUNNOOSE, SHRI—
Delimitation Commission Bill—

(DELHI

Motion to refer to Select Com-
mittee. 393—96.

Forward Contracts
Bill—

(Regulation)

Motion to cansider as reported by
Select Committee—

Consgideration of clauses. 1076,
1078, 1118—15.

Mbotion for adjournment re rubber

position in Travancore-Cochin.
2557.

Resolutiom 7e Investigation into

wealth and property of Govern-
ment Officers. 1365.

RACIAL DISCRIMINATION—

Motion far Adjournment re —
against students and staff of
Nirmala College, Delhi (Dis-
allowed). 1719-20.

RAGHAVACHARI, SHRI—

Delimitation Commission Bill—

Motion to refer to Select Com-
mittee. 382—85.

245 L.S.D. 5.
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RAGHAVACHARI, SHRI—contd.
Forward Contracts (Regulation)
Bill—
Motion to consider as reported by
Select Committee. 1046—>50.
Indian Penal Code and Code of
Criminal Procedure (Amendment)
Bill—
Motion to consider and amend-
ment to circulate. 2115—17.

Resolution 7e Investigation into
wealth and property of Govern-
ment Officers. 1362, 1364, 1396—99.

Sugar (Temporary Additional Ex-
cise Duty) Bill—
Consideration of clauses. 943.

RAGHAVAIAH, SHRI—

Demand(s) for  Supplementary
Grant(s), 1962-53—

Tripura—
Motion to reduce the Demand—
Administrative setup in Tri-
pura. 2186.
RAGHUBIR SAHAI, SHRI—

Constitution (Second Amendment)
Bill—

Motion to consider as reported by
Select Committee. 1987—90.
Estate Duty Bill—

Motion to refer to Select Cc;m-
mittee. 162—67.

Food Adulteration Bill—
Motion to refer to Select Com-

mittee and amendment to-

circulate. 1230—34.
Forward Coniracts (Regulation)
Bill—
Consideration of clauses. 1117—19.
RAGHURAMAIAH, SHRI—

Constitution (Second Amendment)
Bill—

Motion to refer to Select Com-
mittee. 345-486.
Estate Duty Bill—

Motion to refer to "Select Com-
mittee. 222—286.

RAGHURAMAIAH, SHRI—contd,

Forward Contracts
Bill—
Motion to consider as reported by
Select Committee. 1030—34.

Minutes of the Conference held bet-
ween the Planning Commission
and the representatives of the
Governments of Madras and Hy-~
derabad—Laid on the Table. 2125.

Motion for Adjournment re death of
Potti Sriramulu. 2443.

Motion re food sl:tuation. 729—32.

Mysore High Court (Extension of
Jurisdiction to Coorg) Bill—
Motion to consider. 429-30.

Report re Krishna and Godavari
waters—Laid on the Table. 2125.
Resolution re—.

Five Year Plan. 2410—17.

Investigation into wealth and pro-
perty of Government Officers.
1377—81.

(Regulation)

RAILWAY AUDIT REPORT(S)—
——, 1952, Part I—Laid on the
Table. 2651.
RAJ BAHADUR, SHRI—

Motion for Adjournment re cyclonic
storm in Tamilnad area. 1730.

Telegraph Wires (Unlawful Pos-
session) Amendment Bill—

Motion for leave to introduce. 583.

RAJABHOJ, SHRI P. N.—

Estate Duty Bill—

Motion to refer to Select Com-
mittee. 269—-73.

Famine conditions in Maharashtra.
«2882—84.

Indian Penal Code and Code of
Criminal Procedure (Amendment)
Bill—

Motion to consider and amend-
ment to circulate. 2110—13.
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RAJABHOJ, SHRI P. N.—contd.
Influx from Pakistan (Control) Re-
pealing Bill—

Motion to consider.
1702.

Motion re—
~ Migration between Pakistan and
India. 592.

Report of Commissioner for Sche-
duled Castes 'and Scheduled
Tribes, 2223—25, 2254-—64.

Namination of —— to committee on

petitions. 781.

Resolution re Five Year Plan. 2487-

89.

RAM SUBHAG SINGH, DR.—
Resolution re—

Five Year Plan. 2641—45.

Investigation into wealth and pro-
perty of Government Officers.
1363.

Sugar (Temporary Additional Ex-
cise Duty) Bill—

Motion to consider. 871-72, 913.

RAMANAND SHASTRI, SWAMI—
Motion re Report of Commissioner
for Scheduled Castes and Sche-
duled Tribes. 2284—89. :
RAMASESHAIAH, SHRI—

Industrial  Finance Corporation
(Amendment) Bill—
Consideration of clauses. 1633-34.

Sugar (Temporary Additional Ex-
cise Duty) Bill—

1678, 1697—

Consideration of clauses. 925,
928—30.
RAMASWAMY, SHRI S. V.—
Constitution (Second Amendment)
Bill—
Motion to consider as reported by
Seleet Committee. 1940—45,
1993.

Estate Duty Bill—

[ ]
Motion to refér to Select Com-
mittee. 177.
Food Adulteration Bill—
Motion to refer to Select Com-
mittee and amendment to
circulate. 1228.

RAMASWAMY, SHRI S. V.—contd.
Indian Pengl Code and Code of

Criminal Procedure (Amendment)

Bill— -

Motion to consider. 2089-70, 2103
—10.

Amendment to circulate. 2103—10.

Indian Tariff (Fourth Amendment)

Bill— ’

Motion to consider. 457—59.

Industrial Finance  Corporation

(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Com-
mittee. 1199—1202. ’

Mysore High. Court (Extension of

Jurisdiction to Coorg) Bill—

Motion to consider. 428-29.

Consideration of clauses. 433, 434,
435.

RAMNARAYAN SINGH, BABU—
Abducted Persons (Recovery and
Restoration) = Amendment Bill—
(as passed by the Council of
States) —
Motion to consider and amend-
ment to circulate. 2944—48.
Estate Duty Bill— _
Motion to refer to Select Com=
mittee. 98—112. i
Indian Penal Code and Code of
Criminal Procedure (Amendment)
Bill—

Motion to consider and amend-
ment to circulate. 2117—22,
Indian Tariff (Fourth Amendment)

Bill—
Motion to consider.

Industrial  Finance
(Amendment) Bill—

Motion to consider and amend-
ment to refer .to Select Com=
mittee. 1521-—26.

Influx from Pakistan (Control) Re-
pealing Bill—

Motion to consider. 1704—10.

Motion re Migration between Pakis-
tan and India. 585.

550—56.
Corporation

c——
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RANBIR SINGH, CH—
Constitution (Second Amendment)
Bill—
Motion to consider as reported by
Select Committee. 1958—70.
Estate Duty Bill—
Motion to refer to Select Com-
mittee. 116—20.
RANDAMAN SINGH, SHRI—

Motion re report of Commissioner
for Scheduled Castes and Sche-

duled Tribes. 2308—11.
RANE, SHRI-—
Resolution re Investigation into

wealth and property of Govern-
ment Officers. 1347-48.

RAO, DR. RAMA—

Motion for adjournment re grave
condition of Shri Sriramulu. 1824.

RAO, SHRI B. SHIVA—

Leave of Absence to ——. 1843-44.

RAO, SHRI GOPALA—
Motion re Food situation. 732—37.

Sugar (Temporary Additional Ex-
cise Duty) Bill—

Modtion to consider. 875—79.

RAO, SHRI P. SUBBA—

Constitution (Second Amiehdment)
Bill—

Motion to consider 4s reported by
Select Committee. 1988.

Estite Duty Bill—
Motion to refer to Select Com-
mittee. 128-20.
RECOMMENDATION (S)—

—— ete. of Thirty-fourth Session of
Interhationsl Laibour Conference
—Laid on the Tgble. 2351.

REDDI, SHRI MADHAO—

Resolution re Five Year Plan. 2§85,

REDDI, SHRI RAMACHANDRA—
Estate Duty Bill—
Motion to refer to Select Come
mittee. 112-13, 114—186.

Motion for adjournment re grave
condition of Shri Sriramulu. 1824,
1825. ’

Motion re food situation. 801—086.

Resolution re Five Year Plan. 2426—
31.

Sugar (Temporary Additional Ex-
cise Duty) Bill—

Consideration of clauses. 936—38.

REDDY, SHRI VISWANATHA—

Resolution re Five Year Plan.

2615—18.
REGULATION (S)—

Notification making certain amend-
ments in the U.P.S.C. (Consulta-

tion) ——.—Laid on the Table.
156.
REHABILITATION—
Demand (s) for Supplementary
Grant(s), 1952-53—
Expenditure on Displaced Per-

sons—

Motion to reduce the Demand—
Settlement of displaced per-
sons. 2136, 2163—76.

REHABILITATION FINANCE AD-
MINISTRATION—

Report of ——Laid on the Table.
1576.

REHABILITATION FINANCE AD-
MINISTRATION (AMENDMENT)
BILL—

See “under Bill(s)”.
RELATIONS WITH STATES—

* Demand(s) for
Grant(s), 1952-58.
2188—94.

Supplementary
2184, 2137,

Motion to reduce the Demand—

Railway police, Ajmer ete.
2137, 2188—04.
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REPEALING * AND AMENDING
BILL~—
See “under Bill(s)”.
REPORT (S)
Audit —— Railways, 1952, Part I—

Laid on the Table. 2651.

Decisions taken by Government on
the recommendations of the Esti-
mates Committee’s Fifth —— on
the Central Water and Power
Commission and Multi-purpose
River Valley Projects—Laid on the
Table. 2779.

Extension of time for presentation
of —— of the Committee of
Privileges. 228.

Fourth Annual —— of the Industri-
al Finance Corporation of India—
Laid on the Table. 155,

Motion re —— of Commissioner for
Scheduled Castes and Scheduled
Tribes. 2209—2848.

—— of Committee of
2123-24.

—— of Rehabilitation Finance Ad-
ministration—Laid on the Table.
1576.

—— of Tariff Commission on fair
rate between ordinary shares of
Steel Corporation of Bengal Ltd.
and Indian Iron and Steel Co.

Ltd.—
Laid on the Table. 1205.

~—— of Tariff Commission on review
of retention prices of tinplate pro-
duced by Tinplate Co. of India
Ltd.—Laid on the Table. 1205.

—— of Tarif Commission on
the fair retention prices of steel—
Laid on the Table. 9.

~—— of Tariff Commission on the
revision of prices of raw rubber
1952—Laid on the Table. 9.

——— of Tariff Commission on the
Woollen Hosiery Industry, 1922—
Laid on the Table. 8.

—— of the Ad-hoc Committee in
connection with the investigation
of the River Valley Project—Laid
on the Table. 2558.

Privileges.

r-

REPORT (S) —contd.

—— of the Advisory Committee on
Hirakud Dam Project—Laid on
the Table. 2558.

—— of the Advisory Committee on
the Kosi Project—Laid on the
Table. 2558.

—— re Krishna and Godavari
waters—Laid on the Table. 2124-
25.

Third —— of Public Accounts Com-
mittee—presented. 2895—97.

REQUISITIONING AND ACQUISI-

TION OF IMMOVABLE PROPERTY

ACT, 1952—

See “Act(s)”.

RESERVE AND AUXILIARY AIR
FORCES BILL—
See under “Bill(s)”.

RESERVE BANK OF INDIA—

Additional Rule (No. 1A) to the
—— (Note Refund) Rules, 1935—
Laid on the Table. 155-56.

RESERVE BANK OF .INDIA
(AMENDMENT AND MISCELLA-
NEOUS PROVISIONS) BILL—
See under “Bill(s)”.

RESOLUTION (S)—

——re Five Year Plan(Adopted).
2367—2438, 2444—2550, 2563—
2650, 2652—2778, 2781—2834.

Investigation into wealth and pro-
perty of Government  Officers.
1347—1422.

Levy of export duty on Mercury
(Adopted). 435—44, 445—54.

Ministry of Commerce and Indus-
try —— No. SC(A)-2(89)/853,
dated 20-9-1952—Laid on the
Table. 9.

Ministry of Commerce and Indus-
try —— No. SC(A)-2(92)/52,
dated 12-11-1952—Laid on the
Table. 1205.

Ministry of Commerce and Indus-
try —— No. 8-T(2)/52, dated
the 27th October, .1952—Laid on
the Table. 9.

Ministry of Commerce and Indus-
try — No. 36(3)-T.B./52, dated
13-9-1953—Laid on the Table. 8.
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RETRENCHMENT—

Demand(s) for Supplementary
Grant(s), 1952-53—

Ministry of Works, Production
and Supply—
Motion to reduce the Demand—

—— of large number of
workers. 2138, 2198—2200.

RICHARDSON, JOHN RT. REV.—
Leave of Absence to —. 6.

RISHANG KEISHING, SHRI—

Demand(s) for Supplementary
Grant(s), 1952-53—

Manipur—
Motion to reduce the Demand—

Administration of Manipur
State. 2137, 2178—80.

RIVER VALLEY PROJECT(S)—

Decisions taken by Government on
the recommendations of the Esti-
mates Committee's Fifth Report
on the Central Water and Power
Commission and Multi-purpose

Laid on the Table. 2779.

Report of the Ad-hoc Committee in
connection with the investigation

of the Laid on the Table.
2558.
RUBBER—
Motion of Adjournment re ——
position in Travancore-Cochin

(Talked out). 2555—57.

Report of the Tariff Commission on
the revisicn of prices of raw ——
1952—Laid on the Table. 8.

RUBBER .(PRODUCTION AND
MARKETING) AMENDMENT
BILL—

See under “Bill(s)”.

RULE(S)—

Additional —— (No. 1A) to the
Reserve Bank of India (Note Re-
fund) ——, 1985—Laid on the
Table. 155-56.

RULE(S)—contd. ¢

Delhi Road Transport Authority
(Functions and Duties of the

. Manager and Chief Accounts Offi-
cer) —, 1952—Laid on the Table.
309.

Delhi Road Transport Authority
(Service of Notices and Orders)
——, 1852—Laid on the Table.
309.

Delhi Road Transport Authority
(Valuation of Assets) ——, 1852—
Laid on the Table. 309.

—— issued under the Salaries and
Allowances of Ministers’ Act,

1952—Laid on the Table. 9-10.

RULING(S)—

At the end of the discussion on
motion re food situation one of
the several amendments to the
original motion was adopted by
the House. The:Deputy Speaker
thereafter proposed to put to the
House the remaining ones also. At
this stage a point of order was
raised that in view of the fact
that the House had already adopt-
ed one amendment all others
should be treated as defeated. The
Deputy Speaker observed that
that was not so. Any number of
amendments which were adopted
by the House had to be suitably
fitted in the text of the originai
motion. 848.

s

SADAR-I-RIYASAT—

Motion(s) for Adjournment re elec-
tion of —— by the Constituent
Assembly of Jammu and Kashmr
(Disallowed). 515-17.

SAHA, SHRI MEGHNAD—
Indian Tariff (Fourth Amendment):
Bill—
Motion to consider. 484—90, 495,
502.
Motion re food situation. 774.
Resolution re— .
Five Year Plan. 2401—10, 2453.
Levy of export duty on mercury.
447-48, 452.
West Bengal Evacuee Property
(Tripura Amendment) Bill—
Motion to consider. 1313—15.
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BSAHAYA, SHRI SYAMNANDAN—
Sugar (Temporary Addition Ex-
eise Duty) Bill—
‘Motion to consider. 855-59, 940—
42, 943.
SAIGAL, SARDAR A. S.—

Indian Penal Code and Code of
“Criminal Procedure (Amendment)
Bill—

Motion to consider. 2047, 2048.

Iron and Steel Companies Amalga-
mation Bill—

Motion to consider . 1850,
Motion re—
Food situation. 720, 843.

Migration between Pakistan and
India. 594.

Report of Commissioner for Sche-
duled Castes and Scheduled
Tribes. 2227.

SALARIES AND ALLOWANCES OF
MINISTERS BILL—
See under ‘Bill(s)”.

SAMANTA, SHRI S. C.—

Indian Coconut Committee (A.mend-
ment) Bill—

Motion to consider. 47—489.
Consideration of clauses. 57.

Industrial Finance Corporation
(Amendment) Bill—

Consideration of clauses. 1602,

1636. .
Tea Bill—
Motion to refer to Select Com-
mittee.  2980.

SARMAH, SHRI—

Constitution (Second Amendment)
Bill—

Motion to refer to Select Com-

mittee. 320—31, 834

Resolution re Five Year Plan. 2574~
- 80.
SATISH CHANDRA, SHRI—
Election to Central Advisory Com-
mittee of National Cadet Corps.
1829-30.

SAURASHTRA (ABOLITION OF
LOCAL SEA CUSTOMS DUTIES
AND IMPOSITION OF PORT
DEVELOPMENT LEVY) REPEAIL-
ING BILL—

See under “Bill(s)”.
SCHEDULED CASTE(S)— :

Motion. Te Report of Commissioner
for —— and Scheduled Tribes.
2209—23848.

SCHEDULED TRIBES—

Motion. re Report of Commissioner
for Scheduled Castes and ——
2209—2348.

SCHEME (S)—

Notifications amending Employees’
Provident Fund Laid on
the Table. 2350. -

SEN, SHRI RAJ CHANDRA—
Leave of Absence to ——. 1426
SEN, SHRIMATI SUSHAMA—

Motion re migration between Pakis-
tan and India. 642-48.

SHAH, SHRI CHIMANLAL CHAK!-
BHAI—

Leave of absence to —— from the
House. 1981-82.

SHAH, SHRI M." C.—

Industrial Finance
(Amendment) Bill—

Motion to consider and amend-
ment to refer to Select Cor=-
mittee. 1168-—75, 1180, 1157,
1188, 1192, 1283, 1254, 1484, 1443,
1469, 1548—53, 1554—65.

Consxderatmn of clauses. 15717,
1581, 1589, 1590, 1592, 1597, 1598,
1600, 1601, 1603, 16056, 1606,
1613, 1615—19, 1623, 162031,
1632, 1634, 1635, 1686, 1637, 1840-
41, 1646, 1648, 1649, 1650, 1652,
1653, 1655, 1656.

Motion to pass, as amended, 1659.
1665, 1668.

Corporation
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SHAH, SHRI M. C.—contd.

Reserve Bank of India (Amend-
ment and ‘Miscellaneous ‘Provi-
gions) Bill-—

Motion for leave to introduce.

994. L

SHAHNAWAZ KHAN, SHRI—

. Indian Merchant Shipping (Amend-
iment) Bijl—
Motion for leave to introduce. 927.

Sugar (Temporary Additional Ex-
cise Duty) Bill—

Consideration of clauses. 840.
SHARMA, PANDIT K. C—

Abducted Persons (Recovery and
TRestoration) Amendment Bill (As
passed by the Council of States)—
Motion to consider and amend-

ment to circulate. 2916—18.

Estate Duty Bill—

Motion ‘to refer to ‘BSelect Com-
mittee. 82—84.

Resolution re Five Year Plan.
2543—417.

Sugar (Temporary Additional Ex-
cise Duty) Bill—

Motion to consider. 913-14.

SHARMA, PROF. DIWAN CHAND—

Election of —— to Central Advisory
Committee of National Cadet
Corps. 2209.

SHARMA, SHRI NAND LAL—

Estate Duty Bill—
Motien to refer to Select Com-
mittee. 130—34.

India'n Penal Code and Code of
Criminal Procedure (Amendment)
Bill—

Motion to consider and amend-
ment to circulate. 2078—82.

Resolution re Five Year Plan. 2794—
2800.

SHARMA, SHRI 8. C.-
Industrial  Finance

(Amendment) Bill—

Motion to consider and amend-

- ment to refer to Select Come
mittee. 1548.

Corporation

SHASTRI, PANDIT ALGU RAI—
Delimitation Commission Bill—
‘Motion to refer to Select Com=
mittee. 402—12.
Estate Duty Bill—
Mation to refer to ‘Select
mittee. 95, 263—69.

Com-

Motion re food situation. T11-12.
Resolution re—
Five Year :Plan. 2389, 2818.

Investigation into wealth and pro-
perty of Government officers.
1418—22.

SHASTRI, SHRI B. D.—

Resqlutjon re Five Year Plan. 2751—
58.

SHASTRI, SHRI .L. B—

Delhi .Road Transpert Authority
(Functions and Duties of the
Manager and Chief Officer) Rules,
1952——Laid on the Table. 309.

Delhi Road ‘Transport Authority
(Bervice of Notices and Orders)
Rules, 1952—Laid on the Table.

. 309.

Delhi Road Transport. -Authority
(Valuation of Assets) Rules,

1952—Laid on the Table. 309.
Indian Lighthouse (Amendment)
Bill—

Motion for leave to introduce. 517.

SIDDANANJAPPA, SHRI—
Constitution (Second Amendment)
Bill—
‘Motion to consider as reported by
Select Committee. 1990-91.
Delimitation Commission Bill—

'Consideration of clauses. 2868-
#4.
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SINGH, SHRI T. N—

Constitution (Second Amendment)
Bill—

Motion to refer to Select Com-
mittee. 822-23, 333, 349—51.
Delimitation Commission Bill—
Motion to refer to Select Com-
mittee. 412-13.

Motion re food situation. 737—42.

SINGHAL, SHRI S. C.—

Resolution re Five Year Plan. 2383.

Sugar (Temporary Additional Ex-
cise Duty) Bill—

Motion to consider.
SINHA, DR. S. N—

Resolution re Five Year Plan. 2474—
78.

SINHA, SHRI N. P.—

Indian Penal Code and " Code of
Criminal Procedure (Amendment)
Bin—

Motion to consider and dmend-
ment to circulate. 2076—78.

Resolution re investigation into
wealth and property of Govern-
ment officers. 1362,

SINHA, SHRI SATYA NARAYAN—
Constitution (Second Amendment)
Bill—

Motion to refer to Select Com-
nittee. 342, 372.
Election to Public Accounts Com-
mittee. 1828.

Industrial Finance
(Amendment) Bill—

Motion to pass, as amended. 1667.

Ordinances promulgated after the
termination of the first session of
the House of Parliament—Laid on
the Table. 10.

Resolution. re investigation into
wealth and property of Govem.-
ment officers.: 1396.

Statement showing action taken by
the Government on assurances
and undertakings—Laid on the
Table. .2651-52. .

907—183.

Corporation

SINHA, SHRIMATI TARKESH-
WARI—
Famine conditions in Maharashtra.

2886-87.
SINHASAN SINGH, SHRI—
Delimitation Commission Bill—

Motion to refer to Select Come
mittee. 389—91.

Forward Contracts (Regulation)
Bill—
Motion to consider as reported by
Select Committee. 1011.

Resolution re investigation into
wealth and property of Govern-
ment officers. 1362, 1363, 1364.

SIVA, DR. GANGADHAR—

Resolution re investigation into
wealth and property of Govern-
ment officers. 13683.

SODHIA, SHRI K. C.—

Industrial Finance Corporation.
(Amendment) Bill—
Motion to consider. 1175—79.

Iron and Steel Compédnies Amalga.
mation Bill—

Motion to consider.

Consideration
08.

SOMANA, SHRI N.—

Constitution (Second Amendment)
Bill—

Motion to consider as reported by
Select Committee. 1944, 1987.

Delimitation Commission Bill—

Consideration of clauses. 2853,
2866-67.

Indian Penal Code and Code of
Criminal Procedure (Amendment)
Bill—

Motion to consider and amend-
ment to circulate. 2113—15.
Industrial Finance .Corporation
(Amendment) Bill—
Consideration of clauses.

1651.

Iron and Steel Companies Amalga-
mation Bill—
Consideration of clauses.

1908, 19186.

1810—15.

of clauses. 1907-

1600,

1808,
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SOMANA, SHRI N.—contd.

Mysore High Court (Extension of
Jurisdiction to Coorg) Bill—

Motion to consider. 430-31.
‘Resolution re—
Five Year Plan. 2783—85.

Investigation into wealth and pro-

perty of Government officers.
1361-62.
*S8OMANI, SHRI G. D—
Forward - Contracts (Regulation)
Bill—

Motion to consider as reported by
Select Committee. 1071—74.

Resolution re Five Year Plan. 2417—

22.
-SOREN, SHRI—
Demands for Supplementary
Grants, 1952-53— .
Census—

Motion to reduce the Demand—
Census operation. 2136, 2156-
- §7. .

-SPEAKER, MR. (SHRI G. V. MAVA-
LANKAR)— :

The Speaker desired the Minis-
try (ies) to see that the particu-
lar Minister in whose name the
notice of moving the Bill is given
is present or he informs the Chair
before the motion is called out, that
so and so will move it on his behalf.
518.

‘SRIRAMULU POTTI,

Motion for Adjournment—
Dealth of —— (Disallowed).

SHRI—

2439—43.

Fast by —— for the formation of
the Andhra Province. (Dis-
allowed). 875-76.

Grave condition of —— (Dis-
allowed). 1823—286.

Situation in Andhra following the
death of ——  (Disallowed).
2551—55.

STAMP(S)—

Demand(s) for Supplementary
Grant(s), 1952-53. 2181, 2155.

STATE ARMED POLICE FORCES
(EXTENSION OF LAWS) BILL—

See under “Bill(s)”
STATEMENT(S)—

—— by Prime Minister re corrup-
tion among public servants. 2889—
94.

—— by Prime Minister re Indus-
trial Finance Corporation. 1269—
78.

—— re aviation share of Petrol Tax
Fund—Laid on the Table. 77.

—— re Commonwealth Economic
Conference. 849—52, 2558—861.

—— re Estate Duty Bill. 993.

Government Legisiatlve
230-31.

—— 7re Korean situation.

re
Business.

991—93.

—— re loans sanctioned by Indus-
trial Finance Corporation. 2561-
62.

-—— re procurement and distribu-
tion of foodgrains in West Bengal
and Mysore. 1063-64.

—— showing action taken by the
Government on assurances and
undertakings—Laid on the Table.
2851-52.

—— showing assets and liabilities
of the Industrial Finance Corpo-
ration—Laid on the Table. 155.

STATIONERY AND PRINTING—

Demand(s) for Supplementary
Grant(s), 1852-53. 21384, 2200,
2201.

STEEL—

Report of the Tariff Commission on
the fair retention prices. of ——
*Laid on the Table. 9.
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STEEL CORPORATION OF BENGAL

LIMITED—

Report of Tariff Commission on
fair rate between ordinary shares
of —— and Indian Iron and Steel
Co., Ltd.—Laid on the Table.
1205.

SUBRAHMANYAM, SHRI K.—

Demands for
Crants, 1952-53—

External Affairs—

Supplementary

Motion to reduce the Demand—
Indo-Pak passport system.
2135.
Resolution re— ,

Five Year Plan. 2387-88.

Investigation into wealth and pro-
perty of Government officers.
1362, 1363, 1364.

SUBRAHMANYAM, SHRI T.—

Constitution (Second Amendment)

Bill—
Motion to refer to Select Com-
mittee. 358—60.
SUGAR TEMPORARY (ADDITIONAL
EXCISE DUTY) BILL—
See under ‘Bill(s)”.

SUNDARAM, DR. LANKA—
See Lanka Sundaram, Dr.

SURESH CHANDRA, DR.—
Famine conditions in Maharashtra.
2886.
SURIYA PRASHAD, SHRI—

Resolution re investigation into
wealth and property of Govern-
ment officers. 1411—14.

SWAMI, SHRI SIVAMURTHI—
Industrial

Finance  Corporation
(Amendment) Bill—

[ ]

Consideration of clauses. 1580,

1682—86, 1606, 1612-13, 1614.

Motion re food situation, 720, 844.

Resolution re Five Year Plan. 2386-
87. ' )

SWARAN SINGH, SARDAR—

Demand(s) for Supplementary
Grant(s), 1952-53—

Ministry of Works,
and Supply—

Motion to reduce the Demand—

Production

Economy.

Implementation of housing.
programme.

Nepotism and corruption in
department.

Retrenchment of large num-

ber of workers. 2199-2200.

Notifications issued under Requisi-

tioning and Acquisition of im-

movable Property Act, 1852—Laid
on the Table. 1645.

SYED AHMED, SHRI—

Point of Order re distribution of a
pamphlet in the Parliament House
by a Member. 511, 513.

T

°
‘TAMILNAD—

Motion for Adjournment re cyclonic
storm in —— area—(Disallowed).
1727—381, 1893—97. ’

TANDON, SHRI—

Motion re—

Food situation. 827—386.

Report of Commissioner for Sche-
duled Castes and Scheduled

Tribes. 2333—38.
Resolution re Five Year Plan.
2678—93. ‘

Statement by Prime Minister re
corruption among public servants.
2890—92,

TARIFF COMMISSION—

Report of —— on fair rate between
ordinary shares of Steel Corpora-
tion of Bengal Ltd., and Indian
Iron and Steel Co. Ltd.—Laid on
the Table. 1205.

Report of —— on review of reten-
tion prices of tinplate produced
by Tinplate Co. of India Ltd.—

Laid on the Table. 1205.
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TARIFF COMMISSION—contd.

Report of——on the fair retention
proces of steel—Laid on the Table.
9.

Report of——on the revision of
prices of raw rubber, 1952—Laid
on the Table. 9.

Report of——on the Woollen Hosiery
Industry, 1922—Laid on the Table.
8. '

TAX—

Statement re aviation share of
Petrol —— Fund—Laid on the
Table. 177.

TEA BILL—

See under “Bill(s)”.
TEA GARDEN(S)—

Half-an-hour Discussion on —— in
Assam and West Bengal. 2033—
42,

TEK CHAND, SHRI—

Code of Civil Procedure (A.mend-’

ment) Bill—
Motion to consider. 17—19.
Consideration of clauses. 25.
Delimitation Commission Bill—
Motion to consider as reported by
Select Committee. 2030—33.

Indian Penal Code and Code of
Criminal Procedure (Amendment)
Bill—

Motion to consider and amend-
ment to circulate. 2094—96.

Influx from Pakistan (Control) Re-
pealing Bill—

Motion to consider. 1702—04.

TELEGRAPH WIRES (UNLAWFUL

POSSESSION) AMENDMENT
BILL—

See “under Bill(s)”
TELKIKAR, SHRI—
Resolution re—
Five Year Plan. 2387

Investigation into wealth and pro-
perty of Government officers.
1363, 1864, 1365—69.
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No. 101—Miscellaneous Departments and Expenditure under the
Ministry of Works, Production and Supply.

Dem:urid No 118—Other Capital Qutlay of the Ministry of Food and Agri-
ture.

Demand No. 132—Other Capital Outlay of the Ministry of Wotks, Pro-

duction and Supply.

Appropriatiori (No. 3) Bill—Passed

SATURDAY, I13TH DECEMBER, 19§2—
Election to Committee—

Central Advisory Committee of National Cadet Corps . .

Motion re Report of Commissioner for Scheduled Castes and Scheduled

Tribes . . . . . . . . .

MONDAY, 15TH DECEMBER, 1952—

Messages from the Council of States

Papers laid o nthe Table—
() Abducted Persons (Recovery and Restonnon) Amendment Bill, 1952
(#) Ministry of Labour’s Notification No. PF. 509 (34) dated 4-11-52
(i) Ministry of Labour’s Notification No. PF. 523 (3), dated 10-11-52
(fv) Ministry of Labour’s Notification No. PF. 523 (4), dated 26-11-52

nternational Labour Conference held at Geneva in June 1951 .

(vi) Conventions and Recommendations adopted at the 34th Session of
the International Labour Conference in June, 1941 . .

(véf) Statement indicating the action which the Government propo.e to
take on those Conventions and Recommendations .

Constitution (Second Amendment) Bill—Passed
Resolution re Five Year Plao Discussion—not concluded

2202—2208

2209

22093348

2349-2350

2350

. 2350
. 2350
. 2350

v Rtiport of the Government of India delegation to the 34th Session of the
. 23851

. 2351

. 2351
. 2351—3366
. 2367—2438



-~ (iv)

TURSDAY, 16TH DERCEMBER, 19§2— Cogtmus
Motions for Adjournment—
Death of Potti Srirammulu . . . . . . . . . 2439—2443
Messages from the Council of States. . . . . .. 2444
Resolution rs Five Year Plan—Discussion—not concluded . . 2444—3550

WEDNESDAY, 17TH DECEMBER, 1952—
Motions for Adjournment—

Situation in Andhra following death of Shri Sriramulu . . . 2551—2555

Rubber position in Travancose-Cochin . . . . . . 35552557
Business of the House— ‘ .

Hours of sitting . e . e e . 2558

Papers laid on the Table— -
Report of the Ad-hoc Committee in connection with the investigations of

the River Valley Projects . . . 2558
Report of the Advisory Committee on Hmkud Dun Project, June 1048 . 2558
Report of the Advisory Committee on the Kosi Project, 1952 . . . 2558
Report of the Advisory Committee on Hirakud Dam Project, March 1952 . 2558

Statement r¢ Commonwealth Economic Conference . . . 2558—2561
Statement r¢ Loans sanctioned by Industrial Finance Corpontxon <. . 2561-2563
Tea Bill—Introduced . . . . . 2562-3563
Resolution re Five Year Plan—not ooncluded . . . . . 2563=—2650

THURSDAY, 18TH DECEMBER, 1952—
Papers laid on the Table—

Audit Report Railways, 1952 Part I . . . . . . . . 2651
Statements showing action taken by the Government on assurances and
undertakings . . . . . . . . . . . 2651-2652
Resolution re Five Year Plan . . . . . . 2652—3778°
FRIDAY, 19TH DECEMBER, 1952—
Leave of Absence . . . 2779

Paper Laid on the Table— |
Statement showing the decision takens by Govemment on the recommenda~
tions of the Estimates Committee’s Fifth Report on the Central Water

and Power Commission and Multi-purpose River Valley Projects . 2779
Collection of Statistics Bill—Introduced . . . . . . 2780
Coffec Martket Expansion (Amendment) Bxll—Introduced . . . . 2780
Central Silk Board (Amendment) Bill—Introduced . . . 2780
Rubber (Production and Marketing) Amendment Bm—lnt:oduced . . 2781
Resolution re Five Year Plan—Adopted . . . . . . 2781—2834
Delimitation Commission Bill—Passed, as amended . . . . . 2834—2872
Pamine conditions in Maharashtra . . . . . . . . 2873—2888

SATURDAY, 20TH DECEMBER, 1952—
Statement by Prime Minister—

Corruption among public servants . . . . . . . 2889—2894
Third Report of Public Accounts Committee . * . . . 2895—a897
High Court Judges (Conditions of Service) Bnl—lnt:oduoed . . . 2897

Abducted Persons (Recovery and Restoration) Amendment Bill—passed . z897—:93616,
2923—29
Messages from the Council of States . . . . . . . . 292202923

Tea Bill—Referred to Select Committee . . . . . . . 2966=2984
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